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 Ghuiam  Qeder,  Shri  Jsmmu  end  Keshmir).
 Gidwani,  Shri  Choithrem  Pertebrai  (Thana)
 Giri,  Shri  V.  V.  (Peihepatnsm).
 Giridhari  Bhoi,  Shri  (Kaiehandi-Botangir)

 Reserved—Sch.  Tribes).
 Gohain,  Shri  Chowkhamoon  (Nominated—

 Assam  Tribal  Areas).

 Gopalan,  Shri  A.  K.  (Cennenore).

 Gopi  Rem,  Shri  (Mandi-Mahasu--Reserved—
 Sch.  Castes).

 Goundex,  Shri  K.  Perieswami  (Erode).

 Gounder,  Shri  K.  [Sakthivadivel
 (Periyakulam).

 Govind  Das,  Set.  (Msndle-Jebalpur  South),
 Guhe,  Shri  Arun  Chandra  (Sentipur).

 Gupte,  Shri  Bedshah  (Meinpuri  Distt.—
 Bast).

 Gupws,  Shri  Sedhan  Chandre  (Cafcouns
 South—East).

 Gurupsdeswamy,  Shri  M.  S.  (Mysore).

 H

 Haasda,  Shri  Benjsmin  (Purnee  can  58008
 Parganes—Reserved—Sch.  Tribes).

 Hari  Mohen,  Dr.  (Menbhwm  North—
 Reserved—Sch.  Csates).

 Hasde,  Shsi  Subodh  (Midnapore-  Jhargrarmo—
 Reserved—Sch,  Tribes).



 ra  contd,
 Hazarike,  Shri  Jogendre  Neth  (Dibrugarh).
 Heda,  Shri  H.  C.  (Nizamabed).
 Hembrom,  Shri  Lel  (Sentel  Perganes  aon

 Hanacibagh—Reserved—Sch.  Tribes).
 Hem  Raj,  Shri  (Kangrs).
 Hukam  Singh,  Serder  (Kegurchale-

 Bhatinde).

 Hyder  Husein,  Chaudhri  (Gonde  Distt—
 North).

 I

 Ibrahim,  Shri  A.  (Renchi  North-East).

 Iqbal  Singh,  Serder  (Fezilka-Sirea).
 Istamuddin,  Shri  Muhammed  (Purnee—

 North-Baast).

 Tyyusni,  Shri  C.  R.  (Trichur).

 3

 Jegiivan  Ram,  Shri  (Shahabed  South—Re-

 setved—Sch.  Castes).

 Jain,  Shri  Ajit  Presed  (Seheranpur  Distt.—
 Weat  cian  Muaaffarnager  Distt.—  North).

 Jein,  Shri  Nemj  Saran  Gljnor  Diett.—
 South).

 Jalpal  Singh,  Shri  (Renchi  West—Reserved
 —Sch.  Tribes).

 aiscorya,  Dr.  N.  M.  (Medak).
 ajwere,  Shri  Ramraj  (Sentai  Parganes  com

 Hazaribagh),

 Jengde,  Shri  Resham  Lal
 Reserved—Sch,  Castes).

 Jetev-vir,  Dr.  Manik.  Chend  (Bheretpur-Sewai
 Madhopur—Reserved—Sch.  Castes).

 Jayaramep,  Shri  A.  (Tindivenem—Reserved—
 Sch.  Castes).

 Jayashri,  Shrimeti  (Bombsy-Suburben).
 Jena,  Shri  Kenhu  Charan  (Balesore—Re-

 served—Sch.  Castes).

 Jena,  Shri  Lakshmidher  (Jaipur-Keonjhar—
 Reserved-—Sch.  Castes).

 Jena,  Shri  Niranjan  (Dhenkanal-West
 Cuttack—Reserved—Sch.  Castes).

 ethan,  Shri  Kherwar  (Palameu  cum  Hazeri-
 bagh  cum  Ranchi—Reserved-~Sch:
 Tribes).

 @llespur—

 (  iv  )

 Jhunjhunwele,  Shri  Banersi  Prased  (Bhagal-
 pur  Centrel).

 Jogendra  Singh,  Serdar  (Bahraich  Diste.—

 West).
 Joshi,  Shri  Anand  Chsndra

 ‘Sidh!).

 Joshi,  Shri  Jecthala)  Harikrihna  (Msdhys
 Seutashtra).

 Joshi,  Shs?  Krishnacharya  (Yedgir).

 Joshi,  Shri  Liladhar  (Shejepur-Rajgarh).
 Joshi,  Shri  Moreshwar  Dinker  (Ratnegiri

 South).

 Joshi,  Shri  Nendtel  (Zndore).
 Josh,  Shrimat!  Subhadre  (Karnal).
 Jwale  Prashed,  Shri  (Ajmer  North).

 K

 Kachiroyar,  Shri  N.  D.  Goviodaswami
 (Cuddalore).

 Kajrotas,  Shri  Narayan  Sadoba  (Bombay
 City—Nortb—Reserved—Sch.  Castes).

 Kaktan,  Shri  P.  (Madurai—Reserved—Sch.
 Castes),

 Kale,  Shrimati  Anasuyabai  (Nagpur).
 Kamal  Singh,  Shri  (Shahabad—North-West).
 Kamath,  Shri  Heri  Vishnu  (Hoshangpbad).
 Kemble,  Dr.  Devrao  Nambevreo  (Nended—

 Reserved—Sch.  Castes).

 Kandssamy,  Shri  5,  K.  Babie  (Tiruchengode).
 Kenungo,  Shri  Nityanend  (Kendrapars).
 Karmarksr,  Shri  0.  P.  (Dharwar  North).
 Keral  Singhji,  His  Highness  Mehareja  Shri

 Behedur  of  Bikaner  (Bikaner-Churu).
 Kasliwel,  Shri  Nemi  CAsndra  (Koteh-Jhele-

 war).
 Katham,  Shri  Birendranach  (North  Bengal—

 Reserved—Sch.  Tribes).

 Katju,  Dr.  Kailas  Nath  (Mendeaur).

 Keyal,  Shri  Paresh  Nath  (Basirhat—Re-
 eerved—Sch.  Castes).

 Kezni,  Shri  Syed  Mobammsd  Ahmad
 {Sultenpur  Diett.—North  cum  Feizabed
 Diszt.--South-West).

 .

 Kelappan,  Shei  K.  (Ponnani).
 Keshavaienger,  Shri  N.  (Bangalore  Nori).

 (Shahdol-



 (क)

 R—condd.

 Kear,  Dr.  B.  V.  (Sultanpur  Distt.—South).

 Khon,  Shri  Ssdeth  All  ({brahimpernam),

 Khardekar,  Shri  B.  H.  (Kolhapur  cum
 Seara),

 Khare,  Dr.  N.  B.  (Gwalior).
 (hedkar,  Shri  Gopalreo  Bajirao  (Buldans.

 Akola).

 Khongmen,  Shrimati  8,  (Autonomous  Diette.
 —Reserved—Sch.  Tribdes).

 Rhude  Baksh,  Shri  Mubammed  (Murshida-

 हि  had).
 Rirolinar,  Shri  Wasudeo  Shridhar  (Durg).

 Kolay,  Shri  Jagannath  (Gankura).

 Kotrukappally,  Shri  George  Thomas  (Meena_
 chil).

 Kripaleni,  Acharya  J.  B.  (Bhagalpur  cus
 Purnea).

 Keiehna,  Shri  M.  R.  (Karimnagar—Reeerved
 —Sch.  Castes).

 Krishna  Chandra,  Shri  (Mathura  Distt.—
 Went).

 Krishaamachori,  Shri  T.  T.  (Madras).
 Krishnappa,  Shri  M.  V.  (Kolss).  +

 Keriechnaswami,  Dr.  A.  (Kaacheepurem).
 Kureel,  Shri  Baij  Nath  (Pratapgeth  Distt.—

 West  cum  Rae  Bareli  Distt.—Bast—Re-
 eerved—Sch,  Castes).

 Kureel,  Shri  Piare  Lal  (Banda  Distt.
 Fatehpur  Distt.—Reserved—Sch.  Castes).

 L

 Lahkshmeyys,  Shri  Paidi  (Anantepur).
 Lal  Singh,  Sagdar  (Ferozepur-Ludhiens).

 Lallanji,  Shri  (Faizsbed  Distt.—North-
 West).

 Caskar,  Shri  Nibaran  Chandra  (Cachar-
 Lushai  Hills—Reserved—Sch,  Castes).

 Lingam,  Shri  N.  M.  (Coimbatore).
 Lotan  Ram,  Shri  Qalaun  Diett.  con  Etawah

 Diett.—Weet  cum  Jbansi  Distt.—North—
 Reserved—Sch.  Castes).

 M
 Mafiab  Gowda,  Shri  (Bangalore  South).
 Mahapatra,  Shri  Siboarayan  Singh  (Sundar-
 ga  hr—Reweut—Sch  Tribes).

 Mahare,  Shri  Bhsjaharf  (Manbhum  South
 cwn  Dhalbhum).

 Matodsya,  Shri  Vaijanath  (Nimar).
 Maitra,  Shri  Mohit  न--

 Weat).
 Majbi,  Shri  Chaitan  (Manbhum—South  aan

 Dhalbhum—Reserved-—Sch.  Tribes).

 Majhi,  Shri  Rem  Chandra  (Mayurbhanj—
 Reserved—Sch.  Tribes).

 Majithia,  Serdar  Surjit  Singh  (Teran  Taran).

 Melaviya,  Shri  Keshava  Deva  (Gonda  Diett.—
 Bast  cum  Basti  Distt.—  Wea).

 Malliah,  Shri  U.  Srinivasa  (South  Kanars—
 North).

 Malvia,  Sbri  Bhagu-Nendu  i  (Shajepur-
 Rajgarh  —Reserved—Sch.  Castes).

 Malviya,  Pandit  Cherur  Nerain  Qaieen).

 Malviya,  Shri  Motilal  (Chhaterpur-Datia-
 Tikamgarh—Reserved—Sch.  Castes).

 Manda),  Dr.  Pashupet!  (Bankura—Reeerved—
 Sch,  Castes).

 Mascrene,  Kumari  Annie  (Trivaodrum).

 Masuodi,  Maulana  Mohammad  Saeed
 QUemsau  and  Keshmir).

 Masuriya  Din,  Shri  (Allahabad  Distt.—
 Bast  cwn  Jeunpur  Distt.-West—Re-
 ectved—Sch.  Castes).

 Mathew,  Shri  C.  P.  (Kottayam).
 Mathuram,  Dr.  Bdward  Paul  (Tiruchirapalii).
 Marthen,  Shri  C.  P.  (Thirvveliah).

 Mavalenkar,  Shrimati  Sushila  (Ahmedabad

 Maydeo,  Shrimail  Indire  A.  (Poona  South).

 Mehta,  Shri  Asoka  (Bhandaca).

 Mehra,  Shri  Balvantray  Gopaljce  (Gahilwed),
 Mehta,  Sbri  Balwant  Sinha  (Udaigur),

 Mehws,  Sbri  Jeswan:raj  Jodhpur).
 Menon,  Shri  K.  A.  Damodara  (Kozhiliode).

 Minimara,  Shrimsti  (Bilespur-Durg-Raipur
 —Reserved—Sch.  Castes).

 Misbse,  Pandit  Suresh  Chandra  (Monghyr
 North-East).

 Mishre,  Shri  Bibhutl  (Seran  eon  Cham,
 paran).

 Mishga,  Shri  Lalit  Narsyen  (arbhanga
 cum  Bhagalpur).



 (  wi)

 M-—<ontd,

 Mishra,  Shr!  Lokerath  (Puri).

 Mishra,  Shri  Mathura  Prasad  (Monghyr--
 North-West).  é

 Mishra,  Shri  Shyam  Nandan  (Darbhange—’
 North).

 Misra,  Pandir  Lingarai  (Khurda).

 Mixra,  Shri  Bhupeadra  Nath  (Bilespur-
 Durg-Ralpur).

 Miera,  Shri  Raghubar  Dayal  (Bulendebehr
 Diett.).

 Misra,  Shri  Sarju  Prasad  (Deoriea  Diett.—
 South).

 Missir,  Shri  Vijineshwer  (Gaya  North).

 Mohd.  Akbar,  Sofi  (Jammu  and  Kashmir).

 Mohiuddin,  Shri  Ahmed  (Hyderebad  City).
 Morerks,  Shri  Radheshyam  Ramkumar

 (Ganganag*r-Jhunjhunu).
 More,  Shri  K.  L.  (Kolhapurcess  Satera—

 Reserved—Sch.  Castes).
 More,  Shri  Shankar  Shantaram  (Sholepur,
 Muchaki  Kosa,  Shri  (Bastar—Reserved—

 Sch.  Tribes).
 Mudaller,  Shri  C.  Ramaswamy  (Kumbako,

 oam),
 Miammed  Shafeo,  COsudduri  (Jammu

 and  Kashmir).
 Mukerjee,  Shri  Hirendre  Nath  (Calcune—

 Nor.h-Eaet).

 Mukne,  Shri  Y.M.  (Thana—Reverved—
 Sch.  Tribes).

 Muniswamy,  Shri  N.  R.  (Wandiwash).
 Muniawamy,  Shri  V.  (Tincivanem).
 Murlj  Menohar,  Shri  (Ballia  Distt.  Best).

 Mur:hy,  Shri  8.  S.  (Elurw),
 Murefir,  Gian}  Gurmukh  Singh  (Amritsar).

 Mushar,  Shri  Kirai  (Bhageipur  cum
 Purnea—Reserved—Sch.  Castes).

 Muthukrishnan,  Shri  M.  (Vellore—
 Reserved—Sch.  Castes).

 N

 Naidu,  Shr!  Nalle
 dry),

 Nair,

 Reddi  (Rajahmus-

 Shri  C.  Krishnan  (Outer  Delhi).

 Neir,  Shri.  N.  Sreekanten  (Quilon  cows
 Mavelikkara).

 Nambiar,  Shri  K.  Ananda  (Meyuram),

 Nanadas,  Shri  Mangelagiri  (Ongole—Re-
 served—Sch.  Castes).

 Nanda,  Shri  Gulzarilal  (Sabarkanths).

 Narasimham,  Shri  S.  V.  L.  (Guntur).
 Narasimhan,  Shri  C.  R.  (Krishoagiri),
 Naskar,  Shri  Purnendu  Sekhar  (Diamond

 Herbour—Reserved—Sch.  Castes),

 Natawadkar,  Shri  Jayantrao  Ganpat  (West
 Khandesh——-Reserved—Sch.  Tribes).

 Nathani,  Shri  Hari  Ram  (Bhilwara).

 Nathwani,  Shri  Narendra  P.  (Sorath).

 Nayar,  Shri  V.  P.  (Chirayinkil),
 Nehru,  Shri  Jawaharila)  (Allahabad  Diett.—

 Bast  cum  Jaunpur  Distt.—West).

 Néhru,  Shrimati
 Diett.—Central)

 Nehru,  Shrimati  Uma  (Sitapur  Diert.
 cum  Kheri  Diett.—West).

 Shri  A.  (Nagercoil).

 Neewi,  Shri  T.  R,  (Dbarwar—South).

 @Nevatla,  Shri  R.  P.  (Sahjahanpur  Diert.
 —North  cum  Kheri—Eaet).

 Shivraj  Vati  (Lucknow

 Nesamony,

 Nijalingappa,  Shri  S.  (Chitaldrug).

 P

 Palchoudhury,  Shrimati  Ila  (Nabadwip).
 Pande,  Shri  Badri  Dutt  (Almora  Diett.—

 North—Easet).

 Pande,  Shn  G.  D.  (Naini  Tal  Diett.  cus
 Almora  Diatt.—South-West  cum  Gaeredly
 Diett.—North).

 Pandey,  Dr.  Natabar  (Sambalpur),
 Pannalal,  Shri  (Faeizabad  Diett.—North-

 West—Reserved—Sch,  Castes).
 Paragi  Lat,  Chaudhari  (  Sitapur  Diett.  com

 Kheri  Diett.—West—Reacrved—Sch.
 Castes).

 Paranjpe,  Shri  R.  6.  (Bhir).
 Parekh,  Dr.  Jayantiial  Narbheram  (Zale

 wad).

 Parikh,  Shri  Shantile)  Girdharila)  (Meb-
 eans  Bast).



 (  wi  >
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 parmas,  Shri  Rupaji  Bhavji  (Pench  Mehale
 cum  Baroda  Raat—Reserved—Sch.  Tri-
 bes).

 Patesker,  Shri  Heri  Vinayak  (Jelgaon).

 pate,  Shri  Bahadurbhai  Kunthabhai  (Suret
 —Reserved—Sch.  Tribes).

 Patel,  Shri  Rejeshwar  (Muzaffarpur  cn
 Darbhanga).

 Patel,  Shrimati  Maniben  Vallabhbhai
 (Keira  South).

 Pateria,  Shr:  Suahil
 -North).

 Paw],  Shri  P.  R.  Kanevade  (Ahmednagsr
 North).

 Paul,  Shri  S.  K.  (Bombey  City—South),
 Patil,  Shri  Sbankergaude  Veeranageude

 (Belgaum  South).

 Pawaik,  Shri  Uma  Charan  (Ghumsur).
 Pawar,  Shri  Vyanhatrao  Pirajirao  (South

 Satara).

 Pillai,  Shri  P.  T.  Thanu  (Tirunelveli).
 Pocker  Saheb,  Shri  B.  (Malsopurem).
 Prabhakar,  Shri  Naval  (Outer  Delhi—

 Reserved—Sch,  Cases).

 Punnoose,  Shri  P.  T,  (Allenney).

 R

 Rechiah,  Shri  N.  (Mysore—Reserved—
 Sch.  Castes).

 Redha  Ramen,  Shri  (Delhi  City).

 Raghavecbari,  Shri  K.  S.  @eaukonds),

 Raghavaish,  Shri  Pisupsti  Veketa  (On-
 gole),

 »  Raghubir  Sahai,  Shri  (Btah  Diert.—North-
 Bast  cum  Budeun  Distt—East).

 Raghubir  Singh,  Choudhary  (Agra  Diett.—
 East).

 Raghunath  Siogb,  Shri  (Banaras  Distt.—
 Cental).

 Ragburamaiah,  Shri  Kotha  (Tenali),
 Rahman,  Sbri  M.  Hifzar  (Morsdabed

 Distt.—Central),

 Raj  BaheSur,  Shri  (laipur-Sawai  Madbo-
 pur)

 Kumar  (Jabalpur

 Rejabhoj,  Shri  P.  N.  (Sholapur—  Reserved
 —Sch.  Castes).

 Ramechender,  Dr.  0.  (Vellore).
 Ramanand  Shastri,  Swami  (Unnso  Dibtt.  cum

 Ree  Bareli  Distt.—West  cum  Hardoi-

 Distt.—South-Esst—Reserved—Sch.  Cestes)
 Ramananda  Tirthe,  Swemi  (Gulberga).
 Ramasenu,  Shri  M.  0.  (Arruppukxortei).
 Remesesheiah,  Shri  N.  (Parvathipuram).

 Ramaswamy,  Shri  P.  (Mahbubsager—

 Reseryed—Sch,  Castes),
 Ramaswamy,  Shri  S.  V.  (Salem).
 Ram  Dass,  Shri  (Hoshierpur—Reserved

 —Sch.  Castes),
 Ram  Krishan,  Shri  (Mohindergarh).
 Ramnarayan  Singh,  Babu  (Hazsribagh

 West).
 Ram  Saran,  Shri  (Moradabad  Distt.—

 West).

 Ram  Shankar  Ls},  Shri  (Basti  Distt.—
 Centrel-East  cen  Gorakhpur  Distt.—
 West).

 Ram  Subhag  Singh,  Dr.  (Shahabad  South)
 Ranbir  Singh,  Ch.  (Rodssk).

 ,

 Randaman  Si
 ngh,

 Shri  (Shahdol-Sidbi
 —Reserved—  Tribes).

 Rane,  Shri  Shivram  Rango  (Bhussaval).
 Ranjit  Singh,  Shri  (Sangrur).
 Rao,  Dr.  Ch.  V.  Rama  (Kakinada).
 Rao,  Shri  B.  Rejegopals  (Scikarulem).
 Reo,  Shri  B.  Shiva  (Souch  Kanara—South)

 Rao,  Shri  Kadyata  Gopeals  (Gudivada)

 Shri  ae
 A  Mohana  jahmndry

 R00  op  acived  Castes)  फण

 Rao,  Shri  Kondru  Subba  (Eturu—Reserved
 —~Sch.  Castes).

 Reo,  Shri  P.  Subba  (Nowrengpur).
 Reo,  Shri  Pendyal  Ragbeva  (Warangal).

 Reo,  Shri  Rayasam  Seshagiri  (Nandyal),

 Rao,  Shri  T.  8.  Vittel  (Kismmam).

 a  Se
 Shri  Bhola

 (Saran
 gen

 Champeren

 Ray,  Shri  Birakisor  (Cattack).
 Rezmi,  Shri  Said  Ullah  Khan  (Sebore).



 *  Ruvontd.

 Reddi,  Shri  B.  Ramachandra  (Nellorc).
 Reddi,  Shri  C.  Madhao  (Adilabad).

 Reddi,  Shri  Y.  Eswara  (Cuddapah).

 Reddy,  Shri  Baddam  Yella  (Karim.
 nager).

 Reddy,  Shri  K.  Jenardhan  (Mahbubnagar).

 Reddy,  Shri  Ravi  Narayan  (Nalgonda).

 Reddy,  Sbri  T.  N.  Vishwanaths  (Chit-
 toor).

 Richardson,  Bishop  John  (Nominated—
 Andsmen  and  Nicobar  Islands).

 Rishang  Keishing,  Shri  (Outer  Manipur
 —Reserved—Sch.  Tribes).

 Roy,  Dr.  Satyaban  (Uluberia).

 Roy,  Shri  Bishwa  Nath  (Deoria  Distt.
 —West).

 Rup  Narain,  Shri  (Mirzapur  Distt.  cum
 Distt.  West—Reserved—Sch.

 Castes).

 Ss

 Sahsya,  Shri  Syamnandan  (Muzaffarpur
 Cencral).

 Sahu,  Shri  Bhagebat  (Balagore).
 Sahu,  Shri  Rameshwar  (Muzsflarpur  cwn

 Darbhanga—Reserved—Sch.  Castes),

 Saigal,  Sardar  Amar  Singh  (Bilespur).
 Saksena,  Shri  Mohanlal

 Gackoow
 Distt.

 cum  Bara  Banki  Distt.).

 Samanta,  Shri  Satis  Chendra  (Tamluk)

 Sanganna,  Shri  (Rayagads-Phulbani—
 Reserved—Sch.  Tribes)

 Sankarapandian,  Shri  M.  (Sankaranayinar
 kovil).

 Sarma,  Shri  Debendra  Nath  (  Geuheti).
 Sarmah,  Shri  Debeswar  (Golaghat-Jorhat).
 Satish  Chanda,  Shri  (Bareilly  Distt.  South).
 Satyawadi,  Dr.  Virendre  Kumar  (Karnal

 —Reserved—Sch.  Castes).

 Sen,  Shri  Phani  Gopal  (Purnea  Central).

 Sen,  Shri  Raj  Chandra  (Kotah-Bundi).
 Sen,  Shrimati  Sushama  (Bhagalpur  South).
 Sewal,  Shri  A.  R.  (Charaba-Sirmmr),
 Shesh,  Her  Highness  Rajmata  Kamiendu

 Mati  (Gerhwal  Distt.—West  avn  Tehri
 Garhwal  Distt.  crm  Bijnor  Distt.—North.)

 (क  wii  )

 Shah,  Shri  Chimanlal  Chakubhsi  (Gohil-
 wad-Sorath)

 Shah,  Shri  Reichand  Bhai  N.  (ChAind-
 wara),

 Shahnawaz  Khan,  Shri  (Meerut  Diett.
 -—North-East).

 Shakuntafa  Nayar,  Shrimati  (Gonda  Distt.

 -—  West).

 Sharma,  Pandit  Balkrishna  (Kanpur  Distt.
 —South  csm  Etewah  Distt.—East).

 Sharma,  Pandit  Krisima  Chandra  (Meerut
 Distt.—  South).

 Sharma,  Shri  Diwan  Chand  (Hoshiarpur),

 Sharma,  Shri  Khushi  Ram  (Meerut  Diett.
 —West).

 Sharma,  Shri  Nand  Lal  (Sikar),
 Sharma,  Shri  Radha  Charan  (Morena-

 Bhind).

 Shastri,  Shri  Algu  Rai  (Azamgach  Distt.
 —East  cem  Ballia  Distt.-—West).

 Shastri,  Shri  Raja  Ram  (Kanpur  Distt—
 Central).

 Shivananjappa,  Shri  M.  K.

 Shobha  Ram,  Shri  (Alwar).
 Shriman  Narayan,  Shri  (Wardha).

 Shukia,  Pandit  Bhagwatichacan  (urg-
 Bastar).

 Siddananjappa,  Shri  H.  (Haesan  Chikma-
 galur).

 Singh,  Shri  C.  Sharan  (Surguja-Raigath).

 Singh,  Shri  Digvijaya  Narain  (Muzaffarpur
 —North-East),

 (Mandya).

 Singh,  Shri  Dinesh  Pratap
 Distt,——-East).

 (@shraich

 Singb,  Shri  Girraj  Saran  (Bharatpur-Sawai
 Madhopur).

 Singh,  Shri  Her  Prasad  (Ghazipur  Distt.
 —West).

 Singh,  Shri  L.  Jogeswar  (Inner  Msnipur).
 Singh,  Shri  Mahendre  Nath  (Saran  Cen-

 tral).  t

 Singh,  Shri  Ram  Nagina  (Ghazipur  Distt.
 —East  cen  Ballia  Dist:.--South-West).



 S—contd.

 Singh,  Shri  Tribhuan  Nerayen  (Banaras
 Diett.—East).

 Singhal,  Shri  Shri  Chand  (Aligarh  Distt.),
 Sinha,  Dr.  Setyanarain  (Seren  East).

 Sinha,  Shri  Anirudhe  (Derbhenga  East)

 Sinhe,  Shri  Awadheshwar  Prased  (Muzaffar.
 pur  East).

 Sinha,  Shri  छकाता  Prasad  (Moaghyr  Sadr
 com  Jamui).

 Sinha,  Shri  Gejendre  Prasad  (Palemeu
 _  cum  Hazaribagh  cum  Ranchi).

 Sinhe,  Shri  Jhulen  (58785  North).

 Sinha,  Shri  Kailesh  Pati  (Patna  Central).
 Sinha,  Shri  Nageshwar  Prasad  (Hazari-

 bagh  East).
 Sinha,  Shri  S.  (Pateliputre),

 Sinhe,  Shri  Setye  Nereyan  (Semasdpur
 East).
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 LOK  SABHA

 Saturday,  atst  fFuly,  72956

 The  Lok  Sabha  meat  at  Bleven  of  the  Clock.

 (Mr.  SPBAKER  in  the  Char]

 ORAL  ANSWERS  TO  QUBSTIONS

 Wheat  Varietice

 "15%  Shri  Bhagwet  JheaAzed:  Will
 the  Minister  of  Food  ead  Agriculture
 be  pleased  to  etate:

 aS
 whether  the  Agricultural  Re-
 Ineticute  at  Pisa  in  Bihar  hag  de-

 veloped  a  new  series  of  improved  wheat
 vaticties;  and

 (b)  if  ४०,  the  egecial  features  of  these
 varieties?

 The  Deputy  Minleter  of  Food  and
 Agriculture  (Shri  M.  V.  Kriahnappa):

 (a)  Yes.  (The  headquarters  of  the  In-
 etitute  are  at  New  Delhi).

 (0)  The  special  feature  of  these  new
 wheat  verieties  are  their  tokrance  for  or

 resatmice
 to  the  ruse  and

 alg  Wigareert ry
 al  ge)

 essilg  capacity  for  y:
 and  good  grain  quality.

 Shri  Bhagwat  Jha  Aead:  May  |
 know  what  are  these  types  and  how  many
 of

 shen
 have  been  invented  in  this  Insti-

 tute
 Shri  M.  V.  Krishnapps:  Ac  the

 Puss  Institute  nearly  40  N.P.  varieties  have
 been  evolved  out  of  which  We  have  re-
 commended  35  varieties  to  be  adopted  by
 various  States.

 Shr)  Bhagwat  Jha  Arad:  May  I
 know  whether  these  varieties  can  be  gr0wn
 everywhere  in  the  councy  or  there  is  any
 difference  among  them  ?

 Shri  M.  V.  Krishnapps:  Bach  vari  cty
 is  suited  for  a  icular  region.  alticude
 and  climate.  for  example,  N.P.  763  is
 recommended  for  cukivation  in  North
 Blher  and  Orissa  owing  to  its  early  maturing
 character.  Some  are  cecommended  for
 hilly  areas  like  Himachal  Pradesh,  and  some
 for  other  climates.

 Shri  Bhagwat  jhe  Azad:  May  I
 Koo  w  what  etepe  are  being  taken  by  Govern-
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 mem  to  popularise  these  varieties  that  have
 been  evolved  ?

 Shri  M.  च  Krighnsppa:  Whenever
 we  evolve  a  variety,  it  is  tested  again  and
 again  in  our  Institute.  When  weare  Certain
 that  it  cao  be

 4  propagated,
 we  distribute  it

 to  the  States.  They  have  seen  multiplication
 farms,  and  they  distribute  it  to  the  farmers.

 Shri  D.  G  Sharme:  May  I  know
 if  any  eseeaament  has  been  made  with  regard
 to  the  yield  per  acre  of  these  varieties  and
 the  yie'd  per  acre  of  the  varieties  that  are

 y  in  use?

 Shri  M.  V.  Kriaknappa:  It  is  only
 after  We  are  Certain  that  chere  ls  an  improve-
 ment  in  the  yied  amd  the  requirement
 about  quality  etc.  of  that

 gi
 8  fulfilled,

 that  we  advise  the  vsrious  States.  And
 ichas  been  going  on  forabngtime.  Since
 the  leet  ten  years  ities  being  tried,  and  we
 have  been  able  w  evolve  very  good  varieties
 which  yield  very  good  results  and  are  resie-
 tant  to  various  rusts  and  diseases.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  these  varieties  are  only‘experiment-
 el,  orwhether  theyare  givenona  Lice  ccale
 to  cukivetors  and,  if  ic  is  the  letter,  how
 much  has  been  given  eo  far?

 The  Minieter  of  Food  and  ह. 2
 cniture  (Shri  A.  P.

 Jain)
 3  च्,  the  vario-

 ties  are  evolved.  en  they  are  ह... ८
 perimented  upon,  and  ultimately  they  are
 celeased.  The  multiplication  of  these
 varieties  is  the  fiurction  of  the  State  Govern
 ments.

 Shri  B.  D.  Pande:  May  I  enquire  if
 the  hon,  Minister  has  go  a  list  of  those  varie-
 ties  which  can  be  grown  in  the  Himalayan
 tegions,  at  snowfall  altitudes?

 Shri  M.  V.  Krishnapps:  Yes,  I  have
 a  variety,  No.  809,

 Mr.  Speaker:  Shri  Garg.
 Shri  B.  D.  Pands:  Is  chis  the  same

 which  Dr.  Boshi  Sen  claims  he  hse  invented  ?
 Mr.  Speaker:  Order,  order.  The

 questions  o f  those  hon.  Members  who  do
 not  care  to  lisven  co  whet  che  Speaker  esys
 need  not  be  answered.

 Shri  R.  P.  Garg:  May  I  know  if  Gov-
 exmment  are  aWs8re  that  thes  improved
 varieties  of  wheat  are  not  availsble  to  the
 agriculcuriets  during  the  sowing  ०६5००
 in  che  wheet  producing  areas  like  PEPSU?

 Shri  A.  P.  Jeles  I  shink  compared  to
 the  varieties  in  respect  of  other  foodgrsine,
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 the  improved  varieties  of  wheat  are  more
 easily  available.  But  nonetheless  I  am  pre-
 pared  to  eccept  that  in  some  cases  the  Im-

 ved  varieties  of  wheat  are  Dot..avasiable.
 is  is  a  question  to  which  we  gave  a  lot

 of  attention  during  our  deliberations  at  the
 Mussoorie  Conference,  our  idea  te
 that  we  must  work  out  aplsn  onwhich  suit-
 able  varieties  may  be  indicated,  and  we

 make  adequate  arrengements  for

 setting  up
 up  nucleus  eced  farms  and  there-

 after
 me

 ication  farms  so  that  the
 improved  varieties  may  be  available  to  the
 man  who  wants  to  use  them.

 Shri  B.  D.  Pande:  wanted  to  know
 whether  the  variety  of  wheat  mentioned
 by  the  hon.  Deputy  Minister  is  the  one
 which  Dr.  Boshi  Sen

 acroge
 tee  to  Himmeelf

 as  having  been  discovered  by  him.  He
 aays  it  could  be  grown  at  an  altitude  of
 ‘13,000  feet.  Ie  this  the  variety  of  wheat?

 Shri  A.  P.
 fala:

 The  variety  of  wheat
 which  my  colleague  has  mentioned  is
 the  one  evolved  by  the  Pusa  Institute.  So  far,
 as  Dr.  Boshi  Sen’s  cleims  are  concerned,
 it  ls  8  matter  between  the  hon.  Member
 and  Dr.  Boshi  Sen.

 Shri  Bhagwat  Jha  Asad:  May  I
 know  whether  there  i  any  finality  about the  experiments  on  these  verieties  and
 by  what  time  they  would  be  tcleased  and
 recommended  to  the  farmers?

 Shri  A,  P.  Jain:  Noseed  is  ८  ver  released
 until  it  has  been  finalised.  We  take  very
 gteat  care  that  unless  we  are  sure  of  the
 results no  wheat  is  released.  And  the varie
 ties  which  we  have  rdeased  have  been
 thoroughly  tested.

 रासायनिक  उर्वरक

 *IG0.  भी  झभीगारावबण  वास  :  क्‍या

 साथ  कौर'  कृषि  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  ने  देशव्यापी

 धारा  पर  रासायनिक  उर्वरक  की  लोकप्रिय

 बनाने  के  लिये  एक  आन्दोलन  चलाने  के  बारे
 में  कोई  योजना  बनाई  है  ;

 (स)  यदि  हां,  तो  योजना  की  मुख्य
 रूपरेखा  क्‍या  है  ;  कौर

 (ग)  इस  भाग् दोलत  को  भागे  बढ़ाने
 में  कितना  चे  किया  जाते  वाला  है  ?

 wre  ate  कृषि  उपदेशों  16 क  मो०  do

 gern)  :  (क)  से  (ग).  समा  की
 टेबल  पर  एक  विवरण  रल  दिया  गया  है

 [देखिये  परिक्तिषथ  २,  caw  संस्था  १]
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 sh  औगारायभ  कात  जसकरण  से

 पता  चलता  है  कि  केन्द्रीय  सरकार  एक  योजना

 तैयार  कर  रही  है  जिस  में  ४. ७  लाख  रुपया

 छान  किया  जाते  वाला  है।  क्‍या  मैं  जान  सकता

 हुँ  कि इस  रकम  का  weary  विभिन्न  राज्यों

 में  किस  भा घार  पर  किया  जाने  वाला  है  ?
 Shri  ML  ९,  Keishnappa:  In  each  State

 we  have  reached  the  target  that  bas
 to  be  brought  under

 pany
 and  wheat,

 both.  Itis  about  3३  la  acres  in  paddy
 and  about  Io  Jakh  acres  in  wheat  which  will
 come  under  this  scheme.  And  if  the  hon.
 Member  wants  details,  itis  a  ver

 big
 list

 and  I  am  prepared  to  placeit  on  t.  able.
 Sbri  Dabhi:

 Mey
 I  enquire  whether

 indiscriminate  use  of  this  fertilizer  is  not
 likely  to  result  in  the  deterioration  of  the
 land  in  the  long  run?

 The  Minlater  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  Indiscrminate
 use  of  anything  will  lesd  to  harmful  resulce.

 Shri  A.  M.  Thomas:  Supplementing
 what  Sbri  Dabhi  has  asked—recent  reports indicate  that  the  resistance  of  the  ordinary
 agriculturist  to  the  use  of  chemical  ferti-
 lizera  ie  in  a  way  justified—may  I

 eng.
 uire

 what  safeguards  have  been  taken  by  Gov-
 ernment  tosee  that  the  utility  and  the
 natural  fertility  of  the  soilis  not  diminished
 by  the  use  of  chemical  fertilizers?

 Sbri  A.  P.  Jain:  I  do  not  say  we  have
 done  everythin g  that  we  should  have  done.
 Nonetbeless  we  are  progetsing  in  that
 line.  Experiments  using  various  quanti-
 tles  of  fertilizers  and  the  prop-stion  thet
 the  fertilizers  should  form  to  the  compost
 are  being  worked  out.  and  mixtures  are
 evolved  and  they  are  recommended.  An-
 other  im  portant  thing  ie  the  soil  testing  for
 which  a  scheme  has  been  evolved  and  a

 a
 has  been  made.  But  unlesa

 eoil  testing  is  done  we  cannot  obtain
 optmum  results  from  the  use  of  chemical
 fertilizcre.

 Shril  N.  B.  Chowdhury:  May  |  mow
 whether  it  may  be  possible  under  the  pro-
 posed  echeme  to  supply  chemical  fetilizers
 on  a  loan  basis  as  is  being  done  by  the
 State  on  interest-free  terms?

 Shri  A.  P.  Jaln:  Weil  they  are  being
 advanced  on  the  loan  basis.

 Shri  Gadilingana  Gowd:  May  I
 low  whether  Government  13  considering
 the  question  of  creating  an  organisation
 fior  discribution  of  these  feralizers  through-
 out  the  country?

 Shri  A.  P.  Jain:  There  is  an  organisa-
 tion  pens

 and
 au  eae  ppb  Leek  i  tte inte  im  ported,  are  t  er

 ond  distcbuted.  i
 P

 ow

 श्री  ओभीनारायण  we  :  विवरण  में
 बताया  गया  है  कि  इस  शास् दोलन  रो  भागने
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 बढ़ाने  के  लिये  कौर  प्रचार  के  लिये  साहित्य
 तैयार  किया  जायेगा।  क्‍या  मैं  जान  सकता

 हैं  कि  ह द  तक  किन  किन  मादार्थों  में  इस
 कार  का  साहित्य  वितरण  के  लिये  तैयार

 किया  गया  है  ?

 की  Wo  प्र०  लेग  :  कुछ  तो  साहित्य
 सैयार  सभा  है  |  कुछ  प्रंग्रेजी  में  दौर  कुछ
 में  ने  हिन्दी  में  भी  देखा  है।  मिक्  मिक्

 ज्ञान्ती  भाषियों  के  इन्दर  छापना  तो  राज्य

 सरकारों  का  काम  है,  लेकिन  जो  दो  मुख्य
 सादा  हैं,  भर्चात्‌  हिन्दी  शौर  झंचेजी,  उन  में

 केन्द्रीय  सरकार  ने  निराशा  है  |

 Dental  Colleges
 *x6x.  Shri  Vi  8.  Gendht)  Will  the

 Minister  of  Health  be  pleased  to  state:
 (a)  the  number  of  Dental  Colleges  in

 the  country;
 (b)  whether  these  Dental  Colleges

 are  affiliated  to  Universities;
 (c)  if  ७०,  which;
 (3)  whether  any  of  these  Colleges

 are  vernment  institutione;
 (९)  whether  899  of  the  Dent  Caol-

 leges  have  been  approved  by  the  Dental
 Council  of  India;

 (f)  whether  it  is  proposed  to  attach
 a  Dental  College  to  the  new  All-India  Insti-
 tute  of  Medial  Sciences;  and

 (g)  if  90,  the  reasons  therefor?

 The
 Pepeey

 Minister  of  Health
 (Shrime  Gresekhar):  (a)  Six.

 (e)  Yes.
 ©)  to  (९).  A  stavement  giving  the  re

 ane information  is  laid  on  the  T‘able  of  ha.
 (See  Appendis  II,  annexure  a  No.  2.)

 (f)  Yea.
 )  The  object  of  the  All-India  Institute

 of  Medical  Sciences  is  to  bring  together  in
 one  place  educational  facilities  of  the  highest
 order  for  the  training  of  personnel  in  all
 important  branches  of  health  activity,  and
 dentistry  is  an  important  branch  of
 health  sctivity.

 Shri  V.  B.  Gandhi:  All  the  six  dental
 colleges,  according  to  the  etatement,  are
 affiliated  to  Universities.  Almost  five  of
 them  are  conducted  by  the  Govecnment
 and  one  by  an  University.  Pour  of  them

 are  approved  by  the  Dents!  Council  of
 India.  So,  I  euppose  that  we  can  take  them
 to  be  good.  n  view  of  these  facts,  le
 $  a  fact  that  the  Government’s  propomls
 ३0  attach  a  new  dental  epbege  to  the  All-
 India  Inetinwe  of  Medical  Scences  was
 made  solely  on  the  pica  that  there  were  no
 good  denzal  colleges  in  the  city  and  if  so,
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 what  ie  the  Government’s  definition  of  a
 good  den  tal  coflege?

 Shrims  ti  Chen  drasekher:  The  object
 of  the  dental  wing  to  be  exuiched  to  the
 All-India  Institute  of  Medical  Sciences  ie
 mentioned  in  the  answer  to  part  (g)  of
 the  question.  As  regards  good  ental
 calteges,  these  collcgts  may  be  good.
 According  to  the  requiremente  of  the  coun-
 try,  we  need  more  and  better  colleges.
 Besides,  this  college  is  going  to  be  a  post-

 uate  inatitute,  where  there  will  be  more
 des  and  it  will  be  better  equipped.

 Shri  V.  P.  Neyars  May  J]  know  whee
 ther,  on  account  of  the'very  small  number
 of  dental  colleges,  most  of  the  hospitals
 in  India  do  not  have  dental  service  as  they
 do  not  get  dental  eurgeome?  May  I  also
 know  whether  Government  have  eny  pro.

 me  to  ensure  that  every  hospital  owned
 ्  th the  State  at  least  will  have  a  dental  unit
 functioning  under  the  Second  Five  Year
 Plan  at  least?

 Shrimati  Chendresekhar  All  that
 we  can  do  in  the  Centre]  Health  Ministry
 is  to  give  assistance  to  iacrease  the  number
 of  doctors  and  give  them  training,,We  have
 set  apart  a  sum  of  Rs.  I-

 Across
 in  the

 Second  Five  Year  Flan.  is  is  for  ex-

 Ee
 of  the  existing  dental  coll  and

 or  establishing  new  colleges.  We  are
 awalting

 |  peas
 fram  the  State  Govern-

 ments.  As  soon  88  they  are  received,  they
 would  be  finalised  and  the  assistance  need-
 ed  will  be  given  by  the  centre.

 Shri  V.  P.Nayert  May  I  know  whether
 the  Government  have  any  idea  of  the  num-
 ber  of  qualified  dentists  who  will be  required
 by  the  country  at  the  end  of  the  Secang
 Five  Year  Plan  andif  %o,  what  isthe  number?

 Bhrimati  Chandrasekhar  [  require
 Dotice.

 Shri  B.  s.  Morthy:  May  I  know
 whether  =

 ed
 a

 are  being  taken  to  regu-
 farfee  the  dental  institutes  apart  fram  the
 dental  co  that  are  available  in  the

 country  ore f  what  ete ps  are  being  taken  ?
 Ghrimsti  Chandresekhar:  I  do  not

 know  whst  dental  institutes  be  meens
 besides  the  dental  colleges  mentioned  in
 the  list  aupplied.  .

 Me.Speakers  Next  question,
 Shel  B.  D.  Pande:  May  I!

 enguire....
 Mr.  Speaker:  I  have  called  the  next

 who  table  questions  must

 pry  quale

 en  न
 tunity  to  put  some

 Leesan  A  pape I  cannot  afford  to  give  toa  ques- r
 tion  more  than  four  or  five  supplementary
 queso.

 Shri  Kemath:  Unless  it  is  very  impor-
 tant.

 Mr.  Speaker:  Almost  every  gucsdon
 le  ituportant.
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 Rlectric  Coaches

 *z6a,  Shri  T.  B.  Vittal  Rso:  Will
 the  Minister  of  Raliwnye  be  to
 refer  to  ther  given  to  Searr  soups
 No.  657  on  8th  December,  79455  and
 otate:

 (a)  whether  any  dedialon  has  aince
 been  arrived  at

 ep
 ing  the  proposal

 to  get  electric  manufactured  at
 the  Hindustan  Aircraft  Factory,  Banga-
 lorejand

 (b)  if  s0,  tbe  nature  of  the  dexjsian  taken  ?
 The  Depnty  Minister  of  Rallways

 and  Transport  (Shri
 ore

 ean):  (a)  and
 (b).  Hindussan  Aircrate  ited  are  not
 submitting  proposels  for  the  production
 of  B.M.t7.  stock,  for  the  present.

 Shri  T.  B.  Viteel  Rao:
 bit  g

 I  know
 if  there  is  any  Railway  wor  where
 electric  are  being  manufsctured
 or  are  going  to  be  manufactured  ?

 Shri  Alzgesan:  There  ie  a  private
 firm  Messre.  Jessops  who  have  under-
 taken  to  manufacture  EB.M.U.  stock.  An
 order  fori04  coaches  hes,been  placed  on
 thet  firm.

 Shri  T.  B.  Vittal  Rao:  In  view  of  the

 ~
 that  electrification  of  the  reilway  track to  be  done  for  400  to  600  miles  during

 the  Sccond  Pian  peciod,  isthere  any  pro-
 posal  to  have  them  manufactured  in  rail-
 way  workshops  instead  of  in  private  firms?

 Shri  Alegesan:  There  is  no  propoasa)
 at  present  to  undertake  manufsctuce  of
 these  coaches  by  the  Government.  The
 targete  that  this  firm  has  laid  down  may
 meet  our  requirements.

 Shri  Bhagwet  Fhe  Aged:  How  far
 are  our  requirements  of  electric  coaches
 at  preaent  being  met  by  internal  production  ?

 Shri  Alsgeean:  These  are  imported
 Coaches  just  now.  me

 Ayurveds  College,  Trivandram

 "63.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Health  be  pleased  tw  state:

 (a)  the  nuture  of  demands  put  for-
 ward  by  the  students  of  the  Ayurveda
 College,  Trivandrum,  Travancore-Cochin
 Stete  to  the  State  Government  as  well  as
 to  the  Travancore  University;  and

 )  the  steps  taken  to  meet  the  demande
 of  the  students  ?

 The  De
 races

 Minieter  of  Health

 e  oa
 andrasckhar):  (a)  and  ed statement  containing  the  requisite  in-

 formation  is  laid  on  the  Table  of  the  Lok
 Sabhe.  [See  Appendix  I],  annexure  No.  3]

 Shri  A.  K.  Gopalan:  May  I  know
 whether  the  syliabus  of  studies  had  been
 approved  by  the  University  ?

 Shrimati  Chandrasekhar:  I  think,
 yes,  Sir.
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 Shri  A.  K.  Gopaian;  Mey  I  know

 ey
 none  of  the  diploma  holders  of  the

 college,  according  to  the  statement,  have
 80  far,  not  been  put  in  Government  service  ?

 Shrimati  Chadraseckhsr:  J  require
 notice.

 Shri  A.  M.  Thomas:  There  wos  8
 strike  in  this  college.  May  I  enquire
 whether  the  coll

 eae
 bas  reopened  and  if

 it  has  re-opened,  has  it  been  on  any  terms
 that  hsvebcenarrivedat between  thecollege
 authoriGes  and  the  students  ?

 Shrimeti  ChandraseRhgr:  Yes.
 The  college  was

 reop
 ened  on  the  23rd

 May,  79५6  and  the  students  started  attending
 the  elatsee.  As  regards  the  verious  ques-
 tions,  a  specia)  committee  was  ect  up  under

 the  Chairmans  hip  of the  Pro-Vice-ChanceDor of  the  Travancore  University.  Cermain
 recommendations  were  made.  The  stu-
 dents  were  satished  and  eo  the  college
 started  functioning.

 Shri¥V.  P.  Nayar:  May  I  know  whether
 itis  8  fact  that  the  students’  main  demand
 was  that  they  should  be  allowed  to  practise
 those  subjects  which  they  study  in  detail
 under  the  curriculum  efter  they  pase  out  of
 the  college  ?

 Shrimati  Chandrasekhar;  =  Yes.
 One  of  the  demands  of  the  students  was
 to  permit  them  to  practise  modern  medi-
 cine.  I  will  read  the  recommendation  of
 the  Committee.  It  isashortone.  It  saye:

 “*....The  Government  of  Travancore-
 Cochin  issued  orders  that  accord-
 ing  tothe  Medical  Practitioners’
 Act,  the  competence  of  the
 alumni  of  the  Ayurveda  College
 to  prectise{medicine  would  ext  end
 to  such  modern  advances  as
 are  recogpised  by  the  Counc
 of  Indigenous  Medicine  but  not
 to  Surgery  and  obstetrics.”

 Shri  Achathan:  May  I  know  whether
 the  studente  who  hed

 a  ony
 on  strike  have

 joined  the  college  ?  t  is  the  course
 that  would  be  taught  to  them  during  tbis
 one  year?

 Shrimati  Chandrasekhar:  I  said
 they  have  started  attending  the  classes.
 As  regards  the  second  part,  I  require  notice.

 Shri  V.  P.  Nayar:  The  hon.  Minister
 said  that  that  modern  medicine  syllabi
 have  not  been  approved  by  the  Council.
 I  want  to  know  why,  in  view  of  that,  the
 students  of  the  Ayurveda  College  havé  been
 made  to  study  modem  surgery  in  all  its
 details  as  I  find  from  thecurriculum  pre-
 scribed  by  the  University  for  thete  people?
 Mayl...,

 ti
 Mr.  Speaker:  Notmorethen  one  quee-

 jon.

 Shri  V.  P.  Nayar:  This  question  only.
 May  I  know  why  the  students  who  have
 been  studying  in  this  college  for  4  yeara
 taking  modern  medicine  and  surgery  could
 notbeallowed  to  practise  what  they  etudied  ?
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 Shrimati  Chandraskher:  I  ssid
 thatthe  cecommendation  of  the  committee
 was  auch  that  they  will  be  allowed  to  prac-
 tiee  euch  systems  of  medicine  and  methods
 as  are  cecognised  by  the  Council  of  Indi-
 genous  Medicine.  Apart  from  that  I  do
 pot  think  I  would  be  able  to  tell  him  more.

 Shri  A.  K.  Gupelan:  In  the  etatem  ent
 it  fo  said  that  40  per  centof  the  houre  of
 eudy  ie  set  apart  fr  modern  medicine  and
 thie  is  considered  sufficient.  Even  0,
 may  I  know  the  reason  why  Government
 does  not  cnnsider  recruitment  of  these
 students  ?

 Mr.  Speaker:  The  hon.  Member
 wants  the  Government  to  reconsider  this.
 That  is  aii.

 Shrimati  Chandrambhbar:  I  have
 asked  for  notice  of  this  queation  which
 was  put  before.

 Vueaa)  Ald  for  the  Glind

 Pe
 Shri  Gidwani:  Will  the  Minister

 of  h  be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  a  Reuter  message
 published  in  Indien  Press  on  rth  June,
 3956  from  Orlando  (Florida)  to  the  effect

 that  a  new  mirror  lena  designed  and  invented
 by  Dr.  William  Peinbloom  to  restore  useful
 vision  to  about

 Phar
 r  cent  of  the  people

 9  now  classed  as  blind  has  been  demonstrated
 there  and  that  &  pecson  with  only  2  per
 cent  vision  can  read  a  newspaper  thr
 the  lens;  and

 ae?
 if  so,  whether  Government  have

 made  any  enquiry  into  the  mattter  with  a
 view  to  find  out  the  exact  facts  ?

 The  D
 द्  eee

 Minister  of  Health
 (Shrimati  )t  (७)  and(b)
 Yes.

 Shri  Gidwani  :  May  I  know  whether
 the  Governmentis  in  a  position  to  etate
 the  number  of  blind  am  partly  blind
 persons  in  the  counry?  May  I  know
 whether  the  Government  has  any
 to  restore  vision  to  such  of  them  to  whom
 it  may  be  restored?

 Shrimati  Chandrasekhar  :  Apart  from
 the  information  that  we  got  &um  prees
 we  have  no  further  information.  About
 the  restoration  of  sight  to  the  blind,  enqui-
 cies  are  being  made  into  the  matter  by  the
 Dlrector  General  of  Health  Services.  We
 have  not  heard  anything  furtber.  As
 soon  as  we  hear,  we  will  be  able  %  ean-
 lihten  the  House.

 Shri  Gidwani  :  My  question  wae
 whether  the  Government  of  india  has

 P|
 etatistics  a8  ४०  the  number  of  blind
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 Shrimati  Chandrasekhar  :  No
 such  scheme  is  at  present  under  the  con-
 sideration  of  the  Health  Ministry.

 बीनती  फमलेम्श्मति  दाह:  क्‍या  में

 जान  सकती  हूं  कि  जो  शेष  दिल्ली में  कई

 प्रकार  के  काम  करते  हे--रेडियो  स्टेशन  में

 काम  करते  है,  क्या  गवर्नमेंट  उन  के  लिए

 कुछ  व्यक्षित  नियुक्त  करने  की  व्पबस्ता  करेगी

 जो  कि  उन्हें  हार  उधर  ले  जा  सकें  ?

 For  the  convenience  of  the  Minister,
 I  shail  now  put  the  question  in  Engliah,
 There  are  a  number  of  blind  perwons  who
 are  serving  in  the  radio  station  and  other
 government  and  private  offices.  Will
 Government  coasider.the  question  of

 iving them  the  aid  of  some  persons  who
 escort  them  to  those  places?

 Mr.  Speaker  «  These  are  all  sugge®
 tions  for  action.  Government  have  no
 echeme  at  present.

 Shri  Gidwani  «  May  I  know  whether
 the  attention  of  Government  hae  been
 drawn  ae  ibd  i

 Published  in
 me to  the  effect  an  eye  8

 Fevioed  opened  in  Banbsy  ma  view to  helping  the  rand  the  needy  having
 defecnve  eyes,  By  collection  of  the  discards
 ed  =  specucks  of  citizens  and  sending
 them  through  expert  hands  for  codifiotion
 and  chen  disbursing  them  to  the  poor
 free  of  cherge?

 Mr.  Speaker  :  What  is  the  hon.
 Member’s  question  ?

 Sbri  Gidwani  :  May  I  know  whether
 Government  have  any  scheme  in  this  re-
 gard,  and  whether  they  are  aware  that
 an  eye  gizss  bank  has  been  opened  in
 Bombsy  2

 Mr,  Speaker  ३  The  hon.  Member
 is  making  some

 wes
 estion.  Tite  Deputy Minister  has  already  eaid  thet  there  is  no

 echene  at  present.  Both  the  hon.
 Members  who  were  allowed  to  put  supple-

 ey,
 questions  have  suggested  various

 methods  euch  as  the  utilisation  of  the  warn-
 out  glasses  used  by  some  persons  and  then

 |  giving  them  to  the  poor  and  blind  persons,
 indian  Airiines  Corporation

 "165.  Suri  Dabhi  :  Will  the  Minister
 of  Commnuaications  be  pleased  to  sete  :

 (४)

 rage  fang

 It  8  &  fact  that  fe emment  ace  t  purchasing  eo
 fran  Rusti  for  use  by  the  India  Alrlines
 Cocpuratian  ६

 (b)  if  wm  how  many  aad  when  3  end
 (c)  at  what  price?
 The  Miniater  of  Communtiesticas

 (Shri  Jagfivas  Ram)  ¢  (७).  Yeo,  Six.
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 ४

 ae

 8888

 g  a

 oees i
 al  & 2
 ,

 I

 58
 make a  g  :  ath  ४  , with  i

 f  |
 A  |  8

 i
 :

 vious  ४  °
 Ba

 gone  5  c=]  ¥

 "366,  डंघ्ता  Kamath:  W  illthe  Minisver
 of  Railways  be  pleased  to  atate  :

 (a)  Whether  the  en
 qui

 by  the  Gov-
 ernment  inspector  of  Hways  into
 the  accidene  at  Kharagpur  in  Mey  last
 bas  been  amchided;  and

 (b)  if  eo,  with  what  cesults?

 end  Vrusbes  (Sh  Algae) i  i The  Government  [ospector  of  Railways, Gaicuits,  held  his  etetutory
 ag  trey  bers 8४  79

 9)  His  provisional  finding  is  that  the
 dent  was  brought  about  by  forcibly

 removing  कै
 engine  crew  from  the  iocumo

 tive  of  the  train  and  setting  it  in  motion
 unmesned  by  some  persons  so  fer  un-

 Shei  Kamesth  :  Hea  the  Minister  re-
 ceived  a

 copy
 of  the  report  of  an  enquiry

 made  into  matter  by  persons  इचरच्७्टठा-
 ing  all  parties,  ali  Unions  and  group,
 including  Members  of  Partiamest,  other
 than  the  Cangress  end  the  INTUC,  and
 ifso,  hsve  Government  examined  or  cua-
 aidered  es  pa

 t  presented  to  them  by
 tbis  noo  exams  ttee? ee  Shri  Alagman  ॥  [  am  not  aware  of
 any  such  report  having  been  received,

 Shri  Kamath  :  I  have  ६०
 us  ee of  the  report,  which  has  been

 to  tbe  Minister.  {  can  just  show  ir  to  the
 Minister.

 Shel  Alagemen  :  [0  sch  cases,  8  ste-
 mtory  enquiry  is  orderd.  The  Govera-
 ment  iaspector  has  already  made  this  en-

 quicy,
 end  we  arc  awaiting  his  Gna}  ह्ध्छ्जाए

 8  provisional  Gnding  is  what  is  arated
 In  che  main  ensver.

 Shri  Kamath,  :  Does  the  Guvernamat
 inspector’  refer  to  the  -sesle
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 Shri  Alsgenan  :  I  have  already  given
 what  hir  provisional  finding  is.  I  do  not
 have  the  report  itself  before  me.

 Stri  Kamsth  ३  Amn  I  to  understand
 that  the  report  is  not  with  the  Minwter,
 but  only  the  finding  is  with  him  ?

 Shri  Alegesen  :  I  have  on!ty  the  pro-
 visional  finding.  I  donot  have  the  con-
 tents  of  the  report  before  me.

 Shri  Kameth  :  Am  I  0  understand
 that  the  Government  inspector  hes

 pee  not submitted  his  report  or  that  the  er
 has  not  brought  it  to  the  House?

 Shri  Alagenan  :  I  seid  I  am  not  able
 to  answer  the  question  because  I  do  not
 have  the  contents  of  the  report  before
 me.

 Shri  Kamath  :  When  will  the  report
 be  presented  to  Government,  and  leid  on
 the  Teble  of  the  House?

 Shri  :  If  the  hon.  Member
 gives  me  notice,  I  can  give  it.

 Shri  Kemath  ३  The  notice  is  there
 in  the  question  itself.

 Mr.  Speaker  :  I  am  not  able  to  follow.
 The  hon.  Member  wants  to  know  whe-
 ther  a  report  hes  been  submitted  to  Gov-
 eminent.  Now,  the  reply  can  be  one
 of  two  things,  namely  that  there  is  inabily on  the  part  of  the  Minister  to  answer  this
 question,  may  be,  because  he  hes  not  looked

 into  the  report  of  because  he  has  not.  brought
 the  report  here,—that  is  one  thing;  and  into
 the  second  thing  is—or  the  report  itself  has
 not  been  submitted,  and  the  Minister  doce
 not  know  exactly  when  it  will  be  submitted.

 Shri  Alagvean  :  The  final  report
 has  not  been  submitted,  and  this  is  onj
 an  interim  report.  The  second  part
 the  question  was  if  ao,  with  what  result’?
 In  reply  to  that,  I  have  given  the  provi-
 siond  finding.  We  should  heve  the  final
 report,  because  I  can  answer  the  questian
 definitely,

 Shri  Kemeth:  May  I  know  whether
 the  practice

 of  ons
 Government  inspectors

 ie  to  submit  Gn  without  any  report?

 Mr.  Speeker  :  An  interim  ceport  le

 5
 seat  but  it  may  be  very  sbort  and ef.  It  mey  not  contain  all  those  points

 which  a  final  report  would  coarain.
 Shri  Kametis  :  Thet  means  that  only

 ea  one-line  is  there.
 Shrimeti  Reow  Chakrevertry  :

 todings
 I  know  whethera

 ps  a
 t  con  taiaing  the

 of  various  Mem  of  Parliament

 pe  ened
 thac  area  was  submitted  to  the

 inister  of  Railways  end  Transport,
 Shri  Lal  Bahadur  Shastri,  and  if  90,  whe-
 ther  Government  have  considered  that
 teport?  May  I  also  koow  whether  in
 view  of  the  fect  that  they  have  brought
 forward  certain  new  things  in  that  report,

 Gf  waving
 फिडेल

 as
 4  be

 haa  been up  a  enquiry  as
 demanded  by  them  in  that  report  ?
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 Shri  Alegexan  :  I  am  not  eware  of
 that  ceport,  and  as  such,  I  am  unable  to
 answer  that  question.

 Mr,  Speaker  :  ‘If  a  ceport  is  said  to
 have  been  presented  to  the  Minister  in
 chief,  it  ie  su,  to  have  been  sub-
 mitted  also  to  uP  My the  Ministers.  Of  courte,
 whoever  answers  muat  be  posted  with  all
 the  materiel  available  with  the  Ministry
 as  a  whole.

 Shri  Alsgesen  t  Unfiortunstely,  है
 am  not  posted.

 Mr.  Speaker  :  Fortunately,  here-
 after,  every  Minister  must  be  posted  with
 everything  that  happens  in  his  Miniatry.
 Otherwise,  he  must  bring  the  ether  Minis-
 ter  also  here  to  answer  such  questions. I  hope  this  will  be  taken  notice  of  गा
 by  all  the  Ministers,

 Shri  M.  K.  Maitra  :  Did  the
 4  = while  making  the  inquiry  ascertain  whether

 there  was  a  bralsc-van,  and  if  w,  what  pre-
 vented  the  Guard  from  epplying  the  brake
 when  the  driver  was  eaken  out  ?

 Mr.  Speaker  :  Possibly  it  is  not  in
 the  interim  report.

 Shri  Alageman  :  I  am  unable  to  an-
 awer  that  question.

 ame  बोर्ड

 च १६७,  चली  सकत  बीत :  क्‍या  नन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  श्रमजीवी
 पत्रकार  (सेवा  की  बाते)  शौर  विविध  उप-

 बन्  अधिनियम  के  धन्तगंत  कुछ  समय  पहले
 बनाये  गये  मजूरी  बोर्ड  ने  ब  तक  क्‍या
 प्रगति  की  है  ?

 म  उप  मंत्री  (थी  जाविद  भली)  :

 पत्रकार  सम्पत्ति  बोर्ड  २  मई,  १६५६  को

 नियुक्त किया  गया  था  7  २६  भई,  १९४६
 को  इसकी  पहली  बैठक  हुई  ।  प्रश्नावली
 तैयार  करके  लगभग  ले:  हजार  शलवार
 6हंगामों  कौर  संगठनों  को  मेजी  जा  चुकी
 है।  इसकी  दूसरी  बैठक  १३  अगस्त,  १६५६
 को  होगी  ।  are  है  कि  बोर्ड  अगस्त  के
 झारी  हफ्ते  से  बम्बई  में  गवाही  लेने  का
 काम  शुरू  करेगा  1

 नौ  सकत  बग :  कया  गवर्नमेंट  को
 खिल  भारतीय  श्रमजीवी  पत्रकार  संघ  का

 इस  झावाय का प्रस्ताव का  प्रस्ताव  प्राप्त  हो  गयां है  कि
 इस  बोर्ड  का  कार्य  देर  से  देर  नवम्बर  तक
 लार  समाप्त  हो  जाता  चाहिये  कौर  क्या
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 बोर्ड  के  लिये कोई कोई  प्रविधि  निर्धारित  की  गई
 है  जिसके  झज्जर  उसको  झपना  प्रतिवेदन

 देना  है  ?

 भी  ल्ादिव  थली  :  इस  संस्था  के

 पत्रकार  तो  बोर्ड  के  सदस्य  हैं  |  ह: ल  महू
 उसका  काम  है  कि  वे  झपने  काम  को  जल्दी

 पूरा  करें।  जहां  तक  समय  का  सम्बन्ध  है
 क  महीने  के  लिये  चेयरमैन  की  नियुक्ति
 की  गयी  है।

 भी  क्त  बॉन  :  गया  इस  बोर्ड को
 यह  भी  प्रादेवा  दिया  गया  है  कि  दस  बीच  में
 झम्तरिम  वेतन  क्रम  की  व्यवस्था के  बार  में
 सिफारिश  करे  ?  यदि  नहीं,  तो  क्या  गर्त-

 मेंट  यह  शादवासत  देने  के  लिये  तैयार  है

 कि  जो  वेतन क्रम  अन्तिम रूप टे निर्घारित रूप  से  निर्धारित

 किया  जायेगा  यह  उस  तिथि  से  लागू  होगा
 जब  से  कि  प्रेस  कमीशन  की  रिपोर्ट  निकली

 थी?

 भी  शाहिद  दली  :  इस  बारे  में  बोर्ड
 ने  विचार  किया  था  |  हमले  उनकी  लिखा

 था,  शौर  वे  इस  फैसछे  पर  पहुंचे  है  कि  अन्तरिम
 रिपोर्ट  देने  में  जो  वक्‍त  गुजरेगा  उसकी

 वजह  से  हत  पत्रों  में  जो  कर्मचारी  काम  करते

 हैं  उसको  सुकून  होगा,  इसलिये  इस  समय
 का  उपयोग  करके  भाखरी  रिपोर्ट  ही  दी
 जाये  1  जहां  तक  कि  दूसरे  सवाल  का  सम्बन्ध

 है  यह  तो  कायदे  में  ही  लिखा  हुजरा  है  कि

 उसकी  जो  सिफारिश  होगी  उसका  कमल

 रिद्रास्पेक्टिव  (मृत  लक्षी)  तरीके  से  हो
 सकेगा  |

 Shri  D.  C.  Sherme:  Mey  I  know  if
 any  decision,  tentative  or  final,  has  been
 arrived  at  that  meeting  with  to  proof
 teaders  in  these  newspapers i  includ-
 ed  in  the  category  of  working  journalists  ?

 Shri  Abld  All  :  Yes,  journalist  proof
 readers  are  included.  Non-journalist

 proof
 readers  are  governed  either  by  the

 ctoriesyAct  or  by  the  Shop  Assistants
 Act.  With

 Gh  =
 to  retsoapective  effect

 being  given,  recommendatians  can  be
 implemented  retrospectively.

 Shri  Feruze  Gandhi  :  May  I  know
 the  differcnce  between  these  two  catego-
 ries  of  proof  readers,  namely,  joumalist
 peoof  readers  and  non-journalist  proof
 ceaders  ?
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 Shri  Abid  AH  :  The  hon.  Member
 himself  belongs  to  this  industcy,  end  he
 knowe  more  then  I  do.

 Shri  Feroze  Gandhi  :  That  is  why
 I  am  asking  what  is  the  difference.

 ShritAbid  AH:  There  is  a  eubstantisi
 difference

 Shri  Feroze  Gandhi  :  This  question
 is  important  and  it  has  a  bearing  on  the
 Wage  Board  Is  it  the  point  that  they
 want  to  exclude  one  category  and  include
 the  other  ?

 Shri  Abid  Al}  :  We  do  not  want  to
 exclude  anyone.  The  Act  wil}  be  appli-
 cable  to  all  those  to  whom  it  can  be  made
 applicable.  We  cannot  change  It.

 Shri  Fernze  Gandhi;  That  Js  again
 80  evasive  answer.

 Mr.  Speaker  :  I  am  not
 going  to

 alow
 a  discussion  on  thie  matter.  ‘This  Act
 ie  intended  for  working  journalists,  that
 is,  those  persons  who  are_  interested or  employed  in  the  profession  of j Those  proof  readera  who  are  supposed  to
 dest  with  letters,  inviteiton  cards,  ete.
 do  not  come  under  that  category.  This
 seems  to  he  obvious  and  understandable.

 Shei  Feroze  Gandhi  :  May  I  clarify
 the  point?  The  Minister  said  that  there
 are  two  categories  of  readers—aone
 journelist  proof  readers  and  the  other  non-
 journalist  proof  resders.  I  want  to  know
 whether  th  the  categories  will  come
 up  befor  e  the  Wage  8093  or  is  there  any

 infention
 to  remove  one  and  keeping  the

 ol  ig
 Mr.  Speaker  :  Yes.  He  said  80.

 He  wanted  to  restrict  it  only  to  those  proof
 readers  who  des)  with  journalism  or  ma-
 terial  which  comes  under  journalism,  be-

 cae
 the  Act  itself  refers  to  wocking  jour-

 ists.

 Dr.  Lanke  Sunderam  :  In  most  of
 the  newspaper  esteblishments  the  same
 category  of  proof  readers  docs  two  (

 ype of  work,  namely,  in  the  news  room  end  in
 the  job  section.  How  can  the  Minister
 distinguish  between  one  and  the  other
 in  order  to  make  the  rule  effective  ?

 Mr.  Speaker  :  What  does  the  hon.
 Member  want  to  suggest?  If  the  same
 man  does  both  types  of  work,  it  is  for  the
 Minister  to  decide  whether  he  ehould  be
 included  in  one  categoty  or  the  other.

 Dr.  Lanks  Sunderam  :  A  vast  cate-

 oor
 of  proof  readcts  are  employed  in

 Mr.  Speaker  :  If  hon.  Members  want,
 they  can  have  a  discuasion  on  this  matter.

 Shri  Abld  All  :  If  they  are  journalist
 Proof  resders,  they  are  covered.

 Shri  Kamath  :  Are  working
 ~- llsts  represcoted  on  this  Wage  ?

 If  there  is  no  such  represeofeton  on  the
 Board,  what  are  the  reasons  for  not  having
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 ~w

 “ae  our  buildings

 a  representative  of  the
 Biber

 Joumm-
 lise’  है  on  ti  Board  ?

 Shri  Abid  Alf.  :  The  commurque
 canceming  the  t  of  the  Wage
 Board  was  fee  hon,  Mem-
 हम  shou  tees aware  of  the  persons  who
 are  members  of  the  Board,

 Mr.  Speaker  ३  He  only  wants  to  know
 whether  there  is  a  working  journaliets’
 cepresentative  there.

 Sbri  Abid  AH  There  ate  three  rep
 resentatives  of  working  journalises.

 Cattlo-cam-Deiry  Farm,  Karual
 *r69  ShriMadtab  Gowde:  Wil  the

 Ministx  of  Food  end  Agricaiture  be
 pleased  to  state:

 ्र

 the  quantity  of  milk,  usually
 uced  in  Catde~<asn-Dairy  Ferm  at

 per  day;
 (b)  how  is  this  milk  made  use  of;

 ्
 whether  eny  experiments  are  made

 oo  the  manufacture  of  milk  products;  and
 (d)  if  60,  what  are  they  and  with  what

 result?
 The  Deputy  Minister  of  Food  and

 Asticuimre  (Shri  M.  V.  Krishn-

 १०7०)
 3  (a)  On  an  average  4,000  Ibs.  per

 y.
 (b)  Most  of  itie  sold  as  fluid  milk  lo-

 cally.  A  small  part  is  separaed  and  the
 akim  milk  is  fed  to  the  calves  while  the
 team  is  Converted  into  ghee  and  sold  to
 the  public.  :

 (c)  Not  at  pcesent,  but  it  is  proposed
 to  undertake  such:  expermmenm  when  the
 National  Dairy  Research  Institute  ie  fully
 established  there.

 (d)  Does  not  arise.
 Sbri  Medieh  Gowde  :  When  is  it

 likely  that  these  experiments  will  be
 taken  up?

 Shri  M.  V.  Kriahneppe  :  As  soon
 and  equipment  are  ready.

 We  expect  they  will  be  ready  in  July  ‘1957s
 and  from  that  date  we  propose  to  take  it
 up.

 -Sbri  Madiah  Gowds  :  How  many
 milk  yielding  cattle  are  there  in  the  farm,
 and  what  is  the  average  quantity  of  milk
 per  cow?

 Shri  M.  V.  Kriahneppe  :  There  are
 a  thousand  hesde  of  catde  in  the  farm
 and  on  an  average,  we  get  4000  Ibs.  per
 dey.  4  the  thausand  are  not  milch  cows,
 I  cannot  say  what  will  be  the  number  of
 milch  cows.

 Shri  8,  8,  Murthy  :  Arising  out  of
 the  answer  to  part  (b),  may  I  know  how
 much  money  ie  realised

 by
 the  sale  of  milk

 and  by  the  conversion  of  cream  into  other
 producte?

 Sori  M.  V.  Krishnappe  :  Thies  milk
 ie  sold  to  a  cootrackr  appoint  ennually
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 by  calling  for  réera.  We  are  selling  milk
 a  the  rate  of  Rs.  TOS+4  per  maund.

 Shri.  B.  S.  Marthy  :  What  is  the
 total  amount?

 Shri  M.  V.
 Krishnappe

 t  We  get
 4000  ibs.  per  day.  We  at  Rs.

 bi a per  maund.  It  je  a  simple  mathems
 tion.

 Pendit  D.  N.  Tiwary  «  May  I  know
 whether  a  report  has  come  to  Government
 that  the  contrector  mixes  $

 per ene
 water

 with  the  mik  and  it  is  indisungwahsdle
 from  milk  because  the  machine  cannot  de-
 tect  upto  to  $  per  cent  water.

 The  Minister  of  Food  end  Agti-
 culCure  (Sbri  A.  P.  Jein)  :  We  do  not
 have  eny  control  on  the  contractor.  It
 is  fior  the  purchaser  to  find  out  whether
 it  is  pure  or  otherwise.

 Shri  Bhagwet  Jha  Anad  ३  Why  do
 they  keep  such  contractors  who  give  us
 water?

 Pandit  D.  N.  Tiwary  :  The  dairy  is
 tun  by  Government  and  Government  say
 thet  they  have  no  control  over  the  con-
 tractor.  May  I  know  whether  the  con-
 tractor  has  been  left  free  to  do  whatever
 he  likes?

 Shri  Bhagwet  Jhe  Asad  :  That  is
 Government’s  policy  |

 Shri  A.  P.Jein  :  There  isa  the  Adul»
 tration  of  Foodstuffs  Act  and  the  Contractor
 will  be  punishable  under  that  Act  if  he
 adulterates  milk.

 Uniform  Medical  Seanderd

 “171,  Dr.  Setyawndi  :  Will  the  Min-
 ister  of  Health  be  pleased  to  state:

 (a)  whether  any  decision  has  since
 been  taken  by  Government  on  the  in-
 terim  report  submitted  by  the  Commit-
 tec

 pa
 by  the  Central  Council

 of  Health  to  study  the  question  of  for-
 mulating  uniform  etandarde  in  respect
 of  education  end  regulation  of  practice
 of

 Neidyen,
 Hakims  and  Homoeopaths;

 an
 (b)  if  80,  the  details  thereof ?
 The  Deputy  Mintser  of  Health

 (Shrimeti  Chandrasekhar)  :  (9)  No.
 We  are  etil)  awaiting  the  final  report.

 (b)  Does  aot  arise.
 Sbri  S.  C.  Samanta:  May  I  know

 how  Government  sre  giving  help  todiffer
 ent  insti  tuti  ०७  of  homocopashy  and  ayur-
 veda  when  no  uniform  standard  of  educa-
 tion  has  been  setup  ?

 Serimati  Chandracekhar:  Thet  is
 a  different  question.  The  question  which
 the  hon.  Member  has  put  will  be  reie-
 vant  in  connection  with  another  question
 coming  after  a  few  minutes.  Thet  will
 be  enswered  later  This  ह्च्ज़्ण्ा  isin  con-
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 nection  with  fiading  out  the  sundards  in
 respect  of  education  and  regulation  of

 Bait
 of  vaidyas,  hekims  ६93  homeo-

 paths.

 Telegraph  Poles

 *  x72.  Shri  8,  C,  Samanta:  Will  the
 Minister  of  Cospmunicationa  be  pleased
 to  etate  :

 (a)  the  varieties  of  poles  in  use  for
 different  telegraph  and  telephone  lines
 in  India  ;

 (b)  the  pleces  where  wooden  poles
 ere  easily  available  for  use  as  poles  ;

 (c)  whether  there  le  eny  errange-
 ment  to  treat  chose  poles  for  long
 lasting  ;

 (a)  whether  different  varieties  of

 pore
 heve  been  experimented  with;

 ©)  if  so,  which  type  has  proved
 successful  ?

 The  Mintster  of  Commuaicstones

 Sah
 Jagjlvan  Ram):  @)  Hamilon,

 il,  wooden  end  reinforced  concret,
 pokes.

 )  Bihar,  Orissa,  Madras,  Axsam,

 ee
 Bengal,  Madhya  Pradesh  and  Pun-

 (c)  An  experimental  plent  for  treating
 the  polesis  being  tried  out  in  Madhya
 Pradesh,

 @  and  (९).  This  is  etill  under  eXperi-
 mental  stage,

 Stri  S.  C.  Semanta:  May  I  know
 whether  bamboos  were  experimented
 upon  for  being  used  as  poles  ?

 Shri  Jagjlvan  Rem:  No,  Sir.  I
 doubt  very  much  whether  che  bamboo
 will  stand.

 Shri  S.  ८,  Samanta:  May  I  know
 whether  treated  barmboos  were  i-
 mented  upon  as  treated  wood  be  be een
 experimented  upon  and  used  now  ?

 Shri  Jagjivan  Rem:  From  the  list
 of  Timber  with  गा  find  thet  bamboo
 does  not  find  a  place  there.

 Shri  CG  D.  Pande:  Is  the  hoa
 Minister  aware  thet  in  the  hills,  where
 telephone  lines  are  not  being  inetalled  only
 becsuse  there  are  no  poles,  it  has  now  been
 established  thet  chir  or  pine  poles  are  as

 as  steel  poles  ?  If  so,  will  che  hoo.
 ii.  expedite  che  establishment  of
 telephone  connections  with  chir  poles  ?

 Shri  Jagjivan  Ram:  think  in  the
 bills  ais:  we  have  provided  telkephooes  more
 then  the  demand  there.  We  have  been
 using  more  and  more  wooden  polesin  the
 localities  where  they  are  read  e  available.
 But  it  is  not  only  the

 है  ostaiel
 etands

 in  the  way;  theze  ie  of  other
 equipspent  aso,
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 धि  K.  K.  Basu:  May  I  know  what
 is  the  difference

 inf
 rice  berween  8  con-

 crete  pole  and  a  wooden  pole  ?
 Shri  Jagiiven  Ram:  Obviously,  the

 wooden  poles  are  much  cheaper  than  the:
 izon  anc  Peel  or  the  cement  concrete  polea
 and  the  transporsation  cost  is  aleo  much
 less  in  their  ease.  I  have  not  got  the  com-
 perative  figures  of  prices  ;  but,  obviously,
 the  wooden  poles  cost  something  like  £/5
 or  116  of  the  cost  of  cement  concrete  or
 iron  and  steel  poles.

 गंगा  का  पुख
 $  tev.  of  धनीराम  सिंह:  कया  रोते

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  मोका मेह  में  गंगा  पर  रेलवे

 सड़क  का  पुल  बनाने  का  कार्य  निर्धारित  कार्य-
 क्रम  के  अनुसार  पास  रहा  है  ;

 (क्ष)  एस  बारे  में  २०  जून  तक  कुल
 कितनी  राशि  व्यय  की  गई  है  शोर  aw  तक

 क्या  प्रगति  हुई  है  ;  कौर

 (ग)  इस पुल  के  पूरा  होने  में  1. |
 कितना  समय  लगने  की  संभावना  है  ?

 रेले  तथा  परिवहन  उपयंत्री  (थी

 झलयेहान)  :  (क)  जी  हां  ।

 (स)  लगभग  ७२६, २६  सास  रुपये
 शौर  जून,  १६५६  तक  कुल  मिला  कर  ४२.  ४
 प्रति  दत  काम  गुप्ता  है  |

 (4)  दिसम्बर  १६५६  तक  पत्ता  होने
 की  उम्मीद  है

 शी  धानिका  सिंह  :  मोकामेह  दिन
 जो  कि  उत्तर  बिहार,  भासाम  तथा  पूर्वी  sad
 प्रदेश  के  सामुदायिक  जीवत  के  लिये  CTS

 बस्तियों  को  पहुंचाने  में  जीवन  लोस  का  काम
 करेगा  कौर  उसके  महत्व  को  ध्यान  में  रखते

 हुये क्या  सरकार  ते  कमी  इस  प्रीत  पर  विचार
 किया  है  कि  निर्धारित  अवधि  के  पहले  ही
 इस  पुत्र  को  तैयार  कर  दें  ?

 Shri  Alagesan  :  As  fares  the  ‘pcogress:
 ofthe  work  up  cill  now  is  concerned,  it  is
 बिस्ट  ecconding  to  schedule.  In  the  last

 working  sessoa
 whatever  was  planned  was

 done.  The  work  channel  was  blocked  and
 guide  bunds  were  also  putup.  It  wase
 very  hoge  ove  and  it  ie  a  credit  to  the  or-

 eation  that  caried  out  the  work  end
 Sor  it  was  compketed  in  time.



 223  Oral  Answers

 Shrimati  Tarkesbwari  Sinhe  :  May
 I  know  whether  the  steel  structures

 sup
 pi

 by  the  British  firm  were  found
 fective  when  brought  tobe  fitted  in  Moka-

 meh  and  because  of  thatfact  the  scheduled
 programme  has  been  delayed  fora  While  ?

 Sbri  :  There  was  ea  certain
 delay  about  the  steel  required  ees

 Mr.  Speater:  The  hon.  Member  asks
 about  the

 quality
 of  some  steel]  structure

 that  was  aupplied  ;  whether  it  was  defect-
 ive  and  therefore  was  delayed.

 P
 Sbri  Alagesan:  I  am  not  aware  of

 te
 Steamer  Fares  on  Konkan  Trade
 *  17S  Sardar  Iqbal  Sfmgb:i  Will

 the  Minister  of  Tranaport  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  2482  on  the  a3rd  May,
 3956  and  state:

 (a)  whether  the  Board  appointed  to
 feport  on  the  proposal  of  the  Bombay
 Steam  Navigation  Company  Limited  for
 an  increase  in  the  Current  Paasenger
 Fares  in  Konkan  trade  haa  since
 aubmitted  its  report;  and

 ®
 if  eo,  the  recommendations  of

 oerd  ?
 The  Oepsty  Minister  of  Railways

 eee  Transport  (Shxi  Alagesan):  (a)  Yea,
 |

 the

 (b)  The  Board  has  recommended  an
 increase  of  0  per  cent.  in  the  existing  rates.

 Sardar  Iqbal  Singh:  May  I  know
 whether  the  rates  have  been  actually  im-

 plemented
 on  this  line—rhe  Io  per  cent.

 ncresse  ?
 Sbri  Alageaan:  The  report  is  under

 Sosieraon
 H  it  has  not  Yet  been  eano-

 tioned.

 Sardar  Iqbal  Singh:  May  I  know
 whether  itis  2  fact  that  without  waiting
 for  the  report  the  rates  on  this  line  have
 been  increased  ;  and  ifeo,  what  was  the
 reason  forit  ?

 Sbri  Alagman:  I  am  not  aware  that
 the  rates  have  already  been  iacreased,
 I  sbould  enquire.

 9१०प७्  Waser  Exploraxian  Work
 * 376,  Dr.  Ram  Sub  Stagh  4

 Will  the  Minister  of  Food  Agricul-
 ture  be  pleased  w  state  :

 (a)  whether  the  ground  water  ex-

 ploration
 Programme  has  been  complet-

 3
 (b)  if  so,  in  how  many  areas  thie

 prograrame  hed  been  undermken  ;  and
 (c)  the

 carom
 of  this  expbratioa ६

 The  Miuister  of  Food  and

 shea No,  tr ० 1  AL  V.  Ertskauppe)  :
 9,  ०
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 (b)  and  (c).  Do  not  arise.

 Dr.  Ram  Subheg  Slogh:  In  which
 area  is  this  caploration  programme  being
 carried  on  ?

 Sbri  M.  V.  pa:  It  is  meanr
 for  6  States  ;  i  shraey we  hiave  suarted  from
 Nacmade  valley  and  from  the  Narmada
 we  have  gone  to  Tepti  and  we  intend  to
 80  to  Madras,  Saurashtra  and  Rajasthan,

 Dr.  Ram  Subhag  Slegh:  The  hon,
 Minister  baa  steted  in  the  reply  to  the

 giesion
 that  (0)  &  (०)  do  mot  arise.  May

 know  whether  there  is  any  relation  bet-
 ween  this  reply  and  the  reply  to  those  two
 parts  ?

 Shri  M.  V.  Kriahnappa  :  The  original:
 question  was:  whether  the  ground
 water

 hae
 loration  programme  has  been

 completed ;  if  so.  {in  how  many  azeas  rd
 Itis  not  completed  and  ao  the  reply  to
 {b)  and  (०)  is~does  not  arise.

 Dr,  Rem  Subheg  Singh:  In  how
 meny  areas  has  it  been  undertaken  ?

 Shri  M.  v.  Xrishnappa:  It  has  been
 undertaken  but  has  not  yet  been  come
 pleted.

 Mr.  Speaker:  The  only  difficulty:
 arises  out  of  the  words,  ‘if  so’.  There  4
 no  connection  hetween  the  earlier  one
 and  the  later  one.

 The  Minister  of  Food  and  Agri-.
 enalture  (Shri  A.  P.  Jala):  We  are

 preps
 red  to  answer  any  susplementary and  to  supply  any  further  information.

 that  the  reply  is  not  in  con-
 eonance,  we  are  prepared  to  answer  any
 aupplementary  question.

 Dr.  Ram  Snbbag  Singhs  What  ta.
 the  result  of  the  exploration  that  is  being
 carried  ०  at  present  ?

 Sbri  M.  V.  Krishneappa  :
 me

 the.
 valley  we  bored  70  se.  In

 these  we  got  30,000  gallons  per  hour
 which  la  supposed  to  be  ecooomic  and  80
 inthet  srea  weils  can  be  taken  up.

 Dr.  Ram  Snobhag  Singh:  When  la
 thia  programme  likely  to  be  completed  ?

 Sbri  M.  V.  Krishnappa  ४  Originally
 it  was  scheduled  to  be  completed  by  the
 middle  of  next  year—i957-  It  was  ori-

 gly
 decided  to  give  it  toa  contracwr.

 uso  there
 oe  —_  delay  in  pearing i uipment  and  as  it  was  then  deci

 that  it  should  be  done  depe:ancotally,
 it  will  now  be  completed  by  the  end  of

 5६
 Tbat  means  there  will  bea  delsy

 nearly  3.  ycars.
 Shri  Gaosal:  The  hoo  Minisor

 said  that  future  work  will  be  carriad  on
 in  J4atse,  Smurathrrs  and  Rajasthan.
 Originally,  Puajab  and  PBPSU  were  also.
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 in  the  programme.  May  I  know  why  these
 Svates  have  been  dropped  out  ?

 Suri  A.  P.  Jain:  My  collesgue  seid
 that  it  will  be  carried  on  in  I6  States,

 pi on,  Member  may  rest  assured
 Punjab  has  not  been  dropped  ;  it  js  quite
 alive.

 Shri  N.  B.  Chowdhary:  May  I
 know  whether  the  9  avers
 any  part  of  West  a  el

 Shri  M.  V.  Kriashnappa:
 ‘West  Bengnl  we  are  going  to  build  37
 wells  in  various  parts

 wry  परिवहन  परिषद्

 “पद ०.  शमी  Qo Fo  सोनिया:  क्या

 संचार  मंत्री  यह  बताने  की  कपा  करेंगे  :

 (क)  वायु  निगम  झ्र धि नियम,  १६४५३

 की  थारा  २०  के  अनुसार  बनायी  गयी  वर्तमान

 वायु  परिवहन  परिषद्‌  के  समाप्ति  भौर  सदस्यों

 के  नाम  गया  है  |

 (क्ष)  १६५५-४६  में  परिषद्‌  के  ऊपर

 कुल  कितनी  राशि  व्यय  की  गई  है  ;  कौर

 (ग)  १९५५-५६  में  इस  परिषद  हारा
 क्या  कार्य  किया  गया  है  ?

 संचार  मंत्री  (भी  जगजीवन  राम):

 (क)  से  (ग).  में  लोकसभा  पटल  पर

 एक  विवरण-पत्र  प्रस्तुत  कर  रहा  हूं  जिसमें

 धावक  सूचना  दी  गई  है  [देखिये  परि-
 'निष्ठ  २,  हम  |... ह  ४)

 श्री  Yo  To  औषधिया:  दस  परिषद्‌
 को  विमान  सेवाशर्तों  पर  लिये  जाने  वाले  भाड़ों
 शौर  बहन  शुल्कों  की  दरों  की  सामान्य

 समस्या भों  का  भ्रष्ययत  करने  का  जो  सवाल

 सौंपा  गया  है  तो  उस  सवाल  पर  यह  परिषद्‌
 कब  तक  अपना  मत  दे  देगी  ?

 श्री  जगजीवन  रास  :  जहां  तक  मुझे

 सूचना  है  बहू  शायद  भ्र पनी  रिपोर्ट  लिख

 रहे  हैं।

 Rall  Sea  Comnrtitnatian  Committee
 *  इसी,  ।  Ghree  Narayan  Dee:

 ष्ष्।  the  Minissz:  of  Tramspart  be
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 |  near  ae
 state  whether  the  Rafl  Ses

 (Camnime  has  submite
 ted  its  report?

 The  De  Mlaister  of  Railways
 and  Transport  (Shri  Alageaan):  Not
 yet,  ७

 Shri  Shree  Narayan  Das:  May  I
 know  by  what  dmeit  willbe  done  ?

 Shri  Alagesan:  There  bas  been
 some  delay  in  the  receipt  of  replies  by  the
 Committee.  I  expect  the  repart  of  this
 Cammittee  within  a  few  months

 जहाजरानी  'लिंग

 +१८२,  भी  भागवत  AT  था जाद  :

 क्या  परिवहन  मंत्री  १६  अप्रैल,  १६५६  के

 झतारांकित  प्रदान  संस्था  Fok  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  दूसरा  जहाजरानी
 निगम  स्थापित  करने  के  प्रसव  पर  विचार

 कर  लिया  है

 (क)  यदि  हां,  तो  उसमें  कितनी  पूंजी
 लगायी  जायेगी  ;  कौर

 (ग)
 यह  कब  से  कार्य  भारती  कर

 रेलवे  तथा  परिवहन  उप मंत्रो  (भी

 अलनेदान )  :  (क)  से  (ग).  एक  दूसरा

 जहाज  रानी'  कारपोरेशन  (निगम)  जिसका

 नाम  परिश्रमी  जहाजरानी  कारपोरेशन

 (प्राइवेट)  लिमिटेड  है,  उसे  २२  जून,  १९५६
 की  रजिस्टर्ड  फिया  गया  था।  इसकी  प्रति-

 कृत  पूंजी  १०  करोड़  रुपये  है  भौर  इस  समय

 इसकी  चुकता  की  गई  पूंजी  ३१५  करोड़
 रुपये  होगी  ।  ऐसी  ‘Ora  की  जाती  है  कि

 कारपोरेशन  १  भकक्‍टूबर,  १६५६  से  काम  करना

 शुरू  कर  देगा  ।

 ShriBhegwet  JheAzad
 Fate

 May  I  know
 whether  Government  has  y  cone
 tributed  to  any  sbares  in  this
 and  if  v0,  what  is  the  pawumpeS  ial

 Shri  Bntirely
 ee

 ri  Alagexan;  Entirely  Government

 Shri  BhagwatJhs  लैजर  :  May  I  know
 whether  private  individuals  aleo  wil)  be

 upon  to  contribute  to  it  ?
 Shri  Alagemm  :  No,  Sir.
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 Ghri  Bhagwar  Jha  Aged:  May  I  know

 fhe  pes poe  Cor  bs  oad
 it  to  ns t  rt  n,  kveping  In

 view  the  coguisencae  that  we  have  got  at
 Present  ?

 Shri  Alegummp;:  It  is  intended  to
 opetste  services  on  the  Indla-Perslan  Gulf,
 Indis-Red  Sea,  India-Poland,  Indis-Russia
 etc.  routes.

 experte
 poration  ?

 Shri  Alageaan  ;  No,  Sir.
 Stri  K.  K.  Bes  :  May  I  know

 whether  it  would  have  a  monopoly  contro)  or

 x  would
 Compete  with  private  shippers

 ७8680
 Shri

 Alageaap
 r  All  these  liners  ope-

 rate  a8  mem  of  the  Conference  Lines.
 If  there  is  any  Conference  Lines  already
 operating  on  these  routes,  we  will  become
 a  member  of  such  Lines.

 Urban  Water  Supply  Scheme

 *  ‘183.  Shri  A.  K.  Gopalan:  Will
 the  Minister  of  Health  be  pleased  to
 stete:

 (a)  the  total  amount  allotted  to  Al-
 waye,  Alleppey,  Ernakulem  and  Msttn-
 cherry  towns  of  Travancorc-Cochin  State
 under  Urban  WaterSupply  Scheme  during
 the  Second  Five  Year P  ae  ;

 2
 the  tote]  estimated  cost  of  the

 works  ;  end
 (c)  whether  the  Planning  Commis-

 slon  hes  sanctioned  the  water  supply
 echemes  for  the  above  towns  ?

 The  Deputy  Minister  of  Healeb
 (Shrimeti  Chan4reaRDaer):  (a)  No
 urban  water  supply  schemes  for  Alwaye
 and  Al

 782८
 were  received  from  the  Tra-

 vancore-  fn  Government.  A  sum  of
 Ra.  ३5१३0  Iakhe  was  peld  for  the  Erna-
 kulam-Ma:stancherry  water  supply  scheme
 in  the  First  Five  Year  Plan  Allo-
 cation  of  funda  for  the  Second  Pian  is
 under  consderation.

 (b)  The  estimated  cost  of  the  Erna
 Mateanchersy  Water  supply  Scheme

 is  Re.  45§2°%  lakhs.
 (c)  The  scheme  wee  sanctioned  by  the

 Ministry  of  Heakh.
 Shri  A.  K.  Gopaian:  May  I  know

 whether  it  has  come  to  the  notice  of  Go-
 vernment  that  due  to  Isck  of  supply  of
 fresh  weter  in  these  areas,  filaria  is  on  the
 increase  for  the  last  one  year  ?

 Shrimati  Chan  drasekhar:  We  know
 the  importance  of  this  lem  of  water
 supply.  Thet  is  why  a  eral  Waser
 Supply  Scheme  has  been  drawn  up  and
 it  ie  up  co  the  State  Government  to  take
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 the  help  thet  &  evailabfe.  There  are,  in
 the  Health  Ministry,  schemes  to  assist  them
 in  various  ways,  and  even  in  the  Second
 Five  Year  Plan,  as  I  explained  to  the  House
 a  little  earlier,  Rs.  53  crores  is  set  apart
 urban  water  supply  echemes  as  [oans,  and
 about  Re.  28  crores,  halfof  which  le  एला-
 tral  subsidy  for  rural  water  supply  scheme.

 Shri  A.  K.  Gupefao:  May  I  know
 why  especialy  Alleppey,  where  this  diemse
 fs  too  much

 a
 ats  bas  been  excluded

 from  that  e?

 Shrimati  Chandrasekhar:  ह  it  is
 not  included  in  the  schene,  it  ie  not  tha
 we  have  neglected  it.  It  is  the  State

 ent  that  has  got  [ts  own  schemes
 for  Alleppey.

 Pacsenger  Traine
 ०  184.  Shei  Dabhi:  Will  the  Minister

 of  Rallways  be  pleased  to  refer  to  tho
 teply  given  to  Starred  Question  No  2457
 On  the  23rd  May,  7956  and  efate  :

 (a)  whether  Government  propose
 to  reduce  the  number  of  passenger  trains
 on  any  sections  of  the  Railways,  with  a
 view  to  providing  more  capacky  for  the
 goods  trains  to  move  ;

 (b)  if  on
 nich

 sections  the  pase
 senger  services  will  be  cut  down  ;  and

 (०)  when  ?

 Th  ty  Minister  of  Rallwe:
 ead  peed  (Shri  “Alagrean)’
 (a)  to  {od  There  ere  no  such  proposals  at
 present.  However  to  find  additional  capa-
 city  for  moving  goods  trafic—

 @  on  the  Southern  Railway,  4  trains
 on  the  metre  gauge  were  can-
 celled  and  the  runs  of  two  trains
 on  the  metre  gauge  and  two  trains

 cathe
 broad  gauge  were  cartaied;

 a

 (i)  2  tains  on  the  07080  gauge  of
 the  Centrel  Railways  were  can-
 celled.

 Shri  Dabhi:  Am  I  to  understand  that
 in  the  future  there  is  likelihood  of  some
 trains  being  curtziied  ?

 Shri  Alegesan:  If  it  becomes  Im-

 petive
 that  guods  have  to  be  given  pre-

 दफा एट,  it  msy  be  considered,  but
 as  I  said,  there  is  no  such  ptoposal  now.

 Shri  Dabhi:  Ie  it  nota  fact  that  only
 yesterday  during  the  meeting  of  the  Na
 tons!  gy

 lg
 Conswtative  Council,

 the  hon.  Ratlway  Miniter  stated  chat  there
 would  be  an  increase  of  23  per  cent  in  the
 metre  gauge  sections  and  70  per  cent  inthe
 Broad  gauge  sections  ?
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 Shri  Alegesam  :  That  is  true.  Even
 though  some  of  the  trains  have  been  can-
 Selled  to  find  for  goods  trains,  I  find
 that  the  tere }  quantum  of  the  main
 services  has  not  been  reduced.

 Shrieeti  Tarkeahweri  Sinbea  ३  Mey
 Thmow  whether  it  is  a  fact  that  increase  of
 ‘epeed  in  the  pessenger  trains  reduces  the
 moving  capac  by  of  the  80096  trains?  In
 view  of  the  importance  of  transport  of  goods
 in  the  Second  Five  Year  Plan,  may  I  know
 what  is  the

 apd
 of  the  Government  in

 कथ्डथ्याप  to  the  increwe  in  epee?  of  rhe
 paseenger  trina  and  whether  Goverment
 ie  bent  ypon  increasing  the  speed  of  the
 Passenger  traina  es  for  example  the  Delhi-
 ‘Calcutta  crack  train?

 Shr!  Alagesan:  I  do  not  think  there  le

 i
 Ding  to  be  any  anxiety  in  that  respect.

 the  passenger  trains  move  quicker,  the
 path  880  is  Clemred  quicker  ४०  facilitate  gooda
 Movement.

 Mr.  Speaker;  Is  it  imended  that
 jpatseagecs  also  must  go  by  goods  train?

 Refhumari  Sports  Coaching  Scheme

 *185.  Shri  Kemath:  Will  the  Minis-
 ter  of  Health  be  pleased  to  refer  to  the

 reply  ढ़
 iven  to

 one
 lementeries  reised  on

 S  Question  No.  2336  on  the  8th
 May,  2956  and  state:

 (a)  wheher  Government  have  decided
 to  get  the  accounts  audited  by  an  inde-
 pendent  auditor,  who  is  not  a  member  of
 the  Coaching  Cammittee  ;  and

 (b)if  not.  the  reasons  therefor  ?
 The  De

 (dat
 Minister  of  Health

 (Sirimat!  @racekhar)  :  {a)  The
 Cosehing  Scheme  Committee  have  decided
 to  get  the  accounts  audited  by  an  indepen-
 dent  euditor  who  is  not  a  member  of  the
 Commitee.

 (b)  Does  not  arise.
 Shri  Kemeth:  Who  will  do  this

 ber
 |

 ?  May  I  know  the  name  of  the
 -auditor

 onlin
 Chandrasekhar:  One  Shri

 Vaidyanaha  Aiyar.
 Shri  Kamath:  Considering  the  fact

 that  so  much  money  is  ellotted  and  spent
 ‘on  this  scheme.  has  Government  considered
 whether  any  of  it  could  be  utilised  for  Coach=
 ing  in  populer  Indian

 gemes,
 such  as

 Kebedd:  and  Wrestling
 Ghrimatl  Chandrasekhar  —rose
 Mr.  Speaker:  How  docs  it  arise  fom

 this  question  on  provision  for  auditing  ?
 807]  Kamath  This  was  put  lest

 Seasion  by  meand  the  hon.  Miniater  warmed notice.  I  am  eepeating  it  pow.  May
 I  koow  whether  she  wit!  be  able  to  answer
 it  today?  The  question  on  the  lest  occa-
 @ion  was  whether  this  expenditure  had
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 been  audited  andifso,  by  wham,  and  there-
 efter  you  allowed  a  number  of

 suppiemen- tery  questions  and  at  that  time  |  put  the
 seme  question,

 Mr.  Speaker.  I  might  or  might  not
 have  allowed  it.  Evenso,  why  should  I
 allow  the  same  mistake  to  be  committed
 again?

 Shri  Kemeth:  You  yourself  admitted
 it.  Wes  it  a  mistake  ?

 Mr.  Speaker:  The  question  is  simply
 one  concerning  audit  and  the  hon.  Mem-
 ber  wanted  to  know  the  name  of  the  auditor
 and  Government  has  given  the  name.  I
 think  the  hon.  Member  is  satisfied  with  it.

 Shri  Bhagwat  Jhe  Azad:  May  I
 know  since  how  long  the  eccounts  have
 not  been  audited  and  what  is  the  amount
 thet  has  not  been  audited  ?

 Shrimadi  Chandrasekhar:  I¢  is  not
 a  matter  of  not  having  audited  the  accounts.
 The  accounts  were  audited  by  ean  auditor
 who  was  also  a  member  of  the  Committee,
 to  which  objection  was  taken  by  this,
 honourable  House.  So,  an  independent
 member  is  now  auditing  the  accounts  in
 accordance  with  the  desire  of  this  House.

 गन्ने  में  बीसों  निकलने  का  अनुपात

 *१८६.  श्री  फक्त  बचन :  कया  साथ

 तथा  कृषि  मंत्री  २  मई,  १६५६  के  तारांकित

 प्रश्न  संख्या  १८७४  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  देहरादून  जिले  के  डोईबाता

 चीनी  मिल  से  गन्ने  में  चीनी  निकलते  के  धनुवात

 के  बारे  में  सारे  भांकड़े  एकत्र  किय  जा  चुके

 है;

 (ख)  यदि  हां,  तो  उन  प्रां कड़ों  का

 विवरण  क्या  है;  कौर

 (ग)  उस  इलाके  में  गन्ने  के  मुख्य  में

 की  गयी  कटौती  को  बहाल  करने
 के

 बारे  में

 क्या  निर्णय  किया  गया  है  ?

 स  घोर  कृषि  उपयंत्री  (थी  Mo  Fo

 छुण्णप्पा)  :  (क)  से  (ग).  समा  की  टेबिल

 पर  एक  वितरण  रख  दिया  गया  है।  [देखिये
 चर्पिष्ट  २,  अनुबन्ध  संख्या  ५]

 शची  सकत  बेग:  कया  गवर्नमेंट  को

 इस  बात  का  ध्यान  है  कि  इस  फ्र्ब्न  पर  काफी

 लम्बे  समय  से  विचार  हो  रहा  है,  कौर  झल
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 भी  यही  जवाब  दिया  जा  रहा  है  कि  भरोसे

 जगा  किये  गये  हैं  मौर  उन  की  जांच  पड़ताल
 होरही है?  तो  कब  तक  हस  बारे  में  निर्णय

 हो  जाने  की  ‘Oa  है  ?

 wre  कौर  कृषि  मंत्री]  भी  ero  प्र०  जैन »
 झा गरे बल  मेम्बर  को  अच्छी  तरह  से  जान

 लेना  बाहिएे  कि  आंकड़ों  पर  उसी  वक्‍त  काम

 हो  सकता  है  जब  मिल  का  सीजन  खत्म  हो  ले,
 उस  से  पहले  कोई  का  मं वाही  नहीं  की  जा  सकती

 है।  मिल  चूंकि  इसी  महीने  बन्द  हुई  है  हस  लिये

 कोई  करेणानी  की  बात  नहीं  है  कौर  न  दस  में

 देरी  ही  हुई  है  i

 श्री  मक्त दरसन :  क्या  बन मेंट  के

 ध्यान  में  यह  वात  भाई  है  कि  इस  मिल  के

 खेमानी  मालिकों  न  यह  घोषित  कर  दिया  है
 कि  गले  सीजन  से  बहू  मिल  वासु  नहीं

 रहेगी  ?  ऐसी  हालत  में  वहां  के  गाते  को  कद

 करते  (पेरने)  के  बारे  में  गवर्नमेंट  ने  क्‍या

 इंतजाम  किया  है  ?

 शी  प्र०  जैन  :  मिल  मालिकों  ने

 उचित  समय  पर  हस  बात  की  सूचना  दे  दी

 है।  गवर्नमेंट  पूरी  तौर  से  इस  बात  की  कोशिश

 करेगी  कि  कारखाने  को  चलाया  जाये,  लेकिन

 कार लाता  कुछ  पुराना  है  भौर  नहीं  कहा  जा

 सकता  कि  क्‍या  होगा,  क्‍या  नहीं  होगा  ।

 बहरहाल,  गा  वालों  कोटक  दुसरा  भ्षिकार
 मी  है  कि  वह  उस  का  गूढ़  बनायें  |

 Shei  C.  D.  Pande:  Unlike  the  Doiwale
 Sugar  Mill,  in  Kashipur  Sugar  Mill  the
 recovery  has  come  to  9°6.  Will  the  hon.
 Minister  be  pleased  to  direct  the  Suger
 Mill  or  the  State  Government  to  restore
 the  price  to  ite  original  level  of  one  rupee
 and  seven  annes?

 Sbri  A.  P.  Jains  The  hon.  Memher’s
 information  ie  almost  correct  and  we  will
 examine  the  matter  with  a  view  to  take
 ‘adequate  action.

 Swort  Norice  QUESTION  AND  ANSWER
 Famine  Conditions  in  Mysore  State

 S.N.Q.  No.  ‘fy  Sbri  M.  S,  Garupada-
 swam

 7  Le.
 the  Minister  of  Food

 aad  Agriculrare  be  pleased  ४०  «tute:
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 (a)  whether  any
 a  al

 t  hae  been  received
 by  the  Governmem  that  in  some  parts  of
 MyYsore  State  almost  famine  conditions  ere
 prevailing  ;

 (b)  if  to,  the  steps  Government  propose
 to  take  to  meet  the  famine  condidons;

 ©
 whether  any  arrangement  is  being

 made  to  eupply  foodgrains  to  the  State
 Government  to  enable  them  to

 wupply food-grains  to  the  people  through
 price  shops  eat  reduced  rate;  and

 (d)  whether  any  aid  has  been  given  by
 the  Centreto  engage  people  in  some  famine
 relief  works  to  provide  employment  for
 their  livelihood  ?

 The  Deputy  Minister  of  Food  end

 orice
 ture  (Shri  M.  V.  Krishnapps)  :

 a)  Reports  heve  been  received  that  owing
 to  failure  of  “Munger”  rains  in  the  Mysore
 Dietrict,  scarcty  conditions  have  deve-

 i
 =

 din  6  taluks  of  Mysore  District,  namely,
 ysore,  Nanjangud,

 pe  aa  a,
 a

 T.  Narasipur,  Gundiupet  and  Yelendur
 Taluks.

 (b)  The  following  etepe  have  been
 taken  by  the  State  Government  to  give
 relief  in  the  effected  areas:

 ()  Relief  works  have  been  started
 to  provide  work  for  the  able-
 bodied  people,  and  ea  sum  of
 Rs.  30  lakhs  has  been  set  apart
 by  the  State  Govermment  for
 this  purpose.

 (7)  Rs.  20,000  has  been  allotted  for
 grast  of  Taccavi  loans.

 (sit)  Mid-dey  meal  and  gratuitous
 relief  centres  have  been  opened
 for  the  purpose  of  affordi
 doles  to  poor  children  ant
 the

 sennoae  oe  this
 urpose  apart  from  ६  rice

 fi  lied  by  the  Government  of
 in  i  and  referred  to  In  reply
 to  part  ‘C’,  the  Prime  Minister
 has  donsted  Rs.  25,000/-  from
 National  Relief  Pun  and
 10,000  Ibs.  vitaminised  biscuis.

 (iv)  A  loanofRs.  wf.  to  each  family
 bas  been  granted  for  the  pur-
 chsse  of  seed  ragi.

 (v)  Extension  of  time  for  clearing
 revemme  arrears,  allowing  free
 grazing  of  cattle  in  foreste,
 supply  of  hay  at  subsidised
 Prices.

 (c)  (2)  98  tons  of  rice  bas  been
 oup

 plied
 to  the  State  Goverament  fot  free
 distribution.

 (#)  2,990  tons  of  rice  has  been  sup-
 lied  at  Rs.  t4/-  per  maund

 or  issue  eat  concessional  price
 of  Rs.  np  per  maund,  The
 Government  of  India  will  beer
 50%  of  the  loss  oo  this  conces-
 sicual  sale.
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 (i)  ‘5,700  tons  of  rice  have  been
 alloted  for  sale  at  Re.

 re
 per

 mand  through  fair  price
 (७)  No  request  has  so  far  been  received

 from  the  State  Government  for  Gnancial
 assistance  for  relief  works,  A  number
 of  relief  works,  however,  have  been  under-
 taken  by  the  588४८  including  the  Chikhole
 Reservoir  Project  costing  about  Re.  22
 lakhe  and  approved  under  the  Second  Five
 Year  Pian.

 I  would  like  to  edd  that  the  State
 ent  has  Dot  asked  ue  becsuse  there

 are  standing  ordera  to  the  effect  that  it  can
 go  ahead  with  the  relief  works.  After  it
 submite  the  accounte,  we  share  fifty  per
 cent  of  the  expenditure.

 Shri  M.  5.  y  :  May
 I  know  whether  the  State  Government  has
 submitted  any  report  in  respect  of  the  work
 that  it  hae  wunderteken  in  the  affected
 areas?  May  I  also  know  whetber  there
 ie  any  proposal  under  consideration  to  open
 gruel  ehops  ?

 SbriM.  V.  Kriahneppe:  My  Minister and  myself  both  met  the  Chief  Minister.
 My  Minister  asked  me  to  tour  that  area
 and  I  toured  it  twice.  On  both  the  occasions

 Gurupedaswemy  was  not  there
 and  I  had  to  teke  the  other  Members  of
 Parllament.  I  have  d  food  suppiles
 sooner  than  the  Mysore  Govertunent  ex-
 pected.  The  special  trains  removed  the
 et  ocke  to  the  taluk  headquarters  and  other
 places  and  they  are  being  distributed  there.

 Shri  M.  3,  Gurupedeswemy:  On  a
 point  of  personal  explanation,  may  I  say
 a  word?  The  hon.  Deputy  Minister
 came  there  as  a  Deputy  Minister.  I  was
 there  but  he  never  informed  me  about  his
 tour  pcograrure.  I  was  myself  tounng
 in  that  area.  Unfortunately,  he  wanted
 to  make  hie  tour  a  political  tour.

 He  raised  thle  question  and  I  had  to
 eoswer.  It  was  a  completely  political
 tour.

 Mr.  SpeaBer:  Let  us  not  go  into  that
 matter  pow.

 Shri  M  S.  Gurupedssawamy:  What
 ie  the  total  amount  of  monetary  assistance
 that  the  Centre  has  granted  to  the  State  ?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P,  Jain):  There  is  no  limit
 to  it.  The  State  Goverment  is  at  perfect
 liberty  to  spend  as  much  as  it  considers
 mecesnary,  nea  it  can  submit  the  bill
 and  the  Government  of  India  will  meet
 the  bill  to  the  extent  of  fifty  per  cent.

 Shri  M.  $,  Gurapafaswamy:  May  I
 know  whether  the  Government  of  Mysore
 has  sect  eny  report  till  now  about  the  ex-
 penditure  incurred  so  far  ?

 Shri  M.  ve  Krishnappa:  I  was  there
 last  week  for  the  secand  time.  The  State
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 -Goveroment  has  started  works  and  eet

 apart
 about  Re.  ro  lakhs  for  relief  worke

 which  have  heen  taking  place  in  all  the  siz
 taluks.  Now,  there  has  been  some_  rain
 fall  and  they  are  sowing  ragi.
 is  nothing  to  worry  about.

 Shri  A.  P,  Jeint  May!  add  a  word  ?
 When  these  re  fer  works  are  umertaken
 the  final  accounting  is  done  in  the  end.
 At  every  sage  the  Seate  Government  does
 not  inform  ७७  that  it  has  spent  eo  much.
 The  work  le  a  continuous  process,  Some
 money  may  have  been  epent  and  some  bille.
 may  have  to  be  paid.  The  only  potent
 point  ie  that  we  have  not  put  any  limit.
 The  Ssate  Government  can  spend  any
 emovnt  it  considers  necessary  for  relief

 phd
 and  we  shail  share  fifty  per  cent  of

 thet.

 Shri  N.  Rechiah:  May  I  know  whe-
 ther  any  aid  has  been  received  from  the

 tpt  F  &
 nisatione  for  disribution  in
 areas  and  if  eo,  through  which

 agency  has  ach  aid  been  distributed  ?

 Shri  M.  V.  Keishnappa  :  The
 American  butter  of  and  milk  powder  re-
 Ceived  from  some  of  the  voluntary  agen  “les

 like  the  CARE,  the  Catholic  association
 etc.  were  distributed  through  the  agency
 of  the  Collector  and  the  Deputy  Commis-
 sioner  and  he  formed  local  advieoty  com-
 mittees.  TRrough  them,  these  things
 will  be  distributed.

 Shri  Kemath:  Sir,  on  a  point  of
 guidance,  I  want  to  say  this.  I  recollect
 that  the  Prime  Minieter,  last  year  when  the
 question Ae

 Shri  Krishnamschari’s  visit
 to  Dalmianagsr  came  up,  had  said  that
 every  Minister  who  visited  a  particular
 area  or  constituency  shouk  in! form  the
 Members  represerting  that  area  or  those
 constituencies.  The  tour  programme  has
 to  be  sent  to  them.  I  find  that  uniformly
 no  Minister  is  doing  it.  So  fer  aa  my
 experience  gocs,  nobody  has  done  80  except
 one  Minister.  I  would  be  grateful  if  you
 woul,  0

 Le
 capacity  as  oeaker  of  this

 House  and  the  guardian  of  the  rights  of
 the  Members  of  thie  House,  advise  the
 Mibnisters,--if  not  direct  them,  that  they
 ehould  inform  the  Members  of  the  cona-
 pe

 |
 that  they  are  touring  and  eend:

 copy  of  their  tour  pcogramme  in  advance.
 Shri  A,  P.  Jein:  I  would  request  the

 hon.  Member  to  give  ue  a  list  of  the
 occasions  on  which  information  did  not
 reach  him.  We  shall  look  into  it  and  see
 that  information  is  sent  to  the  Members.
 There  are  not  two  opinions  on  thet;  we
 want  to  take  the  assistance  of  all  the
 Members.

 Shri  M.  V,  Krishnappa:  Since  this
 arisen  out  of  my  reply  Imay  say  thet

 in  thie  perccutar  instance,  I  have  issued
 my  tour  programme  to  allthe  M.P.s  and
 the  M.L.A.s.  In  fact,  they  were  waiting
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 for  me.  In  fact,  the  PSP  M.L.As.  not

 Sos  ha
 people  alone:  toured  with  me

 int  area.

 Shri  M.  S.  Gurupadsewamy:  It  is
 wrong;  no  tour  programme  was  sent  to  ue.
 The  PSP  M.L.A.s  toured  with  him  because
 they  were  there  in  a  committee  meeting
 where  the  Minister  was.

 WRITTEN  ANSWERS  TO  QUESTIONS

 दहिया

 $१६८.  श्री  चिश्ती  सथ  :  क्‍या  ne

 ete  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने

 टीवी-प्रकरण  को  रोकते  के  लिये  इस  वर्ष

 ३०  व्यक्तियों  के  एक  दल  को  सऊदी  प्रसव

 भेजा  था;  भोर

 (ख)  यदि  हां,  तो  उस  दल  ने  वहां  पर

 टिड्डी  विरोधी  कया  कार्यवाही  की  है  ?

 wre  site  कृषि  मंत्री  (सौ  wo  Ho

 wa):  (क)  तथा  (ख).  समा  की  टेबिल

 पर  एक  दीदार  रख  दिया  गया  है|  [रैलिया
 परिशिष्ट  २,  अनुबन्ध  संख्या  ६]

 ह. 14  Preservation  Industry
 .  rye.  Shri  Jhelan  Sinha:  Will  the

 Minister  of  Food  and  Agricelture  be
 pleased  to  otate:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  under  their  consideration  a

 Peveca
 to  give  relief  to  fru  preservation

 ndustry  by  way  of  concession  in  the  prices
 of  sugar  end  tin  containers  with  ७  vw  to
 encourage  the  expansion  thereof;  and

 (b)  if  80,  the  position  in  respect  of  the
 said  proposal  ?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  Yes.

 (७)  The  peoposa)  is  still  under  considera-
 tion.

 n-Ra  _
 Railway  Line

 wy kann
 Nembier:  Will  the  Minis-

 ter  of  be  pleased  to  etete:

 (a)  whether
 any  sean

 on
 th  acrie)

 survey  report  of  the  Desgacn-  Ratnagri-
 Mangelore  area  has  been  taken;

 (b)  if  so,  what  is  the  decision;  and
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 (c)  if  answer  to  part  (a)  be  in  the
 negative,  the  stage  at  which  the  matter
 stands  at  present?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagenan)  :  (a)
 No,  Sir.

 )  Does  not  arise.
 (c)  The  Southern  Raitway  administra-

 tion  is  enlisting  the  aid  of  the  Sutvey  of
 India  Establishment,  Bangalore,  who  have
 the  requisite  specialised  equipment,  in
 Preparing  mounted  mossica  and  contoured
 maps  from  the  eerial  photographs.

 Aseom  Rail  Link

 "777.  Shri  Amjad  Ali:  Will  the
 Minister  of  Ratlways  be  picesed  co'refer- red  to  the  reply  givenin  Starred  Question
 No.  1353)  on  fi  e  ith  April,  956  and
 state:

 (a)  the  extent  of  mileage  proposed
 to  be  built  as  an  alternative  to  the  Rail
 link-line  from  Mal  Junction  to  Binnaguri
 in  the  Assam  rail-link;  and

 (b)  whether  any  survey  has  been
 undertaken  and  estimate  prepared  for
 the  proposed  undertaking  ?

 The  Deputy  Miniter  of  Railways
 and  Traseport  (Shei  Alagesan)  :  (8)
 20  miles  epproxmately.

 (b)  A  preliminary  Engineering  Survey
 of  Remshsi-Binaguri

 peor’
 hee  already

 been  completed  and  the  cost  of  the  pro-
 ject  is  esuumated  epproximately  at  Re.  bs
 crores.

 Rice  From  Burmese

 +*7१8,  Shri  Bishwe  Neth  Roy:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  in  accordance
 with  the  five  year  agreement  eslgned  be-
 tween  the  Governments  of  India  and  Burma
 some  weeks  ego.  any  consignment  of
 Burmese  rice  has  arrived  in  India  till  now?

 The  Minister  of  Food  and
 ture  (  Shri  A.  P.  jain):  Yee  Sir.

 Reilwsy  Workshop  at  Jegedhari

 1.  Dr.  Satyawaedi:  Will,  the
 Minister  of  Reifways  be  pleased  to
 refer  in  the  reply  given  to  Urserarred
 Question  No.  7954  on  the  i9th  May,
 956  and  stete!

 (a)  the  reasons  for  the  negli
 bene

 re-
 presentation  of  the  Scheduled  es  in
 service  in  the  Raitwsys  workshop  at
 Jagadhri  and  the  steps  taken  to  remove
 the  disparity;  and

 (b)  the  method  and  machinery  for
 recruitment  of  eteff  at  the  workshop  ?

 The  Deputy  Mintster  of  Rails
 and  Transport  (Shri

 anes)
 3

 Suitable  qualified  Scheduled  Castey
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 candidates  are  not  forthcoming  in  suf-
 ficient  numbers  for  the  skillled  and  semi-
 akilled  posts  in  the  workshops.  To
 increase  the  intake  of  candidstes  of  these
 communities,  prescribed  standarda  have
 been  lowered  in  their  favour  and  unutilised
 vacancies  are  carried  over  for  two  succetsive
 years,

 (b)  A  statement  is  placed  on  the  Table

 ed
 the

 some:
 [See  Appendix  {I,  annexure

 ०.  7).
 Raderes  in  Aircraft

 *188.  Shri  Amjad  Alli  Will  the
 Minister  of  Communications  be  please-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  super
 eonsellation  and  constellations  of  the
 Air  India  _Internstionel  will  shortly
 be  equipped  with  storm  detector  radars;

 (b)  the  approximate  cost  likely  to  be
 incurred  on  it;  and

 (c)  the  benefit  which  they  are  golng  to
 have  out  of  these  fittings?

 The  Mlniater  of  Commuaicationa
 (Shri  Jegilven  Rem):  (a)  Yes,  Sir.

 (b)  Re.  12:08  lakhs.
 (०)  The  weather  Radar  equipment  will

 hdp  in  detecting  weather  conditions  cor-
 rectly  thereby  ensuring  smoother  ftights
 and  increasing  the  safety  of  operations,

 Wagon  Fectory  near  Bearelliy

 *389.  Shri  Bishwe  Neth  Roy  :  Will
 the  Minister  of  Reitwaye  be  pleased
 to  state  whether  the  construction  of  the
 Railway  Coach  and  Wagon  Factory  nesr
 Bereilly  would  scart  during  che  first  phase
 of  the  Second  Five  Year  Flan?

 The  Deputy  Miniater  of  Railways
 end  Transport  (Shri  Al  The
 construction  of  the  Rail  way SG G,  Coach
 building  factory  is  lik  to  start  during
 the  first  phase  of  the  Second  Five  Year
 Plan.  This  factory  is  not  meant  for  the
 manufacture  of  wagons.

 Homoeopathy

 *r90.  Shri  S.  C.  Semante  :  Wil!  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  770  on  the  19th  March,  1956  and
 atate  :

 (a)  whether  the  revised  detailed
 jones  for  research  in  Hamoeopathy

 as  furnished  by  various  State  Governments
 have  been  considered;

 (b)  if  80,  the  amount  sanctioned  for
 each  institution  in  ‘1955-563

 (c)  how  much  has  been  allotted  during
 the  Second  Five  Ycar  Plan  for  theee  inati-
 tution;  and

 (d  )  the  works  carried  on  @o  far  by  thete
 instrutions  ?
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 The  Deputy  Minleter  of  Hesith
 (Shrimeti  Chandrusekher)  :  (a)  The
 revised  schemes  submitted  by  the  State
 Governments  had  been  examined  by  the
 Advisory  Committee  on  Homoeopathy
 and  found  incomplete.  Fresh  proposals
 are  being  invited  from  the  State  Govern-
 ments.

 (b)  and  @)  Do  not  arise.

 (c)  A  aurn  of  Rs.  34°50  Iskhe  has  been
 rovided  in  the  Second  Five  Year  Plan

 or  the  Development  of  and  research  in
 Hamoeopsthy.

 जादू-निगम

 ११६१.सी  Go  Wo  सोनिया  :  क्‍या

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ३१  मार्च,  १६५६  को  दोनों  वायु
 निगमों  की  कूल  पूंजी  पृथक  पृथक्‌  कितनी

 कितनी  थी;

 (ख)  १६५३-५४  में  दोनों  निगमों
 की  प्रारम्भिक  पूंजी  क्रिया:  कितनी  कितनी

 भी;  कौर

 (ग)  दम  निगमों  के  प्रारम्भ  से  लेकर

 ब  तक  केन्द्रीय  सरकार  ने  प्रति  बचे  प्रत्येक

 तीन  को  कुल  कितना  ऋण  दिया  है  ?

 संचार  मंत्री  (नौ  जगजीत  रास)  :

 (क)  से  (ग).  सभा  पटल  पर  एक  विवरण  -पत्र

 प्रस्तुत  किया  जाता  है  जिसमें  जो तत्व  सूचना
 दी  गई  है  |  [देखिये  परिशिष्ट  २,  अनबदला
 संस्था  ८]

 Jeundice  Epidemic

 192  Sbri  Dabhi  :  Will  the  Minister
 of  Health  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  2334  on
 the  787  May,  1956  and  estate  :

 (७)  whether  the  report  of  the  enquiry
 sponsored  by  the  Indian  Council  of  Medi«
 cal  Researcb  into  the  jaundice  epidemic
 now  been  submitted;  and

 (b)  if  ao,  whether  a  copy  of  the  report
 wil  belaid  onthe  Table  of  the  Sabha  ?

 The  Deputy  Minleter  of  Health

 Gbrimett
 Chandrasekhar)  ;  ®  end

 b)  The  report  has  not  yet  been  submitted.

 Rallway  Workshops
 Shri  Kemath  :

 कड़,  \Shri  झा,  N.  हो  :
 Will  the  Minister  of  Labour  be  pl  cased

 to  referto  the  reply  given  to  ieee
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 Question  No.  2472  on  the  r6th  April,  १956
 and  etate  :

 {a)  whether  considesation  of  the  pro-
 9028]  to  associate  labour  with  the  aanage-
 ment  in  all  Reilway  Workshops  has  been
 concluded;  and

 (b)  if  ४०,  with  whet  result  ?
 T  uty  Minister  of  Labour

 (Shri  Abid  All)  :  (a)  and  (b).  The  pro-
 blem  has  been  studied  but  eince  so  far  there
 has  been  little  experience  of  Labour  par-
 ticipation  in  mensgeraent  in  thie  country,
 it  ie  considcred  desirable  that  before  con-
 crete  proposale  are  put  up  to  the  represen-
 tatives  of  Z.abour,  a  etudy  eahould  be  made
 of  work  done  in  certain  Buropean  countries

 whee  alr
 8

 b participetion  has  made
 advances  ‘or  this  purpoee,  it  is  propo-
 eed  to  depute  team  of  representatives  of

 reba
 and  of  officers  connected  with  this

 work.

 rad  के  पुल

 +१९४.  की  भक्त  शन  :  कया  परिवहन
 मंत्री  14 अ  मार्च,  १६५६  के  तारांकित  प्रदान  संख्या

 ७७१  के  उत्तर  के  आरे  में  यह  बताने  की  कृपा
 करेंगे  कि  दिल्‍ली  में  निजामुद्दीन  भौर  जोखता

 के  बीच  निकासी  (डाइव  रजनी)  के  लिये  सड़क

 का  निर्माण  करने  के  पश्चात्  ऊपर  के  दो  पुल
 बनाने  का  जो  कार्य  प्रारम्भ  किया  गया  था,
 उनके  निर्माणकार्य  में  ac  तक  कितनी  प्रगति

 हुई  है  ?

 रेलवे  तथा  परिवहन  उपबंधों  (सी
 अलगेव्ान)  :  एक  विवरण  समा  की  मेज  पर
 रख  दिया  गया  हु  -  [देखिये  परिशिष्ट  २,

 'झभुवन्स  ना  ९]

 Ghee

 9१  Dr.  Satyawad!  :  Will  the
 Minieter  of  Food  end  Agricoirare  be
 pleased  to  refer  to  the

 reply  given
 to  Ster-

 red  Question  No.  7096  on  the  3rd  April,
 I9$6  and  atate  :

 (a)  whether  any  fins!  decision  has  been
 taken  in  regard  to  the  location  of  twelve
 Co-operative  Rural  Creameries  and  seven
 Milk  Powder  Factories;

 (b)  if  so,  the  detaile  thereof;  and
 (c)  the  programme  for  increasing  the

 Ghee  production  for  the  current  year  i
 The  Minister  of  Food  and  Agricul

 (Shri  A.  P.  Jaim  )  ॥  (a)  and  (b).
 Yes.  A  etatement  showing  the
 2  Cocoperanive  Rum]  Creamenes  and  7
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 Milk  Powder  factorieein  placed  on  the  Table
 of  the  Lok  Sabha  |See  Appendix  II,
 ennextire  No.  20०)

 )  As  already  stated  in  answer  to  (a)
 of  Question  No,  1096 by S by  Shri  B.  S.  anny

 -4-1956,  echemes  for  increasing  ghee
 rod  ction  form  en  integral  part  of  the
 Dairy  Development  Projects  in  the  Second
 Five-Year  Plan;  there  ere  no  separate  scho-
 mee  for  increasing  ghee  production  as  euch
 The  Dairy  Development  Projects  in  the
 Statee  are  at  preaent  being  discussed  with
 the  Strate  Governments  and  are  expected
 to  be  finalised  shortly.

 Salt  Sheds  at  Ichhapuram
 ‘*I196.  Sbr!  S.  C.  Samanta  ॥  Will  the

 Minister  of  Rallways  be  pleased  w  refer
 to  the  reply  given  to  Unsterred  Quee-
 tion  No,  268  on  the  6th  March,  .956  and
 state  ;

 (a)  whether  manufacturers  of  Sumadi
 Salt  Factory  at  Ichhapuram  heave  been
 given  permission  to  construct  tempomry
 sheds  to  stock  salt  for  tranaport;

 (b)  if  not,  the  reasons  therefor;
 (c)  whether  complaints  have  been  re-

 ceived  that  some  quentity  of  salt  stocked
 at  the  Ichhapuram  etation  were  due  lost  to
 reins;  and

 (d)  the  etepe  Government  propose  to
 take  to  give  protection  to  the  salt  stock,  ?

 The  Deputy  Minister  of  Railways
 end  Trans  (Shri  Alagusan):  (a)
 Railway  Jandset  Ichhapurem  were  keased
 out  to  the  Factory  simply  to  stock  ealt
 but  no  permission  to  erect  the  ehede  was
 accorded.

 (b)  to  (d).  Information  is  being  col-
 lectedand  will  be  laid  on  the  Tabk  of  the
 House  in  due  course.

 इंजन  का  पटरी  पर  ले  उतर नमा

 १०२.  कवि  रघुनाथ  सिह:  क्‍या  रेसथे

 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  जीत  के

 पहले  सप्ताह  में,  गोहाटी  से  १५  मील  की  दूरी
 पर,  पूर्वोत्तर  रेलवे  के  पानीखेती  धौर  पनवारी

 स्थानों  के  बीच,  एक-एक  करके  दो  इंजन

 पटरी  पर  से  उतर  गये  थे;  भौर

 (ख)  यदि  हां,  तो  इस  दुर्घटना  का

 कारण  क्या  था  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (भी

 अलगेशन) :  (क)  R—E—2EKE  की

 सुबह  लगभग  ४  बज  कर  ४५  मिनट  पर,  जब

 ६०३  कप  एक्सप्रेस  मालगाड़ी  पूर्वोतर  रेले
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 के  पांडु  रीजन  के  पांडु-लैंडिंग  सेक्शन  में

 पानी लेती  फ्लोर  पात वाड़ी  स्टेशनों  के  सोच  जा

 रही  थी,  उत्तका  इंजन  भौर  उससे  सगा  हना
 सौपहियातिरीक्षण-डिव्या  (इन्स्पेक्ान  कैरिज  )
 स्वर  २११४  मिस  Wo /h-9  १२  पटरी  से

 बिल्कुल  उतर  कर  उलट  गये।

 इसके  बाद  RK RE  ५६  को  भगवान  भ्रगसे
 दिन  शाम  को,  लगभग  ७  बज  कर  ४५  मिनट

 वर  इंजन  नम्बर  ८४३  भी  पटरी  की  जांघ  के

 लिए  जाते  हुए  लगभग  उसी  जगह  पटरी  से

 उतर  गया  |

 (ख)  दुर्घटना  के  कारण  की  जांच  की

 जा  रही  है।  बैसे  प्रकट  वह  होता  है  कि  भारी

 धौर  लगातार  बारिश  के  कारण  जमीन  धंस

 गयी  जिसकी  वजह  से  बड़े  बड़े  पेढ  व  पत्थर

 पटरी  पर  प्रा  गिरे  शौर  मोड़  व  बढ़ाव-उतार

 पर  पटरी  पने  सही  स्थान  से  हट  गयी  जिससे

 इंजन  व  डब्बे  पटरो  से  उतर  गये।

 Phoaogram  Syatem  in  P.E.P.S.U.

 303.  She]  Ram  Krishen  ¢  Will  the
 Minister  of  Commanicationa  be  pleased
 to  state  :

 (8)  the  aames  of  places  in  the  State
 of  PBPSU_  where  the  phonogram  eystern
 is  working;  and

 (©)  the  omnes  of  places  where  Go-
 vernment  propose  to  etart  the  aaid  eystem
 during  the  current  financial  year  ?

 The  Minlater  of  Commanicationa
 हिच  Jegjiven  Ram  ):  (a)  PE&PSU  :
 angrur  Cambined  Office;  Patiala  De-

 partmental  Telegraph  Office;  Nabha
 Combined  Office;  Kasauli  Combined
 Office;  Dhrui  Combined  Office;  Bhatinda
 Departmestal  Telegraph  Office.

 PUNJAB  :  Ambale  C.T.O.;  Arnrit-
 ३87  C.T.0.;  Ambala  City  C.  0.,  Barge
 C.O.;  ChandigarhD.T.O.;  Dethi  D.T.O.;
 Faridabad  C.  O.;  Faridabad  N.I.T.C.O.
 Ferozepore  D.T.O.;  Hoshiarpur  D.T.O.
 Jagedhri  C.O.;  Janunu  Tawi  D.T.O.
 Hissar  H.  O.  ;  Julundur  D.T.0.;  Moga
 C.  O._;  Ludhiana  D.T.O.;

 gy  ¢
 al  D.T.O.;

 New  Deihi  C.T.O.;  Rohtak  Mandi  C.0.;
 Simla  C.T.O.;  Srinager  D.T.0.;  Fazilka
 C.O.  ;  Yamunanagar  C.  0.

 (b)  No  epecific  names  can  be  given,
 The  extcnsion  of

 pita  ea Pte  abe depend  upon  e  dewand  from  the  ०,
 craffic  justification  and  availability  of  tele-
 phones  facilities  at  the  place-
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 Paseeager  Amenitica

 ‘104.  Shri  Ram  Krishen  :  Will  the
 Minister  of  Railwaya  be  pleased  to
 etate

 (a)  the  total  amount  epent  on  pasecn-
 gers  and  other  Railway  users’  amenities
 tn  the  Bikaner  region  of  the  Northern
 Railway  during  1955-56.  ;  and

 (b)  the  amount  proposed  to  be  spent
 during  1956-57  under  thie  head  ?

 The  Deputy  Minister  of  Railways
 क्त  Trenaport  (Shri  Alageean)  :  (a)
 Re.  209  lakhe.

 (b)  Re.  §°22  lakhs.

 Employment  Exchanges

 705८  Shri  Rem  Krishan  ¢  Will  the
 Minister  of  Labour  be  pleased  to  sate  :

 9)
 the  total  number  and  locations

 of  E:nployment  Exchanges  in  the  States
 of  the  Punjab  and  PEPSU  and  the  area
 served  by  each  of  them;

 (b)  whether  the  programme  for  increa-
 sing  the  number  of  these  exchanges  during
 the  Second  Five  Year  Plan  period  has  been
 finalised;  and

 (९)  if  eo,  the  main  features  thereof?

 The  Deputy  Minlater  of  Labour
 (Siri  Abid  Ali)  :  (७)  ै  setemest  con-
 taining  the  information  is  laid  on  the  Table
 of  the  House  [See  Appendix  II  ,  annexure
 No.  a1}.

 (b)  No.

 (c)  Does  not  arise.

 Deutal  Colleges

 ‘106.  Shr!  Rem  Kriskan  :  Will  the
 Minister  of  Health  be  pleased  to  erste  :

 (a)  whether  the  peogramme  for  the
 establishment  of  four  new  dental  coll
 during  the  Second  Five  Year  Plan  has  been
 finalised;  and

 (©)  if  ७०,  the  names  of  the  estes  chosen
 and  other  features  of  the  scheme  ?

 The  Deputy  Minister  of  Hesith
 (Shrimeti  Chardrearkhar):  (8)  od
 0)  The  programme  for  the  establishment
 of  new  dental  colleges  during  the  Second
 Five  Year  Plan  has  not  yet  been  finalised,

 जामनगर  स्टेशन

 tow.  भी  निवद्ध लिए सह  :  क्‍या  रेलवे
 मंत्री  १०  मई,  १६५६  के  अतारांकित  प्रश्न

 संस्था  ९५६  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  के  जय नगर  स्टेशन
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 पर  बिजली  पैदा  करमे  शाला  संयंत्र  कब  तक

 तैयार  हो  जायेगा;

 (ख)  रेलवे  को  झपने  हस्तेमात  के  सिये

 कुल  कितने  किलोवाट  बिजली  की  धावश्मकता

 होगी;  पौर

 (ग)  क्‍या  फा सत्  बिजली,  यदि  बच्चे

 तो,  जनसाधारण  की  दी  जा  सकेगी  प्रथा

 नहीं  ?

 रेलवे  तथा  परिवहन  जप मंत्री  (भरी
 छल गे दान)  :  (क)  खासा  है,  इस  साल  के

 धन्य  तक  जय नगर  में  रेलवे  का  बिजली  घर  बत
 कर  तैयार  हो  जायेगा

 (ख)  रेलवे  को  प्र पने  इस्तेमाल  के

 सिए  पथिक  से  अधिक  ७  किलोवाट  बिजली

 की  जरूरत  है  t

 (ग)  जनता  के  इस्तेमाल  के  लिए
 बिजली  नहीं  बचेगी  ।

 ह/ पी  B.  Hospitals  in  Travancore  Conhis tate
 ro8.  Shri  A.  K.  Gopsien  :  Will  the

 Minister  of  Health  be  pleased  to  etate  :

 ®
 the  total  number  of  Government

 T.  hospitals,  eanatoria  and  clinics  in
 Travancore-Cochin  State  at  present;

 (bo)  the  total  number  of  patients  gettin
 treatment  in  these  hospitals  etc;

 (०  the  total  cost  of  expenditure  on
 f  and  medicine  in  these  centres;

 (d)  whether  there  is  any  proposal  to
 open  new  wards,  hoepitals,clinics,  sanatoria
 etc.  for  T.  B.  patients  during  the  Second
 Five  Year  Plan;  and

 €)  if  so,  the  detaiia  thereof  ?

 Minister  of  Heaith
 (Shrimati  Chandrasekhar)  ¢  (a)

 T.  B.  Hospital
 T.  8.  Sanatorium
 T.B.  Centre
 T.  8.  Clinics  OS

 ied)

 TorTar  an

 (०)  6140  patients  on  an  average.
 (c)  The  average  monthly  expenditure  ie

 Rs.  24,0:3/r2/-.
 (d)  Yes.

 ००4५  a?
 (i)  Two  T.  B.  Hospitals  of  300

 at  Pulayanarkottah,  Trivandrup
 and  Adichanalloor  in  Quiloo  Distt

 3  JULY  2956  Written  Answers  244

 (ii)  $  T.  B.  Clinics  of  70  beds  each  at
 Chingavanarma,  Alleppey,  Muvattupuzbe.
 Quilon  and  Mavelixara.

 क्षय-रोगी

 tog.  भी  बाल्मीकी  :  क्‍या  स्वास्थ्य

 मंत्री यह  चलाने की  कृपा  करेंगी कि  :

 (क)  REXR—KY,  १६५४-५५  धौर

 १६५५-५६  में  क्षय-रोगियों  की  संख्या  कुल
 कितनी  थी;  कौर

 (ख)  क्या  निर्जन  क्षय-रानियां  की  इन
 वर्षों  में  कुछ  वसीम  सहायता  दी  गयी  भी,
 धौर  यदि  हां,  तो  उसकी  संख्या  कितनी  है  ?

 स्वास्थ्य  उपमंत्री  (भौम तों  चमापरोसर)  :

 (क)  ऐसे  रोगियों  के  बॉम्बे  उपलब्ध  नहीं

 ही ।

 (ल)  जी  हां,  भारत  सरकार  ने  केवल

 गरीब  विस्थापित  तपेदिक  के  मरीजों  के  लिए
 ही  भारिक  सहायता  दी  भी  |  ऐसे  रोगियों
 की  संख्या  के  बारे  में,  जिन्हें  प्राचीन  सहायता
 दी  गई  थी,  भारत  सरकार  के  पास  सूचना
 नहीं  है,  क्योंकि  यह  सहायता  सीधे  सरकार

 द्वारा  नहीं  दी  गई  भी  ।

 बगार

 ११०.  थी  बाल्मीकी  :  क्या  थ्फ्  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि;

 (=)  क्‍या  यह  सच  है  कि  oe  भी  देवा
 के  विभिन्न  भागों  में  बेगार  विविध  गप्पों  में
 प्रचलित  है;  ौर,

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में

 क्या  कार्यवाही  की  गई  है  ?

 थ्फ्  उपयंत्री  (शी  राजी  बासी)  :

 (क)  कमी  कभी  सूचना  मिलती  है  कि
 बेगार  कमी  भी  देश  के  कुछ  मानों में  किसी  ने

 किसी  रूप  में  जी  जाती है  ।

 (ख)  राज्य  सरकारों  को  सूचित  किया
 गया  है  कि  छिला  मजिस्ट्रेटों  की  हिदायत  दी
 जाये  कि  जहां  कहीं  भी  यह  शक  हो  कि  बेगार
 ली  जाती  है,  वहां  पुलिस  से  जांच  करायें  शौर
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 मुकदमा  सरकारी  चे  पर  चलाया  जावे  |

 इसके  लावा  वहां  तक  झनुसून्बित  कौर  प्राचीन
 जाति  क्षेत्रों  का  संबंध  है,  राज्य  सरकारों  से

 प्रार्थना  की  गई  है  कि  वे  प्राचीन-जाति  सलाह-
 कार  परिषदों  से  सलाह  लें  कौर  इस  बुरी  प्रथा

 को  समाप्त  करने  के  लिये  कदम  उठायें  |

 Telephone  Fecilitia  in  Hoshiarpur

 rr.  Shri  9,  C.  Sharma  :  Will  the
 Minister  of  Communications  be  pleased
 to  state  :

 (a)  the  extent  of  expansion  of  the
 telephone  facilities  made  available  in  the
 Hoshiarpur  District  during  the  courec  of
 the  Pirt  Five  Yew  Plan;

 (b)  the  details  of  the  schemes  still  under
 execution;

 (c)  the  details  of  the  schemes  imple-
 mented  ;

 (d)  the  expansion  pegrampe  of
 telephone  facilities  in  this  district  for  the
 Second  Five  Year  Plan  ;  and

 (e)  the  estimated  cost  of  the  above
 ptogranune  ?

 The  Minlater  of  Commanicatioas
 (Shri  Jagjlven  Rem)  :  (a)  @)  Seven
 long-distance  Public  Call  00928  :—

 (i)  Hariana
 (ii)  Sham  Chaurasi
 (iii)  Gardhiwala
 (iv)  Dasuya
 (v)  Mukerian
 (vi)  Bajware
 (vii)  Mahilpur,

 (2)
 Five  local  Public  Call  Offices  in

 Hoshiarpur  town.

 par
 Replacement  of  too  line  Ma

 oshiarpur  by  x50  jine  C.B.
 (4)  One  single  channel  carrier  system

 between  Hoshiarpur  and  Jullundur.
 (b)  (x)  One  trunk  switch  board  to  be

 imtalled  at  Hoshiarpur.
 (2)  Public  Csll  Office  at  Saroa.
 [O}  A  Fublic  Call  Office  at  Una  has

 since  been  opened  on  द21-5-56,
 (d)  and  (O.  (7)  Expansion  of  Hoshiar-

 Pp  exchange  to  300  lines.

 a
 One  additional  trunk  boerd  at

 Hoe  hiarpur.
 (3)  One  more  trunk  line  between  Hoshi

 arpur  and  Jullundur.

 The  above-mentioned  works  tre  ex-
 ed  to  cost  Re.  2°9  lakhs,  Mort  pro-

 yoo
 willtlso  beteken  up,  if  found  justi-
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 Poses  and  Telegraphe  Employees

 112.  Shri  D.  ८.  Sharma  :  Will  the
 Minister  of  Communicsationea  be  pleased
 to  state  ;

 (a)  the  total  amount  which  has  been
 spent  so  far  on  the  construction  of  staff
 quarters  for  the  Posts  and  Telegraphs
 employees  during  the  current  financial
 year;

 (b)  the  number  of  quartera  so  far

 cone  ruicted
 during  the  current  year

 a
 (c)  the  class  of  employees  for  which

 these  qusrters  have  been  constructed?
 The  Minister  of  Communications

 (Shri  Jagjivan  Rem)  :  (४)  to  (c)  The
 snformation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Lok  Sabha  in  due
 couree,

 Rallway  Accidents
 TI3.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Railways  be  pleased  to  Seate
 (a)  the  number  of  accidents  on  Indian

 Railways  zonewise  during  the  9९404  from
 the  380  of  Febzuary,  7956  till  the  end  of
 June  19563

 (b)  the  total  loss  of  life  and  property;
 (c)  the  reasons  thereof;  and
 (d)  the  total  amount  paid  as  com-

 pensation?
 The  Depnaty  Mialater  of  Railways

 and
 Tyemeport

 (Shri  atagesan):  As  the
 figures  for  the  month  of  June  3956  are  not
 yetseedy,  information  in  reply  to  parts  (a)
 to  (d)  is  furnished  up  to  ah,  956

 (a)  Ratlocy  Number  of  train  accidents
 from  ‘1-3-6  to  ‘BI-$-$6

 Central  982
 Easte:n  79
 Northern  203
 North-Eastern  १97
 Southern  783
 South-Eastern  ९  है।
 Western  737

 १६०, ४  3248

 (b)  «x  persone  were  killed.

 A  fane
 approximate

 sal
 of

 se
 to

 ailwa  erty  was  I=. Yy  property
 S6qoatl,  of

 (c)  Causes  train  acci-
 dents  dus

 wo:
 Failure  of  Reilway  staff  46I
 Failure  of  other  then  Rly.  staff  58
 Peilure  of  Mechanical  equipment  477
 Other  miscellaneous  causes  ्  ३63
 Still  under  enquiry

 ToraL  caq8

 (d)  Nil,



 247  Written  Answers

 रेलगाड़ी  का  पटरी  से  उत्तर  जाता

 ११४.  शी  रघुनाथ  सिह  :  क्‍या  क्लब
 मंत्री  यह  बताने  की  पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गत ४  जून  को
 पूर्वोत्तर  देखने  के  हाजीपुर  तथा  चित्तूर
 स्टेशनों  के  बीच  यात्री  गाडी  के  दो  डिब्बे  पटरी

 से  उतर  गये,  जिसके  फलस्वरूप  ५  व्यक्ति

 पायल  हुए;  धौर

 (ख)  यदि  हो,  तो  दुर्घटना  का  कारण

 क्या है  कौर  हताहतों की  संख्या  छितनी है  ?

 1... ह  तभी  परिवहन  उपमंत्री  (थी
 गनेशन)  :  (क)  तथा  (@).  R-G-KE

 (a  कि  ४-६-१६५६)  को  सुबह  ६  बज  कर

 ५  मिनट  पर  जब  ३५४  डाउन  सवारी  गाड़ी

 पूर्वोत्तर  रेलवे  के  सोनपुर  जंकशन--बरौनी
 जंकशन  मुख्य  लाइन  सेक्शन  के  हाजीपुर  भौर

 बिनपुर  स्टेशनों  के  दिन  करा  रही  थी,  इंजन  से
 सटा  हुमा  तीसरे  दर्जे  का  ३६१७  नम्बर  का

 डिब्बा  मील  १६४/१६१  पर  पटरी  से  उतर
 गया  जिसके  फलस्वरूप  ४  व्यक्तियों  को

 मामूली  चोटें  मियां,  लेकिन  कोई  मरा  नहीं  ।

 दुर्घटना  के  कारण  का  पता  लगाया  जा

 रहा  है  ।

 हेडन  का  पटरी  से  उत्तर  aT

 ११५.  क्रि  रघुनाथ  सिंह:  क्‍या  प्ल्णे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच्च  है  कि  गत  ८  oF
 को  कास मंज  जाने  वाली  यात्री  गाड़ी  का  इंजन

 सुबह  ४  बजे  फतहगढ़  में  पटरी  सं  उतर  गया
 जिसके  परिणामस्वरूप  गाड़ो  के  छुटने  में

 ४  घंटे  का  विलम्ब  हो  गया;  कौर

 (ख)  कया  यह  भी  सच  है  कि  कानपुर
 जाने  वाली  गाड़ी  का  इंजन  भी  उसी  जगह
 शाम  को  पांच  बजे  पटरी  पर  से  उतर  गया;
 शौर

 (7)  यदि  हां,  तो  दुर्घेटनाभों  का

 वास्तविक  वितरण  कया  है  ?

 तत्त्व  तथा  परिवहन  उपमंत्री  (बी
 धलगेप्नन)  :  (क)  &  (ग).  सवाल  में  जिन
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 दो  दुर्घटनाओं  का  जिक्र  किया  गया  है  उनका

 ब्यौरा  इस  प्रकार  है  :--

 (१)  WR FERG  को  (न  कि

 ८-६-१  ६४६  को )  रात  में  लगभग

 ३  बज  कर  ५५  मिनट  पर  जड़

 इंजन  नं  २२५६  वाई०  वी०
 फैजाबाद  से  फोन  जाने  वाली

 ४७१  झप  गाड़ी  में  खाने  के  लिए

 फतेहगढ़  इंजन  शेड  से  निकल  रहा
 था,  तो  वह  ट्रैफिक  बाई  (traffic
 yard)  बासी  लाइन  पर
 पटरी  से  उतर  गया  ।  ५  बज  कर

 २४  मिनट  पर  इंजन  फिर  पटरी
 पर  wer  दिया  गया  कौर  गाड़ी
 फल् खा बाद  से  १  घंटा  ४२  मिनट

 देरी  से  रवाना  हुई  (न  कि  ५  घंटा
 देरी  से,  जैसा  कि  सवाल  में  कहा
 गया  है  )  ।

 (२)  उसी  दिन  (ot-tens)
 को

 दाम  को  लगाने  ४  बजकर  ३०
 मिनट  पर  जब  इंजन  Ao  २२४५८
 बाई०  पी०  कानपुर  जाने  वाली

 २५२  डाउन  मांगने  के  लिए

 फतेहगढ़  इंजन  शेड  से  निकल  रहा
 था  तो  बहू  लगभग  वहीं  कटरा  से

 उतर  गया  जहां  से  पहला  इंजन
 पटरी  से  उतरा  था  I

 पटरी  से  उतरने  की  दोनो  दुर्घटनाएं  रात
 में  जोर  की  बारिया  से  पटरी  के  धंस  जाने  के

 कारण  हुई  ।

 Gs  ब्यस्पताल

 ११६.  श्री  रघुराज  सिंह  :  क्‍या  स्वास्थ्य

 मंत्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  इस  समय  भारत  में  कितने  कुष्ठ
 प्रस्ताव  हैं;  भौर

 (ख)  ईसाई  धर्मप्रचारकों  धरा  बसाये

 जाते  वाले  भस्पतामों  की  संध्या  क्‍या  है  ?



 249  Written  Answers

 स्वास्थ्य  उपयंत्री  (ब्वीमतो  अम्डदोक्षर)  :

 (क)  १४२  1

 (स)  ५१।

 स्कूल  शोर  पुस्तकालय

 ११७,  पंडित  Sto  ना  ०  तिवारी  :  क्या
 रेले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रत्येक  महा खंड  में  रेलवे  मे  श्रमी
 तक  कितने  स्कूल  व  पुत्तकालय  खोले  हैं,  धौर
 वे  किन  कित  स्थानों  में  खोले  गये  हैं;

 (स)  १६५४-५५  धौर  १६५५-५६
 में  इन  स्कूलों  व  पुस्तकालयों  पर  कुल  कितना

 बचा  हुमा;  धौर

 (7)  क्या  गैर  रेले  स्कूलों  व  पुस्त-
 कार्यों  को  मी  कोई  झा धिक  सहायता  देने

 का  विचार  है?

 रेले  तथा  परिवहन  उप मंत्रो  श्री

 श्रलगेशन)  :  (क)  बक्सों  धौर  स  के

 पुस्तकालयों  के  सिवाय  खेलने  में  कोई  पुस्तकालय
 नहीं  है।  प्रति  प्रति  रेलों  के  स्कूलों  की  सूची
 समा  की  टेबिल  पर  रखी  जाती  है  |  [देखिये
 परिशिष्ट  २,  अनुबन्ध  सं०  १२]

 (रू)

 PERWANY  .  ALGYYoo  Fo

 १६५५-५६  2B, Ro,co0Fo

 (ग)  नान-रखते  स्कूलों  को  उनकी
 स्थिति  के  आधार  पर  रेलवे  की  तरफ  से
 झा धिक  सहायता  दी  जा  रही  है  |  पर  इसके
 लिए  शर्त  यह  है  कि  इन  बक्सों  में  धण्चिकांश
 रेलवे  कर्मचारियों  के  बच्चे  भ्र ौर  मानित  पढ़ते

 हों  रेले  की  तरफ  से  पुस्तकालयों  को  धीरू

 सहायता  नहीं  दी  जाती  |

 Aie-lndia  International

 418  Shri  Rem  Krishan:  Will  the
 Miaiger  of  Comm  toms  be  pleased
 to  refer  to  the  reply  given  to  Unsterred
 Question  No,  475  on  the  igh  March,  7956
 regarding  foreign  agents  of  the  Air-Indie
 Imernationa)  and  etete

 (e)  whether  the  re@Quired  information
 has  been  collected;  and
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 (b)  if  ४०,  whether  ea  y  of  the  seme
 will  be  eid  on  the  Table  wi  e  Sebha?

 The  Minieter  of  Communications
 (Shri  Jagjivan  Ram):  (०)  Yes;  Sir.

 (b)  IJey  on  the  Table  of  the  Lok  Sebhe
 statements  giving  the  required  information
 (See  Appendix  II,  ennexure  No.  13).

 Ceatral  Food  Godewns

 m9.  Sbri  Nambiar:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state:

 (a)  the  stock  of  foodgrains  (Rice,
 Wheat  etc.  sepaxetcly)  in  the  Central
 Food  Godowns  in  various  Sates  (Stave-
 wise)  at  the  beginning  of  July,  19565  and

 (0)  the  cota)  capacity  of  godowna  State-
 wise?

 The  Minleter  of  Food  and  Agri-
 culture  (Shri  A  P.  Jain):  (a)  and  (b)
 A  statement  showing  the  required  inf  orme- tion  is  Jeid  on  the  Table  of  the  House  (See
 Appendix  II,  ennexure  No.  4]

 Jagadhri  Railway  Workshop

 Sardar  Iqbal  Slagh:
 ra0.  4  Serdar  A  zi  as
 Will  che  Minister  of  Railways  be

 pleased  to  etete
 ()  the  emount  of  repair  works  done  .

 ennually  a  the
 apogee

 Workshop  of
 Northern  Railway  since  ‘£953-54  to  date;

 ()  the  emount  of  work  expected  to
 be  done  after  re-organisation  and  extension;

 (c)  work  bills  per  year  since  1953-545
 end

 (d)  whether  departmental  mosor  cars
 are  also  repaired  there?

 The  Deputy  Minister  of  Railways
 and  Traneport  (Shri

 person
 (e

 (c).  A  statement  is  Jaid  on  the  Table  of  the
 House.  {See  Appendix  Ii,  annexure  No
 15).

 (d)  No.

 Post  Offices  In  Feroxepore  and
 Hieaar  Dietricts

 i2z.  {Sardar  Iqbal  Singh:
 Sardar  Akarpuri:

 Will  the  Miniter  of  Communications
 be  pleased  to  state:

 (७)  the  nusnber  of  depatunemnal
 es offices  in  Feszepore  and  Hissar  Di

 tzicts  of  Punjab  where  tclegraph  facilities
 were  provided  during  1954°55,  end

 7956756 and  eleo  the  names  of  pleces  wi
 facilities  were  given;

 (०)  the  present  policy  of  Government
 for  providing  such  facilities  in  cher

 poe
 ५

 offices  and  names  of  the  places  exe
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 these  facilities  will  be  provided  during
 1956-575,

 (c)  whether  this  policy  will  be  liberelised
 during  the  Second  Five  Year  Pian;  and

 (५)
 if  s0,  in  what  respects  it  is  being

 done
 The  Minlater  of  Communicationa

 (Sbri  Jagjivan  Rem):  (a2)  A  statement
 showing  the  required  information  is  placed
 On  the  Table  of  the  Lok  Sabha  [See  Appen-
 dix  II,  annexure  No.  16).

 (७)  0)  Telegraph  facility  is  provided
 in  post  o  ,  only  if  no  loss  is
 to  be  incurred  by  the  Govetn-
 ment  in  doing  so.  However,  tele-

 aph  facilities  are  provided  at
 isict,  Sub-Divisional  and

 Tehsil  Head-quarters  and  places
 having  a  population  of  000,
 and  overeven  on  loss  baais
 subject  to  certain  limits.

 (it)  Hissar  District.

 g
 Namaund

 (2)  Ellenabad
 Perozepur  District

 Nil
 (c)  Yes.
 (3)  For  town  with  s  population  of  5,000

 and  over  itis  proposed  to  increase  the  limit
 of  perinissible  loss  soth  at  more  towns  of  this
 category  could  be  provided  with  telegraph
 fecilities.

 Netional  Highways

 SarderIqbaiSingh:
 —  fens  Aker  puri
 Will  the  Minister  of  Transport  be

 Pleased  to  state:

 2
 the  present  total  mileage  of  the

 National  Highweysin  PEPSU  and  Himachal
 Pradesh;

 (b)  the  estimated  length  propsoaed  to
 be  constrected  in  the  Second  Five  Year
 Plan  period  ;  and

 _(c)  the  approximate  coat  incurred  in
 thia  behalf  during  the  period  of  the  Firat
 Five  Yea:  Plan  and  that  proposed  to  be
 incurred  in  the  Second  Five  Year  Plan
 period  ?

 Tbe  Deputy  Minister  of  Raliwaya  and
 Traavport  (Sbri  Alageasn)t  (2)  to  (०)
 A  statement  giving  the  required  information
 45  laid  on  the  Table  of  the  Houae  (See  Appen-
 dix  II,  ennexure  No.  7).

 Agricultural  Loan

 3  JSarder  I
 oper

 Singb:
 Sarder  Akerpuri:

 Will  the  Minster  of  Food  and  Agri-
 culture  be  pleseed  to  state  the  smount
 given  as  loan  %  the  Punjaband  PBPSU
 Governments  for  gtenting  advances  to

 e  agriculturists  during  the  current  year fr  piirchasing  tractors  and  other  agri-
 34s  LSD
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 cultural  implements  under  the  “Grow
 More  Food  Campaign’  ?

 The  Miniater  of  Food  asd  Agricul-
 ture  (Shri  A.  P.  Jain):  The  loan  sanc-
 tioned  for  the  purchase  of  agricultural

 opemient
 during  1956-57  is  as  given

 iow:

 Nameofthe  State  Amount  ofloan
 sanctioned  (Rs.

 in  lakts)
 Punjab  2'70
 PEPSU  ३१7०

 No  loan  waa  esked  for  the  purchase  of
 tractors,

 Railway  Thefts

 Sardar  iqba!  Singh: 124
 {Sirder  Akerpurt  I

 Will  the  Minister
 pleaaed  to  state:

 (9)  the  number  of  thefts  committed
 Division-wise  on  the  Northern

 Ruilwey during  the  period  from  8¢  January  to  30t
 June,  19565

 (b)  the  total  value  of  the  goods  sto.cn;
 and

 (c)  the  nurnber  of  casea  in  which
 culprits  were  apprehended?

 The  Ovguty  Minlater  of  Railways
 gad  Trantport  (Shri  Alagesan):  (2)

 of  Railways  tc

 Division  No.  att  hefts.
 Ddhi  80
 Ferozepore  39
 Lucknow  T00
 Ailahabad  79
 Moradabad  246
 Bikaner  28
 Jodhpur  8

 680

 (b)  Re,  1,33,088/8/-.
 (०)  ‘139.

 New  Poat  Oficesin  Ferozepur  end
 Hisear  Diatricts

 vs  Sardar  Iqbal  Sis Sings:
 Will  the  Miniater  of  Communications

 be  pleased  70  state:

 (a)  the  extent  to  which  the  target  for
 opening  Post  Offices  in  rural  areas  fixed
 under  the  First  Five  Year  Plan  for  Ferozepur
 and  Hissar  Districts  of  Punjab  haa  been
 reached;  and

 (b)  whether  any
 श्प्ण्ड़ा

 amme  has
 been  chalked  out  to  open  Post  Offices  in
 all  villages  of  the  above  disricta  having
 a  eat

 an
 of  one  thousend  and  above

 ring  the  Second  Five  Year  Plan?
 The  Misieser  of  Communications

 (Sbri  Jagfivan  Ram):  (9)  In  Ferozepur
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 and  Hissrar  Districts,  64  and  59  post  offices
 were  opened  respectively  in  rural  areas
 during  the  First  Five-Year  Plan  period  and
 the  target  was  fully  reached.

 (b)  There  is  no  programme  to  open
 post  offices  in  all  the  villa  having  a

 opulation  of  one  thousan  4  end  above.
 owever,  they  will  be  considered  for  open-

 ing  post  offices  on  grouping  basis  havmg
 a  population  of  2,000  provided  that  the
 new  office  is  not  within  three  miles
 of  a  cxisting  st  Office  and  its
 estimated  annual  ies  is  not  more  than
 Rs.  750/-.  It  is  expected  that  many  of  the
 villages  in  Ferozepur  and  Hissar  Districts
 having  a  population  of  one  thousand  and
 above  may  be  provided  with  post  offices  on

 eons
 basis  during  the  Second  Five

 ear  Plan  Period.

 Public  Call  Office

 6  Sardar  Iabal  Singh: *\  Sardar  Akarpuri:
 Wu'l  the  Minister  of  Communicstion®

 be  pleased  to  state:
 (a)  whether  Government  propose

 to  open  Public  Call  Office  at  Nihal  Singh
 Wala  in  District  Ferozepur,  Pubjab;  and

 (b)  if  eo,  the  steps  taken  in  the  matter?
 The  Milalaterof  Communications  (Shri

 Jagjivan  Ram)  (a)  and  (b).  Nos  the  9  opo-
 val  was  examined  end  hae  since  been
 dropred,  as  it  involves  a  loss  to  the  Depart-
 ment.

 Milk  Powder  from  U.S.A.
 Re.  Dr.  Ram_  Subhag  Slagh  ¢  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  quantity  of  milk  powder  so
 far  received  from  the  U.S.A.  as  gift;

 (b)  whether  the  United  States  bas
 also  been  exporting  milk  powder  as
 regular  consignmefta  on  commercial
 basis  to  India;  and

 (c)if  so,  the  quantity  of  milk  pow-
 der  that  has  eo  far  come  to  India  as  re-
 guler  consignments  ?

 The  Minslater  of  Food  and  Agricul-
 ture(Shri  A.  P.  Jaln):  (a)  Sincethe
 middle  of  3953  upto  May,  1956,  appro-
 ximately  737  tons  and  760,000  packages
 of  milk  powder  have  been  received  in  India
 as  gift  from  the  U.S.A.

 (b)  and  (८)  :  Information  is  being  collec-
 ted  and  will  be  placed  on  the  Table  of  the
 Lok  Sabha  as  soon  as  available.

 Meteorological]  Department
 za8  Shri  Kriahnacharya  Joshi  :

 Will  the  Minister  of  Communicationa
 be  pleased  to  state

 (a)  the  apecial  subjects  of  atudies
 conducted  by  the  Meteorological  De-
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 partment  on  the  Scientific  aide  during
 3956  50  far;  and

 (b)  whether  any  foreign  expert  ia
 also  engaged  in  the  study  ?
 The  Mlalster  of  Communications

 (Shri  Jagiivan  Ram)  :  (a)  A  list  of  im-
 portant  subjects  of  scientific  studies  which
 were  undertaken  by  the  India  Meteoro-
 logical  Department  during  7956  is  laid  On
 the  Table  of  the  Lok  Sabha  (See  Appendix
 II  annexure  No.  18).

 (b)  No.

 कोयले  की  खपत

 १२६.  भरी  Wo  लंगोटिया  :  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  १६५४-५५  कौर  १६५५-५६
 में  भारतीय  दलों  में  प्र नुमा नत:  कुल  कितने
 बजट  कौर  कीमत  के  कोयले  की  खपत  हुई;

 (ख)  एन  वर्षों  में  कोयले  की  6जुलाई  पर
 कितना  चे  हुमा;  कौर

 (ग)  हस  कोयले  की  दुलाई  टन  मीलों
 के  हिसाव  से  प्र नुमा नत:  कितनी  थी  ?

 रेलवे  तथा  एरिवान  उप मंत्रो  (थी

 धलगोहान  )  :  (क)  से  (ग).  एक  व्यान
 सभा-पटल  पर  रल  दिया  गया  है।  [देखिये
 वरिलिव्ट  २,  झमुबस्प  सं०  १६]

 काद्याप्नों  ककी  खरीद

 १३०.  थी  qo  Wo  सोनिया:  क्‍या
 खाल  कौर  कृषि  मंत्री  सभा  पटल  पर  हस
 धारा  का  एक  विवरण  रखने  को  कृपा  करेंगे  :

 (क)  केन्द्रीय  सरकार  ने  TERK=—KE
 में  खरीफ  कौर  शबी  की  फसलों  के  खाशात्रों
 में  से  प्रत्येक  खाद्यान्न  को  देश  की  विभिन्न
 मंडियों  से  कितने  मूल्य  शौर  कितनी  मात्रा  में
 खरीदा  या;

 (ख)  हस  धव्धि में में  विदेशों  से  यदि

 कुछ  @VaTy  मंगाये  गये  हों,  तो  उनके  नाम,
 मात्रा  शौर  कीमत  क्‍या  है;
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 (7)  ३१  मार्च,  रै५६  को  सरकार

 के  पास  भिन्न  भिन्न  खाद्यान्नों  का  कितना

 कितना  स्टाक  था;  कौर

 (ध)  *३१  मां,  १६५५,  को  सरकार
 के  पास  विभिन्न  खाद्यान्नों  का  आवश्यकता
 से  धिक  स्टाक  कितना-कितना  था  ?

 साथ  पौर  कृषि  मंत्री  (शी  Ho  To

 जैन)  :  (क)

 साल  खरीदी  हुई  कीमत
 मात्रा  (टन  (रुपये  लाखों

 हजारों  में)  में)

 १६४५५  PW  Res. § ६
 १६४५६  २२.१  १०४.१
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 (ख)  PERK KE  के  वित्तीय  वर्ष  में
 विदेशों  से  निम्न  प्रकार  खाद्यान्नों  का  आयात

 फिया  गया  :---

 खाद्यान्न  मात्रा  (टन  कोमल  (सी०
 हजारों  में)  एंड  एफ)

 (रुपये  लाखों

 में)

 गेहूँ. .  ३१९,३  १,१६४.
 war.  ५६१४  Voo.o

 कुल  ३७८5.७  QR  १

 इन  मात्राधों  के  ध्रलावा  पाकिस्तान  से

 १४,०००  टन  गेहूं  उधार  लिया  गया  था।

 (ग)  चावल  ४७७,०००  टन

 गेहूं  ७  ६२,०००  टन
 अन्य.  ४,०००  टन

 कुल.  ५७३,०००  टन

 (घ)  बावल  १६,२५८,  ०००  टन

 गेहूँ  ८७,०००  टन

 अन्य  SE,cos  टन

 कुल.  LW,R¥,000  टन
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 459

 LOK  SABHA

 Saturday,  2Ist,  July,  956

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr  Speaker  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 12-07  P.M.

 MOTION  FOR  ADJOURNMENT

 STRIKE  NOTICE  BY  VISAKHAPATNAM
 Hagsour  AND  Port  Workers  UNION

 Mr.  Speaker:  I  have  received  notice
 of  an  adjournment  motion  from  Dr.
 Lanka  Sundaram  and  “Shri  A.  K.
 Gopalan.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  There  is  a  notice  of  general
 strike  given  to  the  Railway  Ministry  by
 the  Visakhapatnam  Harbour  and  Pert
 Workers  Union.  The  strike  has  to  be-
 come  effective  on  the  23rd,  that  is,
 day  after  tomorrow.  In  addition  to
 this  notice,  a  contingent  strike  notice
 has  also  been  given  to  the  same
 Ministry  by  the  same  union,  involving
 in  all  twelve  matters  for  adjudication.
 The  sirike  natice  says  that  if  these
 demands  are  not  conceded  or  are  not
 referred  to  an  industrial  tribunal  toere
 shall  be  a  strike.  In  other  words,
 there  is  not  a  strike  notice  which  is
 absolutely  shutting  the  door  for  nego-
 tiation  or  settlement,  they  want  an
 industrial  tribunal  to  be  appointed  to
 adjudicate  on  these  demands  I  would
 not  go  into  the  details  of  the  demand
 apart  from  stating  that  in  the  general
 category  there  are  issues  like  unfair
 347—LSD.
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 labour  practices,  unfair  trade  tests,  in-
 crease  of  wages  etc.  The  contingent
 notice  points  out  the  propused  transfer
 of  the  harbour  and  port  fram  the  Rail-
 ways  to  the  Transport  Ministry.  Since
 92]  it  was  transferred  from  one  autho-
 tity  to  another—from  the  Bengal  Nag-
 pur  Railway  to  the  Cammerce  Minis-
 try,  from  the  Commerce  Ministry  to  the
 Railway  Ministry  and  now  the  proposal
 is  to  send  it  to  the  Transport  Ministry.
 In  this  connection,  I  had  talks  with
 the  Railway  Minister  as  early  as  12th
 December.  Ag  regards  the  contingent

 -notice  of  strike.  I  want  to  tel)  the
 House—I  am  not  the  President  of  the
 Union—tha;  he  said  that  he  would  re-
 ceive  a  deputation  or  send  an  officer
 for  enquiry.  I  have  been  pursuing  the
 correspondence  in  order  to  save  this
 threatened  disaster  in  such  a  vital  in-
 stallation  as  the  Visakhapatnam  Har-
 bour  which,  you,  Mr.  Speaker,  know,
 has  got  other  installations  like  the
 shipyard,  naval  base,  oil  refinery  and
 ather  important  institutions.  I  do  not
 want  anything  to  be  done  to  precipitate
 this  condition  on  Monday  morning  and
 I  have  raised  this  matter  to  draw  your
 attention  and  the  attention  of  the  Min-
 istry  to  save  the  strike  by  referring  it
 for:hwith  to  the  Industrial  Tribunal  as
 demanded  in  the  strike  notice.

 Shri  A.  K.  Gopalan  (Carmanore):  In
 addition  to  the  strike  notice  given  by
 the  workers  at  Visakhapatnam  MHiar-
 bour,  I  may  also  be  allowed  to  point
 out  the  seriousness  of  the  matter  as  far
 as  other  ports  also  are  concerned.  In
 yesterday's  papers  there  is  a  report  of
 an  all-India  organisation  which  says
 that  they  have  given  notice  of  strike  in
 Calcutta,  Madras,  Bombay  and  other
 places.  As  far  as  the  Cochin  Port  is
 concerned,  I  myself,  when  I  was  there
 a  month  back,  persuaded  the  workers
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 (Shri  A.  K  Gopatap}
 aot  to  है  on  strike  when  they  gave
 wotiae  of  a  protest  strike  for  one  day.
 T  asked  them  to  go  in  for  negotiations
 and  I  also  wrote  to  the  Railway  Min-
 ister  about  the  same.  What  I  want  to
 paint  out  is  that  it  is  not  only  at
 Visakhapatnam  but  in  all  the  other
 ports  also  they  have  given  notice  of  a
 @wite  It  Is  therefore  very  necasary
 that  this  matter  must  be  taken  up
 seriously  and  the  authorities  should  go
 into  this  question.

 There  is  no  machinery  for  negotia-
 Gon  as  fer  as  the  Cochin  Port  is  con-
 cerned.  I  know  tha;  when  the  Labour
 Conciliation  Officer  called  both  the
 Darties,  the  labour  union  representa-
 tives  went  but  the  Administrator  did
 not  go  tbere.  So  some  other  thing  was
 taken  up  by  the  Officer  saying  that  he
 could  not  attend  to  the  conciliation.

 When  we  had  been  discussing  such
 questions  in  इश्ड्9 हए.  of  other  places,  it
 had  been  said  that  the  workers  are
 resorting  ta  violence  and  other  things.
 Therefore,  we  want  spccially  to  bring
 it  to  the  notice  of  the  House  and  the
 Government  that  a  very  serious  situa-
 tion  will  arise  if  the  Government  does
 not  take  notice  of  the  seriousness,  not
 on!y  as  far  as  Visakhapatnam  is  con-
 rerned.  but  of  the  situation  in  geaeral.
 When  something  happens  at  Visaki:a-
 patnam.  :he  workers  at  other  places
 may  also  follow  suit  and  thus  in  a
 major  industry  like  this  a  very  serious
 situation  may  arise.  So,  the  determi-
 nation  of  :he  organisations  to  go  on
 strike  at  other  places  must  also  be
 taken  into  consideration  while  con-
 sidering  this  question  relating  to
 Visrkhapatnam  That  is  what  I
 want  to  point  out

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  AJagesan):  Sir.  {
 should  like  to  have  some  time  before
 I  can  make  a  fuil  report  on  this.  It  is
 unfortunate  that  23rd  also  happens  ६०
 be  a  holiday.  !  shall  be  able  to  make
 a  statement  on  the  24th.

 Shri  Namblar  (Mayuram):  Notice

 has  been  given  to  the  effect  that  the
 strike  is  to  begin  on  the  23rd  and  there-
 fore,  a  statement  on  the  24th  will  be
 too  late.

 Shri  Alagemno:  it  may  be  that  I
 migh;  be  able  to  announce  that  the
 strike  did  not  take  place.

 Dr.  Lanka  Snndaram:  Sir,  |  could
 not  hear  what  the  hon.  Deputy  Min-
 ister  said.

 Mr.  Speaker:  The  hon.  Minister  says
 that  he  may  be  able  to  announce  to
 the  House  that  the  strike  has  not  taken
 place.

 In  view  of  the  sta:emeot  which  the
 Minister  has  promised  to  make,  this
 matter  is  put  off  till  the  24th.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  ESsSENYIAL
 Commooprrus  AcT

 The  Deputy  Minister  of  Food  and
 Aericaltare  (Shri  M.  V.  Krishnappa):
 Sir,  on  behalf  of  Shri  A.  P.  Jain,  I  heg
 to  lay  on  tne  Table  a  copy  of  the  Noti-
 fication  No.  S.R.O.  1346,  dated  the  8th
 June,  1956,  under  sub-section  (6)  of
 scction  3  of  the  Essential  Commodities
 Act  1955.  [Placed  in  Library.  See
 No  S—252/56.]

 NOriIricaTIONS  UNDER  EMPLOYEES
 Provipent  Fussps  Acr

 The  Minister  of  Labour  (Shri
 Shaadubbai  Desai):  Sir,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Noti-
 fication  No.  S.R.O.  1566,  dated  the  ‘?tn
 July,  1956,  under  sub-section  (2)  of
 section  4  of  the  Employees  Provident
 Funds  Act,  1952.  [Placed  in  Library.
 See  No.  S—253/56.j

 I  also  heg  to  lay  on  the  Table  s  cupy
 of  the  Notification  No  S.R.O.  t587,
 dated  the  7th  Juty.  1956,  under  sub-
 section  (2)  of  section  7  of  the  Emplo-
 yees  Provident  Funds  Act,  1952.
 (Placed  in  Library.  See  No,
 S—254/58.]
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 NOTIFICATION  UNDze  Disrtace>  रिया-
 SONS  (COMPENSATION  AND  Re-

 WAmEITATION)  Act

 The  Depaty  Mialster  of  Rehabiiita-
 tlom  (Shri  J.  हू,  Bhonsle):  Sir,  I  beg
 to  re-lay  on  the  Table  a  copy  of  the
 Notification  No.  S.R.O.  1161,  dated  the
 A9th  May,  1956,  under  sub-section  (3)
 of  section  40  of  the  Dispisced  Persons
 (Compensation  and  Rehabilitation)
 Act,  ‘1954.  [Placed  in  Library.  See
 No.  S—225/56.]

 ‘BUSINESS  ADVISORY  COMMITTEE

 Tmirry-Ei:ceYe  REPORT

 The  Mialster  of  Parliamentary  Affairs
 (Shri  Satya  Narayan  Sioha):  Sir,  I
 beg  to  move:

 “That  this  House  agrees  with  the
 Thiriy-eighth  Report  of  the  Busi-
 ness  Advisory  Committee  presented
 to  the  House  on  the  !8th  July,  1956”

 Shri  Kamath  (Hoshangabad):  Sir,  I
 tise  on  a  point  of  order.  The  House
 has  not  had  notice  of  this  motion.  You
 rightly  ruled  sometime  ago,  in  the  iast

 -session.  I  believe.  that  even  though  it
 might  be  a  report  of  the  Business  Ad-
 visory  Compnittee,  the  motion  should
 ‘be  made  well  in  time  to  enable  Members
 to  table  amendments.  It  has  not  beer

 ‘Gone  so  in  this  case.  Therefore  I  sug-
 ‘gest  that  [t  may  be  held  over  till  Tues-
 day  by  which  time  I  and  other  Men:
 ers  may  be  able  to  give  notice  of
 amendments  to  this  motion.

 ‘Mr.  Speaker:  When  was  this  circu-
 ‘lated?

 Shri  Kamath:  It  was  circulated  only
 sthis  morning.

 An  Hon.  Member:  The  report  was
 ypresented  two  days  380...

 Mr.  Speaker:  There  is  no  good  mere-
 ‘ly  being  satisfied  with  the  presentation
 «of  the  report.  In  future,  as  soon  as
 the  report  is  submitted,  hon.  Members
 8ls0  must  give  notice  of  their  {ntention
 to  make  the  next  motion  on  a  parti-
 ecutar  day.  two  days  in  advance  or  xt
 Jeast  one  day  in  advance,

 {Amendment  md  Miscellaneous
 Provisions)  ह. (116

 Shri  Kamath:  You  mean  the  Misis-
 ter,  Sir.

 Mr.  Speaker:  The  hon.  Member  bim-
 self  may  make  a  motion.  It  appiies  to
 all  hon.  Members  whoever  he
 may  be.  I.  is  not  only  with  respect
 to  thia  that  I  am  saying.  This  applies
 to  every  motion  that  la  sought  to  be
 moved.  Notice  of  a  motion  should  be
 given  sufficiently  in  advance  to  give
 opportunity  to  hon,  Members  to  tahle
 their  amcudments.  Thia  will  stand
 over  till  the  24th,  if  notice  of  this
 motion  has  not  already  been  given,

 Shri  Kamath:  Very  good,  Sir,  thank
 you  very  much.

 BUSINESS  OF  THE  HOUSE

 The  MQnister  of  Parliamentary
 Affairs  (Shri  Satya  Naray2p  Sinha):
 Sir,  with  your  permission  I  beg  to
 announce  that  Government  pcropase
 to  take  up  during  next  week  the
 following  items  of  business  after
 the  passing  of  the  Industrial  Dis-
 putes  (Amendment  and  Miscellaneous
 Provisions)  Bill:

 l.  The  Bihar  and  Wes:  Bengal
 (Transfer  of  Territories)  Bill—  for
 reference  to  a  Joint  Committee.

 a  The  States  Reorganisation  Bill
 as  amended  by  the  Joint  Committee
 for  consisteration  and  passing.

 INDUSTRIAL  DISPUTES  (AMEND-
 MENT  AND  MISCELLANEOUS  PRO-

 VISIONS)  BILL

 Mr.  Spezker:  The  House  will  cow
 cake  ७०  the  following  motion  moved  by
 Shri  Khandubhai  Desai  on  the  20th
 July,  1956,  namely:

 “That  the  BI  further  to  amend
 the  Industria:  Cisputes  Act,  947
 and  the  Industrial!  Employment
 (Standiag  Orders)  Act,  946  and
 to  repeal  the  Industrial  Disputes
 (Appellate  Tribunal)  Act,  ‘1950,
 tbe  taken  into  consideration.”
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 (Mr.  Sgeaker}

 The  motion  was  put  to  the  House
 formaliy  and  now  boo.  Members  may
 take  part  in  the  discussian.  The  time
 allotted  is  0  hours  and  the  tlme  taken
 is  22  minutes.  So  9  hours  and  38
 minutes  remain.  I  would  now  ask
 bon.  Members  to  apportion  the  time
 amongst  the  various  stages  of  the  Bill.
 There  are  a  number  of  amendments
 tabled  even  by  the  Government  and
 there  are  a  number  of  other  amend-
 ments  tabled  by  other  hon.  Mem-
 bers.  I  would  therefore  suggest  that
 7  hours  may  be’  devoted  for  the
 general  discussion  3  hours  for  clause-
 by-clause  consideration.

 Shrima@  Rena  Chakravartiy  (Basi-
 rhat):  I  would  suggest  6  hours  and  4
 hours.

 Mr.  Speaker:  All  right.  We  shall
 bave  6  hours  for  general  discussion
 and  $  hours  for  the  clauses.  Whatever
 time  is  saved  out  of  these  4  hours  will
 be  devoted  for  ihe  third  reading.

 Now,  for  the  general  discussion,  out
 of  6  hours,  22  minutes  have  been  avail-
 ed  of.  I  would  like  to  have  a  provi-
 sfonal  idea  as  to  how  many  hon.
 Members  would  like  to  take  part  in
 this  debate  so  that  I  might  regulate
 the  time  accordingly.

 Some  Hoa.  Members

 Mr.  Speaker:  There  are  21  Members
 who  want  to  speak,

 r0se—

 Shri  N.  Storkantaa  Nair  (Quilon
 exm  Mavelikkara):  There  are  some
 more  who  have  gone  out.

 Speaker:  I  will  take  it  as  25

 Members.
 The  Ocepaty  “inigier  of  Labour  (Shri

 Abid  All):  I  would  also  like  to  parti-
 cipate.

 Mr.  Speaker;  Hon.  Members  may
 kindly  send  in  their  aames  to  me.

 Shri  Kamath  (Hoshangabad}  Wil)
 both  the  Ministers  reply  or  only  one?

 Mr.  Sgtaker:  Both  will  speak:  one
 will  interveoe  and  the  other  will  reply.

 Provisions)  BR

 We  will  agsume  half  an  Sour  for  the
 reply.  So  we  have  5  tours  left.  If  I
 give  0  minutes  to  each  Member  that
 will  be  more  than  epough.  I  wil)  not
 be  abie  to  satisfy  esch  group.  f
 find  a  number  of  Members  taking
 pert  from  one  group.  Hop.  Mem-
 bers  may  Elndly  dlstribute§  then-
 selves  over  the  geceral  disrussian  and
 also  clause-by-clause  cansideretion.  If
 they  can  suggest  one  or  two  Members
 from  each  group  to  spesk  on  the
 general  discussion  and  ask  the  rest  to
 speak  on  the  clauses,  then  I  can  give
 them  sufficient  time.  They  may  give
 the  names  of  Members  wbo  are  to
 speak  on  the  geseral  discussion  and
 reserve  the  others  for  the  clause-by—
 clause  consideration.  ei

 Shri  V.  V.  Giri  (Pathapatnam):
 Mr.  Speaker,  Sir,  I  rise  to  congratulate
 the  hon.  Lahour  Minister  for  present-
 ing  this  Bill  to  this  House  though  long
 overdue.

 I  am  sure  most  of  the  eections  of
 this  House  welcome  the  various  provi-
 sions  of  this  Bill,  but  I  know  there  have
 also  been  honest  differences  of  view  on
 some  of  the  aspects  of  this  Bill.  So  far

 as  I  am  concerned,  I  had  much  to  do
 with  the  drafting  of  this  Bill  and  these
 proposals,  and,  if  I  may  say  s0  with
 great  respect  to  my  esteemed  friend,.
 Shri  Khandubhai  Desai,  I  am_res-
 ponsible  to  a  great  extent  for  the
 conception  and  he  is  responsible  for
 the  delivery  !

 Dr.  Laoka  Sundaram  (Visakhapa*-
 nam):  And  what  a  baby!

 Shri  V.  V.  Girl:  Of  course,  I  said  so
 in  a  lighter  vien.  I  crave  the  indul-
 gence  of  you,  Sir,  and  of  the  House
 for  making  a  Qersonal  explanation  to
 this  House  as  to  why  I  was  not  able
 to  prepare  a  consolidated  or  a  com-
 prehensive  Bill  on  this  subject  while
 I  was  in  office.  I  must  say  that  I
 trumpeted  and  i  advertised  early  in
 952  that  I  would  present  a  Bill  of
 thet  character.  It  was  my  sincere  in-
 tention  to  do  so,  but  on  account  of  cir
 cumstances  over  which  I  had  no
 sontrol  I  could  no%  do  so.
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 The  House  will  remember  that  In  the

 intions  Bill  in  Parliament  but  it  could
 Mot  pass  through  all  the  stages  and  the
 BOI  lapeed  At  the  time  when  I  as-
 sumed  office,  I  felt  that  a  fresh  ap-
 proach  may  be  made  on  the  subject  of
 dndustria)  relations  because  there  were
 certain  differences  of  view  in  the  mat-
 ter  of  this  legislation  and  some  of  the
 Organisations  insisted  that  a  greater
 emphasis  ebould  be  laid  on  conciliation
 more  than  adjudication.  Therefore,  I
 wanted  a  detailed  questionnaire  to  be
 issued  to  the  workers’  organisations,
 to  the  employers’  arganisationa  and
 to  the  public  on  the  various  aspects
 af  industrial  relations  800  |  must  say
 the  response  was  very  great.  There-
 efter,  there  was  a_  tripartite
 conference  at  Naini  Tal  in  Octo-
 ber,  1952,  when  the  whole  matter
 was  discussed  at  great  length.  That
 conference  felt  that  in  order  that  there
 may  be  more  detailed  discussion  and
 conclusions  which  should  form  the  basis
 oft  a  consolidated  Bill  there  should  be
 8  seven-man  committee  to  go  into  the
 matter.  They,  therefore,  propased  that
 a  seven-man  committee,  representative
 of  all  sectians,  should  be  brought  into
 existence  and  produce  &  report,  on  the
 basis  of  which  the  consolidated  Bil]
 should  be  produced.  The  seven-man
 committee  went  at  great  length  into  the
 whole  matter  and  Iamglad  to  say  that
 ‘with  a  good  deal  of  unanimity  a  report
 was  presented.  On  the  _  strength  of
 that  report,  ¢  consolidated  Bill  was
 drafted,  dealing  with  all  aspects  of
 labour  legislation  and  industrial  rela-
 tions  and  it  was  presented  to  the  Cabi-
 net.  But  unfortumately  there  were
 great  differences  of  view  taken  by  vari-
 ous  Ministries  honestly  and  genuinely.
 ‘There  were  honest  and  genuine  diffe
 fences  on  the  view-polnts.  and  I  felt
 that  discretion  was  the  better  part  of
 valour  and  I  also  felt  sincerely  that
 if  I  had,  in  spite  of  the  differences,
 drafted  a  consolidated  Bill  it  would
 nieither  have  deen  useful  to  the  coun-
 try  nor  to  labour  and  Industrial  peace.

 I  am  not  here  to  enter  into  a  con-
 truoversy,  I  do  not  wish  to  repeat  what

 Provisions)  Bil
 I  have  eteted  in  the  निधन,  to  the  Min-
 1.0... ह  जाती  of  the  circumsisnas  which
 diaabled  me  to  1... अ  a  consolidated
 Biil,  But  I  always  felt,  30  soan  after  I
 assumed  the  reins  of  the  office  of  Lab-
 cur  Minister,  that  a  consolidated  Bill
 was,  80  to  say,  a  truncated  and  fz
 fact,  I  may  just  mention  that  I  was  sat-
 isfied  and  I  eadviam?  the  sub-cmmmities
 of  the  Cabing  that  I  would  be  prepar-
 ed  to  have  a  short,  revised  Bil,  in  the
 circumstances  mentioned.  Whatever
 It  may  be,  I  wanted,  under  the  लडच्चताह-
 tances,  to  bave  some  of  the  fundamental
 polnts  mentioned  in  the  legislation.  In
 fact,  the  House  will  remem  ber  that  I  al-
 ways  laid  great  stress  on  the  question
 of  layoff  and  cetrenchment.  Lackily
 for  us,  owing  to  the  e-called  slump  in
 textile  trade,  that  subject  came  in  ear
 lier  and  a  separate  legislation  was  pass-
 ed,  which  really  tended  twards  the
 improvement  of  industrial  peace,  be-
 cause,  on  the  one  hand,  the  ployers
 were  Cirommspert  In  trying  to  engage
 just  the  number  of  gersons  that  they
 required  and  the  workers,  on  tbe  other
 hand,—they  were  also  honest  and
 genuine  in  regard  to  the  retrenchment
 that  was  necessary—Vere  not  thrown
 into  the  streets.  They  could  get  some
 unemployment  benefit  without  contri-
 bution  so  that  they  could  look  out  for
 fresh  employment.  Therefore,  the  fun-
 damental]  point  or  the  fundamental  ob-
 jective  was  dispased  of  through  a  sepa-
 rate  Bill.

 The  other  points  that  I  considered
 most  important  were  the  revision  of
 standing  orders,  the  definition  of  work-
 men,  notice  of  change  and  the  abcli-
 tion  of  appellate  tribunals.  On  the
 question  of  standing  orders,  this  Bill  is
 certainly  a  great  improvernent  berause,
 hitherto,  the  ctanding orders  bave  been
 more  or  less  the  monopoly  of  the  em-
 ployers  for  their  guidance  and  there-
 fore,  the  new  provisions  empower  the
 emmploytes’  representatives  to  tee  part
 and  have  joint  discussions  with  the
 employers  so  that  they  may  come  to  an
 agreement  on  the  basis  of  which  the  In-
 dustry  really  runs.  If  the  etanmding
 orders  are  understood  and  acted  upon
 by  both  sides  in  a  aiscere  spirit,  strike
 may  not  occur.  Not  only  that,  doth
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 as  regards  the  substances  and  the  inter-
 pretation  if  there  are  differences  of
 view,  regarding  standing  orders,  both
 the  partfe  can  appear  before  any  in-
 dependent  autBority  whose  decision
 shall  be  final.

 I  am  also  giad  that  the  definition  of
 workmen  has  been  elaborated  to  the
 advantage  of  the  working  classes.
 Notice  of  change  is  an  important
 matter.  if  I  may  say  so,  it  is  the
 pivot  and  the  corner-s$one  of  indus-
 trial  disputes.  If  a
 dissatisfied  with  the  _  conditions
 and  wants  to  change  them,  each
 patty  has  to  give  notice  to  the  other
 about  the  intended  change,  and  the
 status  quo  should  be  maintained
 during  this  interval.  But  I  would  like
 to  say
 provision  about
 change  will  not  work  in  a  success-
 ful  manner  unless  the  principle—I
 have  always  maintained  this—that  there
 must  be  one  union  for  one  industry
 is  observed  I  do  feel  that  the  employ-
 er  wil)  be  happy  to  see  that  one  union
 exists  in  one  industry  so  that  he  may
 know  exactly  with  which  body  he  has
 to  deal.  I  am  absolutely  certsin  that
 if  only  the  workers  and  the  workers’
 organisations  believe  in  democracy  and
 the  democratic  running  of  trade  urions
 in  a  scientific  and  well-organised  man-
 ner,  this  shall  not  be  difficult.  My  view
 is  that  if  the  unions  can  combine  toge-
 ther  and  avoid  rivalry,  one  union  in  one
 Industry  will  be  possible.  I  do  not
 believe  in  non-members  taking  part  in
 unions  elections.  If  it  is  possible  that
 members  of  different  trade  unions  who
 believe  in  democracy  and  democratic
 running  of  trade  unions  can  combine
 together  and  vote  for  a  slngle  body  and
 a  single  set  of  office  bearers,  this  should
 be  possible.  On  the  Railways,  througb
 the  endeavours  of  some  of  us  and  the
 Railway  Ministry,  we  have  been  able  to
 convince  the  Railway  workers  to  have
 one  union  in  one  fndustry  at  all  level—
 at  the  federation  level  as  well  as  at  the
 unions  level.  When  that  could  be  pos-
 sible,  I  appeal  to  all  sections  nf  the
 House,  especiaily  to  those  who  cepresent
 the  workers’  organisations  to  ponder
 ever  and  couaider  this  proposition  in

 party  is.

 straightway  ‘that  the
 the  notice  of
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 a  careful  manner  end  try  fo  arrive  et
 a  propasition  to  have  0०6  unfaon  in  one-
 industry,  one  central  organisation  for
 all  the  working  classes  in  India,

 Closely  amnected  with  this  question.
 of  recognition  of  trade  unions  Em
 ployers  in  India  must  realise  the  trade
 union  movement  and  trade  anians  have
 came  to  stay  andwhetherthey  like
 it  or  not,  they  have  to  deal  with  organis-
 ed  workers  in  thia  country,  in  arder  to
 eecure  industria)  peace  Therefare,thare
 fs  no  use  of  employers  ehirking  this.
 question;  they  must  be  in  a  panitian
 to  deal  with  unions  whleb  can  deliver
 the  goods  and  which  will  be  in  a  pasi—
 tlon  to  aegotiste  on  equal  terms  in  a
 peaceful  and  democratic  manner  end
 produce  the  neressary  results.  Ido  hope
 that  Government  and  employers  wil
 heip  the  organfsation  of  unions  in  #
 sympathetic  way  and  not  unnec==arily
 interfere  with  those  organisations;  they-
 should  gee  that  recognition  Is  easily
 given  to  unions  throughout  the  length
 and  breadth  of  the  country.

 I  remember  there  is  a  law  passed  ih
 ParHament—I  thiok  it  was  Dr.  Ambed-
 kar’s  Biil--in  or  about  1947,  I  do  not
 see  any  reason  why  the  Government
 should  not  consider  it  and  see  that  that
 law  Is  not  kept  in  a  suspended  state
 of  animation,  but  put  into  effect.  If
 aecessary  a  tripartite  conference  can
 be  called  to  discuss  the  matters  and’
 remove  the  deficiencies  by  amendments.
 This  is  a  matter  which  I  want  my  este-
 emed  friend,  the  Labour  Minister  to
 consider,

 I  have  always  believed  that  adjudi-
 cation  is  enemy  number  one  of  the
 working  classes  not  only  in  the  matter
 of  settlement  of  disputes,  but  it  is
 against  the  interests  of  organised
 trade  union  movement.  Go  long
 as  adjudication  remains  on  the
 statute-book,  conciliation  machinery
 has  no  value;  at  any  rate,  it
 wilt  be  of  less  value.  You  wil)  kind-
 ly  remember  that  during  the  time  of
 the  war,  this  thing  has  been  fntroduced
 for  the  first  time  as  an  enactment  in
 England,  the  United  States  and  India,
 Y  can  understand  &  war-time  measure
 to  meet  the  exigencies  and:  emergencies
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 of  the  ai  ;  but,  after  the  war
 while  United  States  and  U.K.  have  re-
 peeled  it,  India  persisted  in  having  that
 encctment.  If  experienced  countries
 Ite  the  United  States  and  U.K.  can
 do  it,  why  ebould  we  not  do  it  also?
 This  adjudteation  is  a  camsel  of  des-
 veir.  If  you  want  to  give  full  weight
 and  make  the  conciliation  machinery
 successful,  about  which  everybody
 seems  to  have  egreed,  why  can  we  not
 decide  to  remove  adjudication  from
 the  statute  book  for  at  least  a  period  of
 three  years  and  see  how  that  machi-
 nery  works?  If  the  machinery  does  not
 work  properly,  we  shal]  again  be  able
 to  revest  back:  nothing  will  prevent  us
 from  doing  so.  But  I  am  _  absolutely
 ceftain  In  my  own  mind  that  so  icng  as
 adjutiication  is  there,  conciliation  ma-
 chinery  wil?  not  succeed.  Workers  were
 accustamed  to  it,  as  some  of  them  were
 accustomed  to  opium  and  tbey  cannot
 get  over  it.  They  would  not  rely  on
 organised  trade  unions  for  supporting
 then  when  they  are  in  trouble;  hut,
 they  tbink  they  can  go  to  the  court
 and  get  al]  they  want.  I  fee)  that  the
 workers’  organisations  should  try  to
 take  courage  in  both  hands  and  say,
 “We  do  not  care  to  have  adjudication;
 but,  we  want  the  other  machinery  for

 “reconcillation  and  settlement  of  dis-
 putes.”  There  should  be  a  joint  standing
 macbinery  not  merly  on  paper,  but  in
 practice,  working  day  in  and  day  out
 at  al  levels  and  at  al]  stages  in  the
 industry,  taking  away  all  sease  of  fear
 on  tbe  part  of  workers.  Then,  with
 that  standing  machinery  as  the  basis,
 recoaciliation  can  go  and  later,  if  dis-
 putes  are  not  settled,  have  an  industrial
 court,  if  necessary,  on  the  Ilnes  of  tbe
 U.K.  Industrie)  Act  of  99  and  see  how
 we  can  avoid  this  adjudicating  macbi-
 pety,  whicb  is  doing  great  havoc  to  the
 warking  class  movement.  I  want  every
 ame  of  you,  interested  in  the  matter,  to
 cousider  all  the  especta  and  come  to
 practical  conclusions.  When  I  sfeak
 about  these  things,  I  speak  with  sense
 of  cespansidility,  not  only  because  I
 held  the  portfolio  of  Labour  three  times
 during  my  life,  but  @rstly  and  orinci-
 pally  ह... 1.  I  have  been  a_  trade
 unfonist  for  35  years  and  I  have  come
 te  the  conclusion  shat  Internal  settle
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 t  of  disputes  is  far  mare  ebiding
 and  farmore  permanent  than  external
 imposition  by  s,  party,  be  it  (९...
 @ament  or  God  Therefore,  if  this
 Houte  js  interested  ty  «having  real
 trade  union  based  on
 democratic  and  erfentific  principles  end
 if  we  want  industrial  there
 must  be  an  attempt  at  taking  away
 this  adjudicating  mach{oery  lock,  atock
 and  barrel  for  at  least  three  years;
 this  would  do  great  good  to  the
 country  and  to  the  wurking  class
 movement  and  emsure  Pesce  in
 industry.

 Of  course,  I  said  I  chal}  remove  the
 appellate  tribunal.  The  appeliste  ह...
 bunal,  thanks  to  the  Labour  Minister
 has  been  ved  now.  At  the  same
 time,  with  my  strong  views  on  the  ques-
 tion  of  the  abolition  of  .  adjudication,
 if  I  bad  egreed  and  {if  I  had  इतसअिलती
 the  sub-cummittee  to  agree  to  the
 three-tier  system,  it  wag  merely  choap
 Ing  the  lesser  of  the  evila  I  am  abso
 lutely  certain  that  If  the  workera  say
 unitedly  “we  do  not  want  tbis  adjud!-
 cation”,  I  know  it  will  be  removed
 though  I  am  not  a  Minister.

 Dr.  Lanka  Sandaram:  Do  you  agree
 to  the  three-tier  system?

 Shri  V.  V.  Girl:  Because,  the  lesser
 of  the  two  evils.  Whatever  I  have
 said,  whatever  I  say,  shall  apply  both
 to  the  public  sector  and  the  private
 sector.

 T  come  to  the  amendment  to  section
 33.  This  amendment  naturally  raises
 many  contentions.  You  must  admit
 that  the  workers  have  a  genuine  fee)-
 ing  that  certain  rights  that  they  pos-
 sessed  previously  are  being  cemoved
 by  this  amendment.  I  may  tell  you
 that  we  gave  very  anxious  considera-
 tion  for  a  very  long  time  to  this  mat-
 ter  at  the  Nainital  Conferenca,  at  the
 Seven-men  Committee,  at  the  Consul-
 tative  Committee  and  elsewhere,  both
 outside  and  {inside  these  Committees.
 Two  of  the  central  organisations  have
 agreed  to  it  and  a  third  organisation
 put  forward  cczstructive  propazals,  I
 do  not  wish  to  say  anything  except me
 rely  state  a  fact.  The  Labour  Minis-
 ter  hag  in  his  opening  speech  told  us

 2
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 why  we  have  bean  compelled  to  have
 this  amendment.  At  the  same  time,
 the  following  points  may  be  noted  by
 the  workers’  organistions.  Protec
 tion  on  the  छह  of  the  existing  इलड्ांड-
 lation  is  preserved  to  a)l  workmen
 regarding  any  matters  cannccted  with
 the  dispute  before  tbe  tribuns].  That
 is  as  it  was  before.  No  douht  in  mat-
 ters  connected  with  the  dispute,  that
 cight  is  restricted  But,  there  are
 the  following  safeguards  Simul-
 taneously  with  the  discharge  or
 dismissal  notice,  the  ployer  has
 to  file  an  application  with  the
 tribunal  where  the  dispute  is
 pending  to  secure  approval  of  the  ac-
 tion  taken.  He  has  to  pay  a  month's
 wages  and  take  him  back  to  servire
 if  the  tribunal  has  not  approved  of
 the  action  taken.  Not  only  that.  The
 top  executive  who  are  generally  vic-
 Gmised  by  the  employers  for  trade
 union  actions  are  protected  whetber
 the  matters  referred  to,  are  cannected
 with  the  existing  dispute  or  matters
 unconnected  with  the  dispute  At  the
 same  time,  I  have  made  it  perfectly
 clear  before  the  seventman  comrsit-

 ‘tea  and  elsewhere  that  so  far  as  this
 amendinent  is  concerned,  that  the  em-
 ployers  are  put  on  their  ood  beha-
 viour.  The  employers  must  be  sure
 that  they  look  only  to  the  spirit  of
 the  things  and  not  to  the  letter  and
 not  victimise  the  workers.  If  in  a
 year’s  time,  I  said  publicly  as  a  Min-
 ister,  it  was  not  found  satisfactory  and
 if  it  was  found  that  the  employers
 were  taking  mean  advantage  of  this
 proposition,  I  would  not  hesitate  to
 recommend  to  the  Cabinet  that  this
 should  be  repealed.  The  employers  /
 should  remember  that  this  was  said
 by  an  er-Minister  who  was  responsi-
 ble,  who  took  courage  in  both  bis
 haods  to  do  it.  It  is  unfortunate  if  the
 employers  do  not  know  bow  to  behave
 in  @  proper  manner  and  assure  the
 workers  that  they  are  not  anxious
 to  victimise  because  they  have  got  a
 right  to  do  so  or  something  of  the
 kind.  Then,  there  is  greater  hope  for
 Industrial  peace.  I  want  the  Govarn-
 ment  also  to  remember  the  pledges

 myself
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 that  I  have  made  to  the  wurking
 classes,  to  everybody.  Therekxe,  I
 sha))  watch  whether  as  a  hack-ben-
 cher  or  as  an  ex-Minister  or  a  Mamber
 of  Parliament  as  to  what  they  do  and
 would  not  do.  If  things  are  not  dane
 properly,  I  would  fight  tooth  end  nail
 to  the  last,  to  repeal  the  amendment.

 Shri  Namhisr  (Mayurham):  Wil  the
 present  Labour  follow  the
 same  suit?

 Shri  V.  V,  Girl:  Much  better  than

 Shri  Nambiar:  He  can  very  well  do
 it.

 Shri  V.  V.  Giri:  I  have  done  it
 I  take  the  responsibility.  I  am  sure
 he  will  do  it  better  than  myself.

 Shri  Namblar:  Let  it  came  from
 the  horse’s  own  mouth.

 Shri  V.  V.  Giri:  A  month's  wages
 are  given  to  the  workers  who  are
 discharged  or  dismissed.  I  also  gave
 an  assurance  that  I  would  try  my
 best  to  see  that  these  cases  are  dis-
 posed  of  within  a  montr.  I  want
 the  Government  of  India  and  the
 Labour  Ministry  to  have  as  many
 agencies  as_  possible  and  see_  that
 these  cases,  when  they  arise,  are  dis-
 posed  of  expeditiously.  If  they
 have  still  any  doubts,  I  would  like  to
 extend  one  month  to  two  months
 I  would  like  the  employers  to  accept
 it,  so  that  they  will  receive  at  least
 two  months  wages  and  there  will  be
 greater  possibility  of  the  cases  being
 disposed  of  in  two  months.

 There  is  another  point.  Discharge
 or  dismissal  involves  a  stigma.  The
 case  is  really  sub  judice.  Wh  an
 employer  makes  sn  application  to  the
 authority  to  approve  his  action,  it
 means  ueither  discharge  nor  _  dis-
 maissal  Instead  of  saying  that  he  is
 discharged  or  dismissed,  it  may  be
 stated  in  the  provision  that  be  is  on
 compulsory  leave  for  a  month  or
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 00d  deal  in  it.  In  fact,  I  mentioned
 &  befare  the  seven-man  committee.
 Nobody  loses  anything;  but  a  sort  of
 morale  is  established  and  a  stigma

 is  Not  put  on  a  man  discharged  or
 dismissed.  This  matter  ahould  be
 considered  by  my  esteemed  friend,
 the  Labour  Minister.

 I  do  not  wish  to  take  up  more  of
 the  time  of  the  House.  I  have  al-
 ready  taken  more  time  than  I  should.
 I  do  hope  that  al]  these  points  will
 be  considered  in  a  constructive
 manner  and  legislation  eased  I
 support  the  Bill

 Sbhrt  A.  हैं.  Gopaltn  =  (Cannanore):
 Mr.  Speaker,  st  a  time  when  we
 have  got  a  Plan  for  rapid  industiali-
 sation  and  also  for  increase  in  pro-
 duction,  I  do  not  think  that  the  In-
 dustriai  Disputes  (Amendment  and
 Miscellaneous  Provisions)  Bill  that
 has  been  placed  before  the  House  js
 in  any  way  adequate  and  suitable.
 Though  there  are  some  good  provi-
 tiions  in  the  Bill,  when  we  go  into  the
 details  of  the  Bili,  we  find  that  sec-
 tion  33  which  was  far  better  than  it
 is  in  the  amendment,  which  gave
 protection  to  the  workers,  has  been
 removed.

 First  of  all,  I  want  to  say  that  it
 is  necessary  for  rapid  industrialisa-
 tion  and  industrial  peace  in  the
 country  to  have  collective  bargain-
 ing  and  negotiation.  The  employer
 and  the  worker  should  be  at  liberty,
 whenever  any  dispute  arises  to
 resort  to  collective  bargaining  and
 negotiation.  We  have  to  go  into  the
 history  of  the  Industrial  Disputes
 Act,  when  it  was  enacted  and  what
 was  its  object.  In  the  years  1927,
 928  ang  1929,  there  were  big  strikes
 and  struggles  in  India  and  the.  em-
 ployers  could  not  सेकस्टीए  dest  with
 the  trade  unions.  Thev  thought  and
 the  British  Government  also  thought
 that  they  could  crush  the  uniams  and
 put  down  the  strikes  and  struggle
 with  the  help  of  a  law.  Therefore,

 Provisions)  है... !: ह
 the  Trade  Disputes  Act  was  enacted
 in  1927.  After  that,  in  1m,  the
 Bombey  Government  framed  a  lew
 of  cuneiliation.  They  brought  in
 labour  officers  and  cummiliatian  off-
 cers  &  a  azhstitute  for  the  trade
 unions  After  that.  the  Industrial
 Disputes  Act  was  passed  in  1947.  It
 was  framed  with  the  object  of  weak-
 ening  the  trade  unfana  It  has  also
 made  the  workers  litigant  minded,
 We  see  todry  that  most  of  the  trade
 union  functionaries  ar>  busy  in  the
 eourte,  the  industrial  courts,  the  High
 Courts  or  the  Supreme  Court.  And
 that  was  the  very  object  of  the
 Trade  Disputes  Act  also.  The_Gov-
 ernment  did  not  want  that  the  unions
 must  be  strengthened,

 As  my  hoa  friend  Shri  V.  V.  Giri
 has  said,  campulsory  arbitration  cuts
 at  the  very  toot  of  the  trade  union
 organisation.  The  workers  come
 together  when  there  ls  a  ceceszity.
 It  is  necessity  that  unites  the
 workers.  When  the  workers  under-
 stand  that  they  have  हैप  to  get  cer-
 tain  demands  fulfilled  they  join  to-
 gether  and  form  a  union.  Sut  the
 fact  remains  that  the  Trade  Disputes
 Act,  instead  of  strengthening  the
 unicrs,  actually  has  weakened  the
 unionr,  with  the  result  that  the
 workers  are  driven  into  the  courts
 like  the  industrial  courts,  the  High
 Courts  or  the  Supreme  Court.  So.
 We  see  today  that  the  object  of  the
 Trade  Disputes  Act,  namely  to
 weaken  the  trade  unions,  is  being
 realised  in  practice,  just  as_  the
 framers  of  that  Act  wanted  it.

 But  today,  the  conditions  in  the
 country  are  different  We  have  now
 got  before  us  the  Second  Pive  Year
 Plan,  where  we  have  Isid  down  some
 specific  objectives  such  as  increas
 in  producton  and  so  on.  At  a  time
 like  this,  the  main  basis  of  any
 legislation  that  is  brought  forward
 so  far  as  the  workers  are  concerned
 should  be  thst  industria)  peace  is
 created,  the  relations  between  the
 employers  and  the  employers  are
 bettered  and  collective  bargnrining
 and  negotiation  are  made  passible
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 with  the  employers.  In  this  cannec-
 tion,  I  would  like  to  recite  to  you  a
 small]  story.  A  men  reached  the  top
 of  a  tree,  and  then  be  feil  down  from
 there.  Somebody  asked,  ‘What  about
 that  man’,  and  he  was  told  The  man
 ie  all  right,  but  bis  head  is  removed
 from  the  trunk;  only  the  head  is  not
 to  be  seen’.  In  the  same  manner,  thia
 is  a  very  good  Bill,  but  there  is  no
 provisiam  im  this  so  far  as  the  most
 imeortant  thing,  namely,  the  recogni-
 tion  of  the  union  is  concerned

 In  1947,  a  Bill  to  amend  the  Trade
 Disputes  Act  was  passed  by  the
 Legislative  Assembly,  but  I  do  not
 know  what  has  happened  to  that  Bill.
 I  do  not  know  whether  it  was  sent
 at  all  to  the  President  for  his  assent.
 At  least  that  Bill  contained  some
 provisions  in  regerd  to  the  rem@eni-
 tion  of  the  trade  unions.  One  of  its
 provisions  was  that  the  most  repre-
 sentative  union  of  the  workers  would
 be  recognised  Although  I  do  not
 support  that  Bill,  and  I  do  not  agree
 to  the  terms  and  conditions  laid
 down  in  that  Bill  in  this  regard,  yet
 at  least  there  was  some  provision  in
 this  regard,  namely,  that  there  must
 be  some  representative  union  for  pur-
 poses  of  collective  bargaining  and
 negotiation  with  the  employers.

 As  you  are  aware,  the  basis  for
 collective  bargaining  is  the  recogni-
 tion  of  the  union  by  the  employers.
 Unless  there  is  a  legislation  by  which
 the  employer  is  compelled  to  recog-
 nise  the  unions,  and  unless  and  untill
 the  employers  and  the  employees  are
 made  to  come  together  for  collective
 bargaining  and  negotiation,  whstever
 amendments  we  may  pass  here,  ulti-
 Mately  things  will  end  in  the  courts
 only.

 Coming  to  the  Bill  proper,  I  find
 that  there  is  a  provision  in  it  in
 regard  to  penalty  for  breach  of
 setUlement  or  award.  Previously,  if
 there  was  a  violation  of  the  arbitra-
 tien  award,  the  penalty  was  confined
 only  to  fine.  But  now  imprissament
 also  bas  been  put  im  as  an  altarnative

 should  be  applied  to  them.  They
 wanted  that  they  ehould  be  gtven
 only  eight  hour.  of  work  a  day,  and
 the  other  benefits  of  the  Factories:  Act
 also  should  be  extended  to  them.
 You  are  aware  that  the  Factaria  Act
 was  passed  some  years  agv.  But
 even  today,  the  workers  are  com-
 pelled  to  go  on  strike  in  order  to
 force  the  employers  to  apply  the
 Factories  Act,  but  we  find  that  Gov-
 ernment  are  not  doing  anything  at
 all  in  this  matter.  Therefore,  I  am
 afraid  that  even  if  there  be  a  penalfy
 Qlause  providing  for  imprisanment,
 unless  Government  move  in,  the
 workers  cannot  get  what  they  want.
 And  judging  from  past  experience,  I
 might  say  that  they  may  not  move  in.

 I  was  saying  that  the  first  thing
 necessary  for  settlement  of  any  in-
 dustrial  dispute  is  that  there  must  be
 a@  recognition  of  the  union,  in  order
 that  there  may  be  collective  bargain-
 ing.  A  recognised  trade  union  is  also
 Necessary  in  order  that  there  may  be
 better  production  by  every  unit,
 which  can  be  encouraged  by  a  joint
 organisstion  of  the  management  and
 the  workers  led  by  the  trade  unions
 in  industry.  So,  it  is  not  only  for
 the  Durpuse  of  getting  eome  bonus
 and  wages  that  the  workers  must  be
 allowed  to  form  a  union  which  should
 be  recognised,  but  also  for  the  pur-
 pose  of  incressing  production,  be-
 cause  the  workers  also  want  that
 they  must  do  something  for  the  ad-
 vanrement  of  the  country  and  for
 the  reconstruction  of  the  country
 through  their  orgunisztion.  How
 could  the  workers  do  uniess  there

 is  an  organisation  of  their  own?  80,
 the  development  of  a  healtby  and
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 etrong  trade  union  arganisation  ig
 very  important  not  only  for  Aghting
 for  bonus,  wages  and  otber  rights  of
 the  workers  but  8280  for  the  develop
 ment  of  the  nation  as  a  whole.  ह...
 this  point  of  view  also,  the  recogni-
 tion  of  the  workers’  unions  is  very
 important.

 And  what  have  Government  done
 in  this  regard?  As  far  as  the  private
 employers  are  concerned,  that  is
 another  matter.  But  what  is  the
 attitude  of  Government?  Whee
 there  are  umions,  the  attitude  of
 Govermment  bas  al]  along  been  not  to
 recoghise  the  unions  and  not  to  see
 that  negotiations  and  settlements  are
 made  possible.  Only  during  the  Zast
 session,  we  hada  debate  on  the
 KEharegpu  strike.  And  then,  there
 was  also  the  Kalka  strike.  We  heard
 maby  violent  speeches  from  the  other
 side,  and  it  was  said  that  the  workers
 were  violent  and  they  were  doing  all
 sorts  of  things  So  far  as  the
 Kharagpur  strike  is  concerned,  some
 of  my  friends  have  gone  and  visited
 that  place  afterwards,  and  they  have
 enquired  and  ascertained  that  there
 ts  a  union  there  at  Kharagpur  which
 is  representative  of  a  majority  of  the
 workers,  but  that  union  could  not
 negotiate,  because  it  had  not  been
 recognised.  The  authorities  had  said
 many  a  time  that  they  would  take
 steps  to  recognise  it.  But  they  have
 not  done  so.  if  only  the  trade  union
 there  had  been  recognised,  they
 would  have  been  able  to  carry  on
 negotiations,  end  such  strikes  as  had
 happened  would  not  have  happened.

 Only  a  little  while  ago,  I  had  told
 you  my  experience  in  the  port  of
 Cochin,  in  this  connection.  I  had
 been  to  the  port,  and  ३  saw  also  the
 port  administration  at  Cochin.  The
 conciliation  officer  had  given  notice
 to  the  workers  and  also  to  the  port
 administrator  for  the  settlement  of
 some  disputes,  nearly  a  year  ago.
 About  two  months  back  also,  he  hed
 given  fresh  notice  to  the  workers
 and  to  the  port  administrator  in
 order  that  certain  disputes,  which
 have  been  pending  for  nearly  three
 years  now,  could  be  settied  by  nego-

 Provinons)  Bill

 tlations,  But  the  port  miminiarsur
 ड्  did  not  came  at  all.  Then  I  trought

 the  matter  to  the  notice  of  the  Minis—
 ter  of  Railways  and  Tracspart.

 I  am  saying  all  this  only  with  a
 view  to  pointing  out  that  where  there
 are  recoghised  unians,  it  is  the  duty
 of  Government  to  see  that  any  de-
 mands  that  they  put  forwerd  are
 considered  by  mesns  of  negotiation
 and  some  cenpromise  arrived  at.  If
 that  is  not  done,  then  the  industrial
 peace  which  we  all  desire  will  not  be
 there.

 So  far  as  industrial  relations  im  the
 public  sectar  are  concerned,  we  also
 understand  that  there  are  certain.
 conditions  laid  down  by  tbe  Home
 Ministry,  which  have  to  be
 before  a  union  can  be  recognised
 But  what  we  find  is  that  the  secre-
 tary  of  the  union  or  the  other  im-
 portant  odice-basrers  and  respansi—
 ble  workers  of  the  union  are  trans-
 ferred  from  place  to  place.  As  far  as
 the  railways  and  the  postal  ठीक-
 ment  are  concerned.  we  know  that
 the  most  important  thing,  namely  the
 machinery  which  cen  conduct  nego-
 tiations,  is  not  there.

 I  want  to  know  from  the  Minister
 what  difficulty  is  there  that  stands  in
 the  way  of  recognition  of  the  unions.
 One  difficulty  that  is  put  forward  is
 that  there  are  50  many  unions,  and
 one  docs  not  know  which  union  to
 recognise.  If  there  are  two  unions  in
 one  place,  then  either  of  those  unions
 must  be  recognised,  provided  they
 are  registered  under  the  Trade  Union
 Act.  If,  on  the  other  hand,  it  5  said
 that  there  should  be  only  one  unio?
 for  one  industry,  then  it  Is  the  duty
 of  Government  to  see  that  the  neces-
 sary  conditions  are  created,  which
 could  make  such  a  thing  possible.

 At  the  meeting  of  the  Labour  Panel,
 we  had  put  forward  a  concrete  pro-
 posal  in  this  connectlon,  namely  that
 there  should  be  a  ballot  for  the  pur-~
 pose,  Let  the  workers  in  the  different
 unions  be  given  an  opportunity  to
 express  ther  wish  By  means  of
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 a  secret  ballot,  and  let  us  abide
 by  the  decision  of  the  majority  of  the
 workers.  But  it  was  pointed  out  in  the
 Labour  Panel  by  somebody  that  one
 could  not  go  by  secret  ballot,  because
 there  would  be  speeches,  emotions
 का]  be  created,  and  the  workers
 would  vote  just  as  they  like.  But  I
 ‘would  like  to  state  here  that  we  are
 Zorming  even  our  government  on  the
 ‘basis  of  secret  ballot.  Emotions  are
 «reated,  and  so  many  othcr  things  are
 created,  and  yet  it  is  by  secret  ballot
 that  we  are  forming  our  government.
 If  our  people  could  be  given  the  right
 to  form  their  government  by  secret

 ‘balJot,  I  do  not  understand  why  the
 -workers  also  should  not  be  given  the
 same  right,  and  why  they  should  not

 ‘be  told:  ‘You  express  your  wish  by
 a  secret  ballot,  and  we  shall  abide

 ‘by  the  majority  decision’.  If  the
 majority  of  workers  are  represented
 in  one  union,  then  the  workers  will
 ‘have  to  abide  by  whatever  decision
 is  taken  by  the  representatives  of  the
 union.  Until  recognition  of  the  union

 ‘is  there,  until  there  is  one  union  in
 one  industry  representative  of  the
 majority  of  workers  in  the  industry,
 ‘until  the  empleyer  recognises  that
 union,  certainly  there  can  be  no
 collective  bargaining  and  no  nego-
 tiation.  So  the  very  basis  and
 foundation  for  collective  bargaining
 as  well  as  negotiation  is  the  reccg-
 nition  of  union  and  one  union  for  one
 industry.  That  can  be  achieved  only
 if  Governmest  take  courage  to  ascer-
 tain  what  is  the  opinion  of  the  majo-
 rity  of  the  workers.  They  must  say:
 ‘We  want  to  recognise  the  union.
 Let  us  know  what  is  the  opinion  of
 the  majority  of  the  workers’.  On
 ‘tthe  basis  of  that,  it  can  be  done.

 pw.

 So  I  want  to  ask  why  it  is  not
 done.  Yesterday  the  Minister  was
 talking  about  the  BIR  Act.  I  want

 to  know  what  is  going  to  be  the  out-
 come.  Wherever  the  BIR  Act  had
 been  there—in  Bombay  or  Madhya
 -Pradesh—s0  many  struggles  had  been

 Uanecus
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 there.  If  the  employer  or  somebody
 can  get  I5  per  cent.  of  the  workers
 to  form  a  union,  such  a  union  can  be

 to

 cluded  between  that  union  represent-
 ing  5  per  cent.  of  the  workers  and
 the  management.  Certainly,  it  may
 be  that  in  one  industry  or  factory
 there  may  be  60  per  t.  of  the
 workers  who  do  not  belong  to  that
 union  and  do  not  agree  with  the
 Policy  of  that  union.

 So  unless  and  until  it  is  ratified  by
 the  whole  body  of  workers,  any
 agreement  reached  between  a  union
 representing  only  45  per  cent.  of  the
 workers  and  the  management,  will
 not  be  respected  As  we  see  today,
 as  we  have  seen  before,  in  many
 places,  such  an  agreement  is  not
 respected  because  it  does  not  repre-
 sent  the  view  of  the  whole  body  of
 woérkers.  Not  only  that.  Even  ac-
 cording  to  the  BIR  Act,  no  worker  is
 allowed  to  represent  himself.  He
 cannot  have  his  own  lawyer.  For
 everything  he  must  go  to  the  union,
 though  he  is  not  a  member  of  that
 union,  though  he  does  not  like  the
 policy  of  the  union.  That  means  it  {s
 compulsory  affiliation  by  which  the
 members  are  forced  to  say:  ‘We
 cannot  do  anything.  We  cannot  re-
 present.  So  at  least  now  let  us  join
 the  union’.  This  *  forcing  them  to
 join  that  union.

 What  I  say  is  that  such  a  thing  will
 not  happen  if  there  is  a  union  re-
 presentative  of  the  majority  of  the
 workers.  As  far  as  the  working  of
 the  BIR  Act  is  concerned,  we  know
 the  workers  have  been  subject  to
 many  disabilities.  The  right  of  the
 worker  had  been.  curtailed.  The
 worker  is  not,  according  to  demo-
 cratic  principles,  given  an  opportu-
 nity  to  represent  himself.

 A  Bill  was  passed  before.  though
 assent  has  not  been  given  to  it.  That
 can  amended,  in  that  way,  if  it  is  not
 possible  ८०  incorporate  that  amend-
 ment  in  this  Bill,  especially  when
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 there  is  no  Select  Cammittee  motion
 on  this  Bilk  Let  the  Labour  Minis
 ter  give  us  an  sisurenee  that  imme-
 diately  a  Bill  far  the  recngpition  of
 trede  unions  will  be  moved  amend-
 ing  the  old  Bill  which  was  not
 given  assent  to.  Then  only  there
 will  be  some  satisfaction  r 3  far  as  col-
 lective  hargaining  and  negotiations  are
 concerned  This  must  be  done  sot  on-
 ly  in  one  place  but  in  all  places.  We
 know  that  in  some  places  the  majority
 Of  workera  belong  to  one  union,  but
 the  employer  recoguises  another  union
 where  membership  is  not  there,  where
 membership  ia  Bogus  He  negotiates
 a  settlement  with  the  latter  union.
 This  leads  to  disagye=ment  among  the
 workers.  So  as  far  as  one  industry
 and  the  workers  of  that  industry  are
 concerned,  let  there  be  one  union  re-
 oresenting  at  least  the  majority  of  the
 workers.  Let  there  be  some  candi-
 tiops  for  recognition.  Let  there  be

 some  principles  on  which  a  trade
 union  can  be  cecognised.  On  that
 basis,  recognition  of  a  trade  union  is
 the  most  important  thing.  As  my  hon.
 friend,  Sbri  V.  V.  Giri  said.  let  there
 be  negotiation  and  collective  bargain-
 ing.  Give  th  the  opportunity,  and
 only  if  there  is  no  settlement  between
 the  emplcyer  and  the  employees  they
 should  be  given  an  opportunity  to  go
 to  court.  That  is  the  most  important
 point  I  wunt  to  bring  out.

 Coming  to  tbe  provisions  of  the  Bill,
 there  are  certain  good  provisions  here.
 One  is  regarding  the  extension  of  the
 deBnition  of  ‘workman’.  But  there
 again,  I  want  to  point  out  that  contract
 labour  has  deen  left  out.  Contract
 labour  exists  even  in  the  major  indus-
 tries.  As  far  as  Government  are  con-
 erned,  they  have  not  stopped  the  con-
 tract  labour  «ystesp.  Contract  labour
 exists  in  the  rallways  and  in  other  big
 tndustrtesg  In  the  public  as  well  as  the
 private  sectors.  As  jong  as  the  con-
 tract  lsbour  system  exists,  why  do
 Government  want  to  leave  that  out
 from  the  scope  of  this  definition?  Peo-
 ple  doing  contract  labour  even  in  the
 major  industries  for  10  or  5  years  are
 not  brought  under  this.  I  want  to
 know  why.  Either  the  contract  :abour
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 eystem  must  be  abolished  or  they  have
 to  give  contract  labour  the  beneit  of
 this  provisian  Giving  them  contract
 labour  and  not  giving  them  the  benefit
 of  this  ig  certainly  @  wrong  policy.
 We  have  tabled  an  amendment  to  in~
 clude  contract  labour  within  this  defi-
 nition.  I  hope  that  will  be  accepted.

 Tbe  second  point  la  about  the  pro-
 vision  regarding  ootice  of  change  in
 the  conditions.  There  elso  30  many
 services  are  left  out.  {  think  they
 should  not  be  left  out  They  must
 also  be  included.  That  is  the  secand
 amendment  I  wish  to  suggest.

 Tbe  provision  स्थब्त्प|ट  amendment.
 of  section  33  of  the  Industrial  Dis-
 putes  Act  ia  regarded  by  the  workers
 and  by  all  others  as  tbe  most  objec-
 tionable  part  of  the  Bill,  because  ai-
 ready  the  protection  that  has  bem
 given  to  tbe  worker  under  section  33

 is  now  being  taken  away.  What  is  the
 reason  for  this?  The  reason  is  that
 employers  have  complained  that  there
 is  adjudication  if  protection  la_  there.
 If  the  worker  beats  a  man  or  commits.
 some  other  offence,  there  is  the  Cri--
 minal  Procedure  Code;  you  can  ask  the
 police  to  take  action  against  him.  But
 here  the  question  is  different.  Te
 most  (mportant  thing  Is  that  the  war-
 ker  agitates.  After  the  agitation,
 though  the  employer  does  not  want
 it,  adjudication  proceedings  start.
 When  it  comes  up  for  _  adjudi-
 cation,  the  employer  wants  to
 wreak  vengeance  on  the  worker.  He
 knows  that  the  workers  are  organised
 into  a  union,  they  have  agitated  tbe
 matter  and  it  Is  now  gulng  .to  be  ad-
 judicate@  upon.  So  at  tbe  time  of  ad-
 judication,  he  can,  according  to  the
 provision  now,  dismiss  @  workman.  It
 is  said  that  he  has  got  an  oppartunity
 to  appeal.  If  a  worker  is  dismismad
 peoding  award,  is  there  anything  in
 this  Bil]  to  show  that  within  ९७४०  or
 three  months,  the  inquiry  will  be  over
 and  the  worker  will  aet  something?
 It  may  be  that  the  matter  fs  ceparted
 immediately  to  the  adjudicating  autho-
 rity,  but  it  may  be  four  months  or  even
 five  years  or  seven  years  before  the
 case  is  over.  In  the  meantime,  what
 can  the  worker  do?  Will  the  worker
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 -be  in  that  union?  Will  the  worker  be
 {a  that  (Industry?  When  he  fs  diemls-
 ‘ged,  he  has  no  work.  Certainly  after
 ‘Ope  mooth  or  so,  he  will  go  to  some
 cother  place  termuse  he  wants  to  750
 game  job.  That  was  the  reason  why
 ithere  was  some  protection  given.  but
 that  protection  Is  now  sought  to  be
 taken  away.  When  that  protection
 was  there,  the  employer  could  aot  do
 aznything  to  wreak  vengeance  on  the
 ‘work-r.  Tbls  arendment  seekg  to
 tahe  away  the  Ilmited  protection  given
 to  the  workers  under  setcion  33  of  the

 Princpal  Act.
 The  charge  levelled  hy  the  employer

 da  that  the  provision  under  section  33
 ‘hes  led  to  indiscipline  among  the  wor-
 kers,  and  Government  have  accepted
 ‘thls  version  of  the  employer.  I  have
 शशत्सकपेड  pointed  out  what  they  can  do
 #f  there  Is  indiscipline.

 (Ma.  Derurr-SrzraxeR  in  the
 Choir.)

 1-09  p.m.
 They  have  also  proposed  that  where

 -during  the  pendency  of  the  proceed-
 iags  an  employer  finds  it  necessary  to

 _छाज्त्स्‍्थ्0  छ्डबांपडी  any  workman  in  re-
 gard  to  sy  matter  not  connected  with
 ‘the  dispute,  he  may  do  so  in  accori-
 ‘ance  with  the  standing  orders  applics-
 ‘ble  to  the  workman.  But  when  the
 action  taken  involves  discharge  or  dis-
 missal,  he  will  have  to  give  the  work-
 man  one  months’  wages  and  simul-
 taneously  file  an  application  to  the
 tribunal  for  its  approval  of  the  action
 ‘taken.  But  when  will  aporoval  be
 -given?  Is  there  any  time-llmit  for  the
 -epproval?  When  there  is  20  time
 mit  for  approval,  for  five  years  the
 ‘worker  may  have  to  wait  after  being
 -dfemisaed,  Half  a  dozer  workers  are
 <dismissed  from  a  factory  and  they  are
 -waiting  there  for  approval  There
 ‘4s  no  time  limit  for  the  approval  If
 the  employer  wants  to  see  that  some
 ‘workers  afe  sent  away  from  bis
 Vactory.  if  he  wants  that  some  trade
 anion  leaders  should  be  sent  awszy,  he
 ean  amiss  them  and  serd  a  report,
 No  time  Hmit  is  Axed  for  the  approval
 and  it  may  drag  on  for  even  two
 sears.

 Provisioes)  छा

 not  go  on  strike.  The  employer  can
 drive  him  away,  can  dismiss  him  and
 aiso  change  the  conditions  of  service

 and  do  enything  which  is  not  a  sub
 ject  of  adjudication.

 Coming  to  the  industrial  eourta
 there  is  the  three  tlar  system  We
 peopose  that  it  must  be  a  three-man
 trihunai  and  there  fs  no  need  to  have
 different  kinds  of  courts  lie  thase
 Proposed  bere.  Let  there  be  one
 national  industria)  court  to  go  into  the
 question.

 As  far  as  going  to  the  High  Courts
 and  Supreme  Court  is  cancerned,  we
 say  it  will  not  be  of  any  use.  We
 know  how  these  Courts  work.  We
 know  what  the  Bomhay  High  Court
 did  in  the  bonus  case.  The  Labour
 Appellate  Triwunal  said  that  4  anzas
 must  be  given  as  honus.  But  the
 Bomhay  High  Court  said  that  no  bonus
 need  he  given  because  in  that  year
 there  was  no  profit.  So  far  as  the
 High  Courts  and  the  Supreme  Court
 are  concerned,  we  know  they  dexide
 things  only  on  the  basis  of  the  Con-
 stitution  and  constitutional  points
 and  they  are  not  codcerned  with  labour
 relations.  It  is  not  oo  the  basis  of
 labour  relations  and  industrial  peace
 that  these  courts  decide  things,
 whereas  the  tribunals  know  some
 thing  about  these.

 Another  point  Is  the  arbitrary  power
 given  to  Goverment  in  the  referene
 of  the  dispute.  Power  la  given  to  the
 Goverament  to  decide  which  Is  most
 importent  point.  When  the  हम
 thinks  that  some  polpt  fs  Important
 the  Government  ney  not  think  so  and
 refer  samething  else  to  arbitretion.
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 The  special  INTUC  numberMay
 956—very  ctrongly  ocppus  it.  It

 mys  thst  such  powers  vested  in  the
 Goverment  for  ceferring  the  dispute
 ‘are  so  wide  that  they  can  cripple  &
 VUaian  or  work  up  strikes.  This  ques-
 tan  is  one  of  policy  and  fn  tbe  ulti-

 mate  enaiysis  the  wurking  clasa  would
 not  agree  to  such  wide  powers  being
 vested  in  the  Government.  The  ques-
 tion  which  requires  an  answer  |s  whe-
 ther  such  power  vested  in  the  Gov-
 enment  is  in  consonance  with  the
 democatic  principles  on  which  we  ९७०
 tabjish  a  new  order.  As  far  as  the
 -warking  class  is  concerted,  it  can
 ‘Dever  agree  to  such  powers.  The
 question  of  referring  disputes  for  ad-
 ‘judication  as  amalysai  requires  a
 complete  change.  What  we  say  is  that
 such  powers  should  not  be  given.  It
 is  not  only  our  view;  it  is  also  the  view
 of  other  unions.  Such  vesting  of
 Powers  in  the  executive  goes  sgainst
 ‘all  concepts  of  democracy;  it  is  the
 worker  that  must  have  the  right  to
 say  which  are  the  things  to  be  referr-

 ‘ed  and  not  the  Government.

 I  have  already  said  about  the  enal-
 ty  for  breach  of  settlement.  Let  the
 Government  assure  us  that  wherever
 there  is  a  breach  of  the  award,  action
 will  be  taken  at  once.  Even  an  as-
 surance  is  a  goog  thing.  Even  ६0099
 there  are  a  few  places  where  the  Fac-
 tory  Act  and  other  Acts  passed  by
 Parliament  are  not  being  implement-
 ed.  if  Government  will  see  that
 wherever  there  is  an  award  broken,
 whichever  party  it  is,  action  will  9०
 taken,  then,  certainly,  this  iz  4  very
 good  clause.

 {  want  only  to  make  an  apgeal  to
 the  Labour  Minister.  When  the  ob-
 ject  is  to  have  industrial  geace  and
 also  collective  bargaining  and  nego-
 tiation,  certainly,  another  Bil)  for  the
 recognition  of  the  Trade  Unions  should
 be  beought  along  witb  this.  It  may
 be  a  very  simple  one  If  that  is
 Brougdt  in  and  if  my  friend,  the  hon.
 Minister  is  also  pleased  to  bring  back
 the  old  section  33  it  will  be  doing  gvod.
 The  vew  clmse  goes  against  the

 ह . .... 1 स  Dispates.  3]  JULY  966  (Ameniount  cad  Miscellamcnw  ५78
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 interest  of  the  worker  end  it  chould
 not  de  there.

 Dr,  Leske  Gundaram:  Mr,  Deputy-
 CGpesker,  Sir,  this  the  ह... . 4  Republican
 Parliament  of  India  has  waited
 than  four  long  years  to  obtain
 Government  eamething  in  the
 of  a  charter  of  working  men’s  rights
 I  regtet  to  say  that  my  hon.  friend,
 Shri  Khandubhai  Desai,  in  in@Qrodue-
 fing  this  Bill,  has  not  given  this  House,
 nor  the  cyuntry  end  mare  eo  the  work.
 ing  men  themselves  such  a  charter,
 Yesterday  my  hon.  friend  चत  Desal
 said--and  I  am  quoting—

 “It  would  lile  to  say  that  this
 Bill  bas  been  placed  before  this
 House  sfter  full  consultation  for
 the  last  two  or  three  years.  I
 cannot  say  that  this  is  the  last
 word.”

 I  hsve  been  wondering  why,  parti-
 cularly,  the  Ministry  of  Labour  re-
 quires  such  a  long  and  inordinately
 long  time  to  go  through  the  proces
 of  incubstion  before  a  Bill  of  this
 character  is  presented  to  this  House.
 I  have  made  an  analysis  of  the  amend-
 ments  sought  to  be  moved  by  my  hon.
 friend  Shri  Desai  to  this  very  same
 Bill  covering  9  pages  of  closely  typed
 foolscap  sheets,  They  contain  44
 amendments,  In  fact,  I  have  got  a
 feeling  that  the  Statement  of  Objects
 and  Reasons  of  this  Bill  may  bave
 to  be  substantially  altered  in  the  light
 of  the  amendments  of  the  Minister
 himself.  This  is  not  the  &rst  occasion
 —and  I  am  not  saying  this  in  any
 carping  spirit—that  the  Labour  Minis-
 try  brought  in  amendments  totally  to
 alter  the  shape  of  the  Bill  which  was
 supposed  to  be  on  the  anvil  of  this
 House.  My  friend,  Shri  Girl  did  it
 ०8  a  previous  occasion  es  the  Hoase
 very  vividly  recalis  I  refer  to  this
 only  for  one  reason,  aamely,  that
 there  is  a  divison  in  the  councils  of
 the  Government  of  India  in  the
 Lebour  Ministry,  with  the  §  re-
 sult  that  they  do  not  know  how  to
 make  up  their  minds.  When  the  pro-
 per  moment..arrives  and  if  I  get  a
 chance  I  will  compare  the  aemend-
 ments  of  my  friend  the  Minister  with
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 the  delayed  abolition  of  the  Labour
 Appellate  Tribunals,  Some  of  us
 who  had  appeared  before  industrial
 tribunals  know  how  tortuous  the  pro-
 cess  is.  I  have  got  one  vivid  case
 where  I  appeared  before  a  tribunal
 and  it  took  l  months  to  get  a  first
 verdict.  By  the  time  of  the  first  ver-
 dict,  3  of  the  workers  involved  in  the
 dispute  died.  This  is  on  record,  The
 Labour  Appellate  Tribunals  have
 become  so  obnoxious  to  the  working
 man’s  improvement,  I  can  also  say
 that  so  far  as  employers  go  because  if
 any  employer  is  willing  to  do  his
 duty  by  the  worker  in  the  interest  of
 his  own  establishment,  he  would  not
 like  to  go  from  pillar  to  post,  what-
 ever  the  resources  available  to  the
 employer  might  be,  for  months  and
 years  to  come.  I  also  congratulate
 my  friend  Shri  Desai  for  the  new
 enlarged  definition  of  worker  even
 though  I  have  some  _  difficulties  still
 as  regards  its  scope  and  content.

 Thirdly,  I  would  like  to  congratulate
 him  for  having  given  the  new  right
 to  the  worker  with  reference  to  the
 alteration  of  the  standing  orders,  To
 my  mind,  unless  I  misread  the  situa-
 tion  in  the  labour  sphere,  this  stand-
 ing  order  issue  has  become  perhaps

 .the  most  vital  bone  of  contention  bet-

 eg
 the  employer  and  the  employee.

 d,  every  time  the  employer  was  in
 a  position  to  twist  the  standing  orders
 to  suit  his  own  ends  without  the
 worker  having  any  adequate  relief.
 But  I  say  that  this  Bill  is  good  in
 parts.
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 not  recognised.  Even  the  Stenogra-
 phers’  Association  of  the  Central  Sec-
 retariat  is  recognised,  but  class  या
 associations  were  not  recognised  om
 the  Railways—I  had  been  one  of  the
 Railway  Unions’  President  and  I  know
 this.  I  am  only  illustrating  this  to
 show  that  the  discretion  is  vested  in
 the  employer,  particularly  in  the
 public  sector,  to  withhold  recognition.
 I  regret  that  this  sort  of  extraordinary
 powers  being  given  to  the  employer
 in  the  public  sector  cannot  be  tolerat-
 ed  in  this  country  and  they  should
 cease  forthwith.

 I  had  hoped  that  in  the  framework
 of  the  Bill  some  sort  of  a  time  limit
 for  the  disposal  of  disputes  will  be-
 come  available.  I  agree  that  not
 all  disputes  can  be  disposed  of  within
 a  specified  limit  of  time,  but  some  sort
 of  phasing  for  the  disposal  of  these
 disputes  seems  to  be  called  for.  I
 have  known  cases  where  it  has  taken
 more  than  two  years  for  the  worker
 to  get  relief  even  though  the  Appel-
 late  Tribunals  are  abolished.  That  is
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 why  I  eshed  my  fried  सही  प्त,
 ह... ३  question  when  be  made  a  really
 admirable  speect>--I  congratulate  him
 On  It  as  ane  of  the  pioneer  trade  union
 workerm  in  the  country  and  as  one
 who  is  responsible  for  laying  the
 groundwork  for  this  Bill  itself  I  put
 the  question,  why  does  he  agree  to
 the  three-tier  syztem  in  the  Bil]  and
 what  is  the  necessity  for  the  Labour
 Court,  Tribunal  and  Netional  Tribu-
 nal?  I  ean  asy,  based  on  peraanal
 knowledge  of  industria)  disputes,
 that  tbis  sort  of  appeal  after  appea!
 will  not  conduce  to  the  harmonious
 labour  relations,  will  certainly  50
 give  the  worker  and,  I  ssy  in  the
 asme  treath,  the  employer  quick,
 speedy  and  enduring  results.

 Shri  V.  ्  (मत:  There  is  no  ques-
 tion  of  appeal  at  all  here.

 Dr.  Laske  Sensdaram:  I  am  only
 illustrating  the  problem  in  a  general
 way.  Virtually  it  comes  to  the  seme
 point;  categor=3  are  divided  and  ap-
 proaches  are  aiso  sperifically  laid
 down.  In  any  case,  the  threetier
 system  is  there.  According  to  the
 way  in  which  these  case  are  prefer-
 red,  the  problem  is  important,  and
 I  would  straightway  suggest  to  my
 friend,  Shri  Khandubbal  Desai,  to
 agree  to  the  abolition  of  the  so-called
 Industrial  Tribunal  in  the  middie.
 Actually,  I  am  anxious  to  have  the
 Industris]  Court  and  the  National
 Tribuna)  is  enough.  But  that  is  a  mat-
 ter  for  technical  investigation.  I  am
 prepared  to  listen  to  any  arguments
 which  Government  can  advance  that
 this  three-tier  system  is  eaccessary,
 and  absolutely  nevesssry.  In  my
 view,  oo  the  basis  of  the  advice  which
 I  have  received  from  various  trade
 unions,  such  a  threetier  system  is
 not  gecezsary.

 I  have  noted  down  the  words  as  my
 friend,  Shri  Girl,  wa;  making  his
 eloquent  appeal.  He  said  tha:  he
 would  prefer  internal  settlement  to
 external  imposition.  Bach  one  of  us
 trade-unionists  knows  that  this  is
 the  adjective  whbich  is  dear  to  our
 hearts,  but  we  know  from  day  to  day
 347  LSD
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 experience  that  the  tarremuratizstiep
 of  the  public  sector  and  investing  the
 executive  suthority  in  certain  osta-
 blishments  with  powery  which  are
 really  beyond  measure,  will  never
 enable  the  worker  to  get  80  Guygor-
 tunity  for  settlement.  Only  three
 months  ago  there  was  a  case  in  the
 Shipyard  and  from  pillar  to  post  z
 workers  went  in  order  to  sit  down
 with  the  employers,  but  that  right  to
 sit  down  with  the  रहे  was  not
 given.  A  strike  GHotice  was  served
 and  then  sme  of  us  intervened  to
 withdraw  the  strile  notice.  I  am  only
 enrtous  to  point  out  that  this  cight
 is  not  in  the  concept  of  this  welfare
 State,  and  is  almost  impumible  to  get

 public  sector  are  catering  for  the
 workmen’s  movement.  I  quite  realise
 that  naticasisation  is  inevitable  .in
 the  context  of  our  country  today—
 welfare  State  and  sncialist  pettern
 of  society.  Let  there  be  no  mistake
 about  it.  But  the  fact  is  that  we  are
 running  these  instififtions  with  the
 help  of  these  officers,  who  are  invest-
 ed  with  powers  beyond  measure,  who
 are  creating  trouble  for  sitting  acroes
 the  table  and  settling  disutes.  I
 can  give  half  a  dozen  cases  where  in
 the  public  sector  this  इता  of  eettle-
 ment  by  direct  negotiation  was  not
 made  possible.  I  should  like  to  hear
 my  friends  who  are  here  and  who
 have  experience  of  public  and  pri-
 vate  sectors  if  they  can  tell  me  tbat  I
 am  wrong  in  my  experience.  It
 might  be  that  I  am  an_  unfortunate
 person  to  have  sucb  an  experie<ce
 I  am  not  saying  tbat  the  private  sec-
 tor  is  composed  of  people  who  are
 paragons  of  virtue,  but  I  find  §  that
 more  and  more  liberty  and  scope  for
 uncontrolled  and  untrammelied  acti-
 vity  are  available  in  the  public  sector,
 In  the  private  sector,  the  Government
 comes  in  as  the  third  party,  but  here
 in  the  pubiic  sector,  the  Government
 is  a  pacty  iteelf.  I  think  the  Govern-
 ment  in  the  Labour  Ministry  and  my
 friends,  Shri  Khapdubhbail  Devel  and
 Shri  Abid  Ali,  who  are  here,  will
 apply  their  minds  to  this  point.
 a  distinction  is  sought  to  be  mada
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 may  be  even  unintentionally,  but  the
 implication  &  clear

 Finally,  on  this  point  I  would  like
 to  asy  that  quite  a  number  of  civilian
 establishment;  of  the  Government  of
 India  are  excluded  छह  the  operation
 of  this  Act.  I  often  wondered—and
 I  would  like  my  friend  Shri  Abid  Ali
 to  tell  me  why  it  is  so—why  the  civi-
 lian  establizhments  of  the  Defence
 Ministry  are  not  given  the  ben-fits  of
 this  Act.  I  have  seen  here  the  re-
 vised  amendment  No.  43  on  the  Order
 Paper  to  clause  32,  defining  work-
 man.  It  only  makes  a  reference  to
 the  Army  Act,  Air  Force  Act  and  the
 Navy  (Discipline)  Act,  but  these  are
 for  regular  combatant  personnel.  I
 am  here  to  say  that  my  friends  who
 have  experience  of  the  Defence  Esti-
 blishments,  the  civilian  side  particu-
 larly,  know  this  fact,  and  I  regret  to
 say  that  these  provisions  are  not
 made  available  to  one  of  the  vast
 employing  agencies  in  the  Govern-
 m2at  0.  India  in  existence  today  and
 I  hope  that  this  desideratum,  this
 lacuna  will  be  filled  up.

 ft  have  got  one  or  two  general  ob-
 servations  also  to  make.  I  find  tha‘
 the  system  of  conciliation  at  present
 in  operation  bas  become  a  total  fai-
 lure  with  the  result  that  some  sort
 of  a  time  limit,  say  a  fortnight,  must
 be  automatically  placed  for  this  con-
 cillation.  I  have  got  a  recent  ex-
 perience  of  a  Tribunal  case.  The
 workers  gave  a  notice  of  strike;  then
 the  Labour  Officer  stepped  in  and
 thereafter  various  higher  officers
 came  into  the  picture  and  it  did  not
 Jead  to  any  cunriliation  at  all.  I  am
 sure  most  of  my  friends  also  will
 have  had  amilar  experience.  So,
 some  sort  of  ceiling  must  be  set  ‘Sor
 the  initial  conciliation  machinery  to
 complete  its  work

 I  am  ratber  sorry  that  my  friend,
 Sh-i  Gopalan,  had  to  make  a  reference
 to  High  Conrts  and  the  Supreme  Court,
 bat  I  feel  that  in  vital  questions  of
 PEinciple  or  law,  there  must  be  the
 right  to  appeal  to  the  High  Courte
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 and  the  ह.  Court.  I  think  that
 is  a  grutection  which  the  workers
 want.  In  fact,  I  have  got  before  me
 the  joint  statement  issued  on  dehalf
 of  a  number  of  unions—Naval  Base,
 Naval  Armament  Depot,  MES.,  Ship-
 yard  ete.—urging  for  such  a  right  I
 think  this  Howse  is  entitled  to  imow
 the  implications  of  the  demands  which
 I  am  voicing  here  this  afternoon
 There  is  a  clause  relating  to  tne
 notice  of  change  in  the  working  cun-
 ution  of  the  employees.  That  should
 not  be  confined  to  private  industries.
 I  hope  0  have  an  opportunity  to
 develop  this  900६  at  the  appropriate
 stage.

 On  the  overall  right  to  strike,  I  am
 perfectly  clear  in  my  mind  that  with-
 out  conceding  this  right  of  collective
 bargaining  and  settlement  there  may
 not  be  industrial  peacein  this  country.
 I  would  be  most  unhappy  to  see  any
 curtailment  of  the  right  to  strilee  as
 the.  ultimate  weapon  in  the  hands  of
 the  worker.  In  the  present  context  of
 our  national  development,  the  Second
 Plan,  the  concept  of  a  welfare  State
 and  a  socialist  pattern  of  society,  both
 the  Government  which  is  one  of  the
 biggest  employers.  and  the  private
 employers  must  see  avd  notice  the
 time  spirit.  I  regret  to  say  that  such
 a  notice  of  the  time  spirit  is  not  evi-
 dent  from  my  knowledge  of  the  pri-
 vate  employe.  or  the  Government
 whose  departments  are  now  employ-
 ing  vast  numbers  of  industrial  and
 other  workers.  I  hope  that  this  Bill,
 before  it  passes  through  al]  the  stages
 will  be  modified  in  terms  of  the  cons-
 tructive  criticism  offered  from  such
 widely  different  personalities  as  my
 friends  Shri  Giri  and  Shri  Gopalan
 and  that  after  that  is  made,  this  will
 be  one  of  the  stages  in  the  evolution
 of  a  charter  of  workmen's  rigbts,  and
 that  by  the  time  the  next  Republican
 Parliament—the  secand  Parliament—
 is  convened  sch  a  charter  will  be
 available  to  this  country.

 Shri  Venkataraman  (Tanjore):  This
 is  a  Bill  to  amend  the  existing  Indus-
 ‘ria]  Disputes  Act  Sor  the  purpae,  as
 the  preamble  of  the  Act  itself  ays
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 of  providing  for  investigation  and  set-
 tlement  of  Industrial  disputes.  The
 larger  question  of  a  charter  of  rights
 fo:  the  labour  or  the  recognition  of
 trade  unions  and  _all  that  are  not  very
 relevant  to  the  Bill  which  is  now
 under  discussion.  No  doubt,  it  is  very
 oecessasry  that  the  fundamental  prin-
 ciples  of  labour-mangement  relations
 should  be  established  before  we  can
 @raured  to  see  whether  it  yields  any
 results.  But  that  by  itself,  I  am  af-
 raid,  is  not  now  before  the’  House.
 That  would  have  been  before  the
 «louse  if  the  comprehensive  Bill  which
 was  Pp.omised  from  time  to  time  by
 the  Labour  Ministry  had  been  brought
 forward.  In  the  Labour  Relations
 Bill  which  was  before  the  provisiona!
 Parliament,  there  were  provisions
 for  collective  bargaining,  recognitiou
 of  agents  and  so  on.  But  as  one  who
 has  been  associated  through  all  the
 various  stages  of  the  negotiations  bet-
 ween  several  t:ade.  unions  and  the
 employer  organisations  I  find  that
 both  in  the  Indian  Labour  Conferenc2
 held  in  495]  and  again  in  the  Indian
 Labour  Conference  held  in  ‘1952  in
 Naini  Tai  there  was  no  measure  of
 agreement.  It  was  found  that  unless
 there  was  some  measure  of  agreement
 between  the  various  bodies  and  at
 least  a  measure  of  agreement  among
 all  the  trade  unions,  it  was  not  possible
 to  place  a  comprehensive  legislation  be-
 fore  this  House.  In  the  meanwhiie
 in  the  administration  of  this  law,  a
 number  of  difficulties  have  arisen  and
 very  serious  disadvantageg  hav.
 grown  for  the  working  class.

 In  the  first  instance,  the  courts  bi-
 gan  to  give  a  narrow  interpretation
 with  :egard  to  the  definition  of  the
 workmen  and  excluded  quite  a  large
 category  of  employees  who  deserved
 peotecBon  and-—-I  am  sure-—which  it
 was  intended  to  give  at  the  time  when
 the  ‘1947  Bill  was  discumed  in  the
 House.  I  will  give  you  one  or  twc
 instances.  The  foreman  in  a  factory
 was  cansidered  to  be  a  sugervisar  and
 therefore  he  was  excluded;  a  charge-
 hand  was  also  excluded  fram.  the
 benefits  of  this  law.  An  overman  in  a
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 mine  who  merely  superviess  Mie  ४७६९०
 ty  arrangements  was  considered  to
 be  not  goverued  by  this  Act.  A  mais-
 try  in  a  plantation  who  just  works
 along  with  the  other  workers  §  and
 draws  about  Rs.  I-8-0  per  day  was
 considered  to  be  a  superviscr  and
 he  was  excluded.  Quite  a  large  num-
 ber  of  these  petty  people  who  demerve
 the  p-otection  of  the  Indusfrial  Dis-
 putes  Act  have  been  excluded  from
 the  benefit  of  this  law.  So,  it  has
 vecome  necessary  to  amend  this  defi-
 Rition  in  order  to  cover  those  cate-
 gories  of  employees.

 In  1851,  the  Select  Committee  on
 Labour  Relations  Bill  took  evidence
 of  the  various  interests.  The  associa-
 tion  of  technica]  personnel  tendered
 evidence  before  that  Committee  and
 it  pointed  out  the  harrowing  tates  of
 victimisation  of  people  who  were  in
 the  technical  employment  in  the  fac-
 tories.  Particularly,  the  association

 ‘gave  instances  from  the  textile  mills.
 It  was  thought  necessary  that  we
 should  amend  this  definition  so  as  to
 include  all  the  categories  of  pteplz
 who  deserved  protec.ion.  But  ६  3m
 afraid  even  as  the  clause  now  stands
 that  sufficient  protection  will  not  be
 given  to  all  the  categories.  We  atic
 again  leaving  the  question  open  for
 interpretation  by  industrial  tribunals.
 I  would  like  my  friend  Shri  Abid  Ali
 to  kindly  note  this  and  reply  in  his
 answer  whether  according  to  the  de-
 finition  in  the  Bill,  a  doctor,  a  com-
 pounder,  a  nurse,  a  midwife  and  a
 teacher  in  the.  plantation’  are
 “employees”  under  the  Plantation
 Labour  Act  and  whether  they  would
 be  protected  or  not.  My  reading  of
 this  clause  is  that  they  will  come
 under  the  category  of  technical  per-
 sonnel  and  that’  they  will  be  pro-
 tected.  I  would  like  to  be  esured
 by  the  Minister  that  it  ie  the  inten-
 tion  because,  if  tommerruw  the  courts
 ive  a  different  interpre‘ation,  I  may
 be  enabled  to  apply  to  the  Govern-
 ment  to  change  the  definition  and  see
 thst  ft  is  brought  in  line  with  the
 intention.  Otherwise,  it  would  be
 open  to  doubt  wh¢ther  the  word
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 (Shri  Ventatareman)
 echnical’  would  be  confinad  only  to
 those  people  who  are  dealing  with
 engineering,  acientific  or  other  as-
 pects  of  industry  or  trade  and  they
 may,  therefore,  be  excluded.  There
 is  a  genuine  doubt  which  has  bcea
 expressed  to  me  by  the  staff  of  the
 South  Indis  Plantation  Staff  Associa-
 tion  in  their  last  annual  conference
 and  I  wish  that  the  Minister  would
 mahe  th:  intention  clear.  I  know
 very  well  tbat  the  intention  that  we
 exprem  here  la  not  binding  on  the
 courts  but  if  the  courts  give  a  diffe-
 rent  interpretation  we  may  approach
 the  Government  to  bring  our  inten-
 tion  in  accardance  with  the  interpre-
 tation.

 The  present  law  has  got  certain  de-
 fects  which  have  been  painted  out  by
 various  coufts.  For  instances,  there  is
 difference  of  opinion  between’  the
 High  Courts  on  the  one  side  and  the
 Labour  Appellate  Tribunal  oa  the
 other  on  the  question  of  what  is  an
 industrial  dispute—whether  an  indi-
 vidual  dispute  is  an  industrial  dis-
 pute  or  not  In  the  case  of  Kandan
 Textiles,  reported  in  949  Labour  Law
 Journal,  875,  the  Madras  High  Court
 held  that  the  case  of  an  individual
 who  has  got  a  dispute  with  an  em-
 ployer  could  not  be  refe-:red  to  be-
 cause  it  was  not  an  industrial  dispute
 acd  not  taken  up  by  a  batch  of  wort.
 men.  If  you  look  at  the  def
 nition  of  ‘industrial  dispute,”
 it  say  ‘......  a  dispute  between
 the  employer  and  workmen’—
 in  the  plural  ‘....or  between  work-
 men  and  workmen....’—in  tbe  plu-
 ral.  On  the  basis  of  that  they  inter-
 pret  that  an  individual  workman  can-
 not  have  an  industria?  dispute  with
 the  employer.  This  dicision  has  been
 followed  in  1955,  Calcutta  Weekly
 Noses,  page  69  and  reported  again
 in  4953  Labour  Law  Journal,  137.  As
 against  this  decision  the  Labour  Ap-
 Peilate  Tribuna)  in  the  Swadeshi  Cot-
 ton  Mills  case,  reported  in  1953,
 Labour  Law  Journal,  757  says  that  an
 indlvidual  diapute  is  also  an  indus-
 trint  dismre  anit  so  it  ix  within  the

 निरस्)  छा

 competence  of  the  Labour  Appellate
 Tribunal  to  adjudicate  on  it

 The  canflict  of  this  decision  puts
 the  Tribunal  in  a  very  diaadvants-
 geous  position  Under  article  227  of
 the  Constitution  the  decision  of  the
 High  Court  is  binding  on  suburdinate
 courts  as  well  as  its  tribumek  The
 decision  of  the  Appeflate  बतियाया!  is
 hinding  on  a  subdardinate  Trilamal
 Therefore,  it  becameas  very  difficult
 for  them  to  cboase  which  दलादाकिश
 they  should  accept  This  difficulty
 was  realised  on  the  last  occasiog  wher
 the  Labour  Reiations  Bill  was  dis-
 cussed  and  then  it  was  dacided  that
 an  individual  dispute  should  be  treat-
 ed  as  an  industrial  dispute.  This  is
 the  revised  definition  which  they
 adopted  with  regard  to  an  industrial
 dispute:

 “A  labour  dispute  means  a  dis-
 pute  or  difference  between
 an  employer  on  the  one
 hand  and  one  or  more  of  his
 employees  or  a  certifted
 bargaining  agent....”

 Therefore,  we  should  bring  on  par
 the  present  legislation  with  the  de-
 cision  taker  in  this  Select  Cammittee
 on  the  Labour  Relations  Bill,  so  that
 this  at  least  is  clarified  and  there  may
 be  no  further  disputes  on  this  matter
 or  uncertainty  on  this  question.

 Then  again  thee  is  another  diii-
 culty  which  has  arisen,  and  ¢hat  is
 this,  with  regard  to  labour  disputes.
 The  definition  of  ‘industrial  dispute’
 says:  “any  dispute  or  difference  bet-
 ween  an  employer  and  an  employee
 with  regard  to  the  conditians  of  em-
 ployment  of  any  person’,  Now,  the
 expremion  “any  person”  has  been  in-
 terpreted  by  the  then  Federal  Coart
 in  the  Western  India  Automobile  case
 to  include  any  third  party.  But  the
 Labour  Appellate  Trihunal  has  inter-
 preted  this  expremian  to  mean  that
 it  refers  only  to  a  warkman.  So  again
 there  is  a  canflict  of  spinion  and  wi
 do  not  know  which  to  eccept  and  whe
 ther  the  Government  would  be  justi
 fied  in  referring  disputes  relating  &
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 third  parties  in  this  question.  This  is
 one  of  the  vital  matters,  because  it
 may  be  that  a  person  is  not  governed
 by  the  definition  of  ‘workman’,  never-
 theless  he  may  play  such  «  useful  part
 In  the  trade  union  that  other  workers
 may  either  like  to  retain  him  or  get
 him  out  for  his  anti-trade  union  acti-
 vities.  Unless  that  right  is  given  with
 regard  to  the  employment  or  nan-

 ployment  of  a  third  person  or  any
 person,  the  trade  unions  cannot  de-
 velop  in  their  full  sphere  of  activities.
 Therefore.  I  would  suggest.  it  is  verv
 important  that  this  also  should  be  re-
 medied  as  early  as  passible.

 Then,  Shri  V.  V.  Giri  took  credit
 for  bringing  the,  clause  relating  to
 compensation  for  retrenchment,  and
 rightly  so.  Some  of  the  trade  unions
 had  sent  many  hund:eds  of  telegrams
 asking  him  to  bring  forward  that  le-
 gislation  and  we  were  very  proud  of
 it.  But,  unfortunately,  I  am  afraid
 be.  does  not  know  that  the  whole  law
 is  about  to  be  torpedoed.  In  the  latest

 «case  in  Allahabad  High  Court....

 Shri  Abid  All:  We  will  rectify  that
 tf  it  is  possible.

 Shri  Venka  araman:  I  am  _  very
 happy.  That  is  exactly  what  we  want,
 because  this  will  cause  one  of  the
 worst  repercussions  in  the  trade  union
 movement.  A  company  or  an  indus-
 try  can  on  the  pretext  of  closing  down
 send  away  all  its  workmen  not  pay-
 ing  compensation  which  has  beea
 guaranteed  under  section  25  (f)  of  the
 Industria!  Disputes  (Amendment)  Act
 and  then  it  can  restart  ita  busines  at
 any  time.  The  Allahabad  High  Court
 has  held—-thank  God,  it  ia  not  a  deci-
 gan  in  any  case,  it  is  only  an  obdite~
 dictum—that  if  a  Company  closes
 down,  it  has  got  the  fundamental  right
 usder  the  Constitution  and  no  power
 on  earth  can  compel  it  to  pay  com-
 pensation  for  closure.  The  question
 here  Is  is  not  one  of  damages
 The  mistake  which  the  Allahabad
 High  Court  made  was  that  they  inter-
 preted  campensation  for  closure  sé
 damages.  That  is  not  correct.  It  is

 Provisions)  stl

 no  punishment  for  Closing  down.  It
 28  a  coropenz@tion  for  the  years  af
 service  a  man  has  rendered  in  the
 industry,  by  way  of  provident  fund,
 gratuity  ana  so  an.  Therefore,  this
 has  got  to  be  remedied  and  I  am  glaa the  hon.  Minister  hag  taken  note  of
 this.  He  said  that  this  is  under  the
 active  consideration  of  the  Govem.
 ment.

 3507  Abid  Alf:  I  said  that  «  there is  some  lacuna  we  will  Tectify  it,

 Shri  Venkataraman:  I  am  very  glad

 ce
 the  Government  is  lanking  into

 Mr.  Deputy-Speaker:  The  h
 Member  should  try  to  canclude  ‘now

 Shri  Venkataraman:  Can  I  have some  5  or  0  minutes  more?
 Bir.  Deputy-Speaker-  The  h  on, Member  may  have  5  minutes  more.

 Shri  Venkataraman:  There  are  one or  two  things  in  which  we  have  gone
 back  Cn  the  provisions  in  the  old Bills.  Instead  of  making  an  improve- ment  we  seem  to  be  Progressing  back- wards.  In  clause  7a)  and  7(h)  of the  Bill  it  is  said  that  the  Govern-
 ment  May  apPoini  two  assessors  to
 advise  the  Tribunal.  In  the  AppPellate Tribuna!  Act  the  Provision  in  section g,  sub-clause  (4)  was  tha‘  after  con-
 sulting  the  par.ies  they  may  appoint
 ussessors.  But  in  the  original  Indus- trial  Disputes  Act,  in  section  (5) १९  was  said  :hat  only  with  the  Congen? of  the  parties  can  assessors  be  ap-
 pointed.  So  we  started  with  appoint. ment  of  assessors  with  the  consent.
 Parties;,  came  down  ‘o  consulting them  and  are  now  finally  doing  away with  it.  I  do  not  know  why  this  bas
 been  done  and  I  am  sure  the  Govern-
 ment  will  try  to  see  that  this  is  also
 rectified.

 There  is  one  other  matter  which
 has  been  the  very  centre  of  contro-
 versy  and  that  is  the  amendment  to
 section  33,  My  submission  is  that  the
 jaw  as  it  now  stands  is  not  eo  bereft



 53  Industrial  Disputes  2]  JULY  956  (Amendment  and
 Muscelianevus  532

 {Shri  Venkataraman]

 ‘of  protection  to  the  workers  4s  it  bas
 been  made  out  by  some  of  the  Mem-
 थे  Section  3B  before  the  amend-
 ment  of  850  wae  tha:,  if  a  dispute
 १६.०५  not  connected,  if  the  particular
 chang?  in  the  condition  was  not  con-
 nec‘ed  with  the  matter  in  dispute
 then  the  employer  had  an  absolute
 cigh’.  In  950  the  pendulum  swung
 the  other  way  and  they  said,  if  there
 was  a  pending  dispute,  no  change
 should  be  made  whatsover.  If  we
 are  restoring  the  »osition  to  the  level
 before  ‘1950,  as  it  was  in  the  original
 947  Act,  then  there  is  some  cause
 for  complaint.  But  today  you  will
 find  that  if  there  is  any  point  connect-
 ed  with  the  dispute.  the  employer
 cannot  take  any  action  without  ‘the
 permission  of  the  Tribunal.  If  it  is
 connecied  with  the  disoute  and  the
 employer  claims  that  it  is  not  con-
 nected  with  the  dispute.  then  the
 employees  can  take  action  under
 3%3-A  which  is  still  available  to  them.
 If  the  employer  wants  to  make  any
 change  in  the  conditions  of  employ-
 ment  then  the  new  clause  relating  to
 notice  of  change  comes  into  opera-
 tion.  He  has  to  give  2i  days’  notice
 to  the  workers  within  which  time
 they’  can  move  the  Government  and
 have  this  as  a  disoute  referred  to  the
 Tribunal.  Again,  if  it  is  a  condition
 which  affects  an  interpre‘ation  of  the
 standing  orders,  now  under  I3A  in
 Fourth  Schedule  the  emplovee  has  a
 right  to  go  directly  to  the  Labour
 Court  and  seek  his  remedy.  If  the
 employer  wants  to  make  a  change  by
 way  of  a  change  in  the  standing
 orders,  then  again  he  has  to  go  and
 apply  for  a  change  in  the  standing
 orders.  |  have  gone  through  care-
 fully  all  the  possible  cases  in  which
 an  employee  can  be  dismissed  or  in
 employee's  condition  can  be  changed.
 and  I  have  come  to  this  conclusion

 that  except  in  blatant  cases  of
 assault,  theft.  misappropriation  vu”
 other  misdemeanour  unconnectec
 with  the  dispute  the  emp!.Yer  va  -
 not  take  any  action.  He  will  ‘e
 obliged  to  take  the  permission  of

 the  Tribunal  or  the  Labour  Court  or

 Provisions)  Bill

 some  other  certifying  authority  in
 this  case.

 Shri  Nambiar:  But  in  case  of  victi-
 misstion  under  same  pretext  what  is
 the  guarantee?

 Shri  Venkataraman:  If  it  is  victi-
 misation  it  must  follow  one  of  these
 things.  Firstly  it  must  be  a  discharge
 if  it  is  a  discharge,  according  to
 standing  orders  if  the  application
 of  {he  standing  orders  is  not  proper
 the  employee  conceMed  can  at  once
 say  that.  You  may  kindly  refer  to
 1१९  mw  sovisions.  All  ‘he  criticism
 that  is  ievel  with  regard  to  33A  हट
 based  on  notions  about  the  old  Act,
 The  hew  provisions  have  not  been
 fully  gone  into  by  hon,  Member.  If  a
 man  is  victimised,  as  my  friend  Shri
 Nambiar  said,  and  has  to  be  dismiss~
 ed  then  he  has  to  be  dismissed  only
 in  eccordance  with  the  s‘anding
 orders.  If  that  is  not  done  it  is
 open  to  the  worker  to  go  and  cor--
 plain  that  the  standing  orders  have
 not  been  properiy  applied.  Reference
 may  be  made  to  section  i3A  occur=
 vir.g  in  clause  32  of  the  Bill.  It  sayz:

 “If  any  question  arises  as  to
 the  application  or  interpretation
 of  a_  standing  order’  certified
 under  this  Act.  any  employer  or
 workman  may  refer  the  question
 to  any  one  of  the  Labour
 Courts...”

 He  can  go  straightway  to  the  court.
 Therefore.  even  there.  he  would  be
 protected.

 There  is  only  one  matter  in  which
 I  feel  strongly  and  that  fs  in  regard
 to  the  power  which  fs  reserved  ov
 the  Government  to  change  or  modify
 the  award.  I  objected  to  it  in  950
 and  I  said  that  this  would  be  used,  if
 at  all  it  is  used,  against  the  workers.
 Shri  Jagjivan  Rem  then  very  clo-
 quently  said  that  this  is  intended  to
 vender  social  justice  and  that  I  need
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 not  be  afraid  of  it.  But  the  unfortu-
 Nate  way  in  which  it  has  been
 used—only  once  it  has  been  used--
 has  disturbed  the  workers’  minds.

 Shri  Abid  Ali:  In  Travancore-
 Cochin,  it  was  used  in  favaur  of  she
 workers.

 Shri  Venkataraman:  That  was  a
 very  small  thing.  My  friend  Shri
 Khandubhai  Desai  supported  me  in
 this  question.  I  want  to  piace  on
 re  -ord  the  telegram  from  _  Shri
 Ktandubhai  to  Shri  Hariharnath
 Shastri,  the  late-lamented  labour
 leader,  on  this  matter.  He  said:

 “I  have  a  telegra:n  from  Mr.
 Desai.  Very  much  periurbed  to
 read  press  reports--ciause  relat-
 ing  to  powers  to  be  vested  in
 Government  to  modify  awards
 given  by  appellate  tribunals
 highty  controversial—.  Looking  to
 very  s‘rong  adverse  opinion  of
 working  dasses,  I  very  earnestly
 request  you  to  delete  clause  or
 pustpone  further  consideration  of
 the  Bill  till  Labour  Relations  Bill
 is  considered  by  the  Select  Com-
 mittee”.

 i  would  say  that  the  hon.  Ministvr
 should  endeavour  his  very  best  tn  see
 that  this  power  is  taken  away.  This
 does  nct  do  any  credit  for  this  ‘egis-
 tation.  Whatever  the  decision,  the
 Parties  must  be  abie  to  accept  it.
 Whether  the  decision  is  adverse  ‘o
 iabour  or  is  adverse  to  the  Govern-
 ment,  they  should  accept  it.  It  has  had
 ४  very  sorry  episode  in  our  nation’s
 his  ory.  I  am  quite  sure  that  all  the
 representatives  of  labour  would  sup-
 port  me  in  this  point.

 थ्रो  अ०  Ato  विद्या संकार  (जालंधर)  :

 थोमान्‌  जी,  जो  बिल  राज  हमारे  सामने  है

 यह  सौदा  कानून  में  कुछ  तबदीलीयां  करते  के

 लिये  लाया  गया  है  1  झाम  तौर  पर  वे  तब-

 दोतियां  ठीक  हैं  कौर  इसलिये  में  इस  बित  का

 समर्थन  करता  हूं  ।  $+  तब्दीलियों  से  के

 दिखाते  दर  हो  कातती  जो  कि  शमी  तक
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 इंडस्ट्रियल  डिस्प्यूट्स  ऐक्ट  (श्रम  विवाद

 अधिनियम)  के  मल  में  होती  थीं  1

 सब  से  वहती  तबादलों  जो  कि  बहुत  ही

 गन्दी  है,  वह  मुकदमों  का  जल्दी  फैसला

 कराने  के  लिये  कौ  मयो  है  मुकदमें  लम्बे

 चलने  से  बकाये  (कामगारों )  को  बहुत  गुरू मान
 होता  था।  इस  कमी  को  हटाने  की  कोशिश  की
 गयो  है।  इसका  क्रो  गिरो  जो  ने  भी  समन
 किया  है  ;  यह  हमारा  तजर्बा  है  कि  इस  तरह
 को  कोई  व्यवस्था  बगर  फैसला  करने  के  लिये

 नहों  होती,  तो  कई  जगह  जहां  पर  यूनियन
 कमजोर  होतो  है,  वहां  पर  एम्पलायर  (नियो-
 जक)  उसको  बात  नहीं  मानते  t  श्री  गिरो  जो
 का  कहता  है  कि  sear  (न्यायाधिकरण)
 यादि  जो  कि  मुकदमेबाजी  &  जरिये  हैं
 उनको  खत्म  करना  चाहिये  t  लेकिन  में  सफलता

 हैँ  कि  जहां  पर  यूनियन  मजबूत  है  वहां  के

 लिये  तो  यह  चोट  ठोक  है  पर  जहां  यूनियन
 कमजोर  है  वहां  वर  कोई  ऐसो  सन्ञोतरी  न

 होने  से  वर्क  को  नुक़सान  हो  पकता  है।  मगर
 एम्पतायर्स  को  यह  मालूम  होता  है  कि  यह
 सामना  कसने  के  लिये  किलों  ट्रायबुनल  के
 सामने  जाने  वाला  है  तो  वे  कोयला  करने  के
 लिये  तैयार  हो  जाते  हैं  t  लेकिन  में  यह  चाहता
 2  कि  इसमें  बर्मन  जौर  इंडस्ट्रियल  डिस्वूटस
 को  जो  इंफोलाइन'  (परिभाषा)  हो  वह
 ब्रासो  हो  ताकि  जो  झगड़े  हों  वे  सब  उसमें

 था  जायें  श्र  डेफीनीशन  पर  हो  झगड़ा  न

 चलने  लगे  और  बकर  को  जल्दी  से  न्याय  मित

 आये  ।  जो  डेंफीनोशन  दाब  तक  थी  उसको

 बसों  करने  को  कोशिश  की  गयो  है  लेकिन

 द्य  एक  तबदीलीयां  जो  कि  लेबर  मिनिस्टर

 (श्रम  मंत्री)  साहब  करना  चाहते  हैं  उनको

 में  नहों  समझ  पाया  कि  वे  कहां  तक  बंक

 के  लाभ  के  लिये  हैं!  एक  तिकोनी  जो  क
 वे  करना  चाहते  हैं  वह  यह  है  कि  “इंडस्ट्री
 (उद्योग'  को जगह  “इंडस्ट्रियल  एसटबलिश-
 मेट  (झौछोगिक  उपक्रम)'  रखा  कच्चे  |  में
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 नहों  समझता  कि  हस  तब दोली  में  बढ़  हेलो-

 निवास  बसों  होमी  i  बल्कि  इससे  त  ऐसा

 मालूम  होता  है  कि  उसको  धौर  मौ  रे स्ट्रिक्ट

 (नियंत्रित)  करने  की  काबिज  की  जा  रहो  है।

 दूसरों  तब दौसी  वह  यह  करना  चाहते

 हैं  कि  बंधन  को  देफीचीसन  में  से  प्रा लि रो

 कुछ  लाइन  हटा  दी  जायें  जा  कि  तेज  >  पर  दी
 गयी  है  कौर  इस  प्रकार  हैं  :

 “and  for  the  purposes  of  any
 proceeding  under  this  Act  in  re-
 lation  to  an  industrial  dispute,
 includes  any  person  who  hes  been
 dismissed.  discharged  oor  re-
 trenched  in  contecticn  with,  or
 as  a  consequence  of  that  dispute,
 or  whose  dismissal.  discharge  or
 retrenchmen.  has  ted  to  that  dis-
 pute,”.

 उन्होंने  प्रोपोज  (प्रस्ताव)  किया  है  कि

 ह  हिस्सा  हटा  दिया  जाये  ।  यह  हिस्सा

 इसलिये  रखा  गया  था  कि  कई  बार  ग्र दाल तों

 में  यह  झगड़े  उठते  थे  कि  एक  बेकार  जो  कि

 नौकरों  से  निकाल  दिया  गया  हैं  गौर  जो  कि

 wa  सर्विस  (सेवा)  में  तहों  ह ैउसका  मामला

 इसके  इन्दर  नहीं  भाता  ।  इस  बजह  से  उसके

 झगड़े  को  इस  शेलट  के  मातहत  नहीं  सपना

 जाता  था  i  इसलिये  हस  हिस्से  को  रख  कर

 कानून  में  इस  बात  की  साफ  किया  गया  था

 कि  झगर  किलो  को,  जिसका  कि  झगड़ा  चल

 गदा  डी,  रिटें  (छंटनी)  कर  दिया  जाये  था
 डिस्चार्ज  (सेवामुक्त)  कर  दिया  आये  या
 डिसमिस  (निकाल)  कर  दिया  जाये  पति

 उसको  भी  इसी  डे फ़ोन ोन न  में  रखा  जायेगा

 कौर  उसका  सामना  भी  इंडस्ट्रियल  डिस्प्यूट्स
 ऐक्ट  के  मात हु तत  लिया  जायेगा  ।  में  समझता

 हैं  कि  कानून  को  साफ  रखने  के  लिये  इस

 हिस्से  को  रखना  जरूरी  है  श्दाततों  भें

 इग्नीशन  पर  अक्सर  झगड़े  चलते  दें  ।
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 wafers  हमे  चाहिये  कि  हम  डेफीनीशन्स  को

 साफ  रखें  |

 एक  चीज  कौर  2  और  वह  यह  कि  जो

 ठेकेदारों  को  लेबर  है  उनको  भी  इसमें  शामिल

 क्र  लिया  जाना  चाहिये  |

 एक  खोज  शौर  माफ  नहीं  हुई  है
 बकस  को  डेफोनोठान  के  वह  हिस्से  में  दिया

 गया.  है  “functions  mainly  of  a

 managerial!  nature”.  यह  मामला  बहस

 तलब  है  कि  वह  कोन  से  फंक्शन्स  (कृत्य  ),हैं  जो

 कि  मैनेजेरियल  (प्रबन्ध कोय  प्रकार  )  नेचर  के

 हैँ  घोर  इसे  साफ  करना  चाहिये,  क्योंकि  हमारा

 यह  तजर्बा  रहा  है  कि  अदालतों  में  ठेफोनोक्षन'

 के  मामले  पर  लम्बी  बहस  चलने  लगता  है

 कौर  थचसो  मामले  का  फैसला  होने  में  बहुत
 बात  लग  जाता  है।  इसलिये  हमको  दे  a  नी  शख़्स
 को  माफ  कर  देना  चाहिये  ताकि  हस  ममता

 पर  बहन  को  गुंजाइश  हो  न  रहे।  यह  कानूनत
 बक  &  लिये  है  ताकि  उनके  झगडे  जल्दी

 कैसल  हो  सके  ।  हस्तियों  हमको  कोई  चीज़

 बेग  नहीं  रखना  चाहिये  और  हर  मामले  को

 माफ  कर  देता  चाहिये  1

 इस  बिल  में  एक  धौर  थोड़  वहुत  लच्छो

 है  ग्रोवर  बह  यह  कि  इल्म  चेंज  as  कंडोशन्स
 are  afar  [सेवा  की  1... ह  में  परिवर्तन)
 के  बारे  में  नोटिस  देने  का  आयोजन  (उप  बन्ध)
 किया  मया  है  t  ate  शिड्यूल  (धनु यूवो)  में

 उन  बातों  को  लिस्ट  (सूची)  दें  दी  गयी  है
 जिनके  लिये  कि  नोटिस  दिया  जाना  चाहिये  ।

 मैं  बम सता  हूं  कि  यह  एक  इ म्पूवमेंट  (सुधार)
 है  1

 सरकार ने  सेवा  €  ख  में  कुछ  एग्जेम्पशन

 (उन्मुक्तियां)  करने  का  भी  प्रायोजन  किया

 है  लेकिन  जहां  वह  एम्पलायर  के  लिये  कानून
 बोसा  करें  वहां  उसको  बकस  के  लिये  भो



 $37  ledastrial  Disputes  2]  JULY  3956  (Ameudwarns  end  MisceUcnscow 538

 उस  ढोला  करना  चाहिये  कयोंकि  बवनेनेट

 का  काम  है  कि  वह  एम्पलायर  ौर  वर्कर  दोनों

 के  इंटरेस्ट  (हित)  को  वाद  (देखरेख)
 कर  ।

 बिशन  ३३  के  मता हि लिक  काफी  बहस

 हुई  है,  शौर  में  समझता  हूं  कि  इसमें  इसके

 मुताल्लिक  जो  कुछ  प्रायोजन  दिये  गए  हूँ
 वे  काफी  हैं  शौर  ठोक  हैं  |  लेकिन  यह  कसो

 कदर  इस  वात  पर  ,भी  मुनहसिर  करेगा  कि

 जो  बातें  हैं  दे  इसको  किस  तरह  से  बताती

 हैं  7  हमारा  यह  तजर्बा  रहा  हैँ  कि  सेक्शन  ३३

 को  वजह  से  अदालतें  असली  मामलों  का

 कतला  करने  के  लिये  वक्‍त  ही  नहों  तिकाल

 पातों  और  कैसे  वेडिंग  (विचाराधीन)  पढे

 रहते  हूँ  |  मैं  समझता  हूं  कि  इसमें  यह  बहुत

 अच्छा  शाबो जन  कर  दिया  गया  है  कि  प्यार

 अदालतें  चाहें  तो  सेक्शन  ३३  के  मामलों  को

 एक  या  दो  जजों  के  पास  भेज  दें  ।  गर  ऐसा!

 किया  गया  हो  सेक्शन  ३३  के  केसेज  को  वजह  से

 देशों  हितो  थो  वह  नदीं  होगो।  दोन  हि

 में  बहुत  सुघार  हो  जायेगा  i

 2  P.M.

 (ठ  है  झांसे,  (स्थायी  ग्रा देशों  )  के बारे

 में  मुझे  यह  कहना  ई  ॥: उ  स्टे रिडिंग  गार्डस,

 एम्पलायर  सपनों  मर्जों  से  लाग  करते  हैं  कौर

 लेबर  कमिश्नर  (श्रम  झायक्त  )  या  घोर  किउरी

 को  भी  इसमें  दखल  देने  की  गुंजाइश  नहीं  है  |

 az  इसमें  स्टेडियम  गार्डस,  के  मायके  में  जो

 कोलांस  (न्यायालयों  )  को  राइट  (धर्षिकार)
 दिया  गया  है  वह  बढ़ी  भ्रच्छो  शौर  स्वागत

 योग्य  खोज  है  कौर  इसके  कारण  बहुत  ते  झगड़े

 हट  जायेंगे  अगर  स्टैंडिंग  धा दस  ठोक  तरीके

 से  उन  हों  शोर  ऐसा  हैँ  पर  गढा  छा  स्कोप

 (क्षेत्र)  & ।  कम  हूं!  जाता  है  कौर  छेड़ें  बहुत
 ज्यादा  अदालतों  में  धौर  दूसरों  जगह  नहों  जा

 सकते  ।  यह  एक  भ्न्छो  कोड  है  ।

 Provisions)  Bill

 एक  छोड़  जिस  पर  मुझे  बोड़ा  ऐतराज  है

 बह  २४  (कराई)  सेक्सी  को  इसमें  से  हटा  देने

 पर  है  पने  याद  है  कि  जिस  वक्त  यह  सेक्सन

 बना  था  तो  यह  का  कया  ».  के  जो  बैंक्स

 के  न्यूज  (शाक्य)  हैं  उनकी  श्दायगों  उसे

 तरीके  से  हो  जायेगा  जसे  कि  एरिया  आफ

 बैंड  रेवेन्यू  (बकाया  लगान]  वसूल  किये

 जानें  थे  शौर  यह  धर्मेडमेंट  पास  करके  इसको
 सेक्शन  में  साथा  गया  था  ौर  उसको  धाय

 उसमें  से  हटाता  मरे  खयाल  में  मुनासिब  नहों  है।
 यह  ठोक  है  कि  थापने  इसमें  यह  छाबिद्धन  TET

 है  कि  जो  सै टिल सेंट  (समझौते)  को  खिलाफ-
 बर्जी  करेंगे  उनके  लिये  इसमें  वै तात टों  (दंड)
 बड़ा  दो  गई  है  लेकिन  मेरा  कहना  यह  है  कि

 वर्क नन  के  इंटरेस्ट  में  सबसे  पहलों  बात  यह
 है  कि  जो  उसके  न्यूज  हैं  बह  फौरन  उसे  मिल

 जांच  शौर  धपने  डाज  को  वसूली  क॑  लिए  वह
 इंतजार  में  बेडा  रहे,  यह  लोद  उसके  लिये

 बड़ों  धुत्तोदत  को  है  शौर  इसे  खयात  को
 सामने  रख  कर  0  ज्ाविवन  रखा  गया  था  कि

 उसके  बज  को  वसूली  तंत्र  रेवेन्यू  की  तोर

 पर  होगी  शौर  में  समझता  हूं  कि  इसमें  से

 २५  (भराई)  को  हटा  देना  मुमासिल  नहीं  है
 घोर  उसको  इससे  रखना  चाहिये  यह  ठोक

 है  कि  इस  में  हमने  सदा  का  प्राविद्धन  रखा  है
 कि  जो  लोग  सेटलमेंट  या  कसो  फंसने  पर

 मत  नहीं  करते  उनके  लिये  हसने  सखा  का

 घ्ाविदन  रखा  है  शोर  यह  ठोक  मी  है  कि

 श्राप  इसे  लोगों  को  श्रद्धा  दें  जो  कि  फैसले  पर

 कमल  नहीं  करते  लेकिन  वर्कर्स  को  उससे  क्या

 फाएदा  ।  इस  बजह  से  में  समझता  हूं  कि  इसमें

 ऐसा  आजीवन  ज़रूर  रखना  चाहिये  ताकि

 जो  ऐवार्ड  (पंचाट)  हो  उसका  इम्पलीमटेशन

 (कार्यान्वित  )  'कौन  हो  भ्र ौर  जब  गवर्नमेंट

 एक  ऐवार्ड  को  साल  ले  तो  उसका  फौरन  वस

 होना  चाहिये  |  में  बाहता  हुं  कि  जो  फैसला

 देते  हैँ  उनको  हो  यह  पावर  (भक्ति)  हो  कि

 बह  झपने  कमलों  को  इन फोर्स  (सागू)  करा
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 सके  q  हम  मो  व्यवस्था  करता  चाहिये  कि

 जो  हवाई  देने  वाला  कोर्ट  हों  उसको  जपने

 'ऐवार्ड  को  इनफ  कराते  को  उसी  तरह  से

 पावर  हो  जैसे  कि  कोर्ट  को  सपनो  जारे  को

 हुई  'डीकोड  को  इन फोर्स  कराने  को  पावर

 होतो  है  ।  हम  चाहते  हैं  कि  इन  कोर्ट स  का

 कंसट्ल्दान  (बनावट)  कुछ  ऐसा  हो  ताकि
 राज  हवाई  को  थित  में  लाते  के  सिलसिले

 में  जो  काफी  देर  लग  जातों  है  व  न  लगते  पाये

 बौर  हमें  ऐसा  के  इम्पर्नीपेंटिसन  को

 तरफ  ज्यादा  तवज्जह  नौ  चाहिये  ग्रोवर  यह
 देखना  यहीं  कि  राज  जो  इसमें  दिक्कतें  पेश

 धाती  हैं  और  कि  ताफवर्जो  को  सूरत  में  फर्स्ट

 क्लास  मजिस्ट्रेट  के  पास  मुकदमा  जाता  है
 अर  जो  वहां  पर  काफी  टाइम  लगता  है  कौर

 तब  तक  उस  तबाई  का  मल  में  कराता  रुक

 जाता  है,  उस  ऐवार्ड  के  इम्पलोपेंटेशन  को  हमें
 ऐक्सपंडाइट  (शोभता)  करना  चाहिये  शौर

 ऐसा  इंतजाम  करना  चाहिये  कि  उस  पर  फ़ौरन

 मत  हो  कौर  वह  टले  नहीं  |  सज़ा  की  पेला

 'ऐवार्ड  के  पल  की  झोर  हमें  श्रमिक  ब्यान

 देना  चाहिये  क्योंकि  यह  बकस _.  के  इंटरेस्ट

 में  है।  अदालतों  में  वक्‍त  लगता  ही  है  और

 बह  wa  भो  लगेगा  ।  एक  फैसला  हो  जाता  है
 घोर  होने  भर  के  बाद  गवर्नमेंट  ने  तय  किया

 कि  वह  फैसला  उसे  मान्य  है  बौर  गवर्नमेंट

 द्वारा  उसको  मान  लेने  के  बाद  भो  झगर  उसका

 टेशन  नहीं  होता  तो  बाप  भले  हो
 उसके  लिये  मुकदमा  चलाते  रहिये  उससे

 वर्कर्स  को  कोई  फ़ायदा  नहीं  होता  घौर  इस

 वास्ते  हमें  कोई  ऐसा  इंतजाम  करना  चाहिये  कि

 जब  कोई  फसल।  हो  जाय  और  गवर्नमेंट  उस

 ऐवार्ड  को  मान  &  तो  उस  पर  धरती  होता
 फौरन  शुरू  हो  आय  और  वर्क  को  जो

 -मुआवीया  भारी  उसके  धारा  मिलना  है  वह

 नहें  पित  जाये।  हमें  इस  बिल  में  कोई  ऐसी
 ध्यववस्था  करना  चाहिये  जिससे  हवाई  a  को
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 इनफोसिस  कराने  का  जरिया  निकल  आय  इन

 शब्दों  क॑  साथ  मैं  भ्रम  तौर  पर  जो  बिल वे  है,
 उसका  समर्थन  करता  हूं  |

 Shri  K.  P.  Tripathi  (Darrang):  Mr.
 Deputy-Speaker,  Sir,  I  rise  to  sup-~
 port  this  Bill.  The  working  classes
 have  been  waiting  for  a  very  long
 time  for  this  sort  of  legislation  and
 the  hi  ory  of  thi  legislation  bas
 been  well-describeo  by  Shri  Giri
 who  spoke  before  me.  Nobody  else
 is  more  competent  to  describe  what
 went  before,  what  was  necessary
 and  how  the  working  classes  con-
 tinued  to  wait.  After  all  we  could
 not  get  a  comprehensive’  Bill;  we
 have  got  a  truncated  Bill.  The
 reason  is  very  clear.  The  working
 classes  could  not  come  to  agreement
 on  certain  matters  and  therefore  a
 large  part  of  the  Bill  bad  to  be  given
 up  and  only  a  portion  of  it  has  been
 brought  up.  Shri  Gopalan  said  that
 this  Bill  is  almost  a  trunk  wi.bout  a
 head.  To  some  extent  it  is  true.
 The  question  of  recognition  of  a
 union  and  the  bargaining  agent  is
 very  important  in  the  industrial  his-
 tory  of  a  coun‘ry.  It  will  be  remem-
 bered  that  in  the  United  Kingdom
 and  the  United  States  one  of  the
 reasons  which  made_  unions  strong
 and  ultimately  brought  peace  in  the
 industrial  sphere  was  the  compulsory
 method  of  bringing  the  employers
 and  workers  together  so  that  they
 might  negotiate.  Of  course,  the
 trade  unions  in  those  countries  have
 become  strong  enough  today  and
 they  do  not  need  that  protection.
 But  in  those  days  they  needed  it.
 They  got  this  advantage  and  that  was
 one  of  the  main  pillars  of  their
 strength.  In  our  country  we  have
 been  trying  to  get  this,  but  up  till
 now  it  has  not  been  possible.  But  to
 Slame  Governmeni  for  this  would  be
 wrong.  The  viame  lies  on  our  own
 shoulders.  Until  and  unless  the
 leadership  in  the  working  classes
 comes  te  an  agreement  os  this  question
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 88  to  how  the  recognition  Is  to  be

 “Drought  about  “end  bow  the  baresin:
 ing  agent  is  to  be  determined,  I  have
 20  doubt  that  this  question  will  con-
 tinue  to  be  delayed.

 Shri  Gopalan  said  that  the  best  way
 in  the  circurnstances  would  be  to
 have  a  secret  bal?ot  to  determine  who
 is  the  real  representative.  The  _his-
 tery  of  secret  ballot  in  India  is  well
 known.  I  do  not  think  it  is  so  easy
 an  affair.  It  is  quite  true  that  tem-
 bers  of  trade  unions  who  have  realy
 enrolled  themseives  into  trade  unions
 shculd  have  the  right  to  determine
 who  should  he  the  bargaining  azent.
 But  as  we  know  in  India  today  the
 trad:  union  movement  continues  to
 be  beset  by  political  leaders  and  poli-
 tical  ideologies  and  therefore  the
 Movement  continues  to  be  ciivided.
 It  wou'd  be  wiser  for  us  not  to  seek
 compulsion  by  legislation  for  <‘eter-
 mination  of  this  issue.  It  is  fer  wiser
 for  us  to  determine  this  issue  ty  sit-
 ting  together  and  trying  to  come  ७
 an  agreement.  So  long  as  the  trade
 union  movement  in  this  ccuntry  can
 tinues  to  think  in  terms  of  comfu'sion
 by  iegislation  for  bringing  about  this
 unity.  4  have  no  doubt  that  we  will
 fail,  Therefore.  |  have  not  lost  hope.

 |  think  in  the  last  few  Years—
 Particular'y  within  the  last  two  vears
 —there  has  been  a  trend  in  the  coun-
 try  {cr  bringing  trade  unions  togcther.
 towards  a  general  unification.  ३४९  «his
 trend  continues.  I  think  the  time  will
 come  when  it  would  be  possible  for
 us,  despite  the  potitical  aberrations.  to
 come  to  a  stage  where  the  trade  union
 movement  in  the  country  will  be  uni-
 fied.  Till  then  I  have  no  dcubt  that
 the  rest  of  the  provisions  of  the  Bill.
 the  Labour  Relations  Bill  as  it  was
 called  then,  will  lave  to  wait.  Of
 course,  certain  portions  of  it  whicd
 have  been  omitted  for  the  time  being
 might  have  been  brought  up  even
 without  such  an  agreernent.  They
 have  been  held  up  I  suppose  for  some
 other  -teason:  maybe  056  reasons
 may  disappear  and  those  portions  may
 be  brought  ७०  earlier. a  '
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 '  Now  there  are  certain  aspetts  of
 ड  Bi)  which  are  very  important  ,

 er  Some  of  them  are  of  cours  ‘pen-—con-.:
 troversial  In  charscter  in  the  sense:
 that  most  of  the  working  classes  ac-
 cept  them.  One  is  controversial  rela-
 ting  to  section  32.  So  far  as  the
 abolition  of  the  apgellate  tribunal  and
 the  Intrcduction  and  acceptance  in  th:
 lega:  framework  of  the  arbitsation
 machinery  is  concemed,  so  far  as  the
 question  of  giving  notice  of  change  of
 working  conditions  is  cnacerned,  so  far
 as  the  enlargement  of  the  definition  ¢f
 the  term  “wosker”  is  capcerned:  the
 power  given  to  the  unicns  and  th>
 workers  to  have  a  haod  in  the  deter-
 mination  of  the  standing  orders;  the
 question  of  interpretation  of  swwards
 by  labour  ccurts  and  the  possihilit:v
 for  the  first  time  that  iabour  itself
 might  directly  go  to  the  court  for  such
 an  interpretation  without  the  inter-
 vention  of  the  Goverament  and  final.y
 the  punishment  clause.  namely,  the
 employers  ar¢  to  be  punished  even
 wi:h  imprisonment  if  they  do  not  im
 plement  the  awards—these  are  all
 clauses  which  are  ncen-controvers:a}  in
 the  sense  that  the  working  class  had
 accepted  them  earlier.  We  have  beet
 waiting  for  them  and  as  >  inatter  nf
 fact.  they  have  come  very  late.  Also.
 I  do  not  say  that  they  have  given  a-
 much  as  we  desire.

 Certain  loopholes  and  lacunae  have
 been  nointed  out  by  my  friend,  Shri
 Venkataraman.  There  are  similar  re-
 marks  to  be  made  with  regard  to
 some  other  clauses  of  the  Billi,  but
 by  and  large  they  are  acceptable  and
 therefore,  we  are  for  them.  To  the
 extent  the  Bill  helps  us  to  advance
 towards  the  goal  which  we  want  to
 attain,  we  accept  it;  to  the  extent  it
 does  not,  we  will  continue  to  press  for
 it.

 Coming  to  the  most  controversiat
 clause  adout  section  33,  there  have
 been  several  types  of  approaches  to
 this  question.  One  is  that  we  are
 giving  away  a  benefit  which  we  have
 got  and  the  question  arises  whether
 we  are  not  justified  in  doing  How
 far  are  we  giving  away  the  benefit
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 which  we  have  got?  To  my  mind,
 there  are  two  things:  one  is  the  legi-
 finite  rational  protection  which  we
 arc  no:  giving  up  and  the  other  is
 the  :rrational  protection  which  has
 been  given  awas.  Under  section  33,
 even  in  resPéct  of  matters  which  are
 not  connected  with  the  main  dispute,
 once  an  indust  ial  dispute  is  before
 a3  court  or  tribunal,  no  change  can  be.
 Made  by  the  employer.  Now,  taking
 advantage  of  this  provision,  undoubt-
 edly  workers  in  many  parts  of  th
 country  have  resorted  to  indiscipline
 and  certain  examples  of  indiscipline
 have  been  cited.  So,  it  is  very  clear
 that  this  section,  instead  of  merely
 protecting  trade  union  rights,  has  now
 becn  made  to  protect  the  _  industry
 also.  Therefore,  when  we  meet  with
 this  logic,  we  have  to  admit  that  we
 have  gone  beyond  the  intention  which
 was  desired  and  so  the  working  class
 had  to  agree  to  a  revision  of  that  sec-
 tion.  To  that  extent,  it  is  quite  true
 that  we  have  given  up  something,  but
 against  this  giving  up,  we  have  tried
 to  get  a  measure  of  protection,  which
 is  essential.  In  the.  section  it  is  very
 clearly  stated  that  one  per  cent.  of
 the  total  number  of  workers  will  be
 fully  protected  even  in  respect  of  mat-
 te.s  not  connected  with  the  dispute.
 the  minimum  number  of  such  pro-
 tected  workmen  being  five  and_  the
 mzximum  number  being  100.  It  is
 realised  by  everybody  that  generally
 in  trade  unions  therc  will  be  only  four
 or  five  officers  and  in  larger  unions,
 the  most  active  workers  do  not  exceed
 00  in  number.  Therefore,  so  far  as
 the  trade  union  movement  is  concern-
 ed,  it  is  fully  protected.  So  far  as
 individual]  indiscipline  is  concerned,  all
 the  workers  are  not  protected.  Al-
 ‘yough  protection  has  been  fully  with-

 drawn  ३0  far  as  individual  indis-
 cipline  is  concerned,  full
 protection  of  the  trade  union  move-
 ment  still  continues.

 The  second  point  made  by  Mr.
 Venkataraman  is  very  exsential.  In
 clauSe  22,  there  are  two  parts  (a)  and
 (b).  Under  (b),  actlon  can  be  taken

 Industrial  Disputes  2]  JULY  956  (Ameadment  aad  Miscelianeouss44
 Provisions)  उद्

 agains.  individual,  for  in:lisciplins:,
 Under  (wy).  action  can  be  taken  for
 changing  the  cond:tions.  So  far  as  (a)
 is  concerned,  I  hzve  some  doubt,  be-
 cause  I  feel  that  the  balance  of  the
 situution  nas  been  destroyed.  There
 is  sec  ion  22  in  the  original  Act  follow-
 ed  by  section  23,  which  says  that  during
 the  pendency  of  any  pcoceeding  in  a
 Tribunal,  strike  cannot  be_  resorted
 to.  This  was  possible  because,  during
 the  pendency  of  a  dispute,  all  new  dis-
 putes  -re  automatically  referred  to
 the  Tribunal,  and  therefore,  strike  was
 unnecessary.  But  now,  the  employer
 has  the  right  to  change  the  conditions:
 whereas  under  sections  22  and  23,  the
 workers  have  no  right  to  go  on  strike.
 This  destroys  the  balance.  To  some
 extent,  that  dalance  is  restored  by  the
 provision  about  notice  of  change.  But,
 if  a  new  dispute  arises,  it  is  not  auto-
 matically  referred  to  the  Tribunal.  It
 will  be  considered  by  the  ‘Tribunal  only
 if  the  Government  refers  it  to  the  Tri-
 bunal.  In  the  interim  Period,  if  the
 Government  does  not  refer  the  dispute
 io  the  Tribunal.  it  does  not  go  to  the
 Tribunal.  So.  there  is  the  possibility
 that  3  change  may  be  made;  the  Gov-
 ernme:t  may  not  refer  it  to  the  Tribu-
 nal  anc?  we  cannot  go  on  strike.  This
 destroys  the  balance  on  which  the
 whole  Bill  is  designed.  Therefore,  we
 come  to  the  logical  conclusion  that  in
 reevect  of  all  changes  which  are  made
 by  the  employers  while  the  proceewings
 are  oending  in  a  court  of  Jaw,  it  would
 be  the  duty  of  the  Governmen:  to  refer
 them  automatically  to  the  Tribunal.
 Then  the  balance  will  be  restored.  If
 tha;  is  not  done,  then  the  balance  will
 not  be  there.  I  do  not  know  what  the
 intentions  of  the  Government  are,  but
 we  hope  that  the  Intentions  of  the
 Government  are,  to  maintain  this  bal-
 ance.  We  hope  that  whenever  such
 disputes  arlse,  the  Government  wiJ]  re-
 fer  them  to  the  Tribunal,  so  that  we
 may  not  suffer  ursder  sections  22  and
 23  unnecessarily.

 There  is  another  section  which  gives
 the  Government  the  power  to  do  away
 with  the  provision  of  giving  notice  of
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 chacge  in  times  of  gency.  Here
 also  the  same  difficulty  wil)  arise.  The
 employer  would  be  able  to  make  a
 change  without  giving  any  notice  and
 we  will  not  be  able  to  go  on  strike,
 because  sectiona  22  and  23  will  ope-
 rate.  These  are  the  points  which
 should  be  considered  carefully  by  the
 Minlietry.  I  havenn  doubtthat  Goveru-
 enent  fe  trying  to  make  tham  changes
 and  make  the  legislation  more  rational.
 Ouly  in  that  hove,  we  are  suppurting
 this  measure  The  Irratianality  which
 would  arise  due  to  the  edstence  of
 sectiona  22  and  23  ghall  have  to  be
 Corrected  by  Goverament  by  executive
 orders.

 There  is  a  proviso  at  page  i4  with
 regard  to  individual  workers.  Where
 an  individual  worker  is  discharged,  the
 employer  has  automatically  to  refer  i.
 to  the  Tribunal.  But  90  far  as  (a)  is
 zoncerned,  that  provision  Is  aot  there.
 ‘Therefore,  in  the  case  of  (a),  we  shall
 have  .o  go  through  the  procedure  cf
 coming  to  the  Government  §  first.  It
 -~~ould  nave  been  wiser  it.  instead  of
 taking  this  duty  on  their  shoulders,  the
 Governmen,  had  provided  that  it  may
 he  referred  automatically  by  the  em-
 ployers  for  determination  by  the  Tri-
 bunal.  90  that  ix:  the  interim  pzriod.  a
 change  might  be  held  over,  I  do  no:
 know  whether  the  Government  would
 consider  this  now.  I  have  no  90007
 that  they  would  have  to  take  all  this
 into  censiceration  in  ‘he  ultimate
 enforcement  of  the  Jaw.

 The  next  prire  that  I  want  t)  make  is
 with  regard  to  iefiniiien.  f-rtain
 points  have  been  miade  sect  &  3  Shri
 Venkataraman  to  show  how  the  defi-
 nition  ia  defective.  I  also  fee)  that  if
 the  terms  are  not  widely  interpreted
 as  Shri  Venkataramen  suggested,  it
 would  be  difficult  for  us.  With  regs
 to  contract  labour,  we  have  already
 Qassed  a  resolution  demanding  the  abo-
 lition  of  con.cact  labour  wherever  there

 Ss  permanent  type  of  work  continuing.
 I  think  the  main  demand  under  this
 head  le  to  abolish  the  contract  system.
 Gove:nment  should  push  forward  with
 this  Orokramme.

 Provisions)  Bill

 In  para  (lv)  of  e:bclause  (f)  of
 clause  3.  we  talk  about  हम
 personnel  being  invested  with  mana-
 gerial  power.  The  adreemmt,  so  fer
 aq  I  remember,  was  that  people  draw-
 ing  Rs.  500  of  less  should  get  the  right
 to  organise  and  get  the  protection  of
 thie  BIN.  In  a  Geaweratic  sociey,  the
 general  rule  chould  be  that  everybody
 should  have  the  right  to  organias,  [t
 should  not  be  a  garticular  right.  In  the
 wey  in  which  trade  unignism  deve-
 loped  in  this  country,  the  trade  union
 movement  was  regarded  as  a  particular
 clght  because  it  wag  cegerded  as  a
 conspiracy  in  the  beginnmg.  Insome
 way  or  other,  whenever  we  come  to
 legislation,  there  is  always  a  ten-
 dency  to  limit  it  to  as  few  persans  as
 possible.  The  tendency  should  be
 to  exclude  as  few  persons  as  possi-
 ble  from  this  right.  When  we  came
 to  this  agreement,  we  thought  that
 all  people  getting  less  than  Rs.  300
 will  have  automatically  rigbt  to
 organise.  But  due  to  the  existence
 of  the  word  ‘or’  in  page  3,  sub-
 clause  (iv)  it  is  very  clear  that  a
 man  drawing  say  Rs.  50’-  may  be
 clothed  with  colourable  menegeriol
 rights  and  he  may  not  be  able  ‘o  get
 the  benefit  of  thia  legislation.  There
 are  plantations.  as  my  hon.  friend
 Shri  Venkataraman  was  pointing  out,
 in  which  a  headcterk  is  drawing
 Rs.  400  or  Rs.  500.  He  will  have  a
 right  to  he  in  the  trade  un‘on.  Sup-
 pose  there  is  a  branch  garden  where
 the  head  clerk  draws  only  Rs.  or
 Rs.  75.  The  manager  may  give
 him  some  colourable  cight  of  manage-
 ment.  This  man  geting  Rs.  73
 will  be  prevented  from  helng  in  the
 trade  union  and  the  man  _  get‘ing
 Rs.  400  will  have  the  right  to  orga-
 ntse.  This  would  create  a  great  ano-
 maly.  I  do  not  understand  the  logie
 of  having  ea  clause  which  orevents
 such  ordinary  ७०57०  from  having  the
 righ’  to  organise.  Therefore,  I  would
 have  liked  the  Government  to  accert
 the  amendment  with  vegard  to  the
 war  OF  शठ  Mat  tt  niey  ve  cnanged  in-
 {o  ‘and’.  There  are  four  or  five  ways
 of  correcting  the  situation.  Amen-
 ments  have  been  filed.  The  last  of  the
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 amendments  is  that  the  word  ‘or’  should
 be  replaced  by  ‘and’.

 &  is  argued  that  tbe  word  ‘:muuly’  ;s
 sufficient  protection.  You  know  ©  the
 word  ‘mainly’  is  not  sufficient  protec-
 tion.  If  it  were  sufficient  protection,
 the  occurrence  of  this  word  in  neru
 (iii)  would  have  been  sufBciex).  it
 would  not  have  bec  necessary  for
 the  subsequen.  pari  of  the  =  i  .use
 to  be  there  at  all.  The  clause  would
 have  ended  with  'mansem’.  The  very
 fact  that  it  is  not  so,  shows  that  it
 is  not  sufficient.  In  a  branch  garden,
 for  instance.  it  is  necessary  for  the
 manager  to  have  a  colourable  device
 so  that  on  the  spot  he  may  take  some
 action.  That  is  not  his  main  avoca-
 tion.  I€  you  look  at  the  contracts  you
 can  see  whether  his  main  occupation

 {s  management.  He  is  not  the  m2:-
 ger.  He  is  a  head  clerk  or  a  clerk.
 He  has  the  right  to  supervise,  but  not
 to  take  any  decision.  The  decisions
 are  taken  in  the  main  garden,  Fo:
 the  purpose  of  law,  this  may  be  sufti-
 cient  and  he  may  be  prevented.  {f
 this  clause  is  allowed  to  be  operated
 in  this  way,  I  have  no  doubt  that
 many  of  our  trade  unions  will  be  split.
 The  most  important  key  workers  in
 our  unions  in  the  plantations  will  be
 hit,  and  there  will  be  a  split  on  that
 issue.  Therefore,  I  request  the  Gov-
 ernment  to  consider  these  points.

 My  time  is  up.  I  will]  not  take  more
 time  of  the  House.

 पंडित  ढसुर दस  भाग व  (गुड़गांव)
 जनाब  ठप्टि  स्पीकर  साहब,  में  मैनजमेंट  को

 हस  बिल  को  बड़े  बसें  के  बाद  से  यहां  बंग

 किए  जाने  पर  मबररिक्दाद  देता  हूं  t  इस

 बिल  के  अन्दर र  बहुत  सो  प्रावीण्य  हूं'  *

 Sbri  Venkaiaraman:  May  i  request
 the  hon.  Member  to  speak  in  English?
 This  Is  a  legal  matter  and  4  would
 like  very  much  to  hear  his  valued
 views.

 Pandit  Thakur  Das  Bhargewa:  I
 would  congratulate  the  Government
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 for  bringing  in  thia  mersure  which  is
 long  overdue.  Although  I  am  not  in
 any  way  connected  with  labour  or
 employer,  still  I  find  that  priacipies
 of  justice,  fair  play  and  equity  are
 to  be  found  in  almost  every  sertian
 of  the  Bill.  fF  know  that  whatever
 comes  from  our  cespected  Labour
 Minister  shall  be  imbued  with  that
 spirit.  When  I  find  Shri  V.  V.  Giri
 also  adorning  these  Benches,  I  find
 the  spirit  of  Shri  V.  V.  Giri  and  the
 Labour  Minister  in  every  section  and
 in  every  word  of  this  Bill.  I  con-
 gratulate  them  both  for  this  produc-
 tion.

 Coming  to  the  merits  of  the  Bill.  ९
 submit  that  I  am  not  satisfied  with
 the  definition  of  the  word  workwian.
 My  reasons  are  obvious.  We  have
 just  now  heard  Shri  K.  P.  Tripathi
 exPlaining  sub-psra  (iv)  on  page  ३  ७
 the  Bill  We  have  heard  Sbri
 Venkataraman  also  in  respect  of  this
 when  he  snoke  about  nurses.  doctors,
 etc.  I  think  that  we  should  not
 a‘ixnpt  to  define  whether  a  person
 is  skilled  or  unskilled  or  supervisory,
 technical  or  clerical.  because  there
 are  many  other  heads  which  ynu  do
 not  think  of:  for  instance,  the  medi-
 cal  line,  ete.  If  you  take  away  these
 ecjcetives  and  kee>  simp'y  workniie..
 On  the  whoie  the  difficuly  will  we
 solved.

 Moreover.  I  understand  the  idex  ७
 to  include  a:  many  peopie  as  possible
 and  to  eliminate  as  few  as  possible.
 Therefore,  I  accept  the  formula  which
 Shri  K.  P.  Tripathi  bas  propounded
 before  us.  In  my  humble  view,  I
 do  not  know  how  oaras  {iii)  and  (iv)
 can  be  reconciled.  Para  tiii)  stvs:

 “who  is  emploved  mainiy  in  a
 managerial  or  adninistrative
 capacity;  or”

 In  the  first  place.  we  do  not  know
 what  is  managerial  capacity  and  what
 is  administrative  capacity.  Any  kind
 of  work  can  be  turned  into  work  of
 administrative  nature  Just  as  mv  hon.
 friend  has  pointed  out.  In  a  branch
 garden  a  person  drawing  Rs.  50  may
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 be  enteusted  with  some  .work  which
 may  partake  of  the  nature  ot  mapa-
 Secial  or  administrative  work.  where
 in  a  bigger  garden,  a  person  getting
 higher  salary  may  not  cume  under
 that  category  if  he  is  in  the  headquar-
 ters.  Similarly,  in  a  sugar  tnill.  any
 ordinary  manager  getting  Rs.  250  wiil
 not  be  included  whereas  an  engineet
 or  doctor  getting  Rs.  499  will  be-in-
 cluded.  This  is  not  proper.  Ax  a
 matter  of  fact,  we  want  that  every
 person  must  be  protected.  unless  and
 until  he  draws  a  pay  of  a  certain
 amount  and  also  has  got  some  mana-
 gerial  or  administrative  work.  There-
 fore,  I  think,  the  Government  will  be
 well  advised  to  have  both  these  con-
 ditions  in  this  sub-para  (iii)  on  page
 3  of  the  Bill.  That  would  meet  the
 ends  of  justice.  Therefore,  we  shoud
 say,  any  person  dtszwing  more  ‘han
 Rs.  500  and  having  admir.istrative  or
 managerial  powers  shal!  excluded.
 IT  can  understand  that.  Otherwise,  if
 you  keep  the  provision  as  it  is,  many
 complaints  wil!  arise  and  people  who
 are  not  drawing  a  large  amount  and
 who  are  doing  administrative  or
 managerial]  work  in  an  ordinary  capa-
 city  will  not  be  protected.

 Then,  I  come  to  the  qualification  of
 the  judges  of  these  three  classes  of
 courts.  I  should  think  that  we  should
 make  some  change  in  so  far  a:  the
 second  class  is  concerned.  I  am  not
 impressed  by  the  argur:nent  that  ther:
 should  be  only  one  class  of  officers.
 Even  in  our  courts.  we  have  the  High
 Courts.  the  sessions  courts,  first  class
 magistrates,  etc.  They  are  dealing
 with  different  kinds  of  work.  When  I
 p2rsuc  Schedules  2  and  3.  I  find  that
 the  work  is  quite  different.  The
 Labour  Court  will  only  deal  with
 Schedule  2  and  the  Tribunal  shall  deal
 with  both  Schedules  2  and  3.
 There  is  no  point  in  insisting  that
 all  -he  judges  must  be  of  the  some
 calibre  and  must  do  the  same  work.
 If  the  work  ix  different,  there  is  no
 point  in  saving  that  there  should  not
 be  different  classexz.  I  am  rather
 happy  that  the  appellate  courts  which
 were  the  source  of  so  much  delay
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 are  now  being  taken  away,  and  these
 courts  have  been  appointed  in  their
 place.  After  all  we  know  the  nature
 of  the  work  that  was  done  by  these.
 appellate  courts  and  even  their  judg-
 ments  were  not  binding  for  9  time.
 So,  I  am  satisfied  that  the  change  from
 the  appellate  courts  to  these  three
 courts  is  quite  justified.

 But  I  am  anzious  that  In  so  far  as.
 the  qualifications  for  appointment  ts
 the  industrial  tribunal  are  concerned,
 in  addition  to  mib-sections  (a)  and

 -(b),  a  new  sub-section  (c)  may  be
 added  to  the  effect  that  a  verscn  who-
 holds  this  vost  must  be  a  person  who
 has  exPenence  of  at  least  ten  years  nf
 judicial  work  and  one  year  of  labour
 work,  The  real  qualification  that  we-
 want  in  a  derson  of  this  kind  is  chat
 he  must  have  had  a  thorough  ground-
 ing.  so  far  as  the  iudiciat  work  is
 concerned.  If  he  has  served  for  ton
 years  as  a  judicial  officer.  I  think  the
 main  qualification  will  be  satisfied.
 and  he  must  have  experience  of  one
 vear  in  labour  work  also.  After  all,
 there  will  be  many  judges  of  this  kind
 .n  every  State;  we  shall  have  at  least
 three  or  four  such  courts  ir  every
 State.  In  order  that  there  may  not
 be  any  difficulty,  I  am  anxious  that
 you  do  not  narrow  down  the  scope  of
 the  qualifications  to  such  an  exlent
 that  you  will  not  be  able  to  find  ce:m-
 petent  judges  to  fill  these  posts.  I
 would  therefore  respectfully  request
 the  Labour  Minister  to  kindly  consi-
 der  this  humble  suggestion  of  mine,
 which  [  have  put  in  in  amendments
 Nos.  36  and  37  of  which  I  have  given
 notice  today.  In  those  amendments,
 there  is  only  one  small  difference.  In
 the  amendment  that  the  Minister  has
 been  pieased  to  put  forth.  the  quali-
 fication  ie  that  the  person  must  have
 put  in  two  years’  experience  in  labour
 work.  But  I  have  suggested  only  one
 year  in  my  amendment.  So  far  as
 the  general  qualification  Is  concerned,
 however,  I  am  anxious  that  at  least
 seven  or  ten  yea:s’  judicial  experience
 must  be  there.

 Now,  I  come  to  clause  8.  {  am  very
 glad  that  the  generai  principles  of
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 civil  law  have  been  regarded  as  good

 30  far  as  these  cour®  are  cuncetned,
 namely  thet  if  the  employers  and  the
 employees  come  to  a  compromise  and
 they  want  to  appoint  an  arbitrator,
 they  can  do  30.  By  making  a  provi-
 sion  of  this  nature,  you  are  making  8
 tiew  law.  So  for  as  labour  legislation
 is  concerned  I  am  very  happy  that  so
 far  as  mutual  consent  800  amity  are
 concerned,  they  have  been  given  the
 vlace  of  prefcrence  as  they  should  be.
 In  ocdinary  civil  iaw,  whenever  there
 is  an  agreesent  to  refer  a  matter  to
 arbitration,  tbe  parties  could  do  so.
 We  have  a  similar  proviaion  in  the
 Arbitration  Act  also,  But  even  apart
 from  that,  we  have  a  provision  in  the
 civil  law  to  the  effect  that  whenever
 the  parties  to  a  dispute  come  to  an
 agreement  ३०  far  as  arbitration  is  con-
 cerned,  then  the  matte:  is  referred  to
 the  arbitrator,  and  his  decision  is
 binding.  I  am  very  glad  that  you
 have  accepted  that  principle  here.

 But  may  I  humbly  ask  you  to  consi-
 der  one  more  thicg  {n  this  consecticn.
 Mamely,  that  in  a  civil  case,  whcu
 there  is  a  suit  pending  also,  if  the
 parties  come  to  an  agreement,  they
 could  refer  the  matter  to  arbitration,
 because  it  is  regarded  that  the  method
 of  arbitration  is  perhaps  superior  to
 the  method  of  decision  by  courts.  So.
 there  Is  a  provision  in  the  Civil
 Procedure  Code  that  if  in  a
 pending  suit.  the  parties  want  to
 send  a  case  to  arbitration,  they
 are  atiowed  to  do  so.  I  want
 that  a  similar  provision  should  be

 made  in  clause  8  here,  so_  that  the
 parties,  if  they  come  to  an  agreement

 while  the  suit  is  pending,  could  cefer
 the  matter  to  arbitration.  Once  you
 accept  the  principle  that  arbitration
 is  much  bette:  than  decision  by  court,
 then  logically  it  follows  that  even  if
 ‘they  have  sent  the  case  to  the  labour
 <ourt.  if  they  come  to  a  decision  later
 on  to  refer  the  matter  to  arbitration,
 they  should  bs  allowed  to  do  30.

 Further,  I  find  that  in  ali  other
 «eases,  under  the  Civil  Procedure  Code

 Provisions)  है

 छह  well  as  upder  the  Arbitration  Act,
 there  is  a  ह...  that  after  an
 arbitrator  has  gieen  his  ह...  or
 award,  it  could  be  objected  to  on
 grounds  of  fraud,  misrepresentation
 and  39  on.  I  think,  taking  human
 nature  as  it  ia,  even  the  award  of  Ihe
 arbitrators  in  these  cases  wiil  be  ob-
 jected  to  in  many  cases.  I  do  not
 find  any  provision  cerzespanding  to
 the  oz2e  that  is  to  be  found  in  the  Civil
 Procedure  Code  or  the  Arbitratloa
 Act  In  this  regard

 Shrt  Venkataraman:  It  is  not  the
 intention  that  it  should  be  objected  tn
 on  those  grounds.

 Pandit  Thakar  Das  Bhargava:  I  am
 very  glad  about  it,  and  I  wish  that
 such  a  provision  should  not  be  there
 even  in  ordinary  cases.  I  do  not  like
 the  idea  of  a  pe:son  Grst  cboosing  his
 own  judge  and  then  trying  to  pick
 holes  also  in  what  he  has  done.  So
 what  is  done  here  is  reaily  a  goo:
 thing.  At  the  same  time,  a  wouid
 like  to  submit  that  you  will  find  in
 the  long  run  people  complai:ing,—in
 spite  of.  the  fact  that  :  hey  have  selc:-
 ed  theig  own  arb-trator,—just  as  they
 are  complaining  under  the  civil  law.
 That  is  the  difficulty  that  arise-.
 Otherwise,  so  far  as  the  principle  b
 concerned.  it  is  a  good  one.  The
 party  chooses  its  own  judge.  and
 then  abides  by  the  decision  that  he
 gives.

 Pandit  K.C.  Sharma  (Beerut
 Distt—Sou.h):  The  judge  may  89
 wrong.

 Dr.  Laaka  Sundaram;
 above  law.

 ह,  are

 Pandit  Thakar  Das  Bhargava:  Let
 the  judges  go  wrong.  But  I  hope  my
 hon.  friend  will  not  go  wrong  with
 me.  but  may  kindly  allow  me  to  so
 on.  ;

 So  far  as  the  new  provision  in  re
 gacd  to  standing  orders  is  concecned,
 I  aw  very  happy.  Just  as  our  Presi  .
 dent  can  ask  the  Supreme  Court  to’
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 give  their  opinion  on  any  matter  re-
 lating  to  the  interpretation  of  the
 Constitution,  likewise,  it  is  provided
 here  that  the  workers  or  the  empio-
 yers  or  both  could  go  to  court  and
 ask  the  cOurt  to  give  its  decision  about
 a  particular  standing  order.  That  is  3
 very  good  idea-  It  will  obviate  many
 difficulties.  Further,  many  disputes
 May  not  arise  at  all  because  the
 right  interpretation  will  be  available
 to  the  parties  concerned,  once  they
 have  caised  the  matter  before  the
 court.

 Similarly,  in  regard  to  modifications
 of  the  conditions  of  service.  I  wel-
 come  the  provision  made  in  the  pro-
 posed  section  33.  which  is  a  much-
 debated  section.  I  have  sent  notice  of
 an  amendment  to  this  section.  Once
 I  had  an  occasion  to  appear  before  an
 industrial  tribunal.  There  I  foun‘t
 that  the  employers  experienced  a  cer-
 tain  difficulty.  and  that  difficulty  was
 this.  While  the  dispute  was  going  on.
 some  of  the  labourers  had  taken  in
 into  their  heads  to  do  some  sort  of
 mischief:  they  put  some  earth,  and
 some  pieces  of  iron  into  the  the  ma-
 chines.  I  for  one  do  not  want  to  take
 sides  in  this  matter.  At  the  same
 time.  I  am  anxious,  tha:  so  far  as
 misconduct  is  concerned,  whether  it  is
 connected  with  the  dispute  or  not.
 a  misconduct  is  misconduct,  and  it
 should  be  within  the  powers  of  the
 employers  to  see  that  the  misconduct
 is  not  allowed  to  be  perpetrated,  be-
 cause  after  all.  if  it  is  allowed,  pra-
 duction  will  stop.

 Shri  U.  B&  Trivedi  (Chittor):  The
 labour  leaders  will  lose  votes  if  they
 do  that.

 Pandit  Thakur  Das  Ghargava:  I
 am  a  very  humble  man,  and  30  far  as
 the  labour  leaders  are  coocerved,  I  res-
 pect  all  of  them.  I  do  not  want  to
 see  that  in  any  way  they  lose  their
 Prestige.  At  the  same  tima  es  a
 humble  citizen  of  this  country,  I  do
 want  that  we  may  have  provisions
 in  this  law  which  may  be  quite  just.

 So  far  as  misconduct  is  concerto?
 ft  is  most  difficult  to  decide  whethe
 347  LS.D.
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 the  miscunduct  is  connected  with  ths
 dispute  or  not.  for  the  employers
 wil}  always  gay  that  it  is  not  can-
 nected  with  the  dispute  while  tbe
 employees  will  always  say  that  tt
 is  canpected  with  the  dipute  So,
 it  is  very  dificult  to  decide  this
 matter.  So  far  as  sub-sec.ion.
 (])(a)  of  proposed  section  33  is  con-
 cerned,  |  do  not  want  to  have  apy
 change,  but  30  far  as  _  sud-section
 (!)(b)  is  concerned,  I  want  to  point
 out  that  it  is  most  difficult  :  decide
 whether  a  misconduct  is  _  cunnected
 with  the  dispute  or  not.  But  there
 are  certain  pieces  of  misconduzt,  such
 as  assault  or  arson  and  so  on,  in  Fres-
 pect  of  which  I  do  not  see  any  justi-
 fication  for  any  sort  of  leniency  being.
 shown  to  the  man  who  is  guil:y  of  it.
 I  am  therefore  anxious  that  so  far

 as  misconduct  is  concerded,  it  should
 be  made  punishable  by  the  employer.
 At  the  same  time,  I  do  not  wnt  <o
 give  the  employer  a  free  bans,  for  in
 that  case,  Sbri  Nambiar  might  ask
 ‘What  would  happen  in  cases  of  victi-
 misation?’  J  have  therefore  g:ovided
 an  antidote  to  this  in  my  amendment
 to  proposed  section  33(5).  which  runs
 thus  and  which  jig  q  very  salutary
 provision  also:

 “Where  an  employer  makes  an
 applicatisn  te  2  concilia‘ion  officer,
 Board,  Labour  Court,  Tribunal  or
 National  Tribunal,  under  the  pro-
 viso  to  sub-section  (2)  ‘ar  ap-
 proval  «é  the  action  taken  by  him,
 the  authority  concerned  ahall,
 without  delay,  hear  such  applica-
 tion  and  pass,  as  expeditiously  as
 possible,  such  order  in  relstfon
 thereto  ss  it  deems  ft.”.

 This  is  good  ss  far  as  it  goes.  But
 I  further  want  that  in  cases  where  the
 court  ultimately  finds  «hat  me  em-
 ployer  bas  not  behaved  well  o:  that
 his  order  of  punishment  was  wanton
 or  unjustified,  the  court  can  give  in
 respect  of  that  matter  suitable  dam-
 ages,  apart  from  tbe  other  remedies
 which  are  open  to  it.  I  do  not  want
 that  the  employer  should  get  urneces-
 sary  powers  ina  case  of  this  nature.  If
 Qe  employer  misbehaves,  be  can  eo
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 be  imprisoned,  and  in  fact,  we  bave  got
 a  section  to  that  effect,  and  any  con-
 travention  of  that  section  will  attract
 the  cemedy  of  imprisonment  even  क्0
 far  as  the  employer  ia  conrad.  I
 elso  know  that  the  employers  are  too
 powerful  and  they  are  not  gaing  to  be
 tmprisoned.  But  in  a  valid  case  af  victi-
 misation,  there  is  no  reason  why  they
 should  not  be  gunisbed.  Therefore,  I
 want  40०  have  it  both  ways.  The  Grst
 thing  is  that  so  far  as  misconduct  ia
 concerned,  that  misconduct,  whether

 it  is  cannectea  with  the  dispute  or  not,
 should  de  punishable  by  the  employer,
 Secondly,  if  the  employer  is  found
 ultimately  to  have  misbehaved  and
 not  done  ‘ustice  to  the  man,  tben  suit-
 able  action  musi  be  taken  aad  punish-
 ment  must  he  awarded.  You  may  say
 That  in  such  cases  imprisonment  Is  the
 only  punishmen:  that  can  be  award-
 ed.  I  caG  understand  <hat.

 There  is  one  thing  which  kas  been
 suggested,  and  rightly,  and  that  is
 that  in  cases  of  this  nature,  expedi-
 tion  is  most  necessary.  If  the  case
 prolongs  for  six  montis,  so  far  as
 the  labourer  is  concerned,  he  will  not
 stick  to  that  plece.  He  may  gc  away
 and  then  he  ma)  lose  his  app»intment.
 Therefore,  as  we  have  dove  in  the
 Representation  of  the  People  Act  ‘hat
 within  such  and  such  time.  the  court
 must  decide  the  case,  accordingly  here
 we  can  say  that  within  a  ceasonable
 period,  two  months  or  ‘bree  nontbs,
 this  matter  of  approval  of  punishment
 must  be  decided  by  the  court.  Even
 if  it  were  a  fixed  period,  it  would  be
 tbe  right  thing  to  do.  If  we  do  that,
 nothing  will  be  lost.  On  the  cvntrary,
 we  shall  gain.

 Now  I  have  to  make  another  sub-
 milasion  also,  The  original  Act,  as  was
 pofnted  out  by  my  hon.  (friend,  Shri
 Venkataraman,  had  a  provision  about
 aceessors,  chat  with  the  consent  of  the
 parties,  assessors  could  be  appointed.
 Here  we  find  twe,  kinda  of  provisions.
 One  js  In  regard  to  the  eppointing
 authority,  that  they  can  appoint  asses-
 sors.  Then  we  have  got  a  provision.
 that  :he  courts  also  can  associate  with

 Provisions)  Bitt

 themselves  a  petBOn  or  Dersans  bavi0g
 spectal  knowledge  abou.  the  matter  in
 dispute.

 Now,  when  asscasprs  are  appointed,
 what  will  be  their  functicna?  Ia  it
 necessary  ९१0  hea:  them?  If  :be  court
 does  not  hear  them  and  delivers  judg-
 ment  without  hearing  them,  what
 would  happen?  I  kaow  that  under
 the  Criminal  Procedure  Code,  when
 we  had  essessors,  it  was  Oeteasary  that
 ‘he  courts  must  have  taken  the  opi-
 nion  of  the  assessary  on  all  the
 charges.  If  the  court  did  not  do  that.

 “the  judgmect  of  the  seasiopa  judge
 would  be  set  aside  by  the  High  Court.
 Though  it  was  not  cecessary  .o  accept
 their  Andings,  it  was  necessary  to  bear
 them.  Now,  if  we  have  got  a  provi-
 sion  for  appointment  of  assessors,  you
 must  make  a  provision  here  to  tbe
 effect  that  their  opinion  wi)}]  be  taken.
 Otherwise,  what  is  the  use  of  Govern-
 ment  appointing  assessors?  We  should
 have  a  provision  that  their  opinion
 should  be  taken.  but  no  court  should
 be  bound  by  their  opinion.  We  have
 done  away  with  assessors  in  tespect
 of  the  Criminal  Procedure  Code.

 Shri  Venkataraman:  Will  net  the
 words  “two  persons  as  assessors  ry
 advise  the  Tribunal”  in  the  proposed
 section  7A(4)  cover  he  case?  It
 means  their  advice  must  be  taken.

 Paadit  Tbakor  Das  Bhargava:  Sup-
 pose  one  of  «hem  is  not  present.  Sup-
 Pose  both  are  not  present  on  a  certain
 date.  Then  what  will  happen?  The
 same  difficulty  which  arose  in  the  case
 of  the  appellate  court  with  one  Judge
 Present  and  others  absent,  would
 arise.  Therefore.  you  must  also
 make  a  provision  that  if  one  of  them
 is  absent  or  if  both  are  absent—as
 yoy  have  made  fp  the  case  of  the
 Judges-—it  will  not  invalidate  the
 decision  of  the  court.  But  you  must
 also  provide  that  the  Judges  must
 otherwise  hear  their  advice,  because
 what  ig  the  good  of  Government
 appointing  them  if  they  are  no.  to  be
 heard?
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 So  this  provision  must  be  mede.
 Otherwise,  difficulty  may  mDsequently
 arise.  Some  courts  may  bold  the
 wotds  ‘to  adVise  the  Tribunal’  to  mean
 tbat  :-he  advice  was  not  taken  aod
 therefore,  the  judgment  is  wrong.  I
 am  fearing  this  dif@rulty.  In  sbart,
 tbe  provision  will  be  more  or  less  like
 this:  they  have  a  right  to  be  heard,
 their  advice  will  not  be  binding;  chen
 their  absence  on  any  particular  date
 or  dates  will  not  be  material:  thirdly,-
 even  if  one  of  them  !s  not  pres=nt.
 nothing  will  happen.

 Toen  we  bave  3  provision  under
 clause  9(e)  which  says:

 “A  Court,  Labour  Court.  Tribu-
 nal  or  National  Tribunal!  may,  if  it
 90  thinks  fit,  appoint  one  or  more
 persons  having  special  knowledge
 of  the  matter  under  consideration
 as  ass€aSor  or  asseasors  to  eclvise  it
 in  the  groceeding  before  it”.

 I  have  tabled  an  amendment  to  tbe
 effec:  that  this  should  be  deleted.  My
 submission  is  that  it  is  much  better  to
 examine  such  persons  with  special
 knowledge  as  witnesses,  so  that  both
 parties  may  have  an  opportunity  of
 cross-examining  them.  Their  advice
 may  not  de  binding  or  may  not  even

 ‘be  taken,  but  their  evidence  must  be
 taken,  Thia  is  a  better  procedure  than
 associating  them  with  the  court.  Also,
 a  question  may  arise  when  two  persons
 are  there  as  to  what  should  be  done
 when  there  js  no  unanimity.

 My  submission  is  that  so  far  as
 assessors  are  concerned,  this  Bill  is
 silent  on  the  points  I  bave  mentioned,
 and  therefore  we  should  make  the
 nec€tsary  provisions  so  that  difficulties
 may  not  subsequently  arise.

 Shri  N.  Sreekaaten  Nair:  I  am  not
 very  bappy  at  the  form  of  the  Bill  as
 it  is  placed  before  the  House.  There
 ls  a  saying  in  my  language,  Malayalam,
 which  means  that  a  thing  is  too  bitter
 to  be  swallowed  and  too  sweet  to  be
 spat  out.  This  is  what  I  deeply  feel  in
 regard  to  this  Bill.
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 One  of  the  laudable  changes  ig  the
 widening  of  the  definition  of  ‘work-
 man’.  But  it  takes  away  with  tbe  left
 hand  what  is  given  by  the  right.  The
 definit'ga,  of  course,  is  intended  or
 supposed  to  be  intended  to  include
 technicians  and  supervisory  staff.  But
 when  it  is  said  ‘mainly  managerial’,
 every  employer  will  contend  that  al]
 officers  under  the  sun  are  doling
 ‘mainly  managerial’  work,  90  much  50
 that  there  won't  be  any  supervisory
 staff,

 छह  Venkataraman:  May  i  उड
 remind  my  hon.  friend  that  there  is  a
 judgment  of  the  High  Court  of  Mad-
 ras  which  says  that  mere  designation
 as  ‘manager’  will  not  be  binding,  mere
 payroent  of  wages  as  ‘manager  will
 not  be  binding  but  ooly  the  actual
 duties  performed  would  decrmipe
 whether  a  person  is  a  manager  or  not?

 Shri  N.  Sreekantan  Nair:  May  I.
 also  remind  my  hon.  friend,  Shri
 Venkataraman,  who  is  publisher  also
 of  the  Madras  Labour  Journal  that
 the  Labour  Appellate  Tribunal  found
 a  teacher  in  a_  kindergarten  school
 whose  duty  includes  washing  children,
 to  be  not  within  the  purview  of  tbe
 Industrial  Disputes  Act.  Tbat  was  the
 culing  of  the  Appellate  Tribunal  in  a
 case  which  was  defended  by  his  own
 junior  who  ls  also  editor  of  the  paper.

 Shri  Venkataraman:  I!  suppose  tbat
 decision  is  based  on  the  fact  that  It
 is  neither  clerical  nor  manual—not  co
 the  ground  ‘managerial’.

 Mr.  OeputySpeaker:  Order,  order.
 Let  us  proceed.  Enougb  has  been
 reminded  on  both  sides.

 Shri  N.  Sreeaxznten  Nair:  Anyhow.
 though  he  was  confronting  the  hon.
 Labour  Minister  with  what  he  said
 before  be  was  Minister,  he  himself
 swallowed  his  own  objection  to  that
 definition  of  ‘~orkman’  while  he  was
 speaking.

 i  was  discussing  thls  question  with
 a  foreign  gentleman.  He  was  astouns-
 ed  at  the  fact  that  there  could  be  peo.
 ple  drawiog  below  Rs.  S06/-  In
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 managerial  or  Gspervisary  posts.  I
 told  him  that  there  may  be  people
 with  managefial  sta:ua  getting  Rs.  50.
 (Interruption).  To  just  throw  these
 People  at  the  tender  mercies  of  the
 employer  is  too  hard.  Naturally,  they
 mus:  at  least  be  given  grotection
 under  the  Industriai  Disputes  Act  in
 the  matter  of  fixity  of  employment.
 That  can  be  givcn  provided  the  limit
 of  Rs.  500  is  accepted  for  both  super-
 visory  and  mia.agerial  s:aff.  That  is
 the  minimum  which  the  hen.  Labour
 Minister  can  do  on  this  matter.

 As  to  the  Guestion  of  contract  work-
 ers,  it  may  be  argued  that  it  is
 impiied.  But.  as  has  been  suggested
 by  my  hon.  friend,  Shri  A.  K.  Gapalan,
 it  is  better  to  ma‘s  it  plain  so  that
 there  may  be  no  possibility  of  mis-
 in.erpretation  or  misrepresentaticn.

 Ac  to  the  question  of  the  benefits
 of  the  new  chapter  IZA  groviding  for
 a  days  notice,  it  has  been  set  off  or
 counteracted  by  the  changss  in  sectlon
 33.  Much  has  been  said  io  justify  the
 change  and  my  learned  friend,  Pandit
 Thakur  Dag  Bhargava,  was  very
 vehement  about  the  gunitive  mea-
 sures.  Asa  matter  of  fact,  sll  the  case
 laws  provide  ample  protection  for  the
 employer.  He  can  suspend  a  worker,
 he  can  conduct  an  inquiry  and  he  can
 then  dismiss  a  worker  even  wi:hout
 consulting  the  Tribunal.  He  won't  be
 penalised  and  the  action  would  nct  be
 vitiated  even  if  there  is  no  sanction
 by  the  court  for  inquiry  and  punish.
 ment.  This  is  ७९  Ddsition  as  the  case
 law  stands  today.  You  want  the  work-
 er  to  be  dismissed  frst.  He  will  <et
 one  montb’s  wages.  If  tbis  goes  on  for
 more  than  ofe  month,  for  5  or  65
 months  or  even  one  or  two  years,  he
 will  sarve  and  he  may  even  go  away.
 Because  be  is  no  worker,  the  union
 will  have  no  interest  in  him  90  much
 ao  that  after  two  or  three  years,  when
 his  rein-taternent  is  ordered,  the  work-
 er  may  not  exist,  he  may  have  gone
 ov.  of  the  land.  he  might  have  perish-
 ed.  Is  this  justice,  is  this  fairness?  I
 say  be  should  not  be  dismissed.  Shri
 Girl  was  suggesting  that  be  may  be

 relieved.  That  is  the  pusition  cow.  Be
 can  be  easpended;  he  can  be  kept  oat

 paid  bis  wages.  You  want  to  take
 punitive  action  without  even  a  nomi-
 nal  enquiry.  I  think  it  is  unfair  to
 bring  in  this  clause  to  amend  section
 33.

 *  The  question  of  gratuity,  provident
 fund  and  other  claims  go  when  he  ts
 dismiexed  Nothing  is  mentianed  about
 the  rights  of  the  disnizedt  works.
 Only  if  it  is  suspension  can  all  these
 questions  be  kept  pending.

 The  provision  cegiirding  one  per  cent.
 of  protected  workers,  {  think,  is  a
 most  heinous  provision  that  can  be
 brought.  I  would  rather  have  no
 grotection  at  all  for  anybody  than
 allow  one  per  cent.  of  the  workers  to
 be  lahour  aristocrats,  to  he  differ-
 entiated  from  others  20  that  other
 workers  who  are  victimiserl,  who  are
 Penalised  can  be  made  to  agitate
 against  the  office-bearers  of  the  union
 and  the  leaders  of  the  movement
 so  that  it  may  spell  the  ruin  of  ihe
 trade  union  movement  in  this  country
 much  more  thao  anything  else,

 Shri  Nambisr:  Crestion  of  disrup-
 tion  in  the  labour  ranks.

 An  Hov.  Member:
 Daniel  for  judgment?

 Shri  Nambizr:  It  is  a  provocation
 to  disrupt.

 Mr.  Depaty-Soeaker:  Let  it  not  be
 decided  between  Members  therse)ves.

 Stiri  N.  Srechantap  Nair:  If  my
 learned  friend’s  suggestion  ‘io  ead
 him  to  jail  if  be  misuses  that  provision
 is  accepted,  no  employer  might  misuse
 it.  But,  as-tbe  case  law  ctands  today,
 with  the  emendment.  «he  recaicitrant
 employer  goed  Scotfree.  On  the  other
 hsnd,  ss  the  law  stands  now,  under
 section  33,  he  bas  to  get  the  prior
 sanction  and  even  if  it  ig  a  disntissal
 wi-hout  eanction  be  has  to  institute  a
 proper  enquiry  and  if  that  enquiry  is
 not  proper  he  can  be  taken  to  task

 Here  comes  a
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 and  penaliwed  also.  So,  if  a  change  is
 contemplated,  at  least  Pandit
 Bhargeva’s  sigption  may  be  put  in
 zo  tha:  the  employer  might  be  peaalis-
 ed  if  he  deliberately  goes  beyond  his
 furisdiction  in  dismissing  an  employee.

 Perhaps,  I  will  be  the  oaly  man  in
 thia  House  to  raize  the  question  of  the
 Appellate  Tribunal.  I  do  not  agree
 with  the  abolition  of  the  Appeilste
 Tribunal  in  the  present  state  of  things
 I  cepresent  a  Central  Trade  Union
 Organisation  and  we  do  not  agree  to

 it.  If  you  accep.  the  principle  of
 adjudication,  then,  you  have  to  pro-
 vide  the  necessary  cbecks  and  halances
 and  appeals;  otherwise,  adjudication
 becomes  a  farce.  I  know  that  other
 opinions  bave  been  voiced  by  other
 organisations.  But.  if  the  concep.  that
 adjudication  itself  is  wrong—as
 advanced  and  क्ति फटसरैथ  by  Shri  दात
 —is  accepted,  I  have  no  complaint
 Initially  it  may  go  against  the  interest
 of  the  workers.  Bui  after  a  few  buffet-
 ings  the  workers  will  become  harden-
 ed  and  will  know  bow  to  organise
 themselves  and  know  bow  to  tick  back
 and  figbt  bsck.  In  the  present  context,
 ff  the  tribunal  gets  unfettered  freedom,
 naturally,  he  becomes  subject  to  all
 sorts  of  personal  prejudices  and  may
 go  wrong.  If  today  the  lower  tribunals
 are  more  Dopular  thsn  the  Appellate
 bodies,  I,  is  because  of  the  Democies’
 sword  hanging  over  their  hcads.  I  am
 no  friend  of  the  Appellate  Tribunal.  In
 fact,  I  was  the  first  trade  unionist  in
 India  to  raise  a  bue  and  cry  against  a
 corrupt  judge  of  an  appellate  tribunal.
 I  complained  to  «he  President  and  I
 wrote  in  the  Press  openly  challenging
 the  Government  to  proceed  against  me
 so  that  I  may  at  least  throw  mud  an
 hin  if  I  cannot  obtain  jusiice.  The
 Feply  that  I  got  from  the  President  of
 India  was  that  we  would  get  a
 eeparate  Bench  for  South  India.  I  do
 not  think  tbe  members  of  the  appellate
 tribunal  are  really  above  board  in
 everything,  but  because  they  are  there
 mast  of  the  lower  tribunals  are  behav-
 ing  properly.  When  they  are  removed,
 neturaily,  all  ह... ज  of  camplicatians
 will  coma  in.  If  he  wants  to  qpead  up

 Prosisions)  :.! &

 the  prutedings  I  Qambty  gubmit  thst
 the  hon.  Min‘ster  brings  in  a  provision
 that  no  legal  grertitiane  will  be  allow-
 ed  to  butt  in  in  thame  lnodusirial  dis-
 putes  unless  be  fs  a  mameger  of  a  firm
 without  any  actual  legal  practice  and
 if  it  is  enfacved,  99  per  cent  of  the
 industrial  disputes  will  cease.  Pro-
 tracted  Adjudications  will  siop.

 Shri  B.  8.  वचा धिकिक  (Kura):  How
 does  it  help?

 Shei  N.  Srevkantam  Nair;  Because
 these  lawyers  would  not  come  and
 create  difficulties  and  twist  चॉच्शाड,
 and  the  dispute  will  be  deride?  on  real
 merits,  Now,  the  worker  is  not
 capable  of  engaging  very  high-paid
 lawyers......  (interruption »

 Mr.  है1  Order,  order;
 let  the  bon.  Member  cuntinue.  A  ‘rade
 union  leader  should  not  get  90  ९७४१७
 provoked.

 Shri  N.  Sreckanten  Nair:  We  are
 also  human.

 Anyhow  this  system  of  lawyers  ls  a
 couraged  more  and  more  by  the  tribu-
 nsls  in  this  countty.  In  trade  unin
 cases  the  tribunal  itself  puts  this
 question:  Wby  don’t  you  accept  this
 lawyer?  Naturally,  if  the  man  wants  to
 win  his  case  he  has  to  pleas  the  गया-
 bunal.  So  he  |s  compelled  or  cajoled
 to  accept  the  lawyer.  This  leads  to
 legalistic  arguments  and  the  cases  are
 protracied  and  the  expenditure  of  (be
 labourers  is  enhanced  by  these  law-
 Yers  butting  in.

 If  the  hon.  Minister  is  bent  wpon
 abolishing  the  appellate  tribunal  then



 563  Industrial  Disputes  ३]  JULY  956  (Arvendwernt  end  Micellensous  564

 (Shri  N.  Sreekaotan  Nair}
 and  they  do  not  realise  the  rapid
 changes  that  occur  in  the  industrial
 relations  in  the  country.  We  know
 what  the  Labour  Appellate  Tribunal
 and  :he  Supreme  Court  did  in  the
 bonus  case,  They  did  not  take  into
 consiieration  tbe  concept  of  the
 Welfare  State  or  the  socizllst  pattern
 of  society,  They  allow  :be  employer  6
 per  cent.  interest  on  capital,  4  per  cent.
 interest  on  a]]  ceserves,  allow  bim  w/15
 of  tbe  total  value  for  rehabilitation  and
 then  and  then  only  will  the  worker  २८
 any  quantum  of  bonus  That  was  ibe
 decision  of  the  labour  Appellste  Tri-
 bunal.  But  even  that  decisim  was
 made  worse  by  the  Ful)  Bench  of  the
 Supreme  Court  coming  in  and  makinz
 it  inflexible.  This  kind  of  interference
 has  always  been  ibere.  But,.  there
 must  be  some  sort  of  Democles’  sword
 for  these  tribunals.  I  would  say  that
 as  a  trade  union  worker  I  fea)  that  it
 may  go  against  the  workers.  So,
 appeals  must  be  oassible  and  all  tbe
 procedure  adopted  by  the  tribunals
 snust  also  be  adopted  by  ९  High
 Court.  If  the  employer  ia  the  appel-
 lant,  I  submit  that  the  employer  must
 bear  all  the  expenses  of  the  worker
 incurred  in  preseD:ing  the  case.  This
 is  the  suggestion  which  I  have  very
 seriously  placed  before  the  House  uad
 I  am  sure  that  if  it  is  not  conceded
 Bow,  opinion  from  all  over  the  country
 will  compel  this  House  to  reconsider
 this  question,

 3  p.m.

 One  more  point  I  would  like  to  bring
 to  tbe  natice  of  this  House  and  that
 १8  regarding  the  existing  members  of
 nabour  Courts  and  Tribunals.  They
 have  been  initiated  into  the  .art  *f
 edtfudication  and  this  is  ¢  different  line
 है...  the  Civil  Jurigrudence.  In-
 austria)  edjudication  is  not  so  much
 a  question  of  legal  cleveruw=m  which
 aemands  JC  years’  experience  as
 Gemsanded  by  Pandit  Thakur  Das  Bhar-
 gava.  This  is  a  matter  in  which  legnl
 ecmmen  ts  more  af  a  danger  than  heip,
 It  ts  buman  conaiderations  and  equity
 tnst  ought  to  weigh  with  the  Tribansl.

 ह, )  Bil

 {Pannsr  Taaxus  Das  Beamuava  in  the
 Chrsarj

 Thare  chauld  be  no  bair-splitting  dis-
 tinction  between  ome  quidble  of  law
 and  another  quibble.  ९... 8  people
 who  have  some  experience  may  be
 allowed  to  ¢unction  ss  Prexhling  Off-
 cers  of  Labour  Courts  and  Tribunals,
 and  I  would  also  suggest,  as  Mention-
 ed  by  you,  Mr.  Chairman,  that  the
 minimum  qualifcetion  for  trilums
 may  be  obe  year's  experience  of  labour
 adjudication.  But  I  oppose  0  years
 judicial  experience,  I  also  oppase  the
 Provision  of  conception  of  appainting
 pensioned  judges,  Instead  of  fixing  the
 maximum  age  lait  to  be  65,  ३  ह... स
 Suggest  that  it  be  brought  down  to  53
 so  that  people  with  choleric  tempers-
 ment  becmse  of  sugerannuatian  बत
 old  age  ehould  not  came  in  here  and
 disfigure  the  adjudication  proceedings
 in  courts  .

 Shri  Baexd  (Jhajjar-Rewari):  Every
 right-minded  eersan  would  welcomea
 measure  that  leads  to  maintaining  and
 increasing  the  area  of  industrial  peace,
 and  to  the  extent  this  Bill  goes  in  that
 direction,  I  काश एएफाध्ट  it.

 The  bon.  Minister  wag  pleased  to  say
 that  most  of  the  changes  thet  are  now
 deing  made  in  the  Act  are  as  a  result
 of  joint  consultations  and  the  largest
 measure  of  agreement  between  the

 ployers  and  workers  I  agree  that
 some  of  the  grovisians  at  least  are  as
 a  result  of  such  agreement,  but  I  also
 know  that  on  same  of  these  changss
 there  has  not  been  that  unanimity
 which  a  persaD  like  me  wauld  like.
 Nevertheless,  I  do  think  that  thismesa-
 sure  has  come  not  a  day  scan  aed
 will  lead  to  the  establishment  of
 better  relations  between  Warkery  and
 employes,

 Tt  am  anziaus  that  now  that  we  have
 launched  an  the  Second  Five  Year
 Plan,  nothing  should  be  done  to  dis-
 turb  industrial  peece,  end  in  चडा,  ३०
 achieve  that  objective,  if  Me  expioyers
 or  the  workers  have  to  eactifce  same-
 thing  cut  af  the  rights  they  have  got
 or  afe  suppased  to  have  got,  I  woula
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 nct  consider  that  cacrifice  ag  any
 areat  loss  on  the  part  of  the  one  or’
 the  other.

 The  discussion  this  moruing,  I  must
 gay,  has  been  of  a  very  high  level
 Tbe  wapour  jeaders  who  have  spoken
 before  me  have  all  of  them  tried  to
 appreciate  the  changes  that  are  being
 browgdt  into  the  Act.  I  must  say  that
 in  one  of  two  ८88  I  did  find  a  emack-
 ing  of  «ticking  to  the  rights  that  had
 been  obtained  or  the  so-called  rights
 that  have  been  obtai:.ed  by  the  work-
 ers.  I  am  not  one  of  those  who  view
 this  piece  of  legislation  fram  the  point
 of  View  of  rights  and  privileges,  T
 want  to  examine  the  Bill  from  the
 point  of  view  of  a  layman  who  is  anxi-
 ous  to  See  that  tbe  production  tn  this
 five-year  period  increas  to  the  maxi-
 mum,  and  that  nothing  happens  which
 wil}  hinder.our  rapid  industrial  pro-
 eress,  From  that  point  of  view  I  would
 urge  that  we  now  sit  down  and  decide
 on  a  five-yexr  industria]  truce.  I  am
 sure  that  tbe  workers  and  ployer:
 will  be  in  a  gosition  te  decide  here
 and  now  that  they  will  not  have  any
 dispute  during  the  five-year  period
 and  a!!  difference;  that  arise  between
 them  will  be  settled  by  mutual  agree
 ment  and  arbitration.  I  fully  agree
 with  my  friend,  Shri  Giri,  that  we
 should  rely  more  and  more  on  collec-
 tive  bargaining  and  conciliation.  But
 he  difficulty  is  this,  We  are  not  in  3
 position  now  when  we  have  embarked
 on  the  Five  Year  Plan  to  experiment.
 Ip  aormal  times  I  would  have  certainly
 left  the  whole  movement  to  be  given
 a  trial  to  see  whether  we  carmot  settle
 our  differences  by  mere  conciliation,
 voluntary  agreements  and  collective
 targnining.  9प्फाज़्प्यां त  that  fails,
 we  afford  at  this  junc.ure  to  see  our
 दिऐंच डटा]  harmony  disrupted?  There
 fore.  we  have  to  have  an  approféch
 where  free  play  $s  given  both  to  collec
 tive  hargzining,  and  where  collective
 vargaining  jg  not  possible  due  to  one
 ceason  or  another,  to  adjudication.  But
 I  am  sure  thet  our  labour  law  wil
 work  in  euch  a  manpe  that  mare  and
 more  we  begin  to  rely  on  the  Inhesext
 etrength  of  the  arganiation  of  wark
 ers  and  of  the  employers  to  setWe
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 agreement  and  settle  their  differences
 mutually.

 A  aumber  of  my  friends  have  spaken
 about  the  definition  of  _ गकतलदाच दा,  I
 am  one  of  those  who  believe  that
 every  workman  sbould  छह  the  right
 to  have  his  grievance  स्ात्स्स,  छिद  as
 long  as  we  do  not  develop  fimctional
 trade  uniane  in  cur  country,  we  will
 have  to  keep  some  distinction  ‘bet-
 ween  thase  who  have  thé  respansibi-
 lity  of  taking  work  from  employes  or
 _ डा।छाचाडा ड  their  work  and  the  ordi-
 ह?  workers.  To  that  extent,  I  think,
 there  is  a  lacuna  this  definttion.
 When  you  say  that  the  person  who  is
 in  a  managerial  and  _बधकल्शतणाध ह  cape-
 city  but  who  gets  less  than  Rs.  500  a
 ह... /. ह  will  be  a  workmm,  a  doubt
 aries  in  my  mind  as  to  what  will
 happen  in  huzkirets  and  thousends  of
 emsll  {sctaries  where  the  manager  or
 the  supervising  persan  does  not  get
 more  than  Re.  300  or  Rs.  400  a  manth
 Do  you  think  that  they  ebould  all  euto-
 matically  Becape  workmen?  WM  the
 definition  in  this  cespect  is  pot  emend-
 ed,  I  am  afraid  a  lot  of  difficulty  will
 be  created  in  amaller  undertakings  I
 would  cuggsst  that  the  hon.  Labour
 Minister  must  keep  that  aspect  of  the
 matter  in  view,

 In  alrmnest  all  the  legisletians  of  ad-
 vanced  coustries  in  the  warld,  tham
 people  who  work  in  a  confiderrtial
 capacity  or  who  are  Jonking  afler  the
 Watch  and  Ward  are  e=nerally  ezrind-
 ed.  Suppu  a  person  is  a  confden-
 tial  Secretary  to  the  General  ह... 4
 or  the  Managing  Directmr,  I  do  not
 think  he  sbould  te  covered  ty
 the  definitien  of  ‘workman’.  I  would
 request  the  hen.  Lebour  Mhiistur,
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 therefore,  to  consider  very  seri-
 ously  whether  these  people  and
 the  people  who  are  responsible
 for  watch  and  ward  should  not
 be  excluded  from  this  definition.
 If  it  is  insisted  that  they  should  come
 within  the  purview  of  this  Act,  then  I
 think  they  should  have  the  right  to
 form  separate  unions  apart  from  the
 workers’  unions  so  that  the  harmony
 and  the  efficient  working  of  the  under-
 taking  will  not  be  disturbed.

 Much  has  been  said  about  the
 amendment  to  section  33.  I  do  not
 want  to  say  much  on  it.  That  is  one
 section  where  there  has  been  a  subs-
 tantial  agreement  between  the  wor-
 kers’  and  employers’  representatives
 at  the  various  forums.  I  know  that
 the  employers  are  not  satisfied  with
 the  change  made  and  a  large  number
 of  representations  have  been  made  to
 the  Government.  From  the  debate
 today,  I  find  that  even  same  of  the
 wo:kers  are  not  satisfied  with  it.  As
 it  is  both  of  them  are  somewhat  dis-
 satisfied.  Even  then  they  tried  to
 hcmmer  out  this  formula  in  the  ve-
 rious  meetings  with  the  help  of  the
 Government.  I  think  a  _  fair  trial
 should  be  given  to  this  new  formula.
 I  agree  with  your  suggestion  if  it  is
 found  acceptable  to  the  Labour  Minis-
 ter  that  if  it  is  misconduct  whether  it
 is  connected  with  the  dispute  or  not,
 the  employer  should  have  the  right  to
 take  necessary  action  but  I  for  one
 would  like  to  see  that  we  try
 to  implement  this  new  formula
 in  the  proper  spirit  so  that  this  big-
 gest  cancer  in  the  industrial  relations
 after  947  is  removed.  I  do  not  want
 to  go  into  the  long  history  of  trials
 and  tribulations  which  the  industry
 has  had  to  face  on  account  of  the  ex-
 isting  provision  because  these  things
 are  too  well-known

 Caming  to  the  machinery  for  com-
 pulsary  edjudication,  I  beg  to  differ
 from  the  statement  of  the  Labour
 Minister  that  the  present  provisions  of
 the  Bill  are  as  a  result  of  agreement
 between  the  employer  and  the  work-

 Provisions)  Bill

 ers.  I  feel  that  the  employers  have
 always  been  pressing  that  the  adjudi-
 cators  of  the  industrial  tribunals  and
 the  national  industrial  tribunals
 should  be  sitting  High  Court  judges.

 said  that  he  would  accept  that  sug-

 suggestion  could  not  be  worked.  I

 and
 ers  but  there  will  also
 sense  of  justice  and  fairplay.  I  do
 not  want  to  refer  to  particular  cases
 but  we  have  often  heard  it  said  that
 a  retired  High  Court  judge  who  is
 superannuated  looks  forward  noxztural-
 ly  to  his.  continued  employment
 and  for  that  है:  his  judicial
 outlook  is  somewhat  vitiated
 am  not  saying  that  it  is  so  always
 but  there  is  a  chance  and  it  has  been

 ~

 High  Court  and  that  will  lead  to  a
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 epcople  that  the  adjudication  wil]  be
 conducted  on  an  absolutely  impartia)
 basis.  It  is  not  too  lete  to  consider
 either  of  these  two  suggestions.

 The  Labour  Minister  has  not  ouly
 not  incorporated  these  provisions  to
 make  appointnents  from  the  utting
 judges  but  he  bas  watcred  down  cer-
 tain  provisions  in  the  Bill  He  has
 brought  certain  further  emendments.
 I  am  sure  the  Minister  will  explain
 and  ~:ve  his  reasons  when  the  clause
 by  c:ause  discussion  comes  up  and  if
 I  have  any  otacrvations  to  make  I
 shall  offer  them  at  that  time

 You  were  pleased  to  asy  cerizia
 things  about  the  assessors.  I[  valy
 want  to  underline  what  you  said  with
 a  modifcation  that  in  the  case  of  as-
 sessors,  a  panel  of  names  both  of
 workers  and  of  employers  ebould  be
 maintained.  Such  panels  could  be  had
 from  the  apprupriate  ployers  and
 workers  organisation.  If  Government
 at  any  time  wants  to  appaint  asses-
 gors,  they  should  be  drawn  from  these
 panela.

 As  for  the  notice  of  change,  there
 has  been  no  such  agreement  at  any
 of  the  conference.  I  know  that  this
 bas  a  very  long  history.  But,  now  the
 amendment  is  too  drastic  The  gene-
 sis  of  this  notice  of  change  was,  as
 far  as  I  kKiow,  the  introduction  of  the
 latest  labour  saving  machinery.  It
 was  urged  on  behalf  of  the  workers
 that  the  employers  should  not  intro-
 duce  any  labour  saving  machinery
 without  giving  notice  of  the  change
 to  the  trade  unions.  But,  I  find  that
 a  large  number  of  other  thingy  have
 been  included.  In  my  opinion,  there  is
 an  apprehension  of  certain  genuife  di-
 ficulties  being  created  in  che  way  ef
 the  working  of  the  indwstrien  For
 instance,  if  there  is  guing  to  be  a
 change  of  shift  or  some  such  thing —
 the  ployer  may  think  that  there
 must  be  a  change  in  the  shift  on  ac-
 count  of  certain  factors,  say  to  achieve
 ereater  efixiency—and  if  he  is  to
 wait  for  3  days  or  for  the  agremnent
 from  the  workers,  it  will  be  very  di-
 Mcult.  I  would  therefore  suggest  that

 Provisions)  BAR
 if  gamble  this  notice  af  change  should
 not  apply  to  as  large  a  suneber  of
 categaries  sa  has  been  sow  provided
 in  the  Bi.

 As  regards  tho  abolition  of  the  ap-
 pellate  (कियया,  here  egnin,  tbe  em-
 ployers  Rave  not  seen  eye  tp  eye  with
 the  Government  or  with  the  other
 trade  unions  which  have  been  asking
 Sor  the  abolitian  of  the  appeliste  tri-
 bunal  In  the  beginning  when  the
 tribunal  was  eppointed  there  were  '

 coafiicting  judgments  by  the  various
 tribunals  and  even  the  same  tribunal
 gave  decisions  differing  frum  each
 other  on  the  same  question  at  diffe-
 rent  timea  A  lot  of  confusion  was
 ereeted.  After  some  years  of  expe-
 rience,  -they  have  came  to  a  pasition
 where  they  were  beginning  to  gain  a
 lot  of  respect  for  theumelven  I  can-
 not  welcome  tbe  abolition  of  these
 tribunals  There  shold  be  no  ठंडक0-

 -Ciness  in  tbe  judgements  and  dis-
 putes  should  be  settled  as  soan
 as  passible.  But,  I  agree  with
 my  friend,  Shri  Nair,  that  in  the

 present  state  of  affairn  there  must  at
 Jerst  be  one  appeal  Inasmuch  as
 there  is  no  provision  for  even  one
 appeal,  I  think  it  ‘ia  4  retrograde  stcp.
 My  apprebémsion  is  that  even  the
 workers  will  not  like  it  after  some
 time.  There  are  judges  and  judges
 and  tribunals  and  tribunsaia.  I  am
 sure  it  will  be  felt  that  pe-haps  the
 provision  for  at  least  one  appeal  was
 absolutely  necessary  in  the  circums-
 tences  which  obtain  in  our  country
 today.  I  would,  therefore,  very  much
 lie—if  there  is.  not  going  to  be  an
 Appellate  Tribunal—that  et  least  ane
 appeal  is  provided  frum  the  Indus-
 छल81  Triduna]  to  the  Natisnal  Tribu-
 nai  and  f‘om  the  Labouw  Court  te
 the  Industria)  Tribunal  It  will  sot
 Jead  to  any  drastic  chang=  in  the  छाए
 and  it  can  be  provided,  in  my  onpipian,
 quite  caxfly.

 There  are  other  amali  paints  to
 which  I  will  not  réfer  at  this  stage.
 I  wil  deal  with  them  when  we  come
 to  the  तहह  on  the  clamm.

 Mr.  Cheireas:  Shri  G.  D.  Sumani
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 She)  T.  B.  Vitta)  @ae  (Kpamragm):
 Sir,  I  rise  on  a  point  of  arder.  There
 is  no  quarum  in  the  Hous.

 Shri  G.  D.  Semani  (Rageur-Pall):
 Mr.  Caairman,  Sir,  much  has  already
 been  said  from  all  sides  and  I  wanid,
 therefore,  try  as  far  as  gosible  to
 avoid  repetition  and  to  confine  myself
 to  a  few  important  featores  of  the
 Bill.  In  the  beginning  I  would  like
 to  welcome  the  agproach  of  the  hon.
 Labour  Minister,  which  he  indiceted
 at  the  end  of  his  speech  yesterday
 while  opening  discussien  on  this  Bill,
 when  he  remarked  that  in  the  con-
 taxt  of  tbe  Secand  Five  Yeer  Plan
 there  is  no  place  now  for  stoppage
 of  work  or  for  any  canflicta  in  the  re-
 lations  between  the  employers  and
 employees.

 Sir,  at  a  time  when  we  are  on  the.
 thseshold  of  an  immense.  snd  embi-
 tious  scheme  of  industnalization  under
 the  Second  Five  Year  Pian,  it  is  in
 the  fitness  of  things  that  we  should
 all  realise  that  the  production  on  all
 fronts  has  not  only  got  to  be  main-
 tained  hut  increased,  and  that  can
 only  be.  posible  if  we  have  an  atmas-
 phere  of  goodwill  and  harmany  all
 round.  To  that  extent,  both  sides--
 that  is  the  employers’  and  the  workers’
 representatives—have  really  to  re-
 orientate  their  outlook  in  a  manner
 which  wil]  enable  our  industrial  pro-
 duction  to  go  on  unhampered

 Indeed  there  are  quite  definite  indi-
 cations  of  several  major  agreements
 having  been  arrived  at  during  the  yer
 and  a  half  that  have  precede!  where
 due  to  the  higpartite  aschinery,  I
 mean  to  say,  due  to  the  joint

 bonus  from  tbe  industria)  courts  and
 a  five-year  agreement  was  entered
 into  between  the  chief  textile  indus-
 Cialis  of  Ahrecdabed  and  Bombay.
 Due  to  these  dipartite  negvttatians  a
 basis  has  been  created  where  cecourse
 ean  be  had  more  and  more  to

 Industrial  Disyatzs  है ! 6  JULY  968  (Amendotent  end  Miscotianions  373)
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 this  Bill,  explaining  his  attitude,  that
 this  ‘adjudication’  was  Enemy  No.  f
 of  the  ह. *.. 2  hope  this  1... अ  of

 |

 any  cecoumae  for  compulsmry  adjudi-
 cation.  But  so  long  as  that  atnw-
 phere  is  not  created  I  quite  recognise
 that  some  sort  of  a  mactinery  is  es-
 sential  where,  in  case  the  हित
 agreed  settlement  is  not  available,
 recourse  can  be  had  to  adjudication.

 Now,  caming  to  the  actual  provi-
 sions  of  the  Bill,  I  would  just  like  to
 say  a  few  words  about  this  question
 of  definition.  I  am  aware  that  1 .. .. ह
 of  my  friends  on  the  isbour  side  have
 weleamed  the  change  and  they  have
 indeed  qraised  that  this  widening  of
 the  definition  of  ‘workers’  is  in  the
 right  direction.  But  I  have  my  own
 fears  in  this  amnection  and  even  as
 the  definition  stands  at  present  I  think
 the  inclusion  of  apprentices  and  elerks
 under  the  definition  is  already  हम
 ing  difficulty.  The  point  ix,  whether

 has  to  be  considered.  Sir,  I  am  sub-
 mitting  from  my  own  experience  of

 tus]  contacts  have  helped  a  great  ézal
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 in  dealing  with  any  dispute  ह. ,. ल

 sary  or  texhoica)  periennel.  I  for  ave,
 therefore,  do  ००६  ste  how,  in  what
 mamer  and  ip  @hich  part  of  the
 coumtry  these  superior  persnonsl  have
 felt  any  difficulty,  under  the  present
 cramstance,,  in  having  ther  grie-
 vances  not  being  red:  eawed.

 As  Shri  Bansal  pointed  out,  in  most
 of  the  advanced  countries  of  the  warld

 edequste  precaution  is  taken  to  en-
 sure  that  ell  these  permmnel,  whether

 in  the  United  States  of  Americas  the

 term  ‘employment’  is  deficed  so  as  to
 exclude  any  individua)  employed  as
 a  superviax.  In  Canada  again,  the
 definition  excludes  a  superintendent

 Provisions)  हम

 the  scope  of  the  definition  end  tare
 by  creating  a  series  of  azupicstione
 which  might  retard  the  epeoth  func-
 daening  of  the  variows  cuxerm  After
 all,  60  far  as  the  majarity  of  the  हम
 cerns  in  the  ह... 4  are  cmcernad,
 ong  will  find  that  very  few  peuple
 are  left  out,  because  the  remuunration
 of  Re  500  per  eemsep  has  been  pro-

 F  E  ६

 asking  for  ibe  abolition  of  this  machi-
 nary.  After  all,  when  it  was  found  out
 that  there  was  complete  chaas  end  con-
 !  |  |
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 functioning  of  this  appeUate  machinery.
 t  think  it  ahould  be  possible  to  streng-
 then  the  ezisting  machinery  itself  ind
 thus  elimimate  all  possible  delays‘  and
 to  ensure  that  the  functioning  of  the
 appellate  machinery  ta  expedited.  But,
 as  it  is,  in  view  of  the  overwhelming
 opinion  on  the  labour  side  in  favour  of
 fbe  abolition  of  thia  acpellate  machi.

 -nery,  Government  have  decided  to  do
 away  with  it.  But  then,  ‘be  replace-
 ment  of  this  machinery  by  the  ०... 3
 tier  adjudication  machinery  has  not
 been  brought  about  in  the  manner  in
 which  i  could  have  deen  done.  It
 could  have  been  done  in  such  a  way
 that  it  could  bring  setisfacticn  to  all
 sides,  As  has  been  pointed  out  by  the
 preceding  speaker,  all  along  or  at  least
 in  the  beginning  stages,  some  talks
 were  going  on,  and  i:  was  understooi
 that  the  sittng  high  court  judges  wnuld
 be  ceplaced,  aloag  with  the  abolitiso
 of  this  sppellate  machizery,  and  that
 at  leas.  these  industria)  tribunals  and
 the  national  tribunals  would  be  mannej
 by  sitting  high  court  judges  to  ensure
 that  justice  would  be  done  and  sls9  to

 see  that  -he  judicisl  machinery  is  maa-
 ned  by  the  proper  type  of  persdn:,
 But,  somehow,  due  to  some  dlficultiee
 or  due  to  certain  State  Goveraments.
 it  has  not  been  S0ssible  for  .he  Gov-
 erament  to  accept  that  suggestion.  and
 as  it  is,  there  are  doubts  in  the  minds
 of  seversl  disinterested  persons  whe-
 ther  the  replacement  of  this  machinery
 will  enable  our  judicial  machinery  in
 the  labour  courts  to  function  smoothly
 snd  efficiently.

 Then,  in  regard  to  the  question  of
 ansessars,  one  would  have  thougDt  that
 with  the  abolition  of  this  appeltate
 machinery,  the  parties  capcarned—
 whether  they  are  the  workers  or  the

 the  case  would  be  fnilowel  up  automa-
 ticalty.  But  as  it  is,  It  appears  thar  it
 hea  bem  lief  to  the  discretion  of  the

 Provisions)  है...” क
 हि

 शांत,  advice  of  .  mo  9  in
 several  comgdiceted  casas,  it  may  cot
 he  pomible  for  a  q@me-men ७७  tribunal  that
 is  contemplated  to  Be  set  under  tais
 Bill,  ८०  do  full  justicg  to  the  variouz

 “eases.  I  chould  thiok  that  ह...  aosv,
 at  this  stage,  it  is  Doasibie  for  the  bon
 Minister  et  feast  to  ensure  that  पपी:
 asmmpors  afe  alwayB  aasxistd,  if
 either  of  the  parties  involved  ask  for
 it,  and  :bat  #  is  not  left  to  the  discre
 tion  of  the  Stiste  Government  to  ap:
 point  the  assessor.  or  not  t0  appoint
 them.

 Much  has  been  said  about  the  amend-
 ment  of  secttiad  33A,  in  regard  to
 which,  of  course,  the  emplayera  have
 all  along  felt  genuine  difficulties  My
 friend  Shri  A.  K.  Gopalan  has  fared
 a  lot  of  adverse  amsrquiences  following
 the  amendment,  but  I  think  more  than
 adequate  safeguards  have  been  provid-
 ed  in  the  BI.  In  cane  any  employer
 dismisses  or  discharges  any  workmen,
 under  ibis  amendment  he  will  have  कि
 get  the  approval  of  a  tribunsl  for  the
 dismissal  or  the  discharge.  Indeed,  I
 think  it  would  have  heen  better  if  the
 erovision  had  been  that  if  the  worker
 had  felt  aggrieved  4६  would  be  open  to
 him  to  80  to  the  court  rather  thao  to
 compel  the  emp'oyer,  after  having  dis-
 missed  the  worker.  for  his  negiect,  to
 seek  the  approval  of  :be  court.  After
 all.  it  is  the  aggrieved  party  who  should
 gotothe  court  for  redress  and  it  should
 not  have  been  made  compuisory  for  an
 employer  to  be  called  upon  to  approach
 the  court  to  Drove  the  case  for  discharge
 or  dissnissal  or  whatever  the  punish-
 ment  that  Is  given  to  the  worker  for
 big  miscarmtuct.

 Shri  Nembiar.  Because  it  is  the  em-
 ployer  who  wents  to  remove  the  work-
 er,  be  Is  the  aggrieved  party  and  so  he
 must  6°  to  the  court

 Shet  6.  D.  Semanal:  The  ह... 3

 tain  solid  ceamms  I  donot  at  all
 share  the  fear  Gxprussed  ‘by  my  friend
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 than  to  do  some:hing  deliberately  and
 discharging  or  dismissing  the  workers
 cr  to  iake  some  action  ag#inst  then
 which  migbdt  lead  to  serious  discantent
 among  the  workers  I:  ig  conunan
 knowledge  of  each  snd  every  employer
 that  it  is  very  difficult  to  keep  bis  con-
 cefn  runing  unlesa  he  has  the  willing
 co-operatian  from  his  workers,  and
 that  any  drastic  action  like  dismissa)  or
 dischstge  cannot  under  any  circum-
 stances  be  ken  tightly.  It  is  only
 when  there  's  no  other  way  open  and
 only  when  the  case  is  serious  enough
 that  cecvuprse  to  severe  action  is  takm.
 I  do  not  at  all  abare  the  apprehension
 that  of  :bose  who  think  that  gtest  cala-
 mity  or  a  very  serious  situation  will
 develop  as  soca  as  thig  amendment  is
 carried  out.  As  it  is,  discipline  and
 efficiency  require  same  sort  of  powers
 for  those  who  have  fo  conduct  or  7085
 the  cancerns.  The  mere  fact  that  this
 amendment  is  being  made  will  not,  in
 any  way.  I  am  eure  lead  to  any  un-
 desirable  consequences  about  which
 apprebensions  hsve  been  expresed.

 The  last  point  to  which  |  would  like
 to  draw  the  attention  of  the  Howse  is
 abou.  the  powers  given  to  the  conci-
 liation  afficers.  As  it  is  contempleted
 under  the  Bill,  the  concilistion  afficers
 will  be  vested  with  wide  discretlanary.
 powers  of  a  civil  court  under  the  Code
 of  Civil  Procedure,  ‘1908,  and  it  may  be
 genulnely  agprebended  thas  such  arbi-
 trary  powers  might  lead  to  a  lot  of
 ewnp'ications.  Indeed,  so  fsras  the
 calting  of  particulars  or  other  Infarma-
 tion  is  concerned,  |  think  even  without
 these  guwers  the  conciliation  officers
 can  call  for  such  cecords  or  for  such
 inforrastian  ag  they  may  require,  and
 so,  it  is  hardly  jastifier  or  cevessary  to
 arm  the  cancilistion  officery  with  such
 wide  powers.  That  is  all  that  I  want
 to  say.

 Shri  Ghagwat  Jha  Azrsd  (Purr
 Seotal  Parganas):  I  welcome  this

 @meange  because  of  certain  §  changes
 which  were  long  overdue.  I  receive
 Gus  queasure  with  pleasure  in  that  I
 find  ist  tbere  are  certain  changes  and
 smenéments  which  will  help  lebour  in

 We  ate  most  nappy  to  find  that  these
 long  blessed,  with  a  ques:ion  mark
 befo re  it,  appellate  tiDunsals  have  gune
 We  used  to  file  छह  which  used  to  be
 pending  for  four  or  five  yeara.  Recent-
 ly  we  bad  same  cases;  the  appellate
 tribuns!  sat  over  them  for  five  years
 The  labours  won  them  but  :ben  em-
 ployers  moved  the  Supreme  Cont
 and  it  asbei  for  Rs.  2  #£Ilakhs
 security  from  tbe  labour.  Now  we  are
 very  glad  that  the  2950  Act  has  enne;
 I  am  sure  it  would  give  us  some  कतली
 Also,  there  is  provision  for  vohmtary
 cesort  to  arbiirafinn  by  parties  by  a
 written  agreement.  I  will  not  0020  ७०
 these  advantages;  they  are  so  apparent
 ‘and  it  is  enousb  to  aay  that  we  receive
 them  cordislly  and  whole.beaurtedly.

 I  would  now  liXe  to  point  out  cer-
 tain  lacunae  that  sre  there  in  this
 legislation.  The  mos:  important  end
 controversial  matter  is  about  the  defi-
 nition  clause.  I  would  have  likeg  Mr.
 Somani  to  be  bese  just  now.  He  har
 given  us  a  sékman  and  sald,  “What  ia
 the  aecesaity  for  widening  this  defini
 tion?  The  relation  between  the  en
 ployers  and  the  employer:  {s  20  cardia)
 in  Bombay.  The  हम  and  tach
 nicai  steff  are  so  pleased  with  us.”  Hs
 quoted  the  oractice  in  certain  othe
 counteies  like  Canada.  I  would  als
 like  to  Quote  other  countries,  What  ar
 the  seasons  for  industrial  peare  in  thos
 countries?  In  ‘adustriahy  edvence
 countries  like  Britain  and  Canad
 there  is  cullective  barguining,  ह ..: 3
 bas  not  been  achieved  in  India  J
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 :

 (Shri  Bhagwat  Jha  Azed]

 Britain,  they  have  got  properly  हम
 alsad  unjens.  I  must  confess,  not  28
 a  leader  but  as  a  humble  worker,  that
 we  bave  mot  got  properly  organiard
 uniong  a5  they  have  got  in  Britain.
 There  sre  also  employers’  axmrciatiqns
 in  other  countries.  They  sit  round  afd

 they  voluntarily  decide  all  the  disaites.
 Gamstimes,  they  also  set  up  ad  hoc
 committee;  which  have  है... ट  cunnartion
 at  all  with  the  Government.  They  bsve
 valuntarily  set  up  a  joint  merhimery
 which  narmally  decides  their  disputes.

 in  Indte,  also  we  are  not  properly  ह... “
 nised.  In  countries  like  Britain  the

 ployers  are  not  so  blood-thirsty  as
 their  cousterparts  here.  They  do  not
 suck  every  drup  at  the  first  moment:
 they  want  to  derive  profits  in  the  long
 eun.  They  look  more  towards  the
 future  than  to  the  present.  Therefore,
 in  those  countries  technical  and  super-
 visory  staff  are  oot  included  tn  the  def-
 nition  of  “workmen”.  But  in  India  the
 conditions  are  quite  different:  the  re-
 lations  are  not  so  good.  Therefore.  we

 certainly  want  that  this  sort  of  legis-

 (ee)  that  though  the  definition  888  been
 widened  compared  to  what  it  was  be

 fore,  still  it  ig  not  up  to  the  mark.
 According  to  the  present  definition,
 technical  and  sugervisory  staff  getting
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 its  opinion  and  thers  should  be  no
 delay  in  giving  the  rxugpitiem,  though
 I  must  add  that  it  is  becauae  the  recog-
 nitians  of  unions  beld  by  my  friends
 bave  been  so  few,  ame  of  the  remarks
 have  been  made  iI  do  not  share  those

 Sarimati  Rean  Chakrevartty:  Mr.

 democratic  principles.  That  is  why
 the  worker  feels  that  this  Bill  has
 come  about  at  a  time  when  he  expect
 ed  far  more  from  the  Government,
 especially,  as  it  is  coming  on  the  eve
 ot  the  Secand  Five  Year  Plan.  We
 have  heard  of  thig  Plan  again  and
 again  from  the  employers,  Ministers
 and  various  Members  of  this  House.
 It  is  because  it  is  coming  on  the  eve
 of  the  Second  Pian,  this  Bill  should
 have  embodied  the  policy  which  th:
 Government  wants  to  adopt  toward:
 labour.  The  first  and  the  fundamental
 basis  of  such  policy  should  have  been,
 as  almost  all  Members  have  stated,
 collective  bargaining.  We  have  to
 judge  this  Bill  from  the  paint  of  view

 Provisians)  Biil

 fighting  an  unequal  battle,  a
 in  which  he  has  to  ..... ... ह  -  with
 poverty.  That  is  why  &  trade  «iang
 irrespective  of  their  opinions  have  been
 demanding  that  it  is  time  that  we  have

 i

 courts,  and  a  further  process  of  liti-
 There  is

 the  further  point  that  even  if  there

 stage  we  have  found  that  the  em-
 ployer,  being  the  powerful  partner,
 by.  various  methods  has  brought
 about  oppression  of  various  type.

 have  been  given  to  the  ह... ड  to
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 (Sarimati  Renu  Chakravarctty)

 this  gight.  What  they  want  is  a  fur-
 ther  enhancement  of  their  position.
 That  ig  why  we  feel  that  whst  hao
 been  given  by  the  right  band
 has  been  more  than  taken  away  by
 the  amendment  of  section  33.  I  want
 the  Labour  Minister  to  understand
 the  volume  of  cpinion  that  has  beer
 coming  to  us  from  the  last  sexsion  to
 tbis  session.  From  the  time  when
 we  asked  Government  to  expedite
 this  Bill,  dam  the  time  when  we  were
 asked  not  to  send  this  B-']  to  a  Selec
 Committee,  to  this  day,  a  large  volume
 of  Opinion  has  come  to  us  from  =  _  the
 trade  unions  that  you  have  done  a
 very  wrong  thing  in  not  having  taken
 the  Bill  to  a  Select  Committee,  in  not
 baving  screened  it—not  only  ourselves.
 but  all  sections  of  the  Morse—tderguse
 it  deals  with  a  matter  of  such  vitai
 imoeortance  to  iabour.

 I  would  refer  to  what  Shri  ्  V.
 Giri  said.  We  wanted  that  this  Indus-
 trial  Disputes  Act  should  have  -
 bodied  within  itself  cetain  funds-
 mental  approach  to  labour  and  its
 rights.  That  fucdamental  approach
 was  the  question  of  collective  bargaln-
 ing,  the  key-stane  of  which  is  recog-
 nition  of  unions.  I  will  no  take
 much  time.  I  do  not  feel  that  it  Is.of
 fundgamenta)  importance  and  everybody
 who  has  spoken  up  till  now,  except
 the  representatives  of  employers  has
 said  that  this  is  something  without
 which  this  Bill  becomes  impotent.  We
 would  like  the  Labour  Minister,  when
 he  replies.  to  tell  us  clearly  what  is  it
 that  be  is  contemplating  about  he
 cecougnition  of  trade  unions.  At  ‘he
 eame  time,  I  warmly  welcome  what
 Shri  K.  ह  Tripatbi  said.  One  of  the
 reasane  for  the  है... 3  position  is  the
 fact  that  we  in  the  various  trade
 unfong  have  not  been  able  to  came  tc
 a  conriusion  ourselves.  §  It  is  right
 that  elf  the  trade  unions  should  sit
 together  and  come  to  same  decision
 rather  than  take  upon  .us  the  com-
 pulgions  of  law.  I  bope  that  Shri  EK.  P.
 Tripathi  woald  do  his  best  to  convene
 each  a  meeting  of  all  the  organisations
 of  Centra)  trede  unions  50  that  this  can
 be  done.  At  the  same  time,  as  we

 Provieisna)  Bigs

 tes  av‘se.
 we  want  to  thrash  them  out  actvms
 the  table  and  find  a  solution.  At  ‘hat
 time,  the  labour  cfiicers  said,  we  ॥... ह
 been  aaking  the  employers  to  come,
 but  the  ceply  ia  that  we  do  not  इसटिपइईन

 union,  he  did  not  rame  and  he  did  30*
 discuss.  The  dispute  goes  on  and
 @Qrally  erds  in  a  crisis,  Thia  is  one  of
 the  fundamental  paints  to  which  I  do
 feel  that  the  Government  ha  not  see
 lts  way  to  give  full  impartance.  There
 have  been  many  cases  in  which  the
 Government  itself  is  a  party.  There  ts
 the  questina  about  the  Chittaranjan
 Union.  In  Chittaranjan,  there  were
 three  unlong.  The  IN.T.U.C,  lost  its
 Tecognition  because  it  did  not  have
 euficient  rtpresentation.  The  two
 other  uniona  bave  amalgamated  and
 formed  one  union.  Even  that  hes  not
 been  recogpised.  I  can  give  so  many
 instances.  The  question  of  the  South
 Mastery  Railway  Union  hes  came  ह...
 The  whole  affair  came  to  a  climax.
 This  question  has  been  hanging  fir
 for  months.  I  think  that  fs  the  unian
 .

 this  point  clear.

 I  would  like  to
 come  clauses  of
 oome  drawdacks  I  h
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 gs  हम  Dupate  2  JULY  000

 हम  लोग  बहुत  दिनों  से  रह  उम्मीद

 लगाये  हुए  थे  कि  जो  कुछ  1, द  कार्य  योजना

 में  कहा  गया  है  उठ  उसूल  को,  यव  कमी

 मजदूरों  का  कानून  थायेया  उस  में  यार  ऐसे

 किया  जायेगा।  ययी  बच्  बारिश  योजना  के

 सम्बन्ध  में  जो  हाउस  की  कर्मियों  बनाई  मई

 थीं  उनमें  हम  से  बहुत  बहस  को,  परन्तु  मुझे

 इस  दात  को  देश  कर  बहुत  धरो  होता  है

 कि  यो  उसूल  वहां  पर  बनाये  गये  धौर  जो  बातें

 बहा  पर  हम  लोगों  ने  की,  उन  सब  बातों  को

 ठाक  पर  रख  कर  वह  विधेयक  हमारे  सामने

 देश  किया  गया  मुझे  ऐसा  लगता  है  कि  वास्तव

 में  द्ज्घा  तो  है  कि  हम  इस  चोद  को  करें  धौर

 मजदूरों  का  धोहदा  बढ़ायें,  लेकिन  इस
 बिल

 हो  देश  कर  ऐसा  मालूम  पढ़ता  है,  कौर  कुछ

 बातें  निरीक्षण  रूप  ठे  फस्ली  रखी  गई  हैँ,  कुछ

 कदम  8  सिये  गये  हैं,  कि  उनका  बहुत  बुरा

 याय  सज टूर  थात्योलन  पर  बढ़ेगा  ।

 में  यट  जरूर  समझता  हुं  कि  इस  विधेयक

 में  दोनों  तरह  को  बातें  हैं,  जल्दी  बालें  मी  हैं

 धौर  बुरी  बालें  मी  हैं।  अब  स्वखज्य  हुमा  दा

 तो  हम ने  देखा  कि  अक्सर  हड़तालें होती  थीं

 घोर  मजदूर  ताकत  के  जोर  पर  मालिकों  से

 छपने  बात  को  बनवाता था  ।  कांग्रेस  का

 राज्य  चिया  कौर इस  बाद  का  प्रचार  हुआ  कि

 हड़ताल  बन्द  हों  तथा  दाँतों  के  जरिये  से

 बसले हुल किये यायें हस  किये  -  |  उस  का  मी  एक्सपेरीमेंट

 (शवों)  बहुत  रनों  तक  हु  शौर  धबन्त में में

 हम  we  नतीजे  पर  बाये  कि  इस  तरीके  से

 व्यवसायिक  समिति  बच्ची  तरह  से  नहीं  होती

 श्लोक  तरक़्की  नहीं  दो  रही  है  1  भ्रम  दूसरी

 स्टेज  (श्रवसस्‍्था)  साई  कि  पालिक  धौर  धज द ुर
 दोनों  मिस  कर,  we  दें  कर  are  में  अपने

 मसले तब  करें  |  जहां  तक  दन  aw  चीखों  का

 ताल्लुक है  कि  मालिक  बौर  मजदूर  वापस  में

 बैठ  कर  मिलों  को  तय  करें,  इस  में  किसी को

 ऐतराज  नहीं  होगा,  घोर  बढि  ऐसा  हो  सके  तो

 भी  ह. ल  Berniieeaww  ९9
 Provisions)  Bill

 व्यापारिक  ote  eT  हों  wedt  है

 लेकिन इस  बात  को  देश  कर  बड़ा  | ड

 हगा  कि  इस  के
 लिये  कोई  उपाय  विशेषण  में

 नहीं  लुझ्ावा नया हैं नया  gt

 मालिक  कौर  मजदूर  मिल कर  थापा  में

 धपने  मसले  तब  कर  लें,  are  rege  सही  है,

 लेकिन  शाकिर,  मजदूर  जब  बात  करेगा तो

 बपी  गू नि वन  (संघ)  के
 खरिये ले करेगा,

 से
 करेगा,

 पने  इमाम  के  जरिये  से  करेगा  |  दस  विधेयक

 में  qe  हे  था खीर  तक  किसी  जगह  पर  भी

 इस  बात  का  जिस  नहीं  ॥) . ] क  गदा  कि  यो

 संस्थायें  समझते  के  लिये  बातचीत  करेगी

 बह  कौन  सी  यूनिवर्स  (संघ)  होंगी,  किस
 को

 धिक्कार  भिलेंवा  घौर  क्ति  रो  नहीं  ।  जैसा

 ग्ण्ग  माननीय  सदस्य  सामानी  जी  ने  विदेशों

 का  हवा सर  दिया  था,  मैं  कहला  हूं  कि  दुनियां

 में  ऐसे  भी  देश  है  जहां  पर  इस  बात  का  घ्रादियन

 (उपबंध)  है  कि  धार  कोई  मालिक  करार

 यूनियन  से  बात  नहीं  करेगा  तो
 वह  घन फे भर

 बेवर  प्रैक्टिस होगी  a  तो  मगर  कोई  मिल

 मासिक  रिडुसनाइज्ल  रिप्रजेंटेटिव  धू नि वस

 (मान्यता  भारत  whofate  we)  के  are  बाठ

 न  करे  तो  जरूर  ही  इस  के  बारे  में  इस  बिल  में
 कोई  ध्ययस्था  होगी  नादिरे  -  eT  धा पदे

 इस  बात  पर  भी  विचार  रिया  है  कि  जो
 प्रादिजंस  (सप् )  कापर  इस  बिल  में  रखे  हैं
 उनका  मजदूर  आन्दोलन पर  क्या  इतर  बढेगा  ?

 बह  ठीक हूँ  कि  हम  लाख जो  यहां  पर  बेटे हैं,
 ये  यह  महसूस  करते  हैं  कि  इस  दिवेश  के

 तीन  चार  अच्छी  बातें  हैं  शोर  हम  उनका

 erg  करते  हैं।  शेडिंग थो  कमियां  रह  भई

 हैं,  हम  aren  करते  हैं  उनको  थी  भाप  कुछ
 संशोधनों  को  स्वीकार  करके तूर  करने की

 बेटा  करेंगे।  भार  मे  मजबूर  की  परिभाषा  में
 ो  लुपरचाइडरी  स्टाफ

 (परवेज'  कर्म-
 बारियुन्द  )  तौर  टैक निक फल  ere  (शरीरिक

 कर्मचारिषुन्ट)  को  शामिल  किया  है,  हतका

 इम  स्वागत  करते  हे  वह  एक  रही aT  है
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 [  भी  रा०  ue  wrt)

 कंट्रैक्ट  बेवर  (सका  असिक)  के  बारे में
 &  समझता  हूं,  रो डो झक  को  हात  नहीं  किया
 गया है।  इसको  साफ  कर  देता  हिरे  इसके
 साथ  ही  साथ  स्टेडियम  थोड़े,  (स्थायी

 था देशों)  को  बदलने  का  थो  हड  am  तक

 मालिकों  को  ही  दिया [|  था  वह  |  मजदूरों

 को  मी  दिया  ar  रहा  है,  यह  हो हौर दी  किया
 जा  रहा  है  कौर  ऐसा  होना  मो  चाहिये  ।

 ुगोबेट  ट्रिब्यूनल का  यो  सत्य  किया जा  रहा  हैं

 इसका भो  हम  स्थावर करते  हैं।  धालिडों *
 कंडीशंस  लेज  (शर्त  परिवर्तित)  करने  के

 बारे  में  जो  नोटिस  देने  को  बात  कहो  गई  है,

 इसका  मी  हम  carer  करते  हैं  कौर  इसे

 स्वीकार  करते  fi  ने  हैँ  कुछ  बातें  जिन  का
 हम  स्वागत  करते  हैं!  लेकिन  इसके  साथ

 ही  साथ  मेरा  दिल  गह  कहता है  कि  लैक् यान 32

 को  शग  करने  की  थो  गात  कटी  गई  हैं,  कह
 ट्रेड  यूनियन  मूवमेंट  (रामसर  संघ  आन्दोलन )
 ©  लिए  धंछो  नहों  होतो  प्रखर  भाप  थजहूरों
 के  किसो  भी  जैक्सन  हो  बुलायें  शौर  मिनिस्टर

 शाइब  उन  के  बाय  वैंडर  बात  करें  शौर  उनके

 इसके  बारे  में  उतरो  राय  पूछें  तो  थे  निरीक्षण

 कप  से  कह  समझता हु  कि  थे  इसको  स्वीकार

 नहों  करेंगे  ।  थे  धारकों  साफ  साफ  वह  बता

 देंगे  कि  ओ  घधपिकार  इस  बिल  में  हम  को

 दिये  जा  रहे  हें  या  यो  यो  फायदे  की  बातें

 इस  बिल  @  द्वारा  हत्यारे  लिये  की  जा  रही  हैं,
 बगर  ory  लैक् यान  ३३  को  चेंज  करते  हैं,  तो

 के  हमें  स्वीकार नहीं  है  मगर  भाप  उनको यह
 बता दें  कि  मगर  उनका  कोई  मामला  छोर  के

 सदर  है  उस  गीत  यो  सिक  हैं  यह  घनु खा सन
 के  नाम  पर  उनको  निकास  सकता है  हौर  फ्री

 'बनने  उनको  राय  द्य  बौर  उनको  यह  बरसाने

 दे  लिए  करें  कि  बोलों  यह  बिल  तुम्हें  मंजर  है

 या  नहीं,  सो  यह  ॥ ह  पक्‍का  विश्वास  हैं  कि

 यहां  तक  धाम  बदों  का  एस्मुषठ  है  वे  एफ
 arere  से  ह  कद्र  ॥:  ह्म  तमाम

 Promisiass)  हवा

 केस  (रियायती)  को  जोड़ने  के  लिए

 सकार हैं सेकिन हूँ  वेकिन  हम  तह  |. |  नहीं  शाम  [र
 हूं  कि  मालिकों  को  यह  अधिकार हो  कि  मे

 मुकदमे  के  दौरान में  मजदूरों  को  निकाल  सकते

 है  में  थाथा  करता हूं हूं  माननीय  मंत्री  जी  इस
 बात पर धक्कय पर  क्क्क्  गौर  देखे  |  मै ंआपको  ६. ह  भी

 नेता  चाहता  हूं  कि  जहां  तक  ‘wige  1
 Ho  Yo  सी०  का  ठात्सुक  है  'घौर  उनके  द्वारा

 जो  समाचार  पत्र  निकाला  जाता  है  बौर  जिस

 के  एडिटर  wae  भरी हिन  Ho  जिपाठी जी हैं, जी  है,
 इसके  धर  भी  इस  बात  को  कहा  सजा  है  कि

 गर  क्क्ट्रो  को  OTT  साटोट्ॉटिकलो  मुकदमा
 भेजने  के  थतिहार  से  बुद्धि  करना  चाहते  हैं

 चाहिये  ।  इसमें  खिला  है

 हो  सकता  है  कि  सदन  को  इस  झोर  से

 यो  बात  कढ़ी  जा  रही  हो  वह  माननीय  मंत्री जी

 को  स्वीकार त  हो  |  लेकिन कम  से  कम  ज़याई

 एन  टी०  यू०  सी  (भारतीय  राष्ट्रीय  कामिक

 संघ  कांग्रेस)  जो  बात  कहती  है  उसको तो  उन्हें
 ॥  स्वीकार  करना  चाहिये  |  में  साशा

 करता  हूं,  हमारे  दोनों  थानीय'  मंत्री  जो  कि

 मालिको ंके  तथा  यद़दुरों के  दृष्टिकोण  को

 अच्छी  तरह  से  जानते है,  इसको  भविष्य  स्वीकार
 कर  लेपे  हम  लोग  जो  कि  रोजमर्रा  मजदूरों
 के  बीच  काम  करते  हैं  यह  कह  सकते  हैं  कि
 इस  कानून  के  पास  हो  जाने  के  बाद  मिलों  के

 झल् दर  कर्गडे  कम  होने  के  बजाये  बढ़  जायेंगे  ।

 यह  सही  है  कि  एक  प्रेजेंट  ट्रेड  यूनियन  बकस,

 (बरसात  मासिक  संच  फर्म शारी)  को  जी

 इसमें  207  दिया  गया  है,  इसको  हम
 |
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 स्वीकार  करते  हैं।  लेकिन  जय  तक  ar

 ट्रेड  धूमियंस  को  रिक माइल  (मान्यता  देने)

 करने  कर  are  वहीं  पोचेंचे  तत  तक  fs

 स्वाति  नहीं हो उफती हो  son  ।  थाप  सोचिये  कि

 गर  कोई  |,  किसी  दाश  के  बन्दर  गई  है
 शौर  यो  एक्टिव  बेंतें,  (चाहिए  कर्मचारी)

 हैं  उनमें  से  बासिक फच |.  छः:  को  हटा  देता  है

 ठो  इसका  war  गतिया  निकल  सकता  है  |  मैं

 जानता  हूं  कि  ख़बर  कोई  कपड़ा  हुआ  तो

 उसका  दोष  हम  को  ही  दिया  जायेगा  और

 बहा  डा वेव  कि  गद्दी  लोग  हैं  जो  मजदूरों को
 भड़काते हैं।  लेकिन  2  झपको  बकौल  दिलाता

 हूं  कि  ऐसी  बात  नहीं
 है।

 मगर  मालिकों  ने
 इस  दफा  का  इस  तरह से  दुस् पद ोय  किया

 जैसा  कि  मेरा  गीतकार  है  वे  हेंगे,  बौर  ि

 भी  बडदूर्तो  को  निकाल  टिया,  तो  बहादुर  उसी

 वक्त  ठनको  जवाब  देंगे  घोर  सड़  जाये  घोर

 उनको  निकालने  नहीं  देंगे।  इसका  नतीजा

 बह  होया  कि  हड़ताल  होगो,  जिसे  गैर  कानूनी

 करार  दे  दिवा  जायेगा,  दफा  १४४  सभा  दी

 जायेगी,  गिरफ्तारियाँ  होंगे,  लेकिन  इससे

 काम  चलने  बाला  नहीं  हैं  |  तो  मेरा  पक्का

 विश्वास  है  कि  बद्ध दूर  उसी  कारख़ाने  के

 धथम्द्र  लड़ाई  करेंगे,  लड़ा  करेंगे  थौर  मालिक

 उनको  कटी  जवाब  देगा  कि  मुझ  को  कामुक

 के जल्दर  हु  स्वीकार  है  कि  उनको  नौकरी

 हे  बसर  कर  दूं  शौर  इस  अधिकार  का  ही  मैंने

 उपयोग  किया  है  n  वह  ठीक  है  कि  कानून  में

 जब  एक  दात  लिखी  जाती  है  तो  बाद  में  मारूर
 उसमें &  बहुत  सी  बारीकियां  निकल  धाती

 हैं।।  इस  पाते  में  जाना  रूरता हुं  कि  धारकों

 बद्ददुरों के दृष्टिकोण के  दृष्टिकोण  को  समझते  की  ef

 करनी  चाहिये,  जिस  शैया  में  उनको  अलाई

 हो  कही भोज  करनी  चाहिये  ली  बै कट राजन्

 ae  ये  ow  इंटर डे टेशन  (व्यवस्था)  जो

 निकाला  है  ख्स्को  &  ठीक  नहीं  क्या  हूं

 बह  वह  समझते है  कि  क्द्न्ठी  के  वक्त  अगर  कोई

 मानसिक  किसी  मजदूर  को  गिराता है  या

 Providcma)  BY
 किसी  को  faufew cus  है,  तो  ug  ter

 नहीं हर  किया।  foun हूं  कि  t  ew
 वर्ली  गई  है  रफी  गंदा कह  है  कि  ह.  oF

 fey
 इंडियंस  को  बेंच  करने  का  नात्मक  है,

 उसको  तो  एक  |  पर  रखा  गया  है  |  कछर

 वह  कहा  हम  है  कि  पंससर्सिय  (धर बुसा रुप )
 के  गाम  पर  यह  उसको  डिसमिस  कर  कला  है  |

 दीका  क्या  तीखा  ||  ?  झा  तक  तो  वह
 था -  यि  मालिक  पककर  fet  rr  को

 निकालना  चाहता  है  तो  पहले  उसूलों  ऐसा

 करने  की  weg  a  बढ़ेगी  ae  बह  ऐसा

 कर  हरेगा  लेकिन  ्य  पहले  यह  ऐसा  ST

 सकेगा  घौर  याद  में  उसे  इमारत  तेगी  पढ़े भी  ।

 शाप  देखिये  कि  जमीन  शायरात  का  अन्तर

 बढ़  सवा  है।  व  तो  वह  एक्शन  (ढारयदाढी)

 के  लेते  के  वाद  एप्रूवल  (स्वीकृति)  सेना  जबकि

 पहले  उसे  पहले  एयूस्स ढेनी ।  पढ़ती  थी  t  में

 चाहता  हूं  झगर  ज्यादा  कुछ  नहीं  हो  ay

 दफा  २२  को न  धदससिये  ।  जो  भी  हक  मजदूरों
 को  मिल गए है गए  है  वे  उन्हें  मिले  रहने  रोगियों।
 झगर  पाप  वह  हक  मालिकों  को  देते  हैं  कि

 जब  थाहे  थे  मजदूरों  ष्  निकाल  बाहर  करें

 तो  जो  एक  बड़ा  हक  मजदूरों  को  मिला  हुआ
 है  बह  उनसे  छम  जायेगा  मगर  धाप  दस

 हक  को  बना  नहीं  रहने  दे  रखते  हैं  ठो  इतना

 तो  कर  ही  दीजिये  कि  जहां  मालिकों  को  आप

 वह  हक  देते  हैं  कि  ये  इंडिसिप्लित  (अन्नु-

 शासन)  के  नाम  पर  शायरों  को  निकाल

 सकते हैं  तो  धाप  मजदूर को  इतना  US  तो

 दे  दीजिये कि  मगर  वहां  पर  डीयू  (Frere)

 होता  है  तो  कम  का  वह  ा  चाटोपैरियमी

 (स्वाद:)  eT  के  लम्बी  चला  आए  t

 इसमें  अवर्ससेट  की  हंटर कैन सनम  (हस्तक्षेप

 अकरी  नहीं  होनी  चाहिये  देखने को  )

 ठीक  मालूम  होता  है  कि  बचमेयेंट  हे

 पता  करे  कि  कौन  था  बता  बचार्यतिफका

 केस  होता  चाहिये  शोर  कौम  हाम हीं_
 में

 जब  बषमैसेंट  के  हाथ  में  कोई
 कप
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 है  तो  यह  उसका  ao  ते  उपयोग  नहीं  कर

 दाता  है।  भवर ते मेंट  के  हास  में  वह  Tat  है

 कि  जिस  किलो  यूनियन  को  वह  बादे  बच्चे

 'रिकगनाइल  करे  शौर  जिस  यूनियन  को  चाहे

 उसकी  पीठ  पर  we  रख  दे  घोर  जिस  यूनियन

 को  चाहे  क्या  दे  ।  तो  वह  मो  हक  है  यह  मी

 बहुत  खतरनाक  साबित  हो  रहा  है।  मैं  चाहता

 है  इस  शिकार  पर  भी  प्रतीक  लगे  ।

 सा वही दी  साथ  किसी  मालिक  को  मजदूर  को
 निकालने  का  दौर  यदि  हड़ताल  हो  तो  उते

 बैर  कानूनों  करा:  देने  का,  थदालब  के  इन्दर

 केस  न  के  जा  सामने  का  तथा  गवर्नमेंट  से  ऐसा

 करने  के  लिए  इजाज़त  लेने  का,  जो  धिक्कार

 मालिकों  शीर  गवर्नमेंट  के  पास  है,  उठते

 मजदूरों  पर  क्‍या  बीतेगी  इस  पर  गौर
 कर

 सिया  जाना  चाहिये  |  मासियों  को  जो  यह

 झचधिकार  दिया  गया  है  के  इसका  दु स्क वोग

 बेचने  |

 ara  trend  यह  बात  कहते  हैं  कि

 बंच  वर्षो  योजना  को  सफल  बनाते का  हर
 बसों  को  उपाय  करना  चाहिये  |  साथ हो  धाव

 वापस  पंप  वर्षीय  योजना  में  कहते हैं  कि  :--

 “A  strong  tude  union  move-
 ment  is  necasary  both  for  safe
 guardbig  the  interest  of  labour
 and  for  realising  the  targets  of

 groduction”.  हर

 मजदूरों  का  इंटरेस्ट  (हिल)  नौ  इसी

 में  है,  हमा  रे  देश  का  इंटरेस्ट  (हिंद)  भी  इसी

 में  है  कि  ट्रेड  यूनियनिस्ट स्ट्रॉस  फुटिज  (कार्मिक
 सचों का का  दृढ़  रधार)  पर  हो  ।  प््ब्वे  गि
 किस  तरह  से  बन  सकती  &  इसके  बारे  में

 em  war  हैं  :

 “Another  tap  ७...  tadlaing
 ‘unions  is  t  grant  then

 Fesoghition  as  =  है
 unions  under  certain  conditians*.

 Iedustrial  (Dlaputas  2  JULY  9596  (Amcedourst  ond  Sap  कु
 Provizians)  अप

 @  भरी  ary  यूनियंस  रू  ह्रास  बनाया

 चाहते  हैं  दो  ary  wt  उनको  'रिककनिकन

 (सरस्वती)  नहीं  देते  हैं  |  हमारी  ह...  में

 यहीं  सत्ता  कि  यद  धाप  द. $  महीं  करते  हैं
 हो  ary  किस  लिए  wg  chen  बनाते  हैं
 में  थासा  करता  हूं  कि  बान पिय  ऊंची  ली

 धू नि यंत  को  मान्यता  मदान  करने  छे  बारे  े

 थो  उनकी  नीति  है  उसको  वह  स्पष्ट  करेंगे

 साथ  ही  साक  थापने  योजना  में  कहा  है
 |. उ  बबनेफेंट  तक  मात  CRA  (URE

 नियोक्ता)  के  रुप  में  देश  के  सामने  जायेगी

 ताक  उसको  देखकर  जो  दूसरे  'एन्फ्लायर्स

 (नियोक्ता)  हैं  वे  इंस् पीरे शन  ड्  (थिरका

 प्राप्त)  कर  सके  |  लेकिन  यह  बढ़े  aay  की

 बात  है  कि  जो  उसके  घपने  एम्पमाशस हैँ  उनको
 बहू  इसमें  से  निकाल  देना  चाहती  है  t  तो  मैं

 जानता  चाहता  हुं  कि  जब  बबनेमिंट  एक  क
 हम प्लायर  बनना  चाहती  है  तो  क्‍यों  उसके

 जो  बिकस  (रक्षा  विभाग)  के  एम्फ्लापीश

 (कर्मचारी)  हैं  उनको  भी  वही  घोटेकशम

 (संरक्षण)  नहीं  देती जो  कि  प्राइवेट  जिलों  में

 मजदूर  काम  करते  हैँ,  उनको  मिले  होते  हैं

 यहीं तक तक  गवर्नमेंट  का  हाल  हब  इससे
 बजना  चाहती  है  ।  ore  हमारे  देश  के  wax

 एक  चाकलेट  (गैर  सरकारी)  सौर  एक
 पब्लिक  (सरकारी)  सैक्टर  (उपयोग  जैज)  है।
 थो  पब्लिक  सैकटर  (सरकारी  स्थान  क्षेत्र)

 है  वह  दिन-यदि  बढ़ता जा  रहा  है  कह  सब
 की  मांग है  कि  पस्तिए  पेक्टरं  (सरकारी  क्षेत्र)
 बढ़ें  ।  तो  पब्लिक  हैक्टर  के  जो  कर्मचारी  हैं
 उनकी  owe  ऐसी  दिया  ढीले  होगी

 चाहिए,  उनका  ऐसा  संगठन  होना  काहिन  तथा

 उनको  ऐसे  हुक  शप्त  होने  चाहियें  कि  लिम्का
 देखकर  TT  ब्राहवेट  एम्पलाइज  (बैर  सरकारी

 नियोक्‍ता  )  को  यह  कह  सके  कि  |  करेंगें
 शायरों को  थतिहार  देकर  oO  तरह से



 ५.  आय,  2!  '  8  की  आय]  की!  st

 काम चला  थ्च्ती  है  तो  क्या  वजह  है  कि  आप
 जी  ऐसा  महीं  कर  सकते हैं  ।  थे  चाहता  हूं

 कि  यह  उन  पर  भी  लागू  होना  चाहिए  |

 जहां शश  इस  चिचेक्क में में  संशोधन  करने

 का  प्रश्न है,  हम  लोगों ने  धपने  अपने  संशोधन
 भेजे  हैं  धौर  मैं  उम्मीद  करता  हूं  कि  जिस

 संशोधन  के  बारे  में  गवर्नमेंट  समझे  कि  इससे

 जख बू रों,  समाय  धौर  देश  का  कल्याण  होगा,
 उच्च  संसोधन कों  वह  स्वीकार  करेगी  |  मैनेजमेंट

 खुद भी  यह  महसूस  करती है  कि  इस  विधेयक

 जे  कुछ  कमो रह  नई  है  घोर  भाप  ने  देखा  कि

 मिनिस्टर  साहब  ने  खुद  ४४  संशोधन मेजे  हैं|
 में  मत  में  निवेदन  करमा  1: उ  बहू  वात  नहीं
 होनी  चाहिए  कि  आप  पहले  हो  बह  तय  कर
 डालें

 कि  जो  कुछ
 आप

 कह  रहे  है,  बह  ठीक है,
 क्योंकि  श्राप  लोगों  की  तादाद  ज्यादा  है  कौर
 इधर  बेठने  बासौंधी की  तादाद  कम  है,  इसलिए
 उनकी  सही  बात  को  मो  न  माता  जाये  ।  हमें
 इस  बात  का  ध्यान  रखता  चाहिए  कि  हम
 लोगों  को  स्थिति  यहां  पर  कोई  गापोझजिट्स---

 दुषमन--की तरह नहीं है तरह  नहीं
 है।

 वह  देश  हम  सब
 का  है  1 थाप  भी  इस  देश  के  हैं  धौर  हम  मी

 इस  देश  के  है  सौर  हम  दोनों  इस  देख  का  सुघार

 करना  चाहते  हैं  पौर  यहां  के  लोगों का  स्तर
 रा  उठाना  चाहते  हैं  -  इस  अवस्था  में  यह
 उचित  शौर  आवश्यक  है  कि  हमारी  तरफ

 से  जो  मी  सही  बात  कही  जाये  धौर  पाप  समझें

 कि  इससे  देश का  कल्याण  होगा,  सो  धाप  |: 1
 को  छोड़  कर  उस  को  स्वीकार  करें  |  उसी  से

 हमारा,  ave  att  हस  देश  का  कल्याण
 होगा  |

 ढाछुर  शफर  'फिजोर लिहू ि.  (मुजफ्फरपुर-

 उत्तर-पश्चिम)  :  सभापति  महोदय,  कई

 यों  से  इस  बात  को  चा  बल  रही वी  कि

 इशारे  शाने  बहुत  बड़े  पैमाने पर  मजदूरों  के

 कानून  संशोधन  के  रूप  में  र  कमो

 यहां  पर  किसी  लेजर  कानून  4?  उस  के  संशोधन

 का  ह  पाया,  [... ह  अम  मंत्री की  तरफसे

 Provisions)  Bw

 we  ey  fee  कया  कि  ये  इस  orev
 को  ह .. ६  लेखन  (खच)  में  भा  रहे  है,  ह््ढरे
 लेखन  में  मा  रहे  हैं  और  लिखने  सेशन  में  क

 रहे  है  पत्रादि,  इत्यादि  उन्होंने  यह  थीं
 Sure  कि  इस  रुृथ्यन्य  में  उन  का  जो  मी

 तबुर्या है,  बह सब इस  में शमायिष्ट  रहेगा  ।
 लेकिन  दस  चिचेक्क  को  देख  कर  में  अनुभव
 करता  हूं  कि  पहाड़  खोदने  के  बाद  युवा
 निकली  है  ।  हम  यंत्री  ने  कहा  है  कि  त्व
 शालों  तक  इस  क्या  का  मने  जो  थवुजल
 हुआ  है,  उस  के  लाचार  पर  मैं  ने  इस  बिल  को
 बना  कर  यहां  पेश  किया  है  ।  मैं  नहीं  wre
 कि  उन्होंने  इस  छठे  में  किस  तरह  का  थगुमद
 ars  किया  है  ।

 उन्होंने  वर्कमैन  (मजदूर)  की  डेप पीनी कन

 (परिभाषा)  बदलने  की  ढोती  की  है।
 में  ने  'इन्कार्मेल  कमेटी  (थनोफ्यारिक  समिति)

 में  भी  उनसे  कहा  था  कि  आप  ट्रिब्यूनल  (स्थायी-
 शिकार)  के  ऐवार्ड  (पंचाट )  को  पढ़िए  धौर
 अपने  धफसरों को को  पढ़ने  को  कहिए  t  जो  मजदूर
 इस  में  नहीं  जाते  हैं,  उन  का  इस  में  समावेश

 होता  चाहिए।  मैं  नहीं  जानता  कि  मंत्री  महोदय
 नें  या  किसी  THT  ने  मेरे  नोट  को  केसा  है
 या  नहीं।

 थी  आजाद  ष्व्ली :  बहुत गौर  के  साथ  ।

 ढार  खास  किशोर सिह  :  are  एंड  गार्ड
 ers  (gerry)  शौर  पिया  (चपरासी)
 बर्ग  रह  उस  में  नहीं  थाते  है  ।  न  ये  स्किल्स लेख  र
 (प्रवीण  शमीक)  में  फ़ातिहे  शौर  न  द्नस्किस्त

 लेबर  _(अप्रयोग  अधिक)  में--न  कैनुथसा
 लेबर  (शारीरिक  अभिक)  में  छा मिस  किए
 जाते  हैं  घोर  न  फ्तैरिकल  स्टार  (कल्
 कर्मचारी)  मेंभी  @  i  cow में  काय  करने
 बाले  'टीचर्स  (धण्शापकफ)  को  भी  शाहिद

 कर  दिया गया  है  शौर  डालर  को  भी  |  बर्क वैन
 को  जो  डेकीर्द/शन  दी  गई  है,  उस  में  के  लोग
 नहीं  दाते हैं। है  n
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 [  ः्ह्ल्द्र  गुमला  किशोर  सिंह  ]

 दूसरा शान  यह  है  कि  रण  कल  इंडस्ट्रियल

 हिस्पूट्स  (योद्योषिक  विवाद)  क्‍यों  खड़े  होते

 है  ?  रेकक्नीलन  साफ  ट्रेड-युनियन  (कार्मिक
 र  को  मान्यता  देना)  के  मामले  को  लेकर

 बहुत  ज्यादा  इंडस्ट्रियल  डिस्पूट्ल  (औद्योगिक

 विवाद)  ष  हो  जाते  है,  लेकिन  इस  को  दृष्टि
 में  रख  कर  हं  डस्ट्रिय्स  डिस्पुट  की  डेफीमीशन
 में  कोई  तरमीम  करना  भुनासिय  नहीं  समला
 गया  है  ।  में  समझता  हूं  कि  इंडस्ट्रियल  डिस्पुट

 की  बोगी में में  न  रहने पर  मी  बहुत जगह  स्ट्राइक

 (हडताल )  होती  हैं।  डालमिया  गया  बहुत  बड़ा
 किसने  (खम बाद)  है।  वहां  सिर्फ  रेकननीकन
 की  बजह  से  ही  हड़ताल  का  नोटिस  दिया  गया

 सौर  वापस  में  पंचायत  वगैरह  हुए  -  राज  स्थिति

 यह  है  कि  मिल  साहिरा को  तरफ  से  धन फेवर
 लेबर  प्रक्ट्सिड  (श्रमिकों  सम्बन्धी  शरनजीत
 व्यवहार)  होतो  हैं,  बहादुरों  के  साथ  इस-
 ट्रीटमेंट  (बुरा  व्यवहार  )  होता है,  गासी  सोच

 होती  है,  एसाल्ट  (प्रहार)  होते  हैं  शौर

 उन  के  बारे में  भाप  कहते है  कि  कोर  में  बाधा,

 सुरक दमा  करों,  'फ्रिथिनल  प्रो  सीडिग्ड  (दांडिक

 झमको)  करो  |  सरकार  को  वह  महसूस
 करना  चाहिए  कि  गुंटूर  सिर  पैसे  के  सिए

 नहीं  won  है--उस  को  प्रतिष्ठा  मी  चाहिए
 थौर  सद्व्यवहार  भो  चाहिए  |  अगर  मिल

 मालिक  की  तरफ  से  उस  के  साथ  इस-ड्रीटपेंट
 होता  है,  दुष् यं बहार  होता  है,  तो  वह  मी

 इंडस्ट्रियल  डिस्पुट  का  एक  बड़ा  कारण  होता
 चाहिए  ।  मसिल-यासलिकों  को  इस  तरह  की

 हरकतों  से  बहुत  बढ़े  डिस्पुट  खडे  हो  जाते  है।
 में  समझता  हूं  कि  सरकार  को  इस  बात  का

 नोटिस  छेना  चाहिए  थौर  ऐसी  व्यवस्था

 करनी  चाहिए  कि  कोई  भी  गिल-पालिक या
 मैनेजर  वा  एडमिनिस्ट्रेटिव  अाफिसर  (असासी
 पदाधिकारी)  हस  तरह  की  हरकत  न  करे,
 जिस  के  कारण इस  प्रकार  की  धक्तान्ति  aT

 हो  जाये--राहे  यह  हं शस् ट्रियल  टाल्ान्ति  गम

 हो,  लेकिन  एक  दूसरी  तरह  की  बसन्ती  तो

 एम
 कारणों  से  हो  ही  जाती  है  f

 Provisions)  Bill

 -  विष?  में  जग  मंत्री  ने  कह  भी  |. ई
 कि  इंडस्ट्रियल  बीस  (भौगोलिक  शास्ति)  के

 लिये
 मे  कह  फ्राम  काता  चाहते

 हैं।  थे

 समझता  हूं  रि  मगर  यह  बात  इडस्ट्रीज
 मिनिस्टर  (उद्योग  मंत्री)  की  ace  से  कदी
 यानी,  ठो  बवादा  होगा  की  बात  होती  ।  में

 तो  यह  श्लोक  था  कि  के  अम  गंदी हैं  धौर

 बधिरों  के  हितों  को  on  का  उसरदाश्त्वि

 उन  के  ऊपर  है|
 उन  को  इस  बात  का  व्यास

 रखना  है  कि  ठीक  बेकार  न  होने  बालें,

 उन  का  बीसन-स्ठर ऊंचा हो, ऊंचा  हो,  उन  को  लौट

 सुविधाएं  दी
 शबे  बौर  जो  खुनिषायें  उन  को

 इस  समझ  उपलब्ध  हैं,  उन  पर  किसी  were

 का  कुठाराधात न हो । न  हो  ।  .इन  बातों  को  दृष्टि

 में  रख  कर  वे  कोई  कानून  हमारे  लागने  लाते,

 यह  धनुष  करता  हूं  कि  जो  हक  छमिडों को
 दिया  गया  वा,  वह  भी  इस  कानून  के  डरिये

 खत्म  हो  रहा  है  |  सेक्शन  २२  में  जो  सी  हृ रु

 उन  को  मिला  हुआ  है,  झाज बह इस वह  हस  कानून के

 जरिये  |  हो  रहा  है  ।  में  समझता हूं  कि
 शम  मंत्री का  जो  पद  है,  उस  की  कसा  के

 लायक  शायद  इस  तरह  की  बातें  नहों  हैं  ।

 उन  को  तो  श्रमिकों  के  हितों का  रखा  होना

 चाहिए, न  कि  उन  के  ह्  को  छोड़ता  चाहिए  ।

 हाल  राष्ट्र  के  नाम  पर  मजदूरों  ले

 बलिदान  करने  के  लिए  कहा  गया  है  !  ह...

 जस्  यह  है  fe  ae  कसि  के  सिए  है  ?  ह... 6

 यह  उन  थुट॒ठी  मगर  दोनों  के  लिए  है  ,  यो  बीच

 उड़ा  रहे  है?  &  anu  हूं  कि  कह  राष्ट्र

 मजदूरों  का  है  थौर  यमदूतों  के  लिए  है  t

 ख़बर  मशहूर  हीं  रहेंगे--मगर  उन  के  हक
 उनकी  प्रतिष्ठा,  उनकी  रोड  थौर  उन  सी

 नौकरी  नहीं  रहेगी,  तो  फिर  बह  We  रहेगा
 किस  के  लिये  ?  द्य  लिए  थे  याहया  हूं  कि

 सरकार  की  ae  से  ऐसा  कानून  बने  कि  किसी

 मालिक  को  किसी  को  feufrw  करने  का...
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 बस्ती  करने  का--रुरु  7  हो  ।  कोई  ऐसी
 व्यवस्था  की  जाती कि  सगर  किसी  समय  यह
 समझा  लाज  कि  कोई  मजदूर  किसी  रास

 काम  के  लायक  नहीं  है,  तो  उस  को  किसी  दूसरे
 काम  पर  समाया  जागे  ar  उसके  लिए  कोई

 दूसरा  उपाय  बंदा  बाये,  किसी को  डिसमिस

 (पदच्युत  )  करने को  बात  क्‍यों  की  जाती  है?
 क्या  हम  यह  महसूस  नहीं  करते  कि

 यह  सजा

 तो  मजदूर  के  सिए  रण  के  बराबर  है  ?  जिस

 तरह  छंपिटल  पनिशमेंट  (मृत्यु  दंड)  है  ।

 (जिसको  कि  माज  समाप्त  किया  जा  रह  है),
 उसी  तरह यह  बर्खास्त  करना  है  कौर  ठस  को

 मी  समाप्त  कर  दिया  जाना  चाहिए  सरदार

 को  या  किसी  मिल-यासिर  को  किसी  व्यक्ति

 को  भूखा  मारने  का  हक  नहीं  होना  चाहिए  ।

 हम  ने  कांस्टीव्यूजन  (संविधान)  में  लोगों

 को  राइट  टु  बर्क  की  गारंटी  दी,  लेकिन  बाज
 हम  एस्पलायर्ज  को  राइट  टु  डिसमिस  दे  रहे

 हैं  घौर  उस  पर  कानूनी  मोहर  लाम  रहे हैं।

 हमारे  श्रम  मंत्री  को  देखना  चाहिए  कि  इस
 तरह  की  बात  न  हूं।  1

 हदी  तक  स्ट्राइक  (हड़ताल)  शौर

 APESTIE  (ताला  बन्दो)  का  सम्बन्ध  है,

 में  मह  कहना  चाहता  हूं  कि  लाक-बाउट  की

 बेफोनीशन  में  यह  बताया  गया  है  कि  :

 “Yock-out’?  means  the  closing
 of  a  pisce  of  employment,  or  the
 suspension  of  work,  or  the  refusal
 by  an  employe  to  continue  to
 empigy  any  number  of  perenns
 enployed  by  him”

 एक  तरफ  तो  are  ने  एक  सेक्सन  से

 स्ट्राइक  थौर  OPESTIE  को  एक  जगह  रण

 दिया  है  शौर  ऐसा  मासूम  होता  है  कि  सरकार

 एम्पलायर  शौर  'रम् दलाई  को  एक  हो  बद्र  से

 देख  रही  है,  लेकिन  दूसरी  तरक  शाप  मिल-

 मालिक  को  लाक-आउट  करने  का  थचिकार

 दे  रहे  हैं,  उस  को  जिसकी  करने  का  ह ,, . .

 दे  रहे  हैं,  जो  कि कामून  के  धुताचिऊक  नहीं  दिया

 जाना  चाहिए  ।  मैं  समझता  हूं  कि  लिस.

 Provisions}  BiN

 ef  पर  Gry  स्ट्राइक  को  रखते,  उसी  १
 को  रखते  ौर  GNU  धार  देखा

 करते  तो  छिन-यासिन  को  शिमित  करते
 का  धक्षिकार  हरनिया  नहीं  होना  चाहिए  |

 दाप  चाहते हैं  कि  कानलिलिएसन  छोटी-
 डन्स  (समझौते की  का  ही )  के  दरमियान'
 किसी  तरह  का  डालमिया  न  हो  या  चेंज
 as  बीस  7  हो,  लेकिन  काससिसिएलॉशम
 प्रोसीडिम्श  (समझौते  ब  कार्यवाही)  की

 डेफ़ीनीशन  (परिभाषा!)  को  थाप  ने  गरजने

 की  कोशिस नहीं  की  ।  भाप  ने  carer है  कि
 पब्लिक  यूटिलिटी  सीसी  (सार्वजनिक  साथ

 को  सेवाएं)  के  बारे  में  कामसिलियेशन  पोसी-

 ष्म्यि  कब  शुरू  अमली  जायेंगी  शौर  कय  eT

 समझी  जायेंगी,  लेकिन जो  पब्लिक  यूटिलिटी'
 सीरीज  नहीं  है,  उन  के  बारे  में  नहीं  -ा

 गया  है  कि  कानसिसिएसन  प्रोसीलिप्य  कप

 शुरू  होती  दे  शौर  कब  खत्म  होती  हैं  t

 इसके  अलावा  एम्प्लाईज  को  शौर  ट्रेड

 यूनियन  को  यह  भी  खबर  होतो  चाहिये  कि

 केसिसियेशत  अाफिसर  कब  अपनी  रिपोर्ट

 (प्रतिवेदन)  भेजते  हैं  ताकि  उसको  मालूम

 हो  सके  कि  मामला  खत्म हो  गया  ।  दस  रिपोर्ट

 (अधिवेशन)  के  लिये  कोई  समय  निश्चित  कर

 दिया  जाना  चाहिए,  नहीं  ह... 4  इसका  कोई
 ! , ड  नहीं  रहेगा  ।  १६४७  के  पहले  जबकि

 डिफेंस  ars  इंडिया  एक्ट  (भारत  रखा-

 अधिनियम )  आम  था  तो  एलकेजी  (स्वाब

 निर्णायक)  के  'सवाल  (पंचाट)  के  लिय  समय

 निरीक्षण था  लेकिन | |  म्यों  >दो  धरती  'क्ति-

 डी असली ”  (तिघरा  से  )रद्द  का  प्रयोग  करते

 जाते  हैं  तवों  त्व  ज्यादा  यश  लगता  जाता  है
 wel  we  Tour  शाहिदे  कि  इस

 “शक्तपिशीशसली |  क  का  ह 4  न

 यदि  |)  |... ह  को  थाप  एफ  साल  जी  मीट्रिक

 कर  दे  ठो  दर्द  एतराज  7  होता  हेफिय  कुछ
 समय  तो  निश्चित  om  थमी  1.  ढाई

 बौर  तीन  साल  तक  का  समय  लग  जाता  हैं
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 बू खरी  बात  मैं  यह  कहना  चाहता  हूं  कि

 हमारा  लेकर  (afew)  we  बहुत  #पवार
 पार्टनर  (साझेदार)  हैं।  मगर  किसी  बनी

 के  बन  की  चोखे  हो  यानी  हदो  थार

 छागनिदेदिस  स  (हस्तक्षेप  थपराण)

 मानते  हैं  चोर  उस  मामले  की  पैरों  पब्लिक

 प्रासीक्यूटर  (सरकारी  थमियोजक)  करत

 हैँ।  लेकिन  जब  मजदूरों  का  शोषण  होता  हे.

 तो  उनको  धाप  बकौल  की  सहायता  नहीं  देते  ।

 धाप  उनको  धकेला  छोड  देते  हैं  कि  मे  She

 fader  अाफिसर  (समझोता  पदाधिकारी)

 के  सामने  राय,  ट्रायबुनल  (न्यायाधिकरण)

 हे  सामने  जाये,  सरकार  को  दरख़ास्त  दें  ।

 बेरा  सुझाव  हैं  कि  दि  कोई  एम्प्लायर  शामके

 कानून  के  ण्न्ण  कार्य  कर ेतो  उसको भी  काम-

 निलंबित  'बाउंस  (हस्तक्षेप  अपराध)  माना

 आये  कौर  उस  मामले  में  सरकार  मजदूर  को

 सहायता  दे  गर  इकीस  रखने  की  जरूरत  हो
 सो  उसके  सिये  सरकार  थपको  तरफ से  वकील

 जी  रखे  बगर  सरकार  ऐसा  करवा  तो  उसे

 अंगूरों  का  पूरा  पूरा  सहयोग  मिलेगा  t

 ewe  आपने  जजों  फी  उम्र  ६५  साल

 रखी  हू  t  में  थाट  से  रहना  चाहता  हूं  कि  यह

 उम्र  बहुत  ज्यादा  ह  मेरा  तजुर्बा  हूँ  कि  ठीक

 उम्र  वाले  लय  लोग  धदासत  में  सो  जाते  हैं,

 देर  से  जाते  है,  केस  घंटा  दो  घंटा  काम  करते  हैं,

 कभी  उनके  पेट  में  दर्द  होता  हैं  धौर  कमी

 कुछ  होता  है  कौर  जो  काम  दो  दिन  में  खत्म

 हो  cum  है  उसको  पूरा  करने  में  उनको

 ह्  या  २०  दिन  तक  हम  जाते  हैं  1  इसलिये

 हैं  उदय  से  विवेदन  करना  चाहता  हूं  कि  १५

 बचे  से  नीचे  उम्र  कालों  को  शाप  रखें  |  ६३५

 अर्थ  निचले  मिनिस्टरी  का  काम  कर  (1... .. ड  हैं
 लेकिन  उनसे  ea  का  काम  नहीं  लिया  था

 SST  rt

 ,  Provisions)  Bill

 we  नापने  अपने  ऊपर  बहुत  बड़ी  OST

 at  मे  थी  हैं।  कयनंगेंट  ही  ।  क्  बड़ी

 'एम्पलायर  होगी  धौर  बह  जब  भी  होगी  ।

 वह  ध्यान  की  बात  नहीं  मासूम  होती  ।  यो

 arr  था  रखते  हैं  प्रतीकों  उन  पर  विकास

 होता  चाहिये  सौर  उनका  सला  मान्य

 होता  'चाहिए  |  लेकिन  सपने  इस  में कहप्रावीयन

 ला है है  कि  ड्राप  उनके  फैसले  को  वाडिया

 (पोषित)  भी  कर  सकते  हैं।  ऐसा  करने

 से  पड़ी  मायली हो
 सकती  हूँ  जैसी  कि  [ . . ह

 के  मामले  में  हो  चुकी  है  |  इसके  कारण  हम
 पक  अच्छे  मिनिस्टर को  सो  थुक  हैं।

 बीपी  जो  मिनिस्टर  साहब  उनकी  ह $

 छाए है  ¢  मो  काबिस हैं,  लेकिन इस  धायीवन

 (उपबंध)  के  रखने  से  गड़बड़ी  हो  ह्स्ती  हें
 शौर  इससे  मजदूरों  का  सरकार  में  व्र शिल

 भी  कम  हो  जायेगा  |  इसलिय  मैं  चाहता हूं हूं

 कि  एवार्ड को  बदलने  की  जिम्मेदारी  सरदार

 अपने हाथ  में  ने  नेचर"  इसको  ढ्राइयुनल

 "(स्यायाणिफरण)  केसाथ  में  ही  रहने  दे  t

 शौर  उसके जो  फैसले  हों  उनको  माना  बाय  ।

 श्री  रांदिव  अलसी  :  ज  सुबह ते  इस

 बिस  पर  वर्षा  हो  रही  है  1  उस  तरफ से  जो

 बातें  इन्ही  गई  है  उनको  सुनकर  मेरा  वह

 यात  होता  है  कि  बो  चीजें इस  बिस  में  रखी

 गई  हैं  उनके  विरोध  की  बहुत  गुंजाइस

 नहीं है  ।

 झा खिरी  बामनिया  सदस्यों  नें  जो  चीजें

 कही  हैं  मं  पहले  उनका  जवाब  देना  चाहता

 ह्  उन्होंने  कुर माणा  कि  ६४  बचेगी की
 उम्र  रखी  नई  हूँ  1  द्रापकों  मालूम  है  कि

 थमी  तक  इंडस्ट्रीयल  चिस्प्यूट्स  एक्ट

 (औद्योगिक  विवाद  अधिनियम)  में  उस  की

 कोई  कैट  नहीं rr  ।  सत्तर या  कस्सी  साल

 का  प्राइमरी  भी  हुंह  जा  सकता  थ्या।

 घाव इयने  ६५  साल की  उम्र  रली  है।
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 हां  तक  सोने का  सवाल है,  यहां  पर

 पार्लियामेंट के  हस्व  मी  सो  बाते  हैं|

 Shri  Venkatareesn  (Tenjore):  Rut
 they  do  not  decide  cases.

 ah  [|  ना:  दे  भी  देखके बारे के  बारे

 में  सब  कुछ  फ्रेसला  करते  हैं  ।॥  जवान  आदमी
 भी  कमी  सो  सकते  हैँ  लेकिन  मैं  यह  मानता

 हैं  कि  जो  बीमार  हों  उनको  इस  काम  पर

 नहीं  लगाया  जाना  चाहिये  |  जिनकी  सेहत

 अच्छी हो  उसको  ही  रखना  चाहिये
 ।  इसमें

 कोई  बहस की की  गुंजाइश  नहीं  है

 जहां  तक  वकीलों  का  सवाल  है,  जब

 तक  दोनों  पार्टीज  राजी  नहीं  होतीं  यहां  वकील
 जा  हो  नहीं  सकता  ।  जहां  तक  दूसरे.कोर्टेस,
 जैसे  द्वाईकोट  या  खुधीष  कोटे,  का  सवाल  हूँ
 जड़  री  मालूम हुआ  हमने  वकील  रखे  हे  मे

 अंगूरों  की  मदद  करते  Fi  ओ  रार्यवाद़ी  इसी-

 मेंटेन  के  बारे  में  की  जाती हे  उसमें  हम  अपने

 बकौल  रखते  हैं.  उसमें  मजदूरों  को  किस

 रखने  का  कोई  सवाल ही  पैदा  नहीं  होता  |

 Ghri  A.  K.  Gopalan:  Among  those
 who  are  present  now,  I  was  looking

 बड़े  बड़े  मस्सों  में  हिन्दी  में  तक़रीरें  रते

 हगो  में  ढोल  रहा  हुं  उसे  े  चच्ची  तरह

 पार कर ददा  आधा

 यमल  भेंगे  योर  फिर  हमको  wien  भित्ति
 हिन्दी  सब लने  की  ares  भी  शो  शाइनी

 याचिका  ।  १  तो  जनता  के  fatty € OK हैं  थौर
 जनता  के  मजदूरी  बागा  चाहते  हैं  -  उसको

 इस  तरफ  यरा  तेजी  से  कदम  उठाना  चाहिये

 तो  मेरी  मज  वह  है  कि  हमने  कशिसियसन
 प्ौसीडिप्स  (समझौते की  कार्यवाही)  शुरू

 धौर  खत्म  होने  के  बार ेमें  क्क्  fifews ot कर
 दिया  है|  बसर  इस  बारे  मे  कोई  कसी  रह

 मई  हूँ  तो  उसको  भी  हम  दूर  कर  देंगे  ताकि
 उसके  wre  जो  कठिनाई  माननीय  exer  ने

 बतायी है है  बह  न  रह  जाये  t

 यूनिवर्स  (संघ)  के  बारे  में  थाने

 करवाया  कि  उनके  रि क्रोस नीसन  की  आप

 उम्मीद  करते  थे  कौर  आपने  पंच याला  थॉच्का

 के  बार ेमें  भी  जिस  किया  पेचवाला  बोलना
 में  मजदूरों  के  लिये  क्या  चीजें  होनी  चाहिये

 यह  जो  एक  सम  बात  है  |  इस  दिस  का  मी

 उद्देश्य यही  है  कि  जो  बीज  कहां  पर  दलित

 की  गई  है  वह  जल्दी  धमस में  भा  oS  |  उद्योग

 में  तरक्की  सौर  सिन्ती  होगी  चाहिये,  मजदूरों
 में  उत्साह होगा  चाहिये  बौर  यहां  तक  हो  सके

 झगड़े  होने  ही  न  चाहियें,  घौर  मगर  हो  भी
 जायें  सी  ापस में में  उनका  फैसला हो  जाना

 चाहिए, या  प्रात  से  फैसला  हो  ae  |

 ant  पंचायत  में  मी  वह  फैसला न  हो  सके  तब

 मामला  अदालत  में  जाये  |  इन  -  बातों को
 सायों  रख  कर  पह  बिस  1. ड  कियां  भया

 है  धौर  जो  कायदे  बनेंगे  उनमें  शी इस

 मात  का  ध्यान रखा  जायेगा  कि  मामले  का

 बस्ट  कैलला हो ।
 ‘

 शादी  थी  मे  फ़रमाया  घौर  ठाकुर  साहब
 नें  भी  ऊर मामा  fe  मामलों  के  ह्त्ब  होगे  में

 दो  दो  भर  कौन  क़ौम  सास  लग  जाते  हैं।  जहां

 तक  सैड्रेल  अपील  ट्रायबुनल  का  TEES  है

 २२  जय  मुक़र्रर  कर  दिये  ये  ।  -_  १९५४५

 की  एक  भी  अपील  वाकी  न्हीं  रहो  है  तिया
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 उनके  चुनने  बारे  में  हाई  फोर्ट  या  सुप्रीम  कोर्ट

 का  थापर  है  ।  तो  तीन  साल की  ae  ay  a

 रही  ही  नहीं  क्योंकि  प्र  तो  पीस  का  हम,
 ही  नहीं  रहेगा

 त््पलेट  ट्राइब्शगल  (पीसी  ब्यायघिकरण रण  )
 न  चाहने की  एक  खास  THE  वह  वी  कि  उद्योग

 सम्बन्धों  केसेज के के  |... ६  तो  एक  ही  साल  के

 लिये  लागू  रहते  हैं  कौर  उसके  बाद  दोनों

 कार्टीज को को  हक  रहता  है  कि  नोटिस  दें  मौर
 तरीके  बदलें  दो  उसके  कवि  एपेलेट  ट्रायबुनल

 वगैरह की  गुंजाइस  नहीं  रहती  है  |  देर  लगने

 की  ह द  बिलकुल  सम्भावना  नहीं  रहेगी  |

 जैक्सन  ३३  के  बारे  में  में  समानता  हूं  कि

 विमानों  में  कुछ  गलतफहमी हे  ।  वहमो  बिल
 आपके  सामने  कर  है  इसमें  एहसास  (नियोजक )
 को  यह  इजाजत  दाखिल  नहीं  हे  कि  मे  किसी

 बकर  को  डिसमिस  (पदच्युत)  कर  सके  बल्कि

 इस  चित्त  के  द्वारा  उनको  पहले  से  ज्यादा

 प्रोटेक्शन  (संरक्षण)  मिल  रहा  है  |  मनुष्य

 यह  बताबा है कि सेक्सन है  कि  सेक्शन  ३३  कौर  ३३  ए

 के  होते  हुए  भी  बहुत  से  बाँस  हटा  दिये  जाते

 थे  ।  अमर  कोई  मेयर  साहब  यह  समझते  हों
 कि  है कान  ३३  के  होने  के  कारण  बांह  नहीं

 हटाये  जाते  थे  तो  मैं  बहुल  नवासे से  निवेदन

 करूंगा  कि  उनका  ऐसा  समझना प्रीत  है  |  हम

 उनको  मदद  करने दी दी  रहते हैं  जहां  जहां  मदद

 करना  जरूरी  होत  हूं।  जो  शास्त्रों  ने  कमी

 करर माया  कि  झगर  -  का  कोर्ट  के  आवने

 थान  का  आटोमेटिक  (स्वत:  द्वि)  हक  हो

 तो  जैक्सन  ३३  ए०  को  हटाने  के  गिरोह  की

 Prosfxianz)  BW)
 ये  इस  के  बारे  में  कह  रु  रचाया  कि  दिन  वित्त
 कर  देना  माहिरे।  महीने का  गाइ  नि
 निकलकर कर  दें  तो  मैं  उन  से  पुरुष  पाहंग  कि
 गर  उस  बीवी'  के  इन्दर  केश  के  तल  नहीं

 सुधा  तो  क्या  होगा  ?  र्क्स  कर  लौवगियगे  कि

 एक  वर्कर  को  डीसी कर  दिया  माता  है

 शोर  भाप  दो  जबीने  का  लाइन  क्त  के  केस

 का  फैसला  हो  जाने  के  लिये  मुकरने कर  देते

 हैं  घौर  यह  असमिया!  के  ।  |... ड  नहीं

 होता  है  ठो  उत  का  क्‍या  बनेगा ?  क्‍या  वह
 हमेशा  के  सिये हटा हटा  दिया  area  ?

 ठाकर  बकल  लकिहोर सिह  :  एक्सटेंशन

 (समय  बढ़ाने  )  का  राइट  (धिक्कार)
 &  दीजिये  ।॥

 थी  धावित्र  ्तो  :  इसीलिये तो  हम
 कोई  दस  तरह की  मियाद  नहीं  रख  रहे  है

 अम्मी  तक  बकस  को  प्रथम  हटा  दिया  माता  था

 तो  उन  को  एक  भी  पैसा  नहीं  मिलता  था  |

 हम  इस  तरह  का  कानून  बना  रहे  हैं  ताकि

 एक  वर्कर  जिस  को  कि  जनवरी को  निगाह
 मिल  चुकी  है  पौर  फरवरी  में  हटाया गया  है  तो
 उस  को  करना का  भी  कण  मिलता  चाहिये।

 'करवसी के पहने में भ्रयर के  होने  बीयर  बह  हटाया गया  है

 तो  मार्ज  या  पिल  में  उस  का  फैसला  हो  जाना
 चाहिये  |  राज  हालत  यह  थी  कि  वर्कर्स  को
 हटाते हैं  तो  उन  को  पैसा  नहीं  मिलता है  ।
 शौर  अगर  इस  बदली पर  गौर  किया जाये  तो

 में  समझता हुं  कि  मेम्बर  साहिबान इस  नतीजे

 वर  पहुंचेंग ेकि  दयो  हालत  राज  वर्कर्स  की  है
 उस  को  हम  हस  तरह  के  कायदे  कानून
 बना  कर  के  कुछ  बेहतर  ही  बनाने  की  कोशिश
 कर  रहे  है

 जाफर  बय  किशोर कि  :  दो, दो  थौर

 ठान-ठान  होने  तक  के  वर्कर्स  सस्वैस्य
 (निलम्बित)  रहते  हैं  ।

 ली  afer  wet  :  ae  sunt  हैं

 बौर  ay  उन  को  घौर  भेरी  याग क़ारी में
 है  कि  ऐसे  जी  वास्ते  हैं  जो  कि  तीन  कौन  साल  ते
 सदस्य पड़े  हुए  &  दस  ते  कोई  इंकार  नहीं  कर

 सकता  है  जब  हम  इस  तरह  के  कायदे  छोर
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 कामुक  कया  कर  के  इस  बात  कौ  कोशिश  कर  रहे
 हैं  कि  पैसा रोड  घोर  शइंसाप  कंचे के
 साथ  गे  हो  |

 ली  घोपा सन ये  कमी  स्पीच  में  रकम-
 मिलन  लाफ  वूनिकुतस की  बादल  बहुत  कुछ
 कहा  और  कुछ  मश्वरे  बाइकों  4

 भी  इस  की
 ace  ware  few  |  We  लाई»  Gite

 के  थरूर  १५  परसेंट  भेजकर हो  जाव  किसी
 विलयन  में  तो  उस  का  रैकबनीसन का हुक का  ह्
 हो  काज  है  लेकिन  फर्क  क्र  लीजिये  कि  दो

 मूनियंख है, हैं,  एक  में  १३  हैं  भौर  दूसरा  में  १७

 हैं घचवा २२ २२  है ंतो  जिस  मे  ज्यादा  बेख़बर  होंगे

 उस  को  रैक गनी  खन  (मान्यता) का  हक  हो
 याहया।  ८५  चरलेन्ट को  कम्प लदान  (बाध्यता )
 नही ंहै  कि  वह  उस  यूनियन  को  माने  मगर

 उन  को  एक  फिस्स की  दावत दी दी  थाती है है
 कि यो  स्क गना इज  हैं  उस  यूनियन में  सब
 क्षा मिस  हो  जायें  ।  उस  यूनियन  कै  अाफिस

 विरले  भी  बने  गू नि वन्स  में  शामिल  हो  जाए

 थौर  उस  पर  किया  कर  सें  दौर  धपने  मन

 के  मुताबिक  धुनिया  को  बसाये  इस  हालत  में
 शिकायत  की  गुंजाइश  कहां  रह  यातो  है  |

 लेकिन  उनकी  बह  भांग  दि  यूनियन  को

 जिस  हवाल  में  मी  हो  मान  लो  कुछ  मंचित  नहीं
 है|  बन्दों  ने  प्लैडिसाइट  (जनमत  संघ)

 के  लिये  यो  कहा  तो  ू  पी०  की  शूगर  इंडस्ट्री

 का  प्लैयोठाइट  का  तजुर्बा याद  था  गया  I

 ako  फन ०  टी०  यून  सौ०  के  खिलाफ

 सब  के  शब  मिल  मये  ।  उस  समय  सिब्बन माल साल
 जी  ने  मूल  हड़ताल  को  हुई  थी  जब  कि  वोट

 ।  रहे  थे  सौर  यह  बोट  सिब्बन लास जी सास  जी
 को  जिन्दा  रखने  के  लिये  पड़े  क्योंकि  लोन  वह

 नदीं  चाहते  गे  कि  गे  बर था यें  धौर  war
 ava  तो  यह  है  कि  कोई  भी  इंसान  वह  नहीं

 चाहता कि  कोई  हता  एस  तरह  मर  धाय
 उस  वोट  ने  सिब्बन  साल  जी  की  जान  बचा  Lig
 लेकिन  ।  में  हम  गे  देखा  कि  जिन  लोगों ने
 बहा  एक  ।  मिल  कर  वोट  लिये  गे  जब
 उन  के  कमेटी  मे  तले  | |  सदस्य  के  नामों  की
 लिस्ट  देने  को  wer  कथा तो  ये  एक  लिस्ट

 नहीं  दे  सके  धर  बह एक साल थो साथ शक साल  दो  साल  तक

 Powisions)  :  |

 किक  च  ow  नहीं  दे  सके  ।  इस  तरह  [
 देखा कि  ये  जोर  a  इस  मौके  पर  एफ  GW

 निया  गये  ये  द्य  यहीं  रहे  इस  से  कही  गसीषा
 fren  है  कि  इस  तरह  की  चीजे  एक  बस्ती
 बरूरत को खयने को  वह  रख  कर  के  गड़बड़ कर  के

 एक  में  गिल  जाते  है बौर  वास्तव में  लड़के

 रक  सास  चिचये का का  कोई  बइत्व गहीं नहीं  रहता
 है  हालिये  र्क्स  को  कह  पूरा  हक  दे  देता

 शाहिदे  @oeeee
 Sari  A.  K,  Gop  he  z  By  des

 ton  the  Govern.  also  chariges.

 नी  बाकि लसी अली  :  आय  शाल  तक  गयरंयेट

 काय  करती  है  जोर  उठ  के  जा यार  पर  दूसरे
 वॉच  सात  के  लिये  एकेफ्कश  होता  है  कौर

 लोग  क्यनेंगेंट के  पिछले  बक साल के कार्यों को कार्यो  को
 देख  ह : ई  चोट  WEEK जिन  नो बह चुनते

 हैँ  बह  पांच  सास  के  लिये  दव्षजेंट को  चलाते  हैं।

 धाव  बगर  भाप  कायदे से  एक  साल  के  लिये
 रैक गनी शन  देना  चाहते हैं  तो  मुझे  उस  में

 बहुत  रतलाम  १  बम्बई में थीर दूसरी दूसरी  जगहों
 पर  जो  एक  तरह  का  एक्सपेरीमेंट  (प्रयोग)

 हो  रहा  है  उस  ते  भाप  दोनों को  सिखाया  है

 >  छ  ००  ००  ०-०»

 gra  में  डाल  दिया  गया  है  ।  उस  को  मूल
 जाइये  t  में  समझता  हूं  कि  दस  बिल  की

 चिन्हों  ने  ब्लैक  दिल  कहा  है  उन्होंने  बुस्वे ले से
 बडा  क...  है  थौर  सोच  हम
 कर  कही  कहा  है  क्‍योंकि  सुबह  से  से  कर

 इस  बचत  तक  जितने  सदस्यों ने  इस  पर
 हकरीरें की हैं  सब  ने  इस  की  तारीक  ही है

 कौर  कह  है  कि  इस  में  बहुत  सी  अच्छी बातें
 है।  भय  हो  शक ठा  है  कि  इस  यें  एक  झा
 कायी रह गई हो रह  गई  हो  धौर  नह  स्थामाषिक है  ही

 कि  जो  हमारे  सामने  चैम्बर  साहिबान  वैठे  हुए हैं
 उन  का  ध्यान  खासतौर  ।  एक  धान  क्वीन

 न

 !
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 की  घोर  जाये  शौर  विरोध  करने  की  वृष्टि
 हे  ही  में  सफलता  हूं  कि  उन्हों  ने इत  बीच  को

 कड़ा  है

 जहां  तक  मजदूरों के  काम  का  सवाल है
 वह  चीज  स्प  है  कि  मजदूर  मेहनत से  काम
 करें  ताकि  राष्ट्र  wae  हो  घोर  उचित

 हो  धौर  साथ  ही  वह  चीज  भी  मान  सी  है
 कि  मजदूरों  को  उन  की  मेहनत  का  उचित

 मेहनताना  मिले  और मैं  समझता  हूं  कि  हर
 बकर  ब  | |  बात  समझ  बनता  है  कि  वह  जो

 काम  करता  है  यह  किसी  खास  र्म  या  लोगों

 के  लिये  नहीं  करता  है  बल्कि  वह  शष्ट्र के
 हित  में  काम  करता  है  थौर  वह  वह  मी  समझता

 है  कि  जद  राष्ट्र  उचटती  करेगा  तो  उस  का
 दाजिय हुक उस को हक  उस  को  प्रचुर  पूरा  मिलने  काला
 है

 मेरी  बहन  श्रीमती  रेणु  यति  ने

 चित्तरंजन का  जित  किया।  मैं  हत्या  कसि इंजन

 गया  था  शोर  मै  ने  तहत  से  बरसेले  इस  यूनि-

 बन  के  सम्बन्ध में  बातचीत  की  शौर  मैं बतचाउं

 कि  दर्जनो ंसे  मैंने  उस  यूनियन  की  बाबत

 पूछा  लेकिन  केवल  एक  ने  शठ साया  कि  हाँ

 सुनते  तो  हैँ  कि  कोई  ऐसी  यूनियन  वहां  पर  है।

 में  ने  उस  से  पूछा  कि  कि  क्या  तुम  उस  यूनियन

 के  मेम्बर  हो  तो  उस  ने  कहा  कि  मैं  मेम्बर  नहीं

 हैं  । कहने  का  मतलब  यह  है  कि  कहां पर  लोगों
 को

 शिल् कुम  इस  बात  का  पता  ही  नहीं  है  कि
 यहां  पर  कोई  यूनियन है  कौर  वास्तव  में  बह
 नहीं  के  बराबर  है  शौर  अगर  कोई  THE

 we  ईंट  को  पनी  मस्जिद  बना  ते  धौर  उस

 में  नमाज  पढ़े  तो  उस  की  हु  है  !  बर्फ  जानते
 है  कि  रांस्टीट्यूसन  (संविधान)  के  लिहाज  से
 उन  को  यूनिव  बताने  का  हक  है  सौर  धाय
 देश  में  किसी  घसियारी  की  वह  मजाल  नहीं  है
 कि  1... ए  यूनियन  में  काम  करने  कौ  याहू  से

 कसो  भी  बुर  को  हटा  सके  ।  ह  बात
 दूसरी  है  कि  कोई  शयदा करे  हनडिस्प्लिन

 (धनुरासन)  बत,  लेकिन  यूनियन  में

 काम  करने  मे  वाद  से  ऐसी  भी  वर्कर को

 Provisions)  BI

 कोई  मो  |... औ  नहीं लगा  सकता,  यह  चीज

 रक्त  ।  अच्छी  तरह  पहुंच  यह  है  कौर  वे
 बृूनिक्त  लताने  का  हक  ।  जज्बी  तरह  समझते

 eevee

 pani  aint  sy  oe  -  fed
 paar  io  opinion

 थी  afer wi  :  हम  चाहते  हैं  कि
 बकस  सही  तौर  से  यूनियन  बनायें  थौर
 उन के  हारा  छापनी  aera  we  घौर
 जो  यूनियन  ने  बनाये  वे  wy  हो

 र  हुम  उन  को  सही  साइंस पर  बोसी

 (ठीक मि  पर  कार्य  करने)  की  तरफ  इशारा
 कर रहे हैं।  शौर  जित  तरीके  से  धहुयदागाद,

 जमशेदपुर  धौर  इंदौर  कबैरहू  में  हो  रहा
 है  उसी  री केसे  ये  अपनी  सूनियन्स को को
 अपनायें  शर धपने  को  मजबूत  और  सेब-

 ठित  करें  धौर  जहा  जरूरत  हो  वहां  टक्कर भी
 कौमें।

 यहाँ पर  कालिका  पौर  खड़गपुर का  भी  कुछ.

 जि  किया  मया  है  1  में  eawer § fis wre हूं  कि  अगर
 यह न  किए  जादा  तो  ज्यादा  Geer  होता  |

 जो  भी  वहां  पर  सभा  उस  में  में  समझता हूं

 कि  कोई  मां  ट्रेड  यूनियन  बासा  सामान  नहीं
 होगा  धौर  वह  रास्ता  देश  जौर  स्वयं  बर्क

 के  हित  में  नहीं  था  t  एक  बार  बसे  की  कोई

 डिमांड  अगर  कहीं  पर  पूल  होने  से  रह  भी  गई

 हो  तो  मी  किसी को  मारने  का  हक  नहीं
 है  1

 हम  हिन्दुस्तान  में  सब  हिन्दुस्तानी  रहते  हैं,
 इंजिन  ड्राइवर  हि सुस्त नी,  एंजिन  का  फायरिंग

 हिन्दुस्तानी,  गार्ड  हिन्दुस्तानी,  वैसेस्यर  हिन्दु-
 हवा गी,  मालिक  हिन्दुस्तानी,  ।  किलो 27  का
 भिरानी  चत  किसी  को  मारना  कैसे  उचित  हो
 सकता  है?  अगर  कही  थोड़े  बहुत  लोग  मी  इत
 हयात  के  बादी  है  वो  जो  हमारे  भाई  थपोड़ी-

 छान  में  बैठे  हुय ेहै ंउसका  मी  कर्तव्य  है  कि  बह
 लोगों  को  खिलाये  कि  ये  चीन  देख  में  नहीं

 होनी  चाहिये।  भा  रहा  है  हनु  १९३७,  हटा
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 वीडियो  हमको  मरे,  इनको  लोन  बोट  दें  तो,

 इसके  शारे  से  कोई  हमाल  आपका  नटा

 महीं,  लेकिन  गर  धाप  हटा  नहीं  पके  तो

 विवर  पौर  साठी  बरसाने  की  मेहरबानी  तो

 ह द  कीजिये  |  अगर  इतनी  बात  समझ  सी
 याय

 तो  ज्यादा  अच्छा  होना  कि  पत्थरों शौर
 लाठियों से  बच नं मेंट  को  धाप  नहीं  हटा  सके

 t

 यहां  हक  ऐडजुडिकेदन  (न्याय  निर्णय)

 के  लिये  थी  टाननर  का  सम्बन्ध है,  टिंग  ग़र्ब सं
 कौर  छोटे  केसेज  होंगे  वह  जायेगे  एक  सात

 साल  के  अनुभवी  जज  के  पाठ,  जो  उससे  बढ़े

 होंगे  वह  जायेंगे  इंडस्ट्रियल  ट्राइब्यूनल  के

 सामने  कौर  जो  बहुत  ही  महत्व  के  केसेज हैं

 बह  जानने  नेशनल  ट्राइब्यूनत  के  सामने  |

 शायद  विद्ाखप्टनम  के  माननीय  सदस्य  ने

 कहा  oT  कि  पील  के  लग  अलग  तरीके

 इस  सम्बन्ध में  रहने दिये  मये  हैं।  जैसा,  सभापति
 जो,  पाने  फरमाया  का,  जैसे  महत्व के  केसेज

 होते है  बैसे  बहू  सुप्रीम  कोर्ट  (  उच्चतम  न्यायालय)

 हाई  कोर्ट  (उच्च  न्यायालय)  सेवन  जज

 (सत्र  न्यायालय)  कौर  मैजिस्ट्रेट  के
 पास  बाते

 है,  उसी  प्रकार  से  यहां  भी  होगा,  इसमें  बोन
 की  कोई  गुंजाइश  नहीं  रहता  है

 जो  दो  लाभ. के  नुमी  जज  को

 क्राइन्यूनत  में  रखने  की  बात  है  उसमें  हमारा

 उल्लेख वह  था  कि  हम  उनके  अनुभव  का  साम
 मो  लगे  शौर जो  दो  सास  से  ज्यादा काम  कर

 थके  हैं  उनको  इस  फायदे  के  पास  होते  के  बाद
 बह  कह  देना  कि  तुम  बर  बले  जाओ,  उनको

 ड्  कर  देना,  हमको  अच्छा  नीं  लगा,

 चह  एक  धयनुचित  बात  होगी  इसलिये  हमको

 उनके  अनुभव  का  सा  भी  देना  है  कौर  उनको
 काम  भी  देना है  |  इसलिये हम  उनको  रख

 रहे  हैं,  2  लोग  थोड़े  शोले  दिनों  के  बाद  जाते

 रहेंगे  बौर  हाई  कोट  के  जजेज  या  रिटायर्ड

 बजाय  ही  रहेंगे  t

 )  ह...

 इससे  (निर्धारित)  के  करे  में  में  कह

 कहना  चाहता  हूं  कि  यह  बाय  खुद  वर्कर्स  कहे

 तरफ  ले  उठी  थी  कि  कुछ  थिएटर हो  गाखेगे,

 दूसरे  कोर्ट  के  सामने  त्  लाग  थौर  तीसरे

 ट्रेंड  यूनियन  फील्ड  (श्रमिक  सेब  क्षेत्र)  में

 काम  करें,  हो  सकता है  कि  मजदूरों के
 दरबप्साम  इतने  बहुत  काबिल धीर शमुम कौर  अनुग  वी

 लोन  न  हों,  राज  के  ऐस राय  को  ध्यान  में

 थाने  के  बाद  यह  होगा  चाहियदे कि वहां कि  जहां  जहां

 बहुत  बरूरत हो बहां बह रखे जायें यहां  बढ  चले  जाने  t

 थी  बेंकटारमन  ने  कम्पेन्सेसया  बलाचेख

 के  बारे  में  फ़रमाया  था,  वह  ऐक्ट  में  है  ही

 धौर  इंटरप्रिटेशन  (व्याख्या)  में  था  जाते  हैं  ।

 जहां  तक  उन्होंने  इलाहाबाद  हाई  कोर्ट  जजमेंट

 का  जिस  किया,  मैं  यकीन  दिलाता  हूं  कि

 यहां  पर  जो  कायदा  पास  होता  है,  उसको

 मत  में  साना  हो  चाहिये  धार  किसी

 खास  वजह  करे  ऐसी  प्रीत  रूलिंग  हो  बई  तो

 उससे  हक  नहीं  सिलेगा कि  बह  उस  पर  कार्रवाई

 करे ।  ऐक्ट  में  कोई  कनी  बाकी  है  तो  हम

 नदी  ते  जल्दी  उसको  निकाल  दें  ।  इसमें

 कोई  दो  है  नहीं  हो  सकती  हैं  a

 इम्प्लिमेटेशन  (कार्वाम्दिति)  के  बारे

 में  भी  में  भी  ।  हम  खुद  इस  बात  की
 कोशिश  कर  रहे  हैँ  कि  हमारी  शैश्वीनरी

 (वस्त्र)  पूरे  तरी केसे  काम करे  :  हम  TT

 बढ़ा रहे  है ंथौर इस  बात  की  कोशिश  हो  रही

 है  कि  यहाँ  कोई  ऐवार्ड  (पंचाट)  शाया  कि

 बत्दी से से  उसका  श्र  हस्प्सिबेकेशन  (कार्य-

 न्याति)  हों  क्योंकि  ऐक्  (पंचाट)  के  जरिये

 से  सर्कस  को  जो  कुछ  दिया  सजा  है,  वह  फौरन

 उसके  दाब  में  बोना  ही  चाहिये  |  |  लिये

 हम  खुद  बड़े  थातुर थौर  उत्सुक  हैं,  यह  मैं

 कौन  दिखाना  बहुत  हूं  ।

 ere  जिस  चिया  सा  कि  धार  कहीं
 बनकर  को  हटा  दिया  जाय  तो  उसको  कम्पेस्सेशन

 a  मिलेगा  ।  ऐमेंडिग  बिल  में  तैनात  २२  में

 Industria)  Dieputer  2?  JULY  08  (Amendment  end  ‘exis  G76
 Preamigat)
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 [नी  थादिद  थी]
 जिस  है  कि  थ्या  को  aware  है  कि  यह
 थो  दहे  'रिलीज़  (शहादत)  दे  सकता  है  ।

 बह  वर्कर  को  रिहन्सटेटट  (पुत्र  नियुक्त  )
 कर  सकता  है  शौर  थनएम्पजाइमेंट  (वे-

 रोज़गारी)  के  पीरियड  (काम)  का  वेतन  दे

 सकता  है  d  इसके  अलावा  यह  जो  सौ  चाहे
 कस्पेन्सेजन  (क्षतिपूर्ति)  बफर  बोदे  सकता

 है।

 थी  सस  ने  फॉफिडेशल इंडेक्स  भूपत
 काम  सम्बन्धी  क्लर्क  )  और  दालान के  बारे में

 जिस  किया  था  कि  उनको  मी  हक  होगा  चाहिये

 बुनियाद  असय  बनाने  का  ।  जहां  तक  हमारे

 कायदे  का  हवाल  है,  उसमें,  मैं  पय  कर  दूं,
 बैचमेन  थौर  कौफड्ेंसस  बस कंस  को  हक  है
 कि  यह  अपनी  यूनिवर्स  बनाये,  लेकिन  में

 खनते भी थर्ज मी  |  करूंगा कि कि  बाच  छन्द  | |  भर

 फॉफिडेसल  ठेस्सन्स  के  जो  लोग  है  ठन  के  साथ

 एम्पलायर  का  इतना  बच्चा  बहार  हो  कि

 उनको  शेष  यूनियन  में  जाने  की  ज़रूरत न  पड़े  t

 यह  भीड़ क्च  मुश्किल  मी  नहीं  है  d

 क्रेक  मेजर  रे  बारे  में  मी  मेंभी  करदा  t

 We  थर्षडिप  बिस  (संशोधन  दिचेवर) में ौर में  घौर
 बैठे  भी  फ्क्  के  लिहाज  से  एम्पलायर
 शोर  एस्वसायीद  दोनों के  रिलेशन्स  का

 लिक  थापता  है  ।  शो  कांट्रेक्टर के  एम्प्लाईज  है

 वह  कंस  घोर  एम्शलायोल में  था  जाने  2)

 सबको  जी  ऐद्जुडिकेशन का  हुक  मिला  हुआ
 है  q  दूसरे  यो  हक  हैं  उन  थी  बहू  सोग

 प्यासे  ही  हैं,  इसलिये  कीं  मी  होई  दिक्कत
 मालूम  नहीं  होती

 t

 ट्रेड  गुनिवन्‍्स  (श्वफल्क  सच)  की  मेयर-

 छिप  (सदस्यता)  का  जिक्र  किया  गया

 था  थौर  कहा  गया  या  कि  ट्रेट  यूनिवर्स  के

 मेम्बर कब हो रहे हैं कब  हो  रहे  हैं  ।  मासूम  नहीं  कि  मेयर

 सा हवान  रा लिवा रेंट  में  क्यों  ऐसा  तक  करते

 है  |  खुब  ऐक्य  मैंने  दफ्तर  से  सारी  सूचनायें

 Provlalous)  EGU

 मंद वाई  तो  उससे  ह. ७  हया  है  कि  ्य
 १६४७-४८  में  २७९६  ट्रेड  कमीने  रचित
 यो  |  क ठ  १९५२-५३  में  बह  ४९०९  हो  गई,
 थौर  उसके  are  मी  बढ़  रही  हैं।  सन्‌  eve
 ४८  में  टोटी  भेम्बरसिप  UW EVeVe
 थी,  बह  बढ़कर  RTA LASEY  हो  नई  !  इस
 तरह  से  सन्‌  १६४७  से  लेकर  १६३९  तक  में
 १६  लाख  सै  २०  जाल  मेस्यरखिप थढ़ बढ  कई

 है।

 Thaker  Jaga!  Kishore  Stein:  What
 about  its  prupartian to  the  total  nam-
 ber  of  employees?

 थो  गाधि  बक्सी  :  जी  हां,  एम्पलाइज

 का  नम्बर भी  बढ़ा है  सवाल यह  था  फि  ट्रेड

 मिलियन्स  कम  हो  रही  है  थौर  ट्रेड  बुनियाद

 को  चेय्वरशिप कम हो रही है कम  हो  रही  &  इसके  बारे
 में  में  जिस  कर  रहा  ।  कि  वह  कम  नहीं  हुई

 है,  बल्कि  ज्यादा हुई  है  |

 लहू  तक  कि  हमारे  एम्पलायर  |  विमोचन )
 ौर  एम्पलाइज  (रूमेजारी )  का  सम्बन्ध

 है,  इसके  बारे  में  दूसरे  माह यों  ने  भी  Creer

 art  हमेशा कहा  हो  जाता  है,  धर  हम  भी

 यह  चाहते  हैँ  कि  उनके  बीच  में  हमारी  जितनी
 कम  जरूरत  पड़े  हम  उतना  ही  खुश  होंगे
 और  ट्रेड  पूनियां  जीवनी  ही मजबूत गो  उतना

 ही  ज्यादा  धनदा  होगा  |  इस  बात  के  लि

 हर  एक  फोर्स  करेगा  कि  ट्रेंड  यूनिक  मजबूत
 हों,  बरस  ज्यादा  से  ज्यादा  ट्रेड  पीड़ितों  में

 हामिद हुं,  प्र पने  हक  को  समझें,  इच्छा  को
 समझें,  बुराई  को  समझें,  हृ दमन  को  समझें,
 दोस्त को  समझें  धीर  देश  की  ozs  यो  उनका

 फर्ज  हो  क््स्ढो  धरा  करते  हुये  उस  की  तरक्की

 की  कोशिश  करें।  एम्पलायर मी,  जैसा  ॥

 नीय  सदस्य  सोमानी  जी  ने कर मादा सौर  उस  कौ

 बात  मुसे  हल  पसन्द  तई,  ह | ल  पूरी  ईमानदारी

 से  बातें  करने  लगे  हैं  कौर  बह  भी  इस  बात  सो

 समझने  wy  at  हैं  कि  जहां  शक  tee
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 एक  माननीय  सदस्य  :  क्‍या  यह  सचमुच  सब  में  ऊपर  मुल्क  का  फायदा  हैं।  इस  खोज  को

 समझने  लग  गये  हैं  ?  सामने  रखते  हुए  सव  धपने  झपने  कज  को  स्वा

 करते  हुए  दस  मुल्क  को  बागे  'उठती  को
 को  आविद  झल :  भरा  बकौल  है  कि  47  विजय

 तरफ  बढ़ाते  जायें.  गाज  इसे  को  ज़रूरत  हैं  1
 तमन्ने  लगे  é  फेर  मे  तो  बह  समझता  हूं
 कि  चूंकि  हम  a  1उदार  हैं  इसलिये  बह  भी  ईमान -

 सम:
 5

 बीज  The  Lok  Sabha  then  adjourned  tilt दारा  से  समझ
 गये

 है  कि  किस
 हम  गा  of  the  Clock  om  Teesday,  the

 धन  का  फायदा  ८,  बकतत का  फायदा  हैं,  झाग  “4th  July  1956.


